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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  June  23,  977/Asadha
 2,  899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 श्रम  मंत्रालय  में  कर्ंचारियों  को

 बहाली

 *i66.  श्री  सत्यदेव  सिह  :  क्‍या  संसदीय

 कार्य  तथा  श्रम  मंत्री  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  भ्रापातकाल  के  दौरान  उनके

 मंत्रालय  के  कितने  कर्मचारी  मुश्नत्तित  तथा

 कितने  गअ्निवायं  रूप  में  सेवा  निवृत्त  किये

 गए;

 (ख)  मुग्रत्तित  किये  गये  ऐसे  कर्म-

 चारियों  में  से  कितने  कमंचारी  सरकार  ने

 बहाल  कर  दिए  हैं;  और

 (ग)  कितने  कर्मचारी  बहाल  नहीं  किये

 गे  हैं  श्रौर  इसके  क्या  कारण  हैं  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (c).  No  emp'toyee  of  the  Ministry
 (Main  Secretariat)  was  suspended  or
 compulsorily  retired  during  the  emer-
 keney;  complete  information  in  res-
 pect  of  attached  and  subordinate  offi-
 ces  is  being  collected.

 SHRI  SATYA  DEO  SINGH:  I  have
 no  supplementary.
 80]  LS—

 2

 SHRI  L.  K.  DOLEY:  The  word
 emergency  has  been  used  in  this
 question,  and  hon.  Members  particu-
 larly  are  very  much  concerned  about
 the  emergency.  Should  I  put  a  ques-
 tion  on  this?  Is  it  emergency  which
 has  brought  the  emergence  of  the
 Janata  party?

 SHRI  RAVINDRA  VARMA:  The
 question  does  not  arise  from  the  main
 question  but  if  the  hon.  Member  is
 interested  to  know  the  answer  he  has
 to  ask  his  own  conscience  and  not  this
 House.

 Visakhapatnam  Steel  Plant

 “167.  SHRI  M.  KALYANASUND  Ae
 RAM:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  Government  are  likely
 to  drop  the  proposal  of  a  steel  plant
 at  Visakhapatnam;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  if  not,  steps  being  taken  to  start
 the  work  at  this  proposed  plant?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 (c)  M/s.  M.  N.  Dastur  &  Co.  (P)
 Ltd.  Consultants,  have  been  commis-
 sioned  by  Steel  Authority  of  India
 Limited  in  April,  975  to  prepare  the
 Detailed  Project  Report  which  is
 Scheduled  to  be  submitted  to  Steel
 Authority  of  India  Limited  by  Sep-
 tember  of  this  year.  Preparatory
 steps  for  provision  of  infra-~structural
 facilities  have  been  taken  besides
 land  acquisition.
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 SHRI  M.  KALYANASUNDARAM:
 I  am  glad  the  Minister  said  ‘no’  to  the
 tust  question.  It  means  Government
 is  determined  to  proceed  with  the  pro-
 gece.  There  has  been  kt  of  delay  in
 the  submission  of  the  project  report.
 It  is  now  more  than  2  years.  Govern-
 ment  should  take  expeditious  action
 as  s0On  as  that  is

 feceived
 and  assure

 the  people  of  Andhra  State  that  the
 project  will  be  pushed  through.

 SHRI  BIJU  PATNAIK:  The  _  pro-
 ject  report  is  expected  to  be  in  the
 hands  of  the  SAIL  by  September  of
 this  year.  That  will  be  considered
 by  them  and  then  by  the  Ministry
 and  in  the  Government;  it  will  be
 considered  by  Finance  and  Planning
 Commission  and  necessary  funds  allo-
 cated.  All  that  will  come  before  the
 House.  The  hon.  Member  will  be  as
 wise  as  myself  to  know  how  quickly
 it  can  be  done.  On  my  part  I  would
 like  to  tell  him  that  it  will  be  done
 as  early  as  possible.

 SHRI  M.  KALYANASUNDARAM:
 From  the  answer  given  by  the  Minis-
 ter  it  is  clear  that  he  is  not  interested
 in  it,  as  much  as  he  should  be.  I
 think  the  Minister  should  personally
 attend  to  this  and  not  create  any  poli-
 tical  complications.  In  that  staty  there
 ‘s  Congress  Ministry  and  if  there  is
 any  delay  that  will  lead  to  lot  of
 difficulties.

 SHRI  BIJU  PATNAIK:  I  can  as-
 sure  my  neighbour  that  I  have  no  in-
 tention  of  importing  politics  into  a
 thing  which  has  already  gone  out  of
 politics.

 SHRI  छू  SURYANARAYANA:  We
 have  hearg  the  statement  given  by
 the  hon.  Minister.  Even  though
 they  are  given  all  the  facilities  includ-
 ing  water  supply  and  facilities  of
 land  acquisition;  the  position  is  this.
 It  is  observed  that  Dastur  and  Co.
 have  been  interested  in  this  survey.  I
 want  to  know  from  the  Minister  whe-
 ther  when  the  foundation  was  laid
 in  97l  this  had  not  been  examineg  in
 al]  its  implications.
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 There  has  been  a  problem  of  avail-
 ability  of  land  and  water.  And  a  fea-
 sibility  of  the  project  in  that  parti-
 cular  place  is  also  in  doubt.  In  view
 of  this,  is  the  Steel  Minister  also  con-
 templating  to  have  one  more  project
 in  the  neighbouring  Paradeep  port
 area  with  the  assistance  of  the  Japa-
 nese  Government?  If  so,  I  want  a
 detailed  clarification  and  detailed  ans-
 wer  to  satisfy  the  Andhra  people  as
 well  as  the  Government  and  the  en-
 tire  country  as  well.

 SHRI  BIJU  PATNAIK:  When  the
 hon.  Member  was  on  this  side  of
 the  House,  the  then  Steel  Minister
 gave  a  projection  of  an  increased  pro-
 duction  of  75  million  tonnes  of
 steel  on  the  basis  of  a  white  paper
 which  was  laid  on  the  tabie  of  the

 august  House.

 I  cannot  say  that  I  am  that  ambi-
 tious  but,  as  a  plodder,  I  hope,  that  I
 shall  be  able  to  add  three  more  coast-
 based  plants,  that,  is,  at  Vizag,  Man-

 galore  and  Paradeep  along  with  a

 p'ant  at  Vijaynagar  in  Karnataka

 together  with  the  normal  expansion
 of  Bhilai,  Bokaro  and  Rourkela.  If
 Iam  able  to  do  that,  as  a  modest

 expansion  of  about  ten  million  ton-
 nes  instead  of  seventyfive  million  ton-

 nes,  the  country  will  do  well.

 ai}  तेज  प्रताप  सिह  :  मैं  मंत्री  महोदय  से

 जानना  चाहता  हूं  कि  इस  पर  इतना  शरिक

 धन  क्‍यों  लगाया  जा  रहा  है  जब  कि  जो

 कारखाने  अभी  तक  हैं,  उनका  खुद  ही  सारा

 स्टील  पड़ा  हु्ा  है,  बिकता  नहीं  है,  तो  यह

 रुपया  क्‍यों  लाक्ड-श्रप  किया  जा  रहा  है  ?

 SHRI  BIJU  PATNAIK:  There  is  a

 question  on  this.

 SHRI  M.  RAM  GOPAL  REDDY:
 Mr.  Speaker,  Sir,  this  project  was

 contemplated  when  you  were  the

 Chief  Minister.  It  has  taken  a  long
 time.
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 MR.  SPEAKER:  As  Steel  Minister
 I  stated  that.

 sHRI  M.  RAM  GOPAL  REDDY:
 Propogals  were  framed.  As  the  hon.
 Minister  is  a  pioneer  of  the  projects
 of  the  entire  country  and  not  for
 Andhra  Pradesh  alone  and  as  experts
 have  stated  that  this  is  the  best  site
 with  all  materials  availability  there
 and  since  he  is  vascillating  and  daily
 making  some  statements  with  no  firm
 views,  I  want  to  know  whether  he  is
 going  to  complete  this  project  in
 Vizag  or  not.

 SHRI  BIJU  PATNAIK:  I  had  al-
 ready  said  that  I  have  not  let  down
 my  neighbour.

 SHRI  B.  RACHAIAH:  Arising  out
 of  the  answer  to  the  question,  I
 would  like  to  know  from  the  hon.
 Minister  as  to  what  are  the  allocations
 made  to  some  of  the  projects  which
 he  was  kind  enough  to  mention,  parti_
 cularly,  with  regard  to  VMjaynagar
 Steel  Plant.

 SHRI  BIJU  PATNAIK:  Arising  out
 of  the  question,  I  mentioned  that  a
 D.P.R.  for  the  Vijaynagar  Stee]  Plant
 had  already  been  received  and  the
 entire  project  of  Vijaynagar  is  receiv-
 ing  the  active  consideration  of  the
 Government.

 SHRI  K.  LAKKAPPA:  Mr,  Speak-
 er,  Sir,  my  intention  to  put  a  question
 is  this.  The  Orissa  people,  after  Shri
 Patnaik’s  becoming  a  Minister  are

 ‘demanding  a  steel  plant—a  second  one
 —in  Orissa  and  there  was  an  agitation
 and  they  are  prevailing  on  you  and
 also  compelling  you  to  instal  another
 steel  plant.  In  view  of  that  is  there
 any  likelihood  of  taking  away  this
 stee]  plant  from  Andhra  Pradesh  and
 creating  a  rift  there?  It  will  also
 create  a  rift  in  Karnataka.  Therefore,
 I  want  a  categorical  assurance  from
 him  about  all  these  projects.

 SHRI  BIJU  PATNAIK:  I  _  shall
 have  to  become  a  devotee  of  Hanuman
 to  lift  away  these  projects!  Neither
 Iam  a  devotee  of  Hanuman  nor  is  it
 ™My  proposal  to  lift  a  steel  plant  which

 ASADHA  2,  899  (SAKA)  Oral  Answers  6

 does  not  exist.  Each  steel  plant
 costs  more  than  a  thousand  crores  of
 rupees.  The  other  day  Mr.  Subra-
 maniam  said  that  they  had  left  a  ro-
 bust  economy.  We  are  searching  for
 the  robustness.  As  soon  as  we  find
 that  robustness  surely  this  plant,  along
 with  others,  will  be  taken  up.

 Dual  Citizenship  in  Britain

 *l68.  SHRI  0.  8.  CHANDRA  GOW-
 DA:  Wil]  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleaseg  to  state:

 (a)  whether  the  British  Government
 has  proposed  the  creation  of  two  cate-~
 gories  of  British  citizenship  to  define
 those  who  have  the  right  of  entry  into
 Britain  and  those  who  do  not;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  it  will  have  any  effect
 on  the  entry  of  Indians  in  view  of
 this  dual  citizenship?

 a  rift  there?  It  will  also
 AFFAIRS  (SHRI  ATAL’  BIHARI
 VAJPAYEE):  (a)  On  27th  April,
 1977,  the  UK  Government  published  a
 Green  Paper  on  British  nationality  to
 elicit  public  reactions.  The  main  sug-
 gestion  canvassed  in  the  document  is
 that  the  present  citizenship  of  the
 United  Kingdom  and  Colonies  be  re-
 placed  by  two  separate  citizenships—
 a  British  citizenship  for  those
 who  have  close  ties  with  the
 United  Kingdom,  and  a  British  Over-
 seas  Citizenship  for  the  remainder.

 Only  the  first  category  would  have
 an  unqualified  right  of  free  entry  to
 the  United  Kingdom.

 creating

 (b)  In  the  words  of  the  British
 Home  Secretary  their  “present  Law
 on  Nationality  has  for  long  been  out-
 moded  and  difficult  to  follow.”  Ac-

 cording  to  the  Green  Paper  the  most
 serious  drawback  js  that  it  does  not
 provide  a  ready  definition  of  who  has
 the  right  of  entry  to  the  United  King-
 dom.

 (c)  The  Home  Secretary  stateq  in
 the  House  of  Commons  on  the  27th
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 April,  3977  that  “the  changes  discus-
 sed  in  the  document  would  not  affect
 anyone's  existing  right  of  entry  to  the
 United  Kingdom.”  The  object  of  pub-
 lishing  a  Green  Paper  is  to  invite
 comments  and  discussion  on  possible
 changes  in  existing  practice.  The
 publication  of  this  document  does  not
 necessarily  mean  that  early  legisla-
 tion  is  on  the  way  40  introduce  two-
 tier  citizenship  in  UK.  It  is  unlikely
 to  lead  to  legislation  for  fhe  next  two
 or  three  years.  It  will  be  Govern-
 ment’s  endeavour  to  see  that  the
 rights  of  Indians  resident  in  UK,  par-
 ticularly  in  regard  to  right  of  entry
 for  themselves  and  their  dependants,
 are  protected.

 SHRI  D.  B.  CHANDRA  GOWDA:
 Mr.  Speaker,  Sir,  may  I  know  from
 the  hon.  Minister  whether  the  object
 of  the  Green  Paper  which  has  been
 circulated  is  to  create  two  categories
 of  citizenship  implicitly  based  on
 colour.  If  so,  what  steps  have  the
 External  Affairs  Ministry  taken  to
 protect  the  interests  particularly  of
 the  citizen  of  Asian  origin?  Second-
 ly,  the  Government  of  Britain  is  go-
 ing  to  re-cast  its  immigration  policy
 to  as  to  encourage  more  the  white
 immigrants,  Keeping  these  two  facts
 in  mind,  does  the  Government  of
 India  propose  to  take  any  steps  to
 éafeguard  the  interests  of  the  Asian
 people?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  have  already  stateq  that  persons  of
 Indian  origin  living  in  Britain  and
 holding  British  passports  wthout  res-
 triction  on  the  duration  of  their  stay
 in  the  UK  would  become  British  citi-
 zens  with  the  right  of  permanent  resi~
 dence  if  the  suggestion  made  in
 the  Green  Paper  are  accepted  and

 given  the  form  of  law.  But  I  might
 add  that  the  Green  Paper  is  vague  in

 regard  to  Indian  nationals  resident  in
 Britain  who  either  do  not  qualify  for
 British  citizenship  or  prefer  to  retain
 Indian  citizenship.  When  I  was  in

 London,  this  question  was  discussed
 with  the  British  authorities  and  the

 Government  of  India  is  keeping  a
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 close  watch  on  the  developments  to
 ensure  that  the  assurances  given  by
 the  British  Home  Secretary  are  fully
 implemented.

 SHRI  0.  B.  CHANDRE  GOWDA:

 My  question  was  specific  and  it  has
 not  been  answered.

 MR.  SPEAKER:  He  cannot  specifi-
 cally  answer  it.  It  is  a  delicate  ques~
 tion  ang  he  cannot  simply  say  ‘yes’
 or  ‘no’.

 SHRI  D.  8,  CHANDRE  GOWDA:

 My  question  was  whether  the  minis-
 ter  is  aware  of  the  fact  that  the  Green

 Paper  is  trying  to  create  two  catego-
 rics  of  citizenship  implicitly  based  on

 colour.

 SHRI  ATAL  BIHARI  VAJPAYEE:

 I  am  aware  of  the  fact  that  a  Green

 Paper  has  been  published,  but  I  do

 not  agree  with  the  hon.  member  when

 he  says  that  the  paper  tries  to  create

 a  distinction  in  regard  to  citizens  on

 the  basis  of  colour.

 SHRI  D.  B.  CHANDRE  GOWDA:
 May  I  know  whether  this  subiect  of

 dual  citizenship  or  immigration  policy
 was  taken  up  in  the  recent  Common-

 wealth  Prime  Ministers’  Confereice  or

 whether  there  was  any  opportunity
 for  the  two  Prime  Ministers  to  d.scuss

 this  matter  officially  or  unofficially
 and  if  so,  what  is  the  outcome?  I  am

 not  talking  of  citizenships  of  India

 and  Britain  alone,  but  the  general

 question.

 SHRI  ATAL  BIHARI  VAJPAYEE:

 At  the  Commonwealth  Prime  Winis-

 ters’  Conference,  bilateral  issues  are

 not  discussed.  But  this  cuestion  was

 discussed  when  our  Prime  Minister

 met  the  Prime  Minister  of  the  UK.

 This  question  was  also  discussed  when

 a  parliamentary  delegation  from  the

 UK  came  to  Delhi  and  met  me  and

 other  officials  of  the  External  Affairs

 Ministry.  The  delegation  assured  uS

 that  Indian  citizens  holding  Indian

 passports  will  not  find  any  difficulty
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 in  their  entry  into  the  UK  nor  will
 their  dependants  suffer  in  any  way.

 sHRt  SHYAMANANDAN  MISHRA:
 It  does  appear  to  me  that  the  repre-
 sentatives  of  the  Government  of  India
 and  the  representatives  of  the  Govern-
 ment  of  the  United  Kingdom  have  dis-
 cussed  this  subject  in  detail.  It  is  also

 ‘quite  clear  that  the  Government  ex-
 amined  the  Paper  in  detail.  Would  it
 be  the  pleasure  of  the  Government  to
 issue  a  Green  Paper  on  a  Green  Paper
 so  that  we  are  able  to  know  the  exact

 position?

 SHRI  ATAL  BIHARI  VAJPAYEE:  I
 don't  think  that  the  stage  has  reached
 when  the  Government  of  India  shvuld
 come  forward  with  counter  papers  on
 this  subject.

 श्री  जगवस्नी  प्रसाद  यादव  :  मैं

 माननीय  मंत्री  जी  से  जानना  चाहता  हूँ  कि

 ग्रीन-पेपर  का  असर  उन  भारत-वंशियों  पर

 जो  वहां  के  नागरिक  बन  चुके  हैं  श्रौर  जो

 भारत  के  पास-पोर्ट  पर  वहां  हैं  क्‍या  पड़े गा?
 मैं  यह  बात  इस  लिए  भी  जानना  चाहता

 हूं  कि  वहां  जो  डाक्टर्स  झ्लौर  इन्जनियर्स

 गये  हुए  हैं  उन  के  साथ  सैकण्ड-रेट  सिटि-

 जन्ज  का  व्यवहार  होता  है।  ऐसा  कई

 बार  हिन्दुस्तान  के  भ्रखबारों  में  भी  निकल

 चुका  है।  इस  के  बारे  में  सरकार  की  क्या

 प्रतिक्रिया  है  ?

 शनी  झटल  बिहारी  घाजपेपी  :  प्रध्यक्ष

 महोदय,  ब्रिटेन  में  दो  तरह  के  भारतीय  हैं--

 एक  तो  वे  जो  भारतवासी  हैं,  लेकिन  मुख्य-
 तया  पूर्वी  अफिरीका  के  देशों  से  वहां  गये  हैं,
 उन  के  पास  ब्रिटिश  पासपोर्ट  हैं।  दूसरा
 वर्ग  उन  भारतीयों  का  है  जिन  के  पास

 भारतीय  पासपोर्ट  है।  ग्रीन  पेपर  के  द्वारा

 ऐसा  लगता  हैं  कि  ब्रिटिश  सरकार  सिगापुर,
 मलेशिया  श्रौर  ञ्रन्य  बस्तियों  में  रहने  वाले

 व्यक्तियों  क ेलिए  नागरिकता  की  नई  नीति
 का  निर्धारण  करना  चाहती  है  t
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 ag  नीति  सीधे  भारतीयों  को  प्रभावित

 करेगी,  झभी  तक  इस  बात  के  कोई  श्रासार

 दिखाई  नहीं  देते  हैं  t

 जहां  तक  प्रश्न  के  दूसरे  भाग  का  सम्बन्ध

 है--बिटेन  में  भारतीयों  क ेसाथ  कुछ  भेदभाव

 की  शिकायतें  हमें  मिलती  रहती  हैं  शौर

 हमारा  प्रयत्न  है  कि  वे  शिकायतें  दूर  हों,
 भारतीयों  के  साथ  समानता  का  व्यवहार

 हो  ।

 PROF.  P.  ५.  MAVALANKAR:  The

 Foreign  Minister  has  been  most  specific
 and  definite  with  regard  to  the  pro-
 blems  of  Indians  residing  in  Britain

 and  the  problems  of  Indians  living  in

 the  independent  African  States  now

 and  the  harassment  caused  to  ‘hem.

 Now  and  on  many  of  them  are  shuttle-

 cocked  and  they  are  going  from  one

 place  to  another.  May  I  ask  him,  Sir,

 whether  the  Government  of  India  are

 invited  or  suo  motu  going  to  reply  to

 the  Green  Paper  stating  the  Govern-

 ment  of  India’s  position  with  regard  to

 some  of  the  points  mentioned  in  tiat

 Green  Paper.  Secondly,  he  said  that

 the  distinction  is  not  made  on  the  hasis

 of  colour.  I  want  to  know  whether  he

 and  the  Government  have  been  satis-

 fied  that  there  are  no  other  loopholes
 in  the  proposals  of  the  Green  Farer
 which  may  ultimately  result  in  injus-

 the  Indian

 citizens  as  well  as_  citizens  of  other

 regions  who  want  to  become  citizens

 of  Great  Britain.

 tice  and  harassment  for

 SHRI  A'TAL  BIHARI  VAJPAYEE:

 The  Green  Paper  has  been  published
 to  invite  comments  from  the  people
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 residing  in  the  United  Kingdom,  from
 the  people  who  reside  abroad.  The
 Government  of  India  has  also  been
 asked  to  give  its  comments  and  we
 propose  to  do  so  and  we  have  :!ready
 done  so  as  our  preliminary  veaction.
 About  the  second  part  of  the  question,
 I  would  like  to....

 PROF.  P.  G.  MAVALANKAR:  ‘The
 Minister  said  that  he  is  satisfied  that
 the  Green  Paper  does  not  propose  the
 dual  true  citizenship  on  the  basis  of
 colour.  But  may  I  ask  him  whether
 he  has  been  satisfied  that  there  are  no
 loopholes  in  the  present  Green  Faper
 and  it  does  not  have  two  different
 categories  of  colour  viz.  the  one  which
 may  still  go  in  favour  of  the  white  and
 the  other  causing  harassment  and  in-
 justice  to  the  coloured  people?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  have  already  said  that  the  Govern-
 ment  of  India  is  keeping  a  close  watch.
 There  are  no  loopholes  in  the  green
 paper  but  we  will  have  to  be  careful
 about  the  proposed  legislation.  When
 that  stage  comes  we  will  try  to  see
 that  the  interest  of  the  people  of  Indian
 origin  the  interest  of  those  who  have
 Indian  passports  are  fully  protected.

 SHRI  F.  H.  MOHSIN:  The  hon.
 Minister  stated  that  the  Government
 of  India  have  already  offered  their
 comments  on  the  green  paper.  Woeuld
 he  be  pleased  to  place  them  on  the

 (Interruptions)

 SHRI  ATAL  BIHARI  VAJPAYEE:
 No,  not  at  this  stage.

 SHRI  S.  KUNDU:  I  must  thank  the
 hon.  Minister  who  has  been  forthright
 and  specific  in  saying  that  the  green
 paper  is  not  based  on  any  discrimina-
 tion  of  colour.  Af  the  same  time  I
 should  like  to  know  whether  it  is

 possible  to  restore  the  facilities  which
 were  available  to  common  citizens  who

 were  going  to  England:  a  citizen  can

 go  for  about  three  months  and  remain
 in  England  without  any  visa;  he  is  not

 being  held  up  at  the  airport  if  he  has
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 not  taken  permission  or  visa.  Did  he
 talk  of  these  things  with  the  Home
 Secretary?  If  so  would  he  kindly  tell
 us  what  he  talked  with  the  Home
 Secretary?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  talked  of  many  things  with  him;  I
 talked  about  the  British  weather;  I
 talked  about  the  restoration  of  demo-
 cracy  in  India.  The  specific  question
 which  he  has  asked  was  not  discussed.

 MR.  SPEAKER:  Tomorrow  the  ‘je-
 mands  of  the  Ministry  of  External
 Affairs  are  coming  up  for  discttssion:
 you  can  speak  about  that  tomorrow.
 Next  question.

 Incentive  for  Sterilisation

 *i69.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  have  dis-
 carded  the  incentives  being  given  for
 Sterilisation  til]  now;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  give  new  incentives  to  en-
 courage  sterilisation?

 स्वास्थ्य  श्लौर  परिवार  कल्याण  मंत्री

 (भी  राज  नारायण)  :  (क)  जी,  नहीं  Lt

 (ख)  यह  निर्णय  लिया  गया  है  कि

 l  जुलाई,  977  से  नसबंदी  कराने  वाले

 व्यक्ति  के  जीवित  बच्चों  की  संख्या  के  श्राधार

 पर  अलग  अलग  दरों  पर  मुश्नाविजा  देने  के  |

 बजाए  सभी  नसबंदी  कराने  वाले  व्यक्तियों

 को  एक  ही  दर  पर  मुझ्नराविजा  दिया  जाए

 वर्तमान  आ्रादेशोंके  श्रनुसार  नसबंदी  कराने  वाले

 व्यक्ति  के  यदि  दो  जीवित  बच्चे  हैं,  तो  00

 रुफ्ये

 SHRI  K.  GOPAL:  The  convention  is
 that  when  the  question  is  in  English,
 the  answer  is  also  in  English.....

 (Interruptions)
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 MR.  SPEAKER:  Hindi  or  English,
 any  of  the  two  languages.  You  have
 got  the  simultaneous  translation,  If
 you  do  not  use  it  and  simply  get  up
 and  say  ho,  it  may  be  difficult.  To-
 morrow  they  may  ask  Mr.  Rama-
 chandran  to  answer  only  in  Hindi.
 What  will  happen,  You  must  make  use
 of  the  simultaneous  translation......

 (Interruptions)
 No  more  discussion  about  it.

 SHRI  P.  RAJAGOPAL  NAIDU:  I
 used  it  but  it  was  not  audible.

 MR.  SPEAKER:  You  did  not  put  it
 in  your  ears  and  in  fact  I  was  wonder-
 ing  how  you  were  going  to  put  sup-
 plementary  questions.

 SHRI  R.  MOHANARANGAM:  If  the
 hon,  Minister  is  not  in  a  position  to
 speak  English,  let  him  say  so.

 MR.  SPEAKER:  No  more  discussion
 on  it.  It  is  a  delicate  subject.  Do  not
 raise  this  question;  it  is  dangerous;  it
 is  not  good..........

 (Interruptions)

 SHRI  K,  GOPAL:  Then  we  can  put
 questions  in  regional  languages.

 MR.  SPEAKER:  You  may.  No  reply
 will  come.  That  is  all....

 (Interruptions)
 No  discussion  any  further  on  this;  I
 am.  not  allowing  anything  further  on
 this.  Will  you  kindly  sit  down  now?

 DR.  HENRY  AUSTIN:  We  should
 have  the  right  to  put  the  question  in
 regional  languages.

 MR,  SPEAKER:  Please  sit  down.  Let
 me  explain......

 (Interruptions)
 I  do  not  know.  This  is  a  dangerous
 situation.  I  am_  telling  you  it  is  not
 good.  Mr.  Kalyanasundaram,  I  am  on
 my  legs;  you  will  have  to  sit  down.
 First  you  will  have  to.  sit  down.  You
 will  have  to  sit  down  also.  Let  me  ex-
 plain  this  position,  because  I  have  been
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 watching;  last  time  also  we  had.  this
 difficulty.  Not  now;  even  3  years  ago
 we  had  this  difficulty.  For  some
 languages  only  we  have  translation
 facilities,  not  for  all  the  14-15  langu-
 ages  we  have  in  India.  By  raising  this
 issue,  regionalism  is  being  brought  into
 the  Indian  Parliament,  It  is  not  a
 State  Assembly  or  something.  If  it  is
 possible,  I  would  very  much  like  it
 suppose  somebody  puts  it  in  Malay-
 alam.  I  yould  very  much  like  it,  but
 the  translation  must  be  there.  We
 have  not  yet  provided  it.

 (Interruptions)

 MR.  SPEAKER:  No  discussion  now.
 When  we  provide....

 (Interruptions)

 MR.  SPEAKER:  I  do  not  know.  No,
 no  please,  Will  you  kindly  sit  down?
 It  is  not  good,  I  am  telling  you.

 (Interruptions)

 MR.  SPEAKER:  It  is  not  your
 monopoly  to  shout.  They  can_  also
 shout  from  that  side.  It  is  not  good,
 I  am  telling  you.

 (Interruptions)

 MR.-  SPEAKER:  Nothing  more.
 Nothing  is  being  taken  down  here.
 Nothing  is  being  noted  down.  Nothing
 is  being  taken  down.  You  may  shout
 anything.  I  will  keep  quite.  I  wiil
 give  you  ample  time.  Nothing  is  being
 noted.  You  may  shout  anything,  what-
 ever  you  like.  I  have  no  answer  to

 give  now.  Now  I  am  not  going  to  taik
 about  it,  Nothing  is  being  taken
 down.

 (Interruptions)

 MR.  SPEAKER:  The  same  thing
 they  are  also  doing.  What  can  I  do?
 I  ar:  helpless:

 (Interruptions)

 MR,  SPEAKER:  Now  shouting  is
 over.  May  I  say  a  few  words?

 (Interruptions)

 MR.  SPEAKER:  No,  please.  Mr.

 Kalyanasundaram,  whenever  I  get  up,
 you  get  up.  This  is  becoming  a  prac-

 rere
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 tice:  the  moment  I  get  up,  you  get  up
 You  must  sit  down.  The  Speaker  is  on
 his  legs.

 SHRI  M.  KALYANASUNDARAM:
 Will  you  give  me  an  opportunity?

 MR.  SPEAKER:  I  thought  shouting
 was  over;  therefore,  I  got  up.  Now  you
 begin,  No,  please.  I  am  on  my  legs;
 I  won't  allow  anybody.  I  won't  hear
 anything.  I  am  on  my  legs  now.

 Tne  point  is  that  he  can  answer;  tut
 suppose  some  Minister  is  there  know.
 ing  Hindi,  who  is  not  fluent  in  English.

 (Interruptions)
 MR.  SPEAKER:  Hear  me  now.  If

 you  begin  shouting  in  between,  you
 are  only  encouraging  other  friends  also
 to  shout.  This  is  Indian  Parliament.
 Shcuting  is  not  good.

 (Interruptions)

 MR.  SPEAKER:  Please,  now,  will
 you  kindly  sit  down?  I  do  not  know
 your  name.  You  have  not  added  any-
 thing  very  sensible  to  this  debate.  }
 an  telling  you:  he  may  not  be  very
 proficient.  He  may  be  knowing  a
 little  English.  Even  I  know  a  little
 English.  But  I  tell  you  I  do  not  know
 as  much  as  in  my  mother-tongue.  !
 can  fluently  speak  in  my  _  mother-
 tongue.  but  certainly  not  in  English.  ३
 may  be  killing  Nesfield  and  ail  that
 during  the  process.  But  now  I  tell  you;
 he  may  not  be  very  proficient.  When
 the  facility  is  there  for  translation,
 why  insist  on  this?  For  'Tamil,  we  do
 not  have  it;  for  Malayalam  we  clo  not
 have.  For  Telugu,  we  don’t  have.

 (Interruptions)
 MR.  SPEAKER:  No,  please,  not  new.

 It  is  not  as  though  they  are  «against
 English.  For  instance  you  asked  Mr.
 Atal  Bihari  Vajpayee  to  say  in  English.
 He  did.  It  is  not  as  though  they  want
 to  run  in  anything  in  Hindi.  Supvose
 some  people  are  not  very  proficient.
 When  Mr.  Ramachandaran  is  answer-
 ing  a  question,  if  they  shout  “Only
 Hindi”,  can  he  do  it?  Do  not  bring  in
 this  issue.  This  language  issue,  under
 no  circumstances,  should  be  irought

 in  here.  ‘This  is  the  Indian  Parliament
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 and  not  a  State  Legislature.  Do  not
 bring  in  this  language  issue  here.  If
 there  is  any  difficulty  or  grievanee,  I
 would  suggest:  Tet  the  leaders  of  the
 parties  sit  down  in  my  chamber  and
 discuss  it.  I  do  not  mind  it.  We  will
 have  the  privilege  of  the  Prime  Minis-
 ter,  (the  Leader  of  the  House),  the
 Leader  of  the  Opposition  andi  the
 leaders  of  other  groups  to  consider  how
 best  we  can  solve  this  ¥t  cannot  be
 solved  by  this  exhibition  on  the  floor
 of  this  House.  Is  it  good  for  India’
 No,  it  is  not  good  for  India.  So,  ylease
 do  not  do  it.  Let  the  Minister  now
 answer  the  question.

 SHRI  ATAL  BIHARI  VAJPAYEE.
 Sir,  on  a  point  of  personal  explanation.
 I  did  reply  in  English.  But,  if  my
 friends  sitting  in  the  opposition  insist
 on  all  replies  being  given  in  English.

 (Interruptions)

 SOME  HON.  MEMBERS;  No,  no.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Thank  you,  very  much.  When  there
 is  an  arrangement  for  simultaneous
 translation,  the  language  issue  should
 not  be  raised  in  this  House.

 MR.  SPEAKER:  That  is  why  4  suid
 that  we  shall  discuss  this  with  the
 leaders,

 SHRI  YESHWANTRAO  CHAVAN:
 Sir,  as  far  as  my  party  is  concerned,
 in  this  matter  our  position  is  very
 clear.  We  think  that  nobody
 should  insist  on  any  member
 to  speak  in  any  particular
 language.  Members  can  speak  in
 the  language  in  which  they  are
 fluent.  It  must  be  left  to  the  member
 concerned  to  decide  whether  he  should

 speak  in  Hindi  or  in  English.  Those
 who  can  fluently  speak  in  Hindi,  let
 them  speak  in  Hindi  and  those  who
 can  fluently  speak  in  English,  let  them.

 speak  in  English.  That  is  why  we
 have  made  the  simultaneous  transla-
 tion  arangement.  This  is  our  position.
 I  think  it  is  in  the  national  interest
 that  we  contiue  this  arrangement.  I
 would  request  Members  on  this  side
 to  accept  this  position.
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 SHRI  SHYAMNANDAN  MISHRA:

 ‘Sir,  may  I  add  one  word?  There  mey
 be  Ministers  who  might  have  taken
 the  oath  not  to  speak  in  a  foreign
 language.  Now,  the  hon.  Minister
 ‘may  be  in  that  category;  not  that  he
 ‘is  not  able  to  speak  in  English.

 MR.  SPEAKER:
 make  matters  worse.

 Please  do  not

 SHRI  SHYAMNANDAN  MISHRA:
 So,  the  question  is  not  so  simple....
 (Interruptions).  My  humble  submis-
 sion  is  that  a  member  may  know

 English  or  some  other  language  but,
 at  the  same  time,  he  is  also  dedicated
 to  certain  principles.  Suppose  a
 member  has  taken  oath  not  to  speak
 in  English,  then  what  happens?  Sir,
 you  Know  that  I  hai]  from  the  north.

 But,  although  I  am  brought  up  in

 Hindi,  I  generally  speak  in  English.

 MR.  SPEAKER:  Thank  you  _  for

 helping  us.

 SHRI  SHYAMNANDAN  MISHRA:
 Jt  should  not  lead  to  the’  inference
 that....

 MR.  SPEAKER:  It  would  not  lead
 to  any  inference.  Shri  Chavan  has
 explained  the  position.  That  positicn
 will  continue.

 SHRI  L.  K.  DOLEY:
 point  out....

 I  want  to

 MR.  SPEAKER:  The  Leader  of
 the  Opposition  has  already  spoken.

 SHRI  L.  K.  DOLEY:  I  want  to
 make  a  suggestion.  I  am  not  agreeing
 to  what  was  suggested....

 MR.  SPEAKER:  You  may  not
 agree.  But,  I  am  not  permitting  you
 to  speak.  Nothing  is  being  taken
 down.
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 SHRI  L.  K.  DOLEY:  *  *  *

 श्री  राज  नारायण  :  मैं  माननीय  सदस्यों

 की  श्रासानी  के  लिए  शअ्रपने  इस  उत्तर  को

 फिर  से  पढ़  दूं  क्‍योंकि  उन्होंने  पहले  सुनने
 की  कृपा  नहीं  की  ।  उत्तर  देने  के  बाद  ग्राखिर

 में  जो  मुझे  कहना  होगा  श्रापकी  श्राज्ञा  से

 कहूंगा  ।  यह  कोई  मामूली  प्रश्न  नहीं  उठाया

 गया  है  ।  यह  प्रश्न  सारे  राष्ट्र  में  गूंजेगा  ।

 (क)  जी  नहीं

 (ख)  हां

 मैं  भाषा  के  प्रश्न  पर  बहुत  ही  भावुक

 हैँ  |  माननीय  चह्लाण  साहब  यहां  बैठे  हुए  हैं  t

 वह  जानते  हैं  कि  *

 यह  निर्णय  क्रिया  गया  है  कि  |  जुलाई,
 977  से  नसबंदी  कराने  वाल  को.....

 (व्यकध!न  )

 SHRI  J.
 rose—

 RAMESHWARA  RAO

 MR.  SPEAKER:  Shall  we  main-
 tain  some  order  now?  I  have  called
 Shri  Rameshwara  Rao.

 SHRI  J.  RAMESHWARA  RAO:  in
 all  humility,  I  would  submit  that  the
 statement  made  by  the  hon.  Minister,
 Shri  Raj  Narain,  is  very  unfair
 and  incorrect.  I  would  not  like
 to  but  I  have  to,  with  hesitation  say
 that  it  is  an  insulting  statement.

 राज  नारायण  जीने  कहा  है  कि  *

 MR.  SPEAKER  No,  no.  He  said
 they  did  not  know  English.

 SHR:  J.  RAMESHWARA  RAO:  si!
 am  clear.

 MR.  SPEAKER:
 debates.

 I  will  see  the

 ***Not  recorded.

 “Expunged  as  ordered  by  the  Chair.
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 aft  जे०  रासेश्बर  शाव  :  राज  नारायण  जी

 ने  कहा  कि  *

 मैं  हिन्टस्पानी  बं,लता  हूं,  में  अंग्रेजी  भी

 बोलता  2  ।  जो  प्रापत्तिजनक  शब्द  उन्होंने

 कहे  हैं  उनको  रैकाई्ई  में  से  निकाल  दिप्रा

 जाना  चाहिए।

 I  humbly  submit  to  you  that  this
 must  be  expunged  from  the  records.

 MR.  SPEAKER:  Mv  _  understading
 was  that  he  said:  “My  father  did  not
 know  English,  my  mother  did  not
 know  English.”

 (Interruptions)
 i  will  look  into  the  records.  What  is
 the  use  of  shouting  like  this.  This  is
 a  very  sensitive  question;  you  do  not
 seem  to  understand  it.  Now,  I  stop
 with  this.  Let  us  not  bring  in  this  is-
 sue  at  all.  I  appeal  to  both  sides  of
 the  House  that  it  is  not  good  for  the
 country.  I  repeat  it  again.  Now,  I
 move  on  to  the  next  question.  Shri
 Mavalankar.

 श्री  राज  नारायण  :  श्रघ्य  महोदय,  में

 यह  जानभा  चाहता  हू  कि  प्रश्न  69  का

 क्या  हुआ  ?  (ध्य्यधान)  श्रगर  हल्ला  ही

 माना  है  तो  हल्ला  मचेगा  |  उस  प्रष्न  के

 बारे  में  झापन  जो  व्यवस्था  दी,  उस  व्यवस्था

 को  कंवज  हल्ला  करके  हटाना.  (व्यवधान )

 MR.  SPEAKER:  I  am  glad  the  lea-
 der  to  the  House  is  also  here.  As_  I
 told  you,  I  assure  you  I  will  look  into
 the  records  later  on  and  find  out  whet-
 her  the  interpretation  that  you  put  is
 correct  or  what  I  said  is  correct.  This
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 controversy  should  end  here.  This  is
 8  question  of  language.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 But  you  have  to  allow  him  to  reply  to
 the  question.

 MR.  SPEAKER:  IT  only  did  not
 allow  Supplementaries.  It  is  my
 privilege  to  allow  supplementaries  or
 not.  He  has  answered  the  question.
 (Interruptions).

 श्री  राज  नारायण  :  मेन  (क)  का  उतर

 दिया  है  बर्मी  (ब)  का  उतर  बाक़ी  है।

 SHRI  N.  SREEKANTAN  NAIR:
 Your  ruling  is  being  flouted.

 (Interruptions)

 THE  PRIME  MINISTER  (SHR
 MORARJ]  DESAI):  Sir,  I  understand
 that  there  was  some  remark  made  by
 my  colleage  about  a  question  being
 answered  in  Hindi.  If  he  has  made
 that  remark,  it  is  very  unfortunate
 I  have  no  doubt  in  my  mind  that  he
 should  not  have  m4de  that  remark.
 Unfortunately,  these  things  do  happen
 sometimes.  I  do  not  think  he  would
 have  meant  anything  to  anybody.
 He  tried  only  to  put  himself  forward.
 But  one  should  understand  that  it
 has  an  implication  for  other  people
 also  which  he  seems  to  have  forgotten.
 I  am  very  sorry  that  he  should  have
 done  it.  I  express  regret  on  his  behalf
 also.....  (Interruptions)

 MR.  SPEAKER:  Order,  please.
 Why  are  you  raising  it  again  when
 the  Leader  of  the  House  has  expressed
 regret?  What  is  then  the  use  of  ex-
 pressing  of  regret  by  the  Leader  of
 the  House?

 aft  राज  नारायण  :  (ख)  निर्णय  लिया

 गया  है  कि  i  जुलाई,  977  से  नसबंदी

 कराने  वाले  व्यक्ति  के  जीवित  बच्चों  की

 संख्या  के  श्राधार  पर  श्रलग  श्रलग  दरों  पर

 मुझ्रावज़ा  देने  के  बजाए  सभी  नसबंदी  कराने,

 “Expunged  as  ordered  by  the  Chair.
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 वाले  व्यक्रितयों  को  एक  ही  दर  पर  नकद

 मुझ्नावज़ञा  दिया  जाए  ।  वर्तमान  भ्रादेशों  के

 झनुस/र  नसबंदी  कराने  वाले  व्यवित  के  यदि

 दो  जीवित  बच्चे  हैं,  तो  00  रुपये,  यदि

 तीन  जीवित  बच्चे  हैं,  तो  50  रुपये  श्रौर

 यदि  तीन  से  अधिक  जीवित  बच्चे  हैं,  तो  25

 रुपये  नकद  मुश्नावज्ञा  मिलता  है  ।  i-7-977

 सें  प्रत्येक  नसबंदी  कराने  वाले  व्यक्तित  की  70

 रुपये  नकद  मुश्नावज्ञा  मिलेगा  ?  र  इस  के

 अलावा  दवाइयों,  भोजन  आ्रादि  77  राज्य

 सरकारों  संघ  शासित  क्षेत्रों  क्षो  गहले  की

 तरह  केन्द्रीय  सहायता  मिलतो  रहेगी  t

 परिवार  कह्याण  कार्य्रम  राज्यों,  केन्द्र

 शासित  प्रदेशों  ब्रा  द्वारा  केन्द्रीय  सहायता
 से  चलाया  जाता  है  |  इस  को  लोकप्रिय  बनाने

 के  लिए  शिक्षा  और  प्रेन्णा  के  भिन्न-भिन्न

 तरीकों  को  ग्रपनाया  जाता  है  |  इस  के  साथ

 ही  लोगों  को  छोटा  परिवार  रखने  के  लिए

 परिवार  कल्याण  की  सेवाधों  का  प्रयोग  करने

 के  लिए  कुछ  प्रोग्साहन  भी  दिये  जाते  हैं  ।

 नसबंदी  का  तरीका  स्थायी  रूप  से  मंतति-

 निरोध  के  लिए  प्रयोग  किया  जाता  है  ।

 पुरुष  एवं  महिला  नस  दी  में  संवधित  व्यक्ति

 को  अस्पताल  में  या  स्वास्थ्य  कैन्द्र  में  या  श्न्य

 किसी  ऐसे  स्थान  पर  डाक्टर  के  पास  जा  कर

 कुछ  देर  के  लिए  ठहरना  पड़ता  है  t  महिला
 नसबंदी  के  लिए  तो  कुछ  दिनों  के  लिए  भ्रस्पताल

 में  दाखिल  होना  ज़रूरी  है।  प्रापरेशन  के  उपरान्त

 भी  कुछ  दिन  के  लिए  आाराम  की  ग्रावश्यकता

 होती  है  ।  इस  बीच  में  नसबंदी  कराने  वाले

 व्यकवित  को  अपने  काम  से  प्रवकाश  लेना  पड़ता

 है  शौर  उस  के  लिए  उस  को  वेतन  या  मश्नद्री
 के  न  मिलने  के  कारण  कुछ  क्षति  होती  है  ।

 इस  के  अलावा  प्रापरेशन  कराने  वाले  व्यवित

 की  दवाई,  पट्टी,  भोजन  ग्रादि  के  लिए  व्यवस्था

 पर  खर्च  करना  पड़ता  है  ।  साथ  ही  डाक्टरों

 को  और  प्रेरकों  को  भी  कुछ  प्रोत्साहन  देना

 श्रावश्यक  है  ।  इत  सब  ख़र्चों  के  भुगतान
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 के  लिए  भारत  सरकार  राज्य  सरकारों  और

 केन्द्र  शासित  प्रदेशों  को  एक  निश्चित  दर  पर

 क्षतिपूति  धन  के  रूप  में  केन्द्रीय  सहायता
 देती  है

 SHRI  Cc.  K.  CHANDRAPPAN:  He
 is  obstructing  the  proceedings  of  the
 House.

 PROF.  P.  G.  MAVALANKAR:  May
 I  now  put  my  question?

 AN  HON.  MEMBER:  What  abou:
 me?

 MR.  SPEAKER:  You  have  a  right
 to  ask  questions,  but  I  would  appeal
 you  to  go  to  the  next  question.

 Exchange  of  Visits  by  Foreign  Minis-
 ters  of  India  and  China

 “171,  PROF.  P.  G. MAVALANKAR:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  whether
 he  proposes  to  visit  China  during  the

 year  977  and  whether  his  Chinese
 counterpart  is  making  a  similar  trip
 to  India  this  year?

 विदेश  मंत्री  (श्री  श्रटलबिह/री  वाजपेयों  )  :

 ग्रभी  ऐसा  कोई  प्रस्ताव  नहीं  है  {

 PROF,  P.  G.  MAVALANKAR:  7
 understand  that  the  emphasis  iy  on  the
 word  ‘at  present’.  So,  here  is  no
 such  proposal  today  which  means  in
 the  months  or  years  to  come,  the  Gov-
 ernment  will  certainly  go  into  it.  In
 that  regard,  I  would  like  to  put  my
 supplementary  question  like  this.  I
 would  like  to  know  whether  the  rela-
 tions  between  the  People’s  Republic
 of  China  and  our  Sovereign  Demo-
 cratic  Republic  of  India  are  steadily
 improving  during  the  last  two.  or
 three  years  or  so,  particularly  since
 the  setting  up  of  the  embassies  at  the
 ful]  level  with  Ambassadors  on  both
 sides;  and  if  so,  could  he  tell  the
 House  what  kind  of  improvement  nas
 taken  place  in  the  relationship  between

 the  two  countries?
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 As  to  the  first  part  of  the  question,
 I  would  not  like  to  say  anything.
 Many  things  might  happen  in  future.
 So  far  as  the  question  of  improving
 our  relations  with  China  is  concerned,
 Sir,  after  the  exchange  of  Ambassa-
 dors,  India  took  the  initiative  to
 revive  the  trade  link  with  China.  So
 far,  Indian  ships  are  not  allowed  to  call
 on  the  Chinese  ports.  Now  they  have
 been  permitted  to  do  so.  There  has
 been  an  exchange  of  non-officials.
 Some  journalists  have  gone  and
 acupuncturists  recently  visited  China.

 AN  HON.  MEMBER:  Now  you  are
 foing.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  am  not  going.  On  our  part,  we  are
 taking  the  initiative  to  improve  our
 relations,  but  improvement  is  not
 one-way  traffic,  I  would  like  to  remind
 the  House.

 PROF.  P.  G.  MAVALANKAR:  I
 am  in  entire  agreement  with  him.  I
 am  happy  that  on  our  side,  initiative
 is  already  there.  May  I  therefore  usk
 one  further  question  and  it  is  this.
 Now  the  initiative  has  already  been
 taken  from  our  side  and  some  informal]
 Gelegations  are  going  there  from  our
 side.  Iam  sure,  he  knows  that  Chinese
 Chairman  Hua  is  metting  all  sorts
 of  delegations  frcm  various  countries,
 both  of  the  developing  and  the  deve-
 loped  world.  Recently,  for  exampie,
 there  had  been  in  Peking  delegations
 from  Sudan,  Mexico,  Congo,  Vietnam
 and  so  on.  In  view  of  this,  would
 he  consider  accelerating  the  process
 of  sending  delegations—cultural,
 parliamentary  and  the  like,  and
 journalists,  intellectuals,  etc.  with
 (Interruptions)  a  view  to  exploring

 —I  can  understand,  officials  pr  official
 levels  cannot  perhaps  do  this—and
 improving  friendly  relations  with
 them  so  that  the  Indian  initiative  is
 responded  to  favourably  and_  effec-
 tively?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 It  is  a  suggestion  for  action  and  will

 ‘be  given  full  consideration.
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 SHort  Norice  QUESTION

 Increase  in  numbers  of  seats  in  Medi-
 cal  Colleges  of  Maharashtra

 S.N.Q.  4,  SHRIMATI  MRINAL
 GORE:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  Maharashtra  Govern-
 ment  have  sent  a  letter  to  his  Minis-
 try  regarding  increase  in  number  of
 seats  in  medical  colleges;  and

 (b)  whether  Indian  Medical  Coun-
 cil  has  been  approached  by  his  Minis-
 try  for  the  same?

 स्वास्थ्य  ध्लौर  परिवार  कल्याण  मंत्री  (श्री
 राज  नारायण  :  (क)  महाराष्ट्र  सरकार  ने

 1977-78  %  ्रपने  राज्य  मंडीकल  कालजों

 में  सोटें  बढ़ाने  के  ए  घ्र्स  मंत्रालय  को

 लिखा  है  |

 (ख)  जी  हां।

 श्रीमती  मृणाल  गोरे  :  अध्यक्ष  महाशय,

 इस  साल  04243  की  नई  शिक्षण

 प्रणाली  को  क्रियान्वित  करने  के  बाद  एक

 तरफ़  i2  क्लास  पास  किये  हुये  बच्चे  और

 दूसरी  तरफ़  इन्टर-सायंस  पास  किये  हुए
 बच्चे  मैंडिकल  कालिजों  में  प्रवेश  करने

 के  लिये  बाहर  दाव  हैं  इस  तरह  से  उनकी

 संख्या  दुगनी  से  ज्यादा  हो  गई  है  ।  इन  प्रवे-

 शार्थियों  को  मैडिकल  कालिजों  में  स्थान  मिल

 जाय,  इस  दृष्टि  से  कालिजों  की  सीटें  बढ़ाने

 की  मांग  महाराष्ट्र  सरकार  ने की है

 12वीं  क्लास  तथा  इन्टर  सायंस  का  परीक्षा

 परिणाम  भाये  हुए 10  दिन  से  ज्यादा

 हो  गया  है,  लेकिन  प्रभी  तक  सीटों  के
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 बढ़ाने  के  बारे  में  कोई  फैसला  नहीं  हुआ

 है।  मैं  मंत्री  महोदय  से  जानना  चाहती

 हूं  कि  इस  में  क्‍या  कठिनाई  है,  हतनी

 देर  इस  में  क्‍यों  हो  रही  है?

 शी  राज  नारायण  :  इसमें  मंत्री  महोदय
 को  कोई  कठिनाई  नहीं  है।  मंत्री  महोदय
 श्र  उनका  मंत्रालय  माननीय  सदस्या

 के  विचारों  के  साथ  है।  परेशानी  यह  है
 कि  एक  इण्डियन  मैंडिलक  कान्सिल  है
 जो  रास्ते  में  बाधा  है

 एक  मसाननोयथ  सदस्थ  :  फिर  आपने

 भ्रंग्रेजी  में  बोल  दिया  t

 श्री  राज  नारायण  :  आप  फिर  भाषा

 के  सवाल  को  उठा  रहे  हैं।  मैंने  साफ-

 साफ  कह  दिया  है  कि  जब  मैं  दर्जा  7 में

 पढ़ता  था,  तब  से  मैंने  प्रतिज्ञा  कर  ली  है
 कि  अपने  देश  में  अंग्रेजी  में  नहीं  बोलंगा
 बौर  न  लिखूगा।  इस  सदन  के  सम्मानित

 सदस्यों  और  पुराने  सदस्यों  को  मालूम

 है  कि  सुप्रीम  कोर्ट  में,  जब  चीफ  जस्टिस

 श्री  हिंदाततुल्ला  थे,  मैंने  3  दिन  तक  हिन्दी
 में  बहस  की  थी।  मैं  भारतीय  भाषाओं

 की  इज्जत  करना  जानता  हूं  चाहे  सदन

 से  निकाल  दिया  जाऊं।

 मैं  कह  रहा  .था  कि  एक  केन्द्रीय

 ग्रधिनियम  के  श्रधीन,  पूर्णत :  सरकारी

 खर्च  से  चलने  वाले  भारतीय  प्रायुवितञान

 परिषद्‌  नामक  एक  स्वशासी  निकाय  की

 ग्रन्य  बातों  के  साथ  साथ  पयुर्वेशानिक

 हेताओों  को  मान्यता  देने,  आयर्वेज्ञानिक
 शिक्षा  के  न्यूनतम  स्तर  निर्धारित

 करने  के  साथ  साथ  मडिकल  कालेजों  का

 निरीक्षण  करने  की  शर्कित  और  इन  कोर्सों  के

 बारे  में  सूचना  श्रादि  देने  का  काम  सौंपा  गया

 है  ।  इस  लिए  मैडिकल  कालेजों  में  सीटें  बढ़ाने
 के  प्रश्न  पर  निर्णय  करना  इसी  परिषद्‌
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 का  काम  है।  हम  ते  इस  परिषद्‌  को  लिखा

 है...

 श्ीमती  मृणाल  गोरे  :  कौन-सी  तारीख

 को?

 श्री  राज  नारायण  :  परिवद्‌  के  भ्रध्यक्ष  ने

 मुझ  को  जवाब  दिया  है  कि  1977-78

 के  शिक्षा  वर्ष  में  महाराष्ट्र  के मैकिडल  कालेजों

 में  प्रवेश  की  संख्या  बढ़ाने  के  प्रश्न  पर  विचार

 करने  के  लिए  भारतीय  चिकित्सा  परिषद्‌
 की  कार्यकारिणी  की  एक  तत्काल  बैठक  बुलाई

 है  जो  सोमवार  27  जून,  977  को  होने  वाली

 है  ।  इस  बैठक  में  परिषद्‌  इसके  बारे  में  निर्णय

 करेगी  ।

 मगर  हम  ने  परिषद्‌  के  चेयरम॑न  को

 बुलवाया  था,  तीन  दिन  पहले  उन  से  मेरी  बात

 हुई  थी  श्र  हम  ने  अपना  दिमाग  उन  को  स्पप्ट

 कर  दिया  था  कि  शिक्षा  के  मामले  में  किसी  भी

 टैकनीकैलिटी  में  जा  कर  रोक  नहीं  लगनी  चाहिए

 श््रौर  विद्याथियों  के लिए  सीटे  बढ़ाने  के  मामले

 में  आप  को  रुकावट  नहीं  डालनी  चाहिए।

 उन्होंने  वजन  दिया  है-एफिसियेन्सी  नगिरने

 पाये--यह  देखना  हमारा  काम  है  इस  को

 देखते  हुए  जितनी  भी  सीटें  बढ़  सकती  हैं,  उतनी

 बढ़ाने  की  कोशिश  करेंगे,  लेकिन  अन्तिम  फैसला

 इस  बैठक  में  लिया  जाएगा  |

 श्रीमती  मृणाल  गोरे  :  मैंने  श्रखबारों  में

 पढ़ा  है  दि  इॉड्यन  मैंडिकल  कान्णिल  रह

 कह  रही  है  कि  अगर  महाराष्ट्र  सरक,र  इस  के

 लिए  जो  खर्चा  करना  आवश्यक  है,  उतना  खर्चा

 करने  के  लिए  तैयार  हो  तो  हम  सीटें  बढ़ाने  की

 कोशिश  करें।  श्राज  के  ही  श्रखबार  में  महाराष्ट्र
 के  राज्य  प्रारोग्य  मंत्री  श्री  शिण्डे  का बयान  झाया

 है,  महाराष्ट्र  सरकार  इस  में  3  करोड़  रुपया

 खर्च  करने  के  लिए  तैयार  हैं  ।  मैं  यहां  पर  यह

 भी  कहना  चाहूंगी  कि  i973  8  कर्णाटक



 27  Oral  Answers

 में  भी  इसी  तरह  का  सवाल  पैदा  हुभा  था,  उस

 समय  एक  साल  के  लिए  सोटे  बढ़ाने  का  फैसला

 किया  गया  था  ।  उसी  तरह  से  एक  साल  के

 लिए  एक  बैच  जुलाई  में धौर  एक  बेच  अक्तूबर
 में  बढ़ाया  जायागा  तो  महाराष्ट्र  के  मैंडिकल

 कालिजों  में  प्रवेशाथियों  की समस्या  का  समाधान

 हो  सकता  है  |  इस  दृष्टि  से  यदि  इण्डियन

 मैडिकल  कान्सिल  के  चैयरमैन  के  मन  में

 कोई  आशंका  है  तो  मंत्री  महोदय  उस  को  दूर
 करा  कर  महाराष्ट्र  के  विद्याथियों  की  मदद

 करने  की  कृपा  करें  ।

 शी  राज  नारायण  :  श्रोमन्‌,  प्रश्न  केवल

 महारष्टू  का  हो  नहीं  है  बल्कि  और  प्रदेशों  का

 भी  है।  महाराष्ट्र  क ेचीफ  मिनिस्टर  भी  हम
 को  मिले  थे,  स्वास्थ्य  मंत्री  भी  मिले  और  वहां
 का  डेलीगेशन  भी  हम  को  मिला  था  ।  यही

 प्रश्न  एगजेक्टली  गुजरात  का  है  ।  गुजरात  के

 मुख्य  मंत्री,  वाश्थ्य  मंत्री  श्रौर  वहां
 का  प्रतिनिधि  मण्डल  भी  हम  को

 मिला  और  गजरात  के  रहने  वाले

 हारयाणा  के  राज्यपाल  श्री  जयसुख  लाल  हाथी
 का  टेलीफोन  से  सन्देश  हमारे  पास  झ्राया  कि  इस

 में  सीटें  बढ़ानी  चाहिए  ।  हम  तो  यहां  तक  तैयार

 हैं  कि  अमर  इंडियन  मेडिकल  कौंसिल,  महा-

 राष्ट्र  सरकार  की  मांगों  को  टर्न  डाउन  कर

 दे,  तो  भी  केन्द्रीय  सरकार  को  अगर  अधिकार

 है  इस  एक्ट  के  झतगंत--उस  एक्ट  को  हम

 ने  मंगा  कर  पढ़  लिया  है--तो  केन्द्र  उम्र  को

 कह  सकता  है  कि  हम  झाप  के  सुझाव  को  नहीं

 मानते  है  शौर  हम  राज्य  सरकार  के  सुझाव
 के  मानते  हैं  -  जब  राज्य  सरकार  भ्रपना  खर्चा

 दे।  के  लिए  तैयार  है,  तो  राज्य  सरकार  ऑ्रपने

 खर्वे  के  मुताबिक  अपने  बच्चों  को  पढ़ाने  की

 व्यवस्था  करे  ।  हम  अपनी  शर  से  इस  को

 करने  के  लिए  तैयार  हैं  ।

 SHRI  A.  E.  T.  BARROW:  There
 are  two  streams  of  candidates  seek-
 ing  entry  to  medical  calleges--those

 -~who  have  done  the  Inter.  (Science)
 and  those  who  have  done  the  Higher
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 Secondary  a2  year  course).  How
 is  admission  being  made?  Is  it  being
 made  by  holding  a  test  or  are  they
 comparing  the  marks  obtained  at  the
 two  examinations?

 att  राज  मारायण  :  यह  व्योौरे  का  प्रश्न

 है  ।  इस  व्यौर  के  प्रश्न  पर  इण्डियन  मैडिकल

 कौंसिल  “विचार  कर  के  प्रपनी  रपट  हमको
 पेश  करेगी  ।

 डा०  सुशीला  नायर  :  श्रीमन्‌,  मैं  मंत्री

 महोदय  से  जानना  चाहती  हूं  कि  क्‍या  उन्हें

 मालूम  है  कि  मेडिकल  कालेज  में  सीटे  बढ़ाना
 केवल  खर्च  से  ही  नहीं  हो  सकता  |  उस  के  लिए

 शिक्षक  बढ़ाने  होते  हैं  श्रौर  शिक्षक  एक  दिन

 में  तैयार  नहीं  हो  जाते  हैं।  श्लरोमन  डाक्टरों

 के  हाथों  में  लोगों  का  जीवन  श्रीर  मृत्यु  होती

 है  श्रौर  सही  प्रकार  से  तैयार  हुए  डाक्टर  ही
 न्याय  कर  सकते  हैं  ।  इस  चोज  को  ध्यान  में

 रखते  हुए  क्‍या  स्वास्थ्य  मंत्री  जी  बताये गे  कि

 मेडिकल  एजुकेशन  के  स्टैन्डड  को  गिराकर

 वे  सीटें  तो  नहीं  बढ़ाएंगे  ग्रौर  इस  बात  को

 ध्यान  में  रखते  हुए  मैंडिकल  कौंसिल,  जिस  को

 भारत  सरकार  ने  मैंडिकल  एजूकेशन  के  स्टें-

 डर्डस  का  संरक्षक  स्वयं  मुकरंर  किया  है,  उस  का

 जो  फैसला  होगा,  उस  को  मिनिस्टी  स्वीकार

 करेगी  और  जबंदस्ती  सीटें  बढ़ा  कर  मंडिकल

 एजूकेशन  के स्टैन्ड  को  कम  करके  शौर

 ग्रधकचरे  डाक्टर  तैयार  करके  देश  की  जनता

 के  स्वास्थ्य  तथा  जीवन  को  खतरे  में  डालने

 का  काम  तो  नहीं  होगा  |  क्‍या  इस  बारे  में  व

 कोई  जानकारी  देंगे  t

 श्री  राज  नारायण  :  डा०  सुशीला  नायर

 जी  डाक्टर  भी  हैं  श्रौर  स्वास्थ्य  मंत्री  भी  रह

 चुकी  हैं  भ्रौर  वे  इस  सार  विषय  की  गूढ़ता  से

 अ्रच्छी  तरह  से  परिचित  हैं  ।  उन्होंने  जो  प्रश्न

 किया  हैं  वह  शुद्धत:  वही  प्रश्न  है  जो  कि  इंडियन

 मेडिकल  कौंसिल  की  तरफ  से  उठाया  जाता
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 है  |  मैं  इस  से  लगा  प्रश्न  करना  चाहता  हूं
 श्रौर  वे  इख  पर  विचार  करें  |  |  क्या  भहाराष्ट्र
 की  जो  सरकार  है  वह  अपने  राज्य  को  जनता

 की  दृश्मन  है  शर  क्या  गुजरात  सर  .गर  अपने

 राज्य  की  जनता  के  स्वास्थ्य  को  गिराना

 चाहती  है  ?  प्राखिर  वहां  की  सरकार,  के  भी

 कुछ  जिम्मेदारी  हूँ  श्रीर  जब  बे  3  करोड़  रुपया

 खर्च  करने  को  तैयार  हैं  तो  क्या  वे  अच्छे

 डाक्टरों  पर  उस  को  खर्च  नहीं  करेंगी  |  और

 उन  को  तन्खाहें  नहीं  देंगी।  हम  स्टैन्डड्ड

 गिराने  के  पक्ष  में  नहीं  हैं  । हम  चाहते  हैं  कि

 स्टैन्डडं  कायम  रहे  |  इसके  साथ  साथ  में  यह  नहीं

 मानता  कि  इंडियन  काऊंसिल  आफ  मडिकल

 रिसचं  में  बेठ  कर  दिल्लो  या  लखनऊ  में  यह

 फैसला  कर  लिया  जाए  फि  महाराष्ट्र  के  स्वास्थ्य

 का  क्‍या  होगा  या  गुजरात  के  स्वास्थ्य  का  क्‍या

 होगा,  या  कोई  डाक्टर  बैठ  कर  यह  निर्णय

 कर  ले  या  यह  समझ  ले  कि  उसने  सारे  मुल्क
 की  जिन्दगी  बनाते  का  भार  गपने  ऊपर  ले

 लिया  है।  यह  चीज  मैं  मानने  के  लिए  तैथार

 नही  हूं  ।

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 मंडियों  तता  प्रखशण्डो(यानों)
 में  टलोफोन  सुविधाएं

 *164.  श्री  रीत  लाल  प्रसाद  वर्मा  :  क्‍या

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 क्या  0,000  जनसंख्या  वाली  मंडियों  श्रथवा

 प्रखन्‍रों  (थानों)  को  सुविधा  देने  के

 लिए  कोई  कार्यक्रम  तैयार  किया  गया  है
 अथवा  किया  जा  रहा  है?

 संचार  मंत्री  (श्री  जाज  फनोडिस)  :

 जी  हां  ।  सभी  जिला  मुख्यालयों,  उप  डिवोजन

 मुख्यालयों,  उहसील  मुख्यालयों,  उप  तहसील

 मुख्यालयों,  ब्लाक  मुख्यालयों  तथा  श्न्य  उन

 सभी  स्थानों  पर,जहां  की  जनसंख्या  0,000
 से  ग्रधिक  है,  माच  i979  तक  विभिन्न

 चरणों  में  टेलीफोंस  की  सुविधाएं  रेने  की

 योजना  बनाथी  गई  है  1
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 Accumulation  of  Unsold  Steel

 "165.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  STEEL  ANL
 MINES  be  pleased  to  state:

 (a)  whether  accumulation  of  unsold
 steel  leads  to  increase  in  the  price  of
 steel;

 (b)  the  total  valuation  of  accumu-
 lated  unsold  steel  as  on  31-3-1977;  and

 (०)  steps  taken  to  reduce  the  ac-
 cumulation  of  unsold  steel?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  Accumulation  of  unsold  _  steel
 leads  to  increase  in  the  cost  of  steel,
 though  the  price  has  not  been  increas-
 ed.

 (b)  Public  sector  steel  plants  held
 stocks  worth  about  Rs.  225  crores  as
 on  3lst  March,  1977.

 (c)  In  the  current  year's  budget,
 the  plan  outlay  has  been  stepped  up;
 this  would  lead  to  higher  off-take  of

 -  steel  materaials  by  various  project
 authorities;  steps  are  also  under  con-
 sideration  to  stimulate  the  construc-
 tion  indusry.  Efforts  are  also  being
 made  to  increase  exports.

 Demand  of  Aluminium

 *170.  SHRI  P.  छू  DEO:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  the  country’s  estimated  demand
 of  aluminium  at  present  and  in  the
 near  future;  and

 (b)  whether  foreign  countries  are
 interested  in  a  joint  venture  to  put
 up  alumina  and  aluminium  plants  in
 the  country  in  collaboration  with
 Government  of  India?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  The  demend  for  aluminium  in  the
 country  has  been  estimated  around
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 220  thousand  tonnes  for  1977-78,
 rising  to  about  325  thousand  tonnes
 by  1981-82.

 (b)  The  discovery  of  large  bauxite
 deposits  in  the  East  Coast  of  India  has
 aroused  foreign  interest  in  collaborat-
 ing  with  India  for  exploitation  of
 these  deposits.  The  question  of  setting
 up  alumina/aluminium  plant(s)  will
 be  taken  up  by  Government  after
 detailed  exploration  of  the  ore  bodies
 is  completed.

 Employees  retrenched  by  Maruti  Ltd.

 *172.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  SOMNATH  CHATTER-
 JEE:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  employees  o‘  the
 Maruti  Ltd.  have  recently  been  re-
 trenched  or  forced  to  resign;

 (b)  if  so,  the  number  of  employees,
 category-  wise  retrenched  during  March
 to  May,  1977;  and

 (cy  the  action  taken  or  proposed  to
 be  taken  by  Government  to  reinstate
 them?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  The  total  number  of  the
 employees  who  have  either  left  or
 were  removed  from  service  til]  May
 977  was  228.  Category-wise  informa-
 tion  about  them  is  not  available.

 (c):  Haryana  Government  which  is
 the  appropriate  Government  to  deal
 with  labour  disputes  in  this  establish-
 ment  has  informed  us  that  since  the
 Management  was  not  prepared.  to
 reinstate  the  workers,  cases  of  37
 workers  who  had  made  specific  re-
 presentation  about  alleged  forced
 resignation  or  wrongful  termination
 of  their  services  by  the  management
 have  been  referred  to  Industrial
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 Tribunal  Haryana  for  adjudication
 under  the  Industrial  Disputes  Act,
 1947.

 Installation  of  Letter  Boxes  in
 Villages

 *173.  SHRI  D.  0.  DESAI,  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  Government  have  dc-
 cided  to  insta]  letter  boxes  in  one
 lakh  villages;  and

 (b)  ig  so,  whether  this  wil]  raise  the
 deficit  of  the  Postal  Department?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  (a)  Yes,  Sir.  The  details  are
 being  worked  out.

 (b)  Installation  of  these  letter  boxes
 and  the  arrangements  for  clearing
 them  would  marginally  add  to  the
 costs,  the  extent  of  which  would  ve
 known  in  due  course.  As  the  Postal
 Services  are  already  running  at  a

 deficit,  there  would  be  some  increase
 in  it  because  of  this  programme.

 Issue  of  Postal]  Stamps  in  Honour  of
 Shri  Sri  Prakash  and  Dr,  Ramdhari

 Singh  ‘Dinkar’

 “174,  DR.  RAMJI  SINGH:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (ai  whether  Government  propose  to
 bring  out  special  postal  stamps  in
 honcur  of  late  Shri  Sri  Prakash  and
 Padma  Bhushan  Dr.  Ramdhari  Singh
 ‘Dinkar’,  the  noted  poet  of  India;  and

 (b)  whether  he  hag  received  a  pub-
 lic  petition  requesting  him  to  bring
 out  a  commemorative  Stamp  in
 honour  of  ‘Dinkar’?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  GEORGE  FER-
 NANDES):  (a)  and  (b).  A  proposal
 has  recently  been  received  for  the
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 issue  of  special  postage  stamp  in
 honowr  of  Dr.  Ramdhari  Singh  ‘Din-
 kar’,  This  is  under  examination.

 ‘

 There  is  no  proposal  at  present  for
 issuing  a  special  stamp  in  honour  of
 Shri  Sri  Prakasa.

 Measures  to  check  Lock-Outs  and
 Retrenchnients

 #175,  SHRI  8.  6.  MURUGAIYAN:
 SHRIMATI  PARVATHI

 KRISHNAN:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  ‘whether  Government's  atten-
 tion  has  been  drawn  to  the  reported
 mass  lock-outs  and  retrenchments  in
 various  States  and  Union  _  territories
 during  the  last  two  or  three  months
 throwing  thousands  of  workers  un-

 employed;  and

 (9)  uf  so,  the  facts  thereof  and  the
 ren.edial  measures  being  taken  in
 tnis  regard?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 Yes,  Sir.

 (b)  Complete  statistics  on  the  sub-
 Ject  have  not  yet  been  received  from
 all  the  State  Governments  /Union

 _Territuries.  Wherever  necessary  the
 Government  is  intervening  in  dis-
 putes  with  g  view  to  promoting
 settlenient.  The  Government  are
 also  jsroposing  to  make  changes  in
 the  k.w  relating  to  industrial  rela-
 tions  :nd  for  this  purpose  are  setting
 up  shortly  a  tripartite  Committee,,
 which  is  to  report  in  g  period  of  two
 months.  The  report  of  the  Com-
 mittee  will  enable  Government  to

 pring
 forward  the  necessary  legisla-

 On  on  the  subject.
 BOl  LS—~—2.
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 Mining  of  Graphite

 *176,  SHR]  P.  THIAGARAJAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleaseg  to  state:

 (a)  the  places  where  graphite  is
 mined  on  a  large  scale;

 (b)  whether  the  mining  of  graphite
 in  Sivaganga  of  Ramnad  District,
 Tamil  Nadu  is  considered  to  be  ade-
 quate  exploitation  of  the  potential
 in  that  area;  and

 (c)  if  not,  steps  contemplated  by
 Government  in  this  regard?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  Bolangir  district  of  Orissa  is  the
 principal  mining  centre  for  graphite
 in  the  country.  There  are  also,  cer-
 tain  other  areas  in  Orissa,  Bihar,
 Andhra  Pradesh,  Gujarat  ‘and  Rajas-
 than  where  graphite  is  being  mined.

 (b)  and  (c).  Graphite  is  not  being
 mined  in  Sivaganga  area  of  Ramnad
 district,  at  present.  However,  the
 graphite  potential  of  that  area  ap-
 pears  to  be  adequate  to  support  a
 medium  sized  graphite  (beneficiation
 ang  crucible  plant.  The  Government
 of  Tamil  Nadu  are  examining  the
 question  of  exploiting  these  graphite
 deposits.

 Victimisation  of  Employees  of  Lady
 Hardinge  and  Kalawatj  Saran

 Hospitals

 #177,  SHRI  GANGADHAR  APPA
 BURANDE:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  the  Lady  Hardinge  and
 Kalawati  Saran  Hospitals’  Employees
 Union,  Delhi  have  submitted  a  memo-
 randum  regarding  incidents  og  victi-

 misation;  दे

 (b)  if  so,  whether  an  impartial

 inquiry  hag  been  ordered  against  the

 guilty  officials;  and
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 (c)  whether  the  dismissed  and  sus-
 pended  officials  of  the  above  men-
 tioned  hospitals  have  been  taker,  back
 on  duty?

 THE  MINISTER  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI
 RAJ  NARAIN):  (a)  Memorandum
 dated  5th  March  and  another  dated
 ३800  April,  977  were  received  alleg-
 “ng  incidents  of  victimisation  against
 staff  members  of  various  categories
 employed  in  Lady  Hardinge  and  Ka-
 lawati  Saran  Hospitals.

 (b)  Action  to  remove  twelve  em-
 ployees  from  service  mentioned  in
 the  memoranda  was  taken  in  pursu-
 ance  of  the  findings  of  the  enquiry
 officers.  However,  these  cases  will  be
 reviewed  to  ascertain  whether  any
 of  then  fall  in  the  category  of  ‘Excess
 durin;'  Emergency’,  and  if  so,  suit-
 able  :  ction  will  be  taken.  The  offi-
 cials  :.gainst  whom  enquiries  were
 pendirg  and  who  were  under  suspen-
 sion,  liave  been  permitted  to  rejoin
 duty  curing  the  course  of  the  en-
 quiries.

 (c)  The  employees  removed  from
 service  have  not  been.  taken  back.
 However,  the  suspension  order  in  res-
 pect  0"  9  officials  have  been’  with-
 drawn.

 Meeting  of  Developed  Nations  in
 London

 178,  SHRIMATI  MRINAL  GORE:
 Wi'l  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  taken
 note  of  the  recent  meeting  of  seven
 developed  nations  held  in  London;

 (9)  whether  thig  meeting  has  white-
 washed  the  demand  of  the  developing
 nations  for  a  new  economic  order;
 and

 (c)  if  so,  steps  taken  by  Govern-
 ment  in  consultation  with  other  deve-
 loping  nations  to  press  for  new  eco-
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 nomic  order  on_  the
 nations?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE).  (a)  Yes,  Sir.

 (b)  White  washing  may  be  a
 rather  strong  word,  though  I  would
 readily  concede  that  the  progress  in
 the  direction  of  creating  a  New  In-
 ternational  Economic  Order  ig  pain-
 fully  and  disappointingly  slow.  The
 London  Summit  recognised  that
 “world  economy  can  only  grow  on  a
 sustaineg  and  equitable  basis  if  deve-

 loping  countries  share  in  its  growth.”
 Its  Communique  also  said  that  “the
 well-being  of  the  developed  and  the
 developing  countries  are  bound  up
 together”.  While  recognising  the

 principle  of  inter-dependence,  which
 is  one  of  the  main  elements  of  the
 New  International  Economic  Order,
 there  is  strong  resistance  to  following
 through  with  the  basic  restructuring
 of  international  economic  relations
 which  is  essential  for  the  creation  of
 such  an  Order.

 developing

 (c)  A  meeting  of  the  Group  of  77
 is  likely  to  take  place  in  September
 this  year  to  consider  what  further
 steps  the  developing  countries  can
 take  in  their  struggle  for  the  esta-
 blishment  of  the  New  International
 Economic  Order.

 झुग्गी  झोपड़ो  निवासियों  के  लिए

 लते  फिरते  झौषधालय

 *179.  श्री  ईइवर  चौधरी  :

 श्री  जी०  याई०  कृष्णन

 क्या  स्वास्थ्य  और  परिवार  कथ्याण

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  का  विचार

 बड़े  शहरों  के  झुग्गी-झोंपडी  निवासियों  को

 चिकित्सा  सुविधायें  देने  क ेलिए  चलते-फिरते

 झौषधालयों  की  व्यवस्था  करने  का  है;  श्रौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  संक्षिप्त

 विवरण  क्‍या  है  ?
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 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :  (क)  और  (ख)

 बड़े  बड़े  शंहरों  में  झुग्गी  झोपडी  निवसियों  को

 चिकित्सा  सुविधाएं  देने  के  लिए  चलते  फिरते

 श्रौषधालयों  की  व्यावहारिकता  पर  तकनीकी

 शौर  भ्राथिक  दृष्टि  से  विचार  किया  जाएगा

 शर  यदि  वे  स्थायी  (स्टैटिक)  भ्रौषधालयों

 की  अपेक्षा  श्रधिक  लाभदायक  पाये  गये  तो

 इनके  खोले  जाने  का  एक  सुक्षाव  अनुकूल
 विचार  करने  के  लिए  राज्य  सरकारों  और

 नगर-पालिका  अधिकारियों  को  भेज  दिया

 जाएगा  1

 Settlement  ०५  Disputes  with  Burma,
 Sri  Lanka  and  Pakistan

 *i80.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  India  hag  settleq  all
 disputes  with  her  neighbouring  coun-
 tries  like  Burma,  Sri  Lanka  and
 Pakistan;

 (b)  whether  some  of  the  outstand-
 ing  issues  with  Pakistan  and  Sri
 Lanka  have  not  yet  been  settled;  and

 (c)  if  so,  the  efforts  being  made  to
 settle  the  left  over  disputes  with
 these  countries?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  and  (b).  All  out-
 standing  problems  with  Sri  Lanka
 have  been  settled  to  mutual  satisfac-
 tion.  With  Burma  and  Pakistan  some
 issues  still  remain  to  be  resolved.

 (c)  Negotiations  are  under  way  to
 resolve  as  many  of  the  outstanding
 issues  with  Burma  as  is  possible,  As
 regards  Pakistan,  the  Government  of
 India  have  suggested  to  the  Govern-
 ment  of  Pakistan  that  the  process  of
 normalisation  of  relations  between
 the  two  countries,  which  has  already
 resulted  in  the  restoration  of  many
 links  severed  in  the  past,  should  be
 resumed  as  early  as  possible,
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 Dismissal  of  Union  Leaders  by
 National  and  Grindlays  Bank

 *i8l.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  the  leaders  of  the  Na-
 tional  &  Grindlays  Bank  Employees’
 Union  have  approached  Government
 to  redress  the  excesses  committed  by
 the  management  of  the  said  Bank

 during  the  emergency;

 (b)  whether  the  said  company  vic-
 timised  the  leaders  of  the  Union  by
 wrongful  dismissal;  and

 (c)  what  steps  Government  have
 taken  in  the  matter?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 Yes.

 (9)  S/Shri  S.  M.  Rane  and  M.  8.
 Fernandes  Assistant  Secretaries  of  the
 National  and  Grindlays  Bank  Em-
 ployees’  Union  were  dismissed  from
 the  service  of  the  bank  with  effect
 from  6t)  August,  976  for  certain
 charges  of  gross  misconduct.  The  ma-
 nagement’s  action  is  reported  to  have
 been  approved  by  the  Central  Gov-
 ernment  Industrial  Tribunal,  Cal-
 cutta,  on  a  reference  made  to  it  under
 the  proviso  to  section  33(2)  (b)  of  the
 Industrial  Disputes  Act,  1947,

 (c)  The  union  has  been  advised  to
 raise  an  industrial  dispute  before  the
 Assistant  Labour  Commissioner  (Cen-
 tral)  concerned  in  the  usual  ‘manner.

 Extrg  Departmental  Staff  of  P  &  T

 *182,  SHRI  DINESH  JOARDER:
 Will  the  Minister  of  COMMUNICA-
 TIONS.  be  pleased  to  state:

 (a)  whether  Supreme  Court  has
 ruled  that  the  Extra-Departmental
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 employees’  wofking  in  the  P  &  T
 Department  are  ‘Civil  Servants’;  and

 (b)  if  so,  whether  the  P
 Department  is  taking  steps  to  treat  the

 Extra-Departmental  staff  on  par  with
 regular  employees  for  all  purposes?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  GEORGE  FER-
 NANDES):  (a)  The  Supreme  Court
 has  in  its  judgement  on  22ad  April,
 1977,  held  that  the  Extra  Depart-
 mental  Agent  nolds  a  post  under  the
 State,  though  the  posts  are  outside
 the  regular  civil  services.

 (b)  This  is  under  examination  in
 the  light  of  Supreme  Court’s  judge-
 ment.

 Expansion  of  TISCO

 *183.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have  given
 Permission  to  TISCO  to  proceed  with
 the  expansion  scheme  of  the  steel
 plant;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  this  scheme  is  a  joint
 sector  project;  and

 (d)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  No,  Sir.

 (0)  to  (ad).  Do  not  arise.

 Labour  Participation  in  Management

 1485.  SHRI
 Will  the  Minister  of  PARLIAMEN-
 BARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state  the  number  of  public
 and  private  sector  industries  in’  which
 the  labourers  dre  actively  participat-
 ing  in  the  mahagement.

 JUNE  23,  977

 PRADYUMNA  BAL:
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VARMA):  Ac-
 cording  to  the  information  received
 from  25  Statés/Union  Territories  and
 Central  public  underfakings  on  the

 implementation  of  the  Scheme  for
 Workers’  Patticipation  in  Industry;
 till  end  of  May,  1977  2.013  units  in
 public  as  well  as  private  sector  have
 implemented  the  Scheme  or  taken
 steps  to  dd  so  or  have  made  alterna:
 tive  arrangements  to  implement  it.

 Training  to  bare-foot  doctors  for
 rural  India

 1486.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whéther  it  has  been  decided  to
 train  bare-foot  doctors  to  serve  rural
 India;  and

 (b)  if  so,  the  steps  being  taken  in
 this  regard?

 THE  MINISTER  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI
 RAJ  NARAIN):  (a)  and  (b),  There
 is  a  scheme  under  consideration  of
 the  Government  for  improving  the
 rural  health  services  in  the  country
 whereunder  there  is  a  provision  §  for
 selection  of  community  health  work-
 ers  by  the  community  and  their  train-
 ing  for  three  months  in  the  Primary
 Health  Centres  in  the  fundamentals
 of  health  sciences,  hygiene,  treatment
 of  common  infectious  diseases,  im-
 munisation,  maternity  and  chilg  care,
 treatment  of  common  ailments,  first-
 aid,  etc.  They  will  also  be  given
 training  in  the  traditional  systems
 and  yogic  methods  of  maintaining
 physical  fitness.  Various  charts  and
 maps  on  the  subject  will  be  specially
 prepared  for  the  training.  Further,
 under  this  Scheme,  there  is  q  ल्तएन
 sion  for  training  of  daiy  for  each
 village/commuemity  for  one  morith.
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 लघ्य  श्रबेक्त  के  उशोगों  भें  प्रशिक्ष

 (ह्प्रेंटिस)

 1487.  जी  कल्थाण  जैन  :  कया  संसदोध

 कार्य  तथा  श्रम  मंत्रो  यह  बताने  की  कृपा  करेंगे

 कि  स.य  प्रदेश  के  जि्भिक्न  उधोगो  में

 प्रशिक्षुप्रों  प्रप्रेंटिसों  की  वतैमान  संख्या  फितनी

 है  झौर  इन  प्रशिक्षों  में  से  ऐसे  उम्मीदवारों

 की  संख्या  क्रमश:  कितनी  है  जो  हरिजन  समुदाय,

 झ्रादिम  जातियों  तथा  ञ्न्य  प्रल्प  संख्यक  एवं

 पिछड़े  वर्गों  के  हैं  ।

 संसदीय  कार्य  तथा  श्रम  मंत्री  (झो  रबीच

 बर्मा)  :  शिक्ष्‌  अधिनियम,  i96.  के  अधीन

 मध्य  प्रदेश  में  विभिन्न  श्रौद्योगिक  संस्थानों

 में  प्रशिक्षण  प्राप्त  कर  रहे  शिक्षओ्नों  की  संख्या

 नीचे  श्रेणी-वार  बताई  गई  है  :

 अनुसूचित  जाति  754

 अनुसूचित  जन-जाति  550

 अल्पसंख्यक  सम्‌दाय  777

 पिछड़  वर्ग  432

 श्रन्य  3,395

 योग  5,908

 Indo-Bangladesh  relations

 1488.  DR.  BAPU  KALDATE:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  is  any  possibi-
 Itty  of  re-opening  of  bilateral  relations
 between  India  and  Bantgtitiesh;

 हु

 (b)  if  so,  when;  and

 (e)  what  particular  subjects  ‘of  edm_
 mon  interést  are  likely  to  be  discuss-
 ed?
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 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  to  (c).  Discussions
 have  been  going  on  _  continuously
 between  India  and  Bangladesh  in
 order  to  find  mutually  acceptable  so-
 lutions  to  bilateral  problems  and  to
 promote  friendship  and  co-operation
 between  the  two  countries.

 Non  gePosit  of  P.F.  in  Kerala

 1489.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state.

 (a)  whether  some  of  the  public  sec-
 tor  undertakings  in  Kerala  have  not
 remitted  their  share  of  provident  fund
 Contributions;  and

 (b)  if  so,  the  names  of  these  under.
 takings,  the  amount  :nvolved  and  the
 actions  taken  thereon?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  The  requisite  information  is

 “being  collected  from  the  Provident
 Fund  authorities,  It  will  be  laid  on
 the  Table  of  the  Sabha  in  que  course.

 Telephone  operators

 1490.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleaseg  to  state:

 (a)  whether  3  months  training  is  a
 must  for  all  the  new  telephcne  opera-
 tors  before  they  are  offered  regular
 scale;

 (b)  the  number  of  telephone  opera-
 tors  sent  for  trainitig  so  far  out  of  the
 batch  recruited  by  Delhi  Telephones
 on  the

 Paes
 of  examination  held  in

 July,  1976;  and

 (c)  the  number  of  persons  yet  to
 be  sent  for  training?
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 THE  MINISTER  OF  COMMUNI-

 CATIONS  (SHRI  GEORGE  FER-

 NANDES).  (a)  Yes,  Sir.

 (७)  and  (c)i  The  information  is

 being  collected  from  the  Circles/

 Districts.  It  will  be  placed  on  the

 table  of  Lok  Sabha  as  early  as

 possible.

 Alleged  blackmarketing  by  TISCO  and
 HSL

 1491.  SHRI  0.  K.  CHANDRAPPAN:
 will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  wide  spread  blackmarketing

 js  indulged  by  TISCO  and  Hindustan
 Steel  Ltd.  which  is  the  distributor  for

 sale  of  steel  in  the  country;

 (b)  if  so,  the  facts  thereof;  and

 (c)  steps  contemplated  in  this  re-

 gard?

 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK):

 (a)  No  Sir.

 (b)  and  (c),  Do  not  arise.

 Reconciliation  of  missing  credits  of
 P.LI.

 1492.  SHRI  S.  0.  SOMASUNDRAM:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  a  lot  of  missing  cre-
 dits  in  P.L.I.  policieg  occur  even
 though  the  premiums  are  deducted  at
 the  source;  and

 (b)  if  s0,  the  action  propcsed  to  re-
 concile  the  missing  credits  through
 employers  ‘instead  of  employees?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  (a)  Yes,  ‘Sir.
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 (b)  The  cases  of  missing  credits
 are  taken  up  by  the  PLI  Organisation
 with  the  employers,  or  more  specifi-
 cally  the  Pay  ang  Accounts  Authori-
 ties  of  the  PLI  insurants,  with  a  view
 to  tracing  out  the  missing  credits  of
 premium,  The  employees  who  are  PLI
 insurants  ere  also  addressed  in  the
 matter  to  obtain  such  information  as
 may  be  helpful  to  complete  the  policy
 accounts,

 Action  is  also  taken  to  obtain  cer-
 tificates  from  the  Disbursing  Officers

 regarding  actual  recoveries  of  PLI
 premiums  if  the  credits  are  not  traced
 out.  These  certificates  are  treated  as
 evidence  of  the  recoveries  having
 actually  been  made  even  though  the
 relevant  credits  may  not  have  been
 received  by  the  PLI  Organisation.

 Overseas  telephone  calls  made  by
 Ministers

 1493.  SHRI  MOHD.  SHAFI  QURE-
 SHI  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  the
 number  of  official  overseas  calls  made
 by  Ministers  since  March  24,  I977  to
 end  of  May,  1977,  and  names  of  such
 Ministers?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 बाढ़  नियंत्रण  विभाग,  दिल्‍ली  के

 मजदूर  संघों  को  मान्यता

 494  :  थ्रो  शिवनारायण  सरसूनिया  :

 क्या  संसदोय  कार्य  तथा  श्रम  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्ली  प्रशासन  के  बाढ़  नियंत्रण

 विभाग  में  एक  पंजीकृत  संघ  है  शौर  यदि  हां,

 तो  उसका  नाम  क्‍या  है  ;
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 (ख)  इस  मजदूर  संघ  को  मान्यता
 न  दिये  जाने  के  क्‍या  कारण  है  ;

 i]

 (ग)  क्‍या  यह्  मजदूर  संघ  गत  सात  से
 झाठ  वर्ष  से  मान्यता  के  लिए  दिल्‍ली  प्रशासन
 तथा  श्रम  मंत्रालय  से  अनुरोध  कर  रहा  है  ;
 भ्ौर

 (3)  यदि  हां,  तो  इस  मजदूर  संघ  को
 कब  तक  मान्यता  मिल  जायेगी  ?

 संसदीय  कार्य  तथा  श्रम  संत्री  (ओ
 रथोन  वर्मा)  :  दिल्ली  प्रशासन  से  प्राप्त

 तथ्य  निम्न  प्रकार  हैं:

 (क)  एक  यूनियन,  जिसका  नाम  दिल्ली

 बाढ़  नियंत्रण  मजदूर  यूनियन  है  और  ट्रेड

 यूनियन  भ्रधिनियम,  926%  अ्रघीन  पंजीकृत

 है,  दिल्‍ली  प्रशासन  के  बाढ़  नियंत्रण  विभाग
 में  कार्य  कर  रही  है

 (ख)  एसोसिएशन  की  मान्यता  के  बारे

 में  भूतपूर्व  केन्द्रीय  सविल  सेवा  (भ्रावरण)

 नियमावली,  955  के  नियम  4(ख)  के

 अ्रघोन  बनाये  गये  केन्द्रीय  सिव्लि  सेवा

 (मान्यता)  नियमावली  के  उपबन्धों  को  भारत

 के  उच्चतम  न्यायालय  ने  रह  कर  दिया  है,

 ग्रतएवं॑  किसी  सेवा  एसोसिएशन  को  कोई

 वध  मान्यता  मंजूर  नहीं  की  जा  सकती  |

 (ग)  जी  हां,  दिल्ली  प्रशासन  से  प्रार्थना

 की  जा  रहो  है  I

 (घ)  उपर्यृकत  (ख)  में  उल्लिखित

 कारणों  से,  यूनियन  को  मान्यता  मंजूर  करने

 का  कोई  प्रशन  नहीं  उठता  |

 Extension  vf  LI.S.C.0O.,  Burnpur
 Works

 1495.  SHRI  ROBIN  SEN:  Will  the

 Minister  of  STEEL  AND  MINES  be

 pleased  to  state:
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 (a)  whether  he  is  aware  that  the
 Dastur  Committee  has  recommended
 to  acquire  Sata  village,  P.S.  Hirapur,
 District  Burdwan  for  the  extension  of
 Ii.8.C.0  Burnpur  Works;

 (b)  whether  this  recommendation,
 if  implemented,  will  render  thousands

 of  villagers  of  the  village  homeless;
 and

 (९)  if  so,  steps  proposed  by  Govern.
 ment?  ;

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 The  detailed  feasibility  report  of  M/s.
 M.  N.  Dastur  and  Company  on  the
 modernisation/expansion  of  [ISCO’s
 steel  plant  at  Burnpur  is  yet  to  be
 received,  However,  jn  their  prelimi-
 nary  indicative  report  of  November,
 1976,  they  have  suggested  that  IISCO
 should  initiate  discussions  with  the
 appropriate  authorities  for  the  acqui-
 Sition  of  additional  land  required  for
 the  expansion  of  IISCO  including
 Sata  village  which  forms  1  pocket
 inside  the  Burnpur  Works,

 (b)  and  (c).  Ip  acquiring  Sata
 village,  about  10,000  residents  will
 need  to  be  rehabilitated  elsewhere.
 This  aspect  will  be  kept  in  view  at  the
 appropriate  stage.

 Demands  of  Delhi  Medical  Association

 1496.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  whether  Delhi  Medical  Associa-
 tion  have  submitted  rceutly  a  memo-
 randum  to  the  Government  regarding
 demands  for  establishment  of  private
 clinics  and  nursing  homes  in  residen-
 tial  areas  and  regularisation  of  ad  hoc

 appointments  in  hospitals;  and

 (b)  if  so,  the  gutlines  thereof  and
 the  action  taken  in  the  matter?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ

 NARAIN):  (a)  and  (b).  The  Delhi
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 Medical  Asociation  have  submitteg  a
 memorandum  to  the  Delhi  Adminis-
 tration  who  are  taking  necessary  ac-
 tion.

 Strike  at  Calcutta  Port

 1497.  SHRI  K.  A,  RAJAN:  Wil)  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whethe;  5000  bargemen  are  on
 strike  at  Calcutta  Port  since  20th
 April,  1977;

 (b)  if  so,  the  facts  thereof:  and

 (९)  the  steps  Government  intend  to
 take  to  meet  their  demands?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  (०
 (c).  About  5,000  bargemen  led  by  the
 Calcutta  Port  Shramik  Union  laun-
 cheq  a  strike  at  Calcutta  from  the
 midnight  of  9th  April,  977  as  a
 protest  against  non-implementation  of
 the  award  of  the  National  Tribunal,
 €aleutta  awarding  payment  of  wages
 and  allowances  with  effect  from  the
 lst  January,  976  to  Dandes  and
 Majhis  working  in  barges,  lightcrs
 and  boats  on  the  basis  of  the  recom-
 mendations  of  the  Centra]  Wage  Board
 for  port  and  dock  workers.  A  series
 of  meetings  were  held  by  the  Labour
 Minister  with  the  representative,  of
 employers  and  workers  in  New  Velhi
 to  resolve  the  dispute.  The  strike
 was  ultimately  called  off  following  a
 memorandum  of  settlement  signed  at
 New  Delhi  by  the  parties  concerned
 on  the  24th  May,  1977,

 Misuse  of  Steel  Licence  in  Maruti
 Limtteg

 1498.  DR.  BAPU  KALDATE:
 SHRI  ARJUN  SINGH

 'BHADORIA:

 Will  the  Ministery  of  STEEL  AND
 MINES  be  pleased  to  state:
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 (a)  whether  Government  have  Ins-
 tituted  an  enquiry  into  the  misuse  of
 industrial  licence  for  steel  by  Maruti
 (Pvt,)  Limited,  Gurgaon;

 (b)  if  so,  the  terms  of  reference
 thereof;  and

 (c)  the  date  by  which  the  report  of
 the  enquiry  is  likely  to  be  available?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (ce),  No  Industria]  Licence  for
 manufacturing  steel  has  been  issued
 te  M/s,  Maruti  Pvt.  Ltd.  Gurgaon,
 Hence  the  question  of  instituting  an
 enquiry  in  the  matter  does  not  arise.

 Fereign  assigument,

 1499.  SHRI  A.  K.  KOTRASHETTI:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 before  the  Government  to  adopt  a
 new  policy  regarding  foreign  assign-
 ments;

 (b)  the  number  of  applications  of
 the  aspirants  to  go  abroad  pendir.g;
 and

 (c)  the  number  of  applicationg  dis-
 posed  during  the  last  two  years  and
 the  number  of  those  rejected?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Yes,  Sir,  The  Gov-
 ernment  is  considering  what  adminis-
 trative,  organisational  and  other
 changes  should  be  made  in  regard  to
 Indian  personnel  proceeding  abroad
 on  assignments  or  for  employment.

 (b)  and  (c),  Information  is  being
 collected  and  will  be  placed  before
 the  Bouse  shortly.

 Repealing  of  Bonus  Act

 1500.  SHRI  JYOTIREMOY  SBOSU:
 Wil]  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be

 pleased  to  state  how  soon  Government
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 propose  to  repeal  the  Bonus  Act.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VERMA):  There

 is  no  proposal  to  repea]  the  Payment
 of  Bonus  Act,  1965.  However,  de-
 mands  have  beep  receiveg  for  am-
 endmeni  of  the  Act  in  certain  res-
 pects  and  these  are  being  considered.

 Statement  by  Mr,  Richard  Nixon  about
 aHeged  plan  ef  fermer  Prime  Minister

 of  India  to  invade  Pakistan

 1501.  SHRI  5.  M.  BANATWALLA:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 SHRI  SUKHDEV  PRASAD

 VERMA:
 SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state.

 (a)  whether  it  has  come  to  the  no-
 tice  of  the  Government  that  the  for-
 mer  President  of  U.S.A.,  Mr.  Richard
 Nixon,  had  made  a  ,tatement  that  Smt,
 Indira  Gandhi’s  Government  had  plan-
 ned  to  invade  and  capture  West  Pak-
 istan  in  97l;  and

 (b)  if  so,  Government’s  reaction  to
 that  allegation?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  Yes,  Sir.

 (b)  Defence  Minister  Shri  Jagjivan
 Ram  has  contradicted  the  statement
 of  Mr.  Nixon  stressing  that  jt  was
 never  a  decision  of  the  Indian  cabinet
 to  invade  Pakistan  in  1971,  Prime
 Minister  has  also  rejected  Mr.  Nixon’s
 statement  against  the  previous  Indian
 Government.

 Statement  made  by  Indian  High  Com-

 missioner  थ  U.K.

 1502.  SHRI  GAURI  SHANKAR
 RAI:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state
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 (a)  whether  his  attention  has  been
 atawn  towards  a  news  item  published
 in  a  local  daily  dated  11th  August,
 976  in  which  Shri  8.  K.  Neirru,  Indian
 High  Commissioner  in  U.K.,  referring
 to  Shri  K,  K.  Birla’.  speech,  is  report-
 ed  to  have  said  in  London  that  he
 agreed  entirely  with  what  Mr.  Birla
 had  said;  and

 (b)  ff  so,  has  the  Government  ask-
 ‘ed  the  High  Commissioner  ag  to  why

 he  supported  such  a  controversial
 speech  against  all  norms  of  Ambassa-
 dorial  post?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  A  Samachar  report
 carried  in  the  Indian  press  on  l]th

 August,  976  reported  the  High  Com-
 missioner  of  India  an  London  as  hav-
 ing  agreed  with  Shri  Birla’s  view
 that  the  emergency  should  have  been
 declared  much  earlier.

 (b)  The  High  Commissioner  has
 explained  that  the  thrust  of  his  ex-
 tempore  speech  on  that  occasion  was
 that  failure  to  enforce  the  law  for

 many  years  had  caused  conditions  in
 India  to  deteriorate  to  such  an  ex-
 tent  that  the  country  was  moving  to
 a  state  of  chaos  which  was  checked
 by  the  emergency,

 Instructions  had  been  issued  by  the
 former  Government  to  Indian  Mis-
 sions  abroad  to  explain  and  justify
 the  decmration  of  Emergency  along
 with  background  information,  It  is
 one  of  the  duties  of  Representatives
 serving  in  Missions  abroad  to  explain
 as  plausibly  as  possibie  to  justify  ac-
 tions  and  policies  of  the  Government
 that  is  in  power.

 झाजादपुर,  बिहार  में  उपडाकधर

 ह. :..... ह

 1503.  |  युवराज  :  क्या  संचार  मंत्ती

 यह  बताने की  कृपा  करेंगे  कि
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 (क)  क्‍या  बिहार  के  कटिहार  जिले  में

 झ्राबादपुर  में  कोई  उप-डाक  घर  नहीं  है  जबकि

 पश्चिम  बंगाल  के  पश्चिम  दीनाजपुर  और

 माल्दह  जिलों  के  निकट  स्थित  है  जो  कि

 सीमान्त  जिले  है  ;

 (ख)  क्या  प्रशासकीय  एवं  सामाजिक

 दृष्टिकोण  से  डाक  तथा  तार  सेवायें  यहां  के

 लिए  बहुत  भ्रावशयक  है  ;  झौर

 (ग)  यदि  हां,  तो  भाबादपुर  में  उप

 डाकधर  कब  तक  खोला  जाएगा  भौर  यदि  नहीं,
 ते  उसके  क्‍या  कारण  हैं  ?

 संचार  मंत्रो  (श्री  जार्ब  फर्नानड्िस)  :

 (क)  जी  हां  ।

 (ख  )  यहां  विभागेतर  शाखा  डाकघर  की

 व्यवस्था  है  जिससे  उपयुक्त  डाक  सुविधाएं
 मिल  जाती  हैं  1  प्रशासनिक  महत्व  के  स्थानों  पर

 घाटा  उठाकर  भी  तार  और  टलीफोन  सेवाएं

 देने  क ेलिए  सरकार  उदार  नीति  श्रपना  रही  है।
 सामान्य  इलाकों  के  मामलों  में  5000  से  शभ्रधिक

 ग्राबादी  वाले  स्थानों  और  पहाड़ी  या  पिछड़े

 इलाकों  में  2500  से  अधिक  भ्राबादी  वाले  स्थान

 में  घाठा  उठा  कर  भी,  कम  से  कम  आप  की

 शर्तों  के  अनुसार,  तार  सुविधाएं  देने  के  बारे  में

 विचार  किया  जाता  है  ।  उदारीकृत  शर्तों  के

 अधीन  भी,  झाबादपुर  इन  सेवाग्रों  की  व्यवस्था

 के  लिए  उचित  नहीं  ठहरता  ।

 (ग)  विभागेतर  शाखा  डाकघर  का

 दर्जा  बढ़ा  कर  उसे  विभागीय  उप  डाकघर

 बनाने  का  पहले  श्रोचित्य  नहीं  ठहरता  थ  I

 इस  मामले  की  पुनः  जांच  की  जा  रही  है  ।
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 स्वीडन  से  विदेशों  सहायता

 1504,  श्री  'रामावम्द  तिबारी  :  क्‍या
 स्वास्थ्य  झौर  परिवार  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय  को  स्वीडन  से

 कोई  विदेशी  सहायता  प्राप्त  हुई  है  ;

 (ख)  यदि  हां,  तो  कितनी  झभौर  किस
 रूप  में;  और

 (ग)  उसकी  शर्तें  क्‍या  हैं  ।

 स्वास्थ्य  शौर  परियार  कल्याण  मंत्री

 (भी  राज  नारायण)  :  (क)  से  (ग)
 सूचना  एकत्र  की  जा  रही  है  भौर  यथासमय
 भेज  दिया  जाएगा  ।

 Debts  on  Industrial  Workers

 1505.  SHRI  KARPOORI  THAKUR:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  burden  of  personal
 debts  on  industrial  workers  has  in-
 creased  during  the  past  few  years;

 (b)  if  so,  the  steps  being  taken  by
 Government  to  make  them  free  from
 these  debts;  and

 (c)  outlines  of  the  Scheme  being
 formulated  by  Government  to  check
 the  exploitation  of  industria]  labourers
 by  the  usurerg  in  future?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 {SHRI  RAVINDRA  VARMA):  (a

 vo  (c).  Comparable  figures  indicating
 increase  or  decrease  of  indebtedness
 are  not  available.  According  to  a
 Pilot  Survey  conducted  at  Delhi
 recently,  the  comparative  figures  of

 average  indebtedness  for  working
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 class  family  at  Delhi  for  1958-59
 (Family  living  result)  and  December,
 4976  (Pilot  Survey  result)  are  as
 follows:

 ASADHA  2,  899  (SAKA)

 Period  Average
 indebted-

 ness  for
 working
 Class
 family

 Rs.
 (i)  Family  living  Survey  1958-59  45.00

 (ii)  Pilot  Survey  on  indebtedness-
 December,  3976  3800.00

 Labour  Bureau,  Simla,  has  current-
 ly  in  hand  indebtedness  Survey  at  25
 selected  industrial  centres.  It  would
 be  advisable  to  await  the  results  of
 these  surveys  before  coming  to  any
 firm  conclusion  whether  there  has
 been  any  increase  or  decrease  of  in-
 debtedness  during  the  past  few  years.

 Government  are  also  considering
 the  question  of  promoting  a  suitable
 legislation  to  secure  to  industrial
 workers  relief  from  the  burden  of
 indebtedness.

 are  मजदूरी  के  पुनः  चाल  होने  का

 समाचार

 1506,  श्री  यज्दत्त  शर्मा  :  क्या  संसदोय
 कार्य  तया  श्रम  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  ऐसे  समाचार

 मिले  हैं  जिनमें  देश  में  बंघुन्ा  मजदूरी  को  पुन:
 प्रभावी  होने  के  संकेत  मिलते  हैं  ;

 (ख)  यदि  हां,  तो  ऐसे  समाचार

 देश  के  किन  भागों  से  प्राप्त  हो  रहे  हैं  ;  भौर
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 (ग)  इसबारे  में  सरकार  ने  क्‍या  प्रभावी

 कार्यवाही  की  है  शौर  उसके  क्‍या  परिणाम

 निकले  हैं  ?

 संसदीय  कार्य  तथा  श्रममंत्री  (श्री
 रवीन्द  वर्मा):  (क)  ऐसी  कोई  रिपोर्ट  प्राप्त.

 नहीं  हुई  हैं  t

 (@)  प्रश्न  नहीं  उठता  ।

 (ग)  राज्य  सरकारों  तथा  केन्द्रीय  क्षेत्रों

 में  कलेक्टरों  को  यह  निदेश  दिए  गए  हैं  कि

 स्वाधीन  किए  गए  बंधित  श्रमिकों  को  चालू
 प्लान  स्‍्कीमों  और  कार्यत्रमों,  जिनमें  भूमि:
 संरक्षण,  सिंचाई  कार्य,  समाज  कल्याण  कार्य,

 जन-जाति  तथा  हरिजन  कल्याण  कार्य  क्रम  सम्मि-:

 लित  हैं,  में  लगाकर  यथा  शीघ्र  पुनः  बसाया

 जाए  t

 3  मई,  977  तक  र्पाघीन

 किए  गए  95,993  बंधित  श्रमिकों

 में  स  2369]  को  सरकारी

 विभागों  में  रोजगार  देकर,  कृषि  भमि  और

 मकानों  की  जगहों  का  श्रावंटन  करके,  दूध
 देने  वाले  पशुओं,  मेढ़ो  श्रौर  बढई  क  झ्ौज़ारों

 को  खरीदने  के  लिए  क्रणों  की  व्यव  था

 करके  तथा  वाधीन  कराए  गए  श्रमिकों  के

 बच्चों  के  लिए  शिक्षा  तथा  नि:शुल्क  छात्रा-

 वास  सुविधाश्रों  का  प्रबन्ध  करके  पुन:  बसा -1

 गया  है  ।  रा  ट्रीयकृत  बंकों  द्वारा  ब्याज  की

 विभिन्‍न  दरों  पर  ऋण  भी  दिए

 Medical  Colleges  in  the  Country

 1507.  DR.  BIJOY  MONDAL:  Will
 the  Minister.  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to-
 state:
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 (a)  the  steps  being  taken  ty  bring
 about  similar  standards  of  medical
 edueation  in  all  the  States  in  India;

 (b)  the  number  of  medical  colicges
 still  under  private  management  and
 steps  being  taken  to  either  nationalise
 them  or  save  the  admission  seekers
 and  their  parents  from  exploitation:

 (c)  the  names  of  State,  which  have
 still  given  long  rope  to  private  parties
 Or  individuals  {o  run  medical  ccJleges
 within  their  jurisdictions;  and

 (d)  whether  there  is  any  plan  with
 the  view  that  rmiedical  praduates  are
 produced  exactly  in  proportion  to  the
 ‘demand  and  thus  avoid  unemploy-
 ment  of  doctors?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  The  Medical  Council!

 ‘of  India  which  is  a_  statutory  body
 constituted  under  the  Indian  Medical
 Council  Act,  956  has  laid  down  the
 undergraduate  medica)  curriculum,
 standard  requirements  for  medical
 colleges,  teacher’s  eligibility  qualifica-
 tions,  convention  for  appointment  of
 examiners  etc.  to  maintain  similar
 standards  of  medical  education  in  the
 country.  The  Council  also  carry  out
 periodical  inspections  of  the  colleges
 to  ensure  that  the  standard  in  the
 colleges  is  maintained  as  per  the
 recommendations  of  the  Medical
 Council  of  India.

 (b)  There  are  at  present  0  medical
 colleges  which  are  run  under  private
 management.  Medical  education  is
 purely  a  State  subject  and  it  is  for
 the  State  Government  concerned  to

 step  in  and  take  them  over,  if  they
 so  desire.

 (c)  Karnataka,  Punjab,  Tami]  Nadu
 and  Maharashtra  are  the  States  where
 the  0  private  medical  colleges  are
 situated.  As  far  as  the  Government
 of  India  are  aware,  no  medical  college
 has  been  set  up  under  private  manage-
 ment  after  1973.

 (d)  The  Government  of  India  are  of
 the  view  that  the  present  turn-out  of
 about  12,500  medical  doctors  annually
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 would  be  sufficient  to  meet  the  doc-
 tors’  manpower  requirements  of  the
 country  and  no  new  medical  colleges
 should  be  opened  during  the  Fifth
 Five  Year  Plan.

 विज्ञाथियों  में  नशोलो  बस्तुझों  के

 सेवक  को  झावत

 508  श्री  खतुभज :  क्या  स्वास्थ  और

 परिवार  कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  कद;  राजधानी  में  विद्यारथियों  को,

 जिनमें  लड़के  अर  लड़कियां  दोंनों  शामिल  हैं,

 नशीली  वस्तझ्रों  के सेवन  की  भ्रादत  पड़  गई  है  ;

 झौर

 (ख)  यदि  हां,  तो  इन  युवक-युवतियों
 की  इस  बुराई  से  रोककर  इनका  स्वास्थ्य  सुधारने

 हेतु  सरकार  द्वारा  क्या  कार्यवाही  की  जा  रही

 है  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रों

 (श्री  राज  नारायण)  :  (क)  झौर  (ख)

 इस  झाशय  की  रिपोर्ट  मिली  है  कि  विशेषकर

 छात्रों  में  मादक  पदार्थों  के  सेवन  का  प्रचलन

 बढ  रहा  है  lo  ञ्त :  केन्द्रीय  सरकार  ने  एक

 समिति  नियुक्त  की  ह  जो  श्रन्य  बातों  के  साथ

 साथ  यह  भी  जांच  करेगी  कि  देश  में,

 विशेषकर  छाक्नों  में  दवाइयों  की  लत  किस

 हद  तक  है  ग्रौर  इस  संबंध  में  कम्पनी  सिफारिशें

 पेश  करेगी  ।  समिति  की  सिफारिशों  की  प्रतीक्षा

 की  जा  रही  हैं  ।

 Non-deposit  of  ESIC  dues  by  M/s
 Angie  French  Textiles  Lid,

 1509.  SHRI  छू  RAMAMURTHY:
 Will  the  Minister  of  PARLIAMEN-

 ‘TARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:
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 (a)  whether  Governtiént  are
 aware  that  M/s  Angio  French  Textiles
 Ltd.,  Pondicherry  hag  failed  to  réemit
 the  contribution  to  E.S.I.  Corporation,
 which  is  presumed  to  have  swelled
 to  several  Jakhs  of  rupees;  and

 (b)  if  so,  what  action  was  taken
 by  Regional  Director,  E.S.I:  Corpo-
 ration,  Tami]  Nadu  for  the  recovery
 of  the  contribution  despite  the  fact
 that  the  E.S.I.C.  Empoyees’  Union,
 Tamil  Nadu  had  specifically  brought
 to  the  notice  of  the  Corporation
 about  the  default?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  The
 Employees’  State  Insurance  Corpora-
 tion  have  furnished  the  following
 information:

 (a)  and  (b).  On  8  complaint
 Teccived  from  the  Emp-oyees’  State
 Insurance  Corporation  Employees
 Union,  the  Regional  Director  arrang-
 ed  for  the  verification  of  the  records
 of  the  factory  twice  and  some  cases
 ot  short  payment  were  detected.  The
 Regional  Director  has  since  ordered
 a  special  inspection  of  the  records  of
 the  factory  from  the  date  of  coverage
 in  respect  of  all  the  employees  num-
 bering  about  7,000.  Action  for  re-
 covery  would  be  taken  as  soon  as  the
 exact  amount  of  erears  is  as-
 certained.

 Payment  ef  wages  to  workers  of
 Dhulia  (Maharashtra)  Textile

 Mill

 1510.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  during  the  closure  of
 the  Dhulia  (Maharashtra)  Textile
 Mill,  the  Bombay  High  Court  had
 ordered  the  payment  of  wages  to
 workers  for  a  Period  of  two  months
 and  ten  days;

 (b)  whether  about  five  thousand
 workers  of  the  said  oh  revebyed  the
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 payment  of  their  wages  for  one  month.
 instead  of  two  months  and  ten  days.
 as  ordered  by  the  High  Court;  and

 (c)  if  so,  the  reasons  therefor  and
 when  the  remaining  amount  of  wages.
 will  be  paid  to  thousands  of  workers
 of  the  said  mill?

 TEE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHR]  RAVINDRA  VARMA):  (a)
 to  (c).  According  to  information
 obtained  from  the  National  Textile
 Corporation  which  has  taken  over  the
 Dhulia  Textile  Mill  recently,  the
 Bombay  High  Court  had  ordered  on
 24-4-1969  payment  of  wages  to  the
 workers  of  the  mill  for  a  period  of
 one  month  only.  The  official  liqui-
 dator  accordingly  paid  one  month’s
 wage  to  4329  workers  and  the  total
 amoun!  psid  was  Rs.  3,33,240.90.

 Central  Gratuity  Guaranttee  Fund

 1511,  SHRI  P,  K.  KODIYAN:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  set  up
 Central  gratuity  guarantee  fund;  and

 (b)  if  so,  the  facts  thereof  and  the
 steps  being  taken  in  this  direction?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  '  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  A  proposal  for  setting  up  of
 a  Central  Gratuity  Guarantee  Fund
 thas  been  made.  The  details  are  yet.
 to  be  worked  out.

 Amendment  to  Workers’  Compensa-
 tion  Act

 1512.  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  Government  propose
 to  amend  the  Workmen  Compensation.
 Act;  and  ea?
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 {b)  if  so,  outlines  of  the  amend-
 ment?

 ‘THE  MINISTER  OF  PARLIAMEN-
 "TARY  AFFAIRS  AND  LABOUR

 {SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  The  provisions  of  the  Work-

 men’s  Compensation  Act,  923  have

 -been  reviewed  by  the  National  Com-
 mission  on  Labour  (l969),  the  Labour

 Laws  Review  Committee,  Gujarat,
 (1974)  and  the  Law  Commission  of

 India  (1974)  and  they  have  made  ४७
 number  of  recommendations  for

 amendment  to  the  Act.  The  views  of
 the  State  Governments  and  other  in-

 terests  concerned  have  been  invited
 on  these  recommendations.  However,
 the  following  two  amendments  have

 already  been  made  by  the  Workmen's

 Compensation  (Amendment)  Act,
 1976:-—

 (i)  Raising  the  wage  limit  for

 coverage  under  the  Act  from

 Rs.  500  to  Rs.  l000  p.m.,  and

 (ii)  Enhancing  the  rates  of  com-

 pensation  payable  under  the
 Act.

 Reinstatement  of  Employees  in  Indus-
 trial  Undertakings  by  State  Govern-

 ments

 1513.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Government  have
 ‘asked  the  State  Governments  to  inl.
 tiate  steps  to  get  forthwith  all  the
 employees  in  industrial  undertakings
 both  in  the  public  and  private  sector
 reinstated  who  were  victimiseq  dur-
 ing  the  emergency;

 (b)  if  so,  the  response  of  State  Gov-
 -ernments  thereto;

 (c)  how  many  such  victimised  em.
 Ployees  have  so  far  been  reinstated
 State-wise;  and

 (a)  the  number  of  such  _  victimised
 workers  in  different  States?
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VAMA):  (a)
 Yes,  Sir.

 (b)  The  response  of  State  Govern-
 ments  has  been  encouraging.

 (c)  and  (d).  State-wise  particulars
 are  awaited.

 at  लंका  में  भारत  मलक  व्यक्षितयों

 को  मागरिकता  प्रदान  करना

 ने  5i4.  at  नवाब  सिह  चोहान  :  क्‍या
 :  विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ;

 kr
 (क)  भारत  मूलक  व्यक्तियों  को

 श्रीलंका  की  नागरिकता  प्रदान  करने  के  बारे

 में  दोनों  देशों  की सरकारों  के  बीच  हुई  बातचीत

 के  संबंध  में  वर्तमान  स्थिति  क्‍या  है  ;

 (ख)  कितने  लोगों  को  वहां की  नाग-

 रिकता  दी  जा  चुकी  है  और  बाकी  लोगों  के

 बारे  में  स्थिति  क्‍या  है  ;  और

 (ग)  क्‍या  भारत  सरकार  ने  उनमें  से

 कुछ  लोगों  को  भारत  लौटने  की  अनुमति  दें  दी

 है  श्रौर  यदि  हां,  तो उनकी  संख्या  कितनी  है  ?

 विदेश  मंत्री
 (श्री  झटल  बिहारी  बाजपयी  )

 (क)  से  (ग).  ै श्रीलंका  में  भारतीय  मूल
 के  लोगों  के  विषय  में  भारत  और  श्रीलंका

 के  बीच  964  शौर  974  8  सम्पन्न  सम-

 झौतों  के  प्रन्तगंत  श्रीलंका  ने  भारतीय  मूल
 के  375,000  व्यक्तियों  को,  उनकी  संतानों

 के  कारण  सहज  वृद्धि  सहित,  श्रीलंका  की  नाग-

 रिकता  देना  स्वीकार  किया  है,  और  भारत

 ने  भारतीय  भूल  के  ऐसे  600,  000  लोगों  को

 उनकी  संतानों  के  कारण  सहज  बुद्धि  सहित,
 भारतीय  नागरिकता  प्रदान  करना  तथा

 979  तक  चरणबद्ध  ढ़ंग  से  उन्हें  भारत

 प्रत्यावतित  करना  स्वीकार  किया  है
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 30-4-1977  तक  श्रीलंका  ने  ऐसे

 145,006  लोगों  को,  उनकी  संतानों  के

 कारण  इस  संख्या  में  होने  वाली  सहज  वृद्धि

 सहित,  श्रीलंका  की  नागरिकता  प्रदान  कर

 दी  थी  और  भारत  ने  ऐसे  288,613  लोगों

 को,  उनकी  संतानों  के  कारण  इस  संख्या

 में  होने  बाली  स्वाभाविक  वृद्धि  के  सहित,
 भारत  की  नागरिकता  प्रदान  की  थी  ।  ऐसे

 199,968  व्यक्ति,  श्रपने  संतान  के  कारण  हुई

 सहज  वृद्धि  सहित,  3I-3-977  तक  भारत

 प्रत्यावतित  किये  जा  चुके  थे  ।  शेष  झावेदन-

 पत्र  संबद्ध  प्राधिकारियों  के  विचाराधीन  हैं  ॥

 Reduction  in  number  of  Indian  Em-
 bassies  ang  Consulates  Abroad

 1515.  SHRI  JOTIRMOY  BOSU:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:-

 (a)  whether  the  Government  have
 any  proposal  to  reduce  the  number
 of  embassies  and  consulates  abroad
 lc  reduce  unproductive  foreign  ex-
 change  drain;

 (b)  how  many  non-career_  diplo-
 mats  are  now  holding  diplomatic
 assignments  abroad;

 (c)  how  many  of  them  have  resign-
 ed/been  recalled  with  the  permission
 of  new  Government;  and

 (d)  whether  Government  will  en-
 sure  that  the  politica]  patronage
 granted  to  such  persons  is  discontinu-
 ed  forthwith?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE}:  (a)  According  to  dip-
 lomatic  practice,  establishment  of
 diplomatic  Missions  is  on  a  reciprocal
 basis.  Government,  however,  from
 time  to  time  reviews  the  number  of
 Embassies  and  Consulates  abroad.
 Government  does  not  consider  that
 Embassies  and  Consulates  abroad
 represent  an  unproductive  drain  on
 foreign  exchange.  As  a  result  of  the

 ASADHA  2,  899  (SAKA)  Written  Answers  62

 enforcement  of  economy  measures,
 including  efforts  to  contain  the
 growth  in  staff  to  the  maximum  ex-
 tent  possible,  expenditure  is  being
 minimised  despite  inflationary  trends
 and  fluctuating  exchange  rates.  It  is
 anticipated  that  a  saving  of  about
 Rs.  40  lakhs  will  be  effected  during
 1977-78  as  a  result  of  economy
 measures  which  are  being  effected.

 (b)  There  are  I4  non-career  Heads
 of  diplomatic  Missions  abroad.  This
 includes  officials  and  career  diplomats
 who  have  on  superannuation  been
 re-employed  as  Heads  of  diplomatic
 Mission.

 There  are  approximately  one  hun-
 dred  and  fifty  other  officials  abroad
 now  from  Ministries  other  than  Ex-
 ternal  Affairs  holding  diplomatic
 status.

 (c)  None.

 (d)  Government  do  not  consider
 that  an  assignment  abroad  is  political
 patronage.

 Local  Call  Radius  in  Kerala

 1516.  SHRI  SKARIAH  THOMAS:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  any  criteria  has  since
 been  adopted  by  the  Government  te
 increase  the  loca]  call  radius  at  par
 with  Delhi  in  Kerala  State;

 (b)  whether  Changanachary  and
 Ettumammore  is  74  miles  from  Kot-
 tayam  Telephone  Exchange.  and  are
 not  under  one  local  call  system;

 (c)  if  so,  the  reasons  thereof;

 (d)  whether  Government  propose  to
 bring  Changanachary  and  Ettumam-
 more  under  Kottayam  Telephone  Ex-
 change  for  local  call  facilities  in  these
 areas;  and

 (e)  if  so,  since  when?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  (a).  to  (c).  Local  area  of.a



 63  Written  Answers

 telephone  system  in  all  stations  is
 normally  co-terminus  with  the  muni-
 cipal/corporation  boundary  of  the
 Place  in  which  the  exchange  is  situat-
 ed  or  5  miles  radial  distance  from  the
 telephone  exchange,  whichever  s
 larger.  However  in  Delhi  Telephone
 System  and  a  few  other  large  tele-
 phone  systems  the  local  area  has  not
 been  kept  restricted  to  the  corpora-
 tion  boundary  limit  but  covers  ad-
 jacent  areas  as  well.  Chenganachery
 is  १0  miles  and  Ettumammore  js  6
 miles  from  Kottayam  telephone  ex-
 change.  They  are  outside  the  local
 area  limits  of  Kottayam.

 (d)  No,  Sir.

 (e)  Does  not  arise.

 Durgapur  Alloy  Steel  Plant

 1517.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  STEEL  AND  MINES  be
 Pleased  to  state:

 (a)  whether  the  Stee)  Authority  of
 India  Limited  has  cleared  a  scheme
 costing  Rs.  9  crores  for  expansion  of
 the  blooming  mill  at  the  Durgapur
 Alloy  Steel  Plant;

 (b)  if  so,  the  facts  thereof  and  pros-
 pects  of  its  early  execution?

 THE  MIISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  and  (b).  In  March  1977,  Steel
 Authority  of  India  Limited,  approved
 a  scheme  for  installation  of  an  addi-
 tional  electric  are  furnace  with  con-
 ditioning  facilities,  for  augmenting
 the  utilisation  of  the  capacity  of  the
 Blooming  and  Billet  Mill  of  Alloy
 Steels  Plant,  Durgapur.  The  esti-
 mated  cost  of  the  scheme  is  Rs  8.46
 crores  including  a  foreign  exchange
 component  of  Rs.  0.l8  crores.  The
 production  capacity  of  the  additional
 furnace  is  estimated  at  about  61,000
 tonnes  of  ingot  steel  a  year  yielding
 43,000  tonnes  of  blooms  nd  billets
 for  sale.  When  the  scheme  is  com-
 pleted,  the  Blooming  and  Billet  Mill
 will  be  operated  on  two  shifts  a  day
 instead  of  one  at  present.
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 The  scheme  is  expected  to  be  com<
 pleted  in  about  two  years.

 Vijyanagar  Steel  Plant  in  Karnataka

 1518.  SHRI  K.  MALLANNA:  Wii
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Rs.  1,500  crores  were
 sanctioned  for  the  Vijayanagar  Steel
 Plant  in  the  Karnataka  State;

 (b)  if  so,  the  progress  made  by  it;
 and

 (c)  the  time  by  when  it  is  likely  to
 be  completed?

 THE  MIISTER  OF
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  No,  Sir.  The  Detailed  Project
 Report  has  been  received  only  recent-
 ly  and  is  under  scrutiny  by  Steel

 Authority  of  India  Limited.

 STEEL  AND

 (b)  7,367  acres  of  land  out  of  total
 of  9,021  acres  required  for  the  plant
 have  been  acquired.  The  rest  of  the
 jand  is  Government  land.  Prelimi-
 nary  action  for  acquisition  of  land  for
 the  township  has  been  taken.  Works
 relating  to  raw  material  investiga-
 tions.  Topographical  Surveys,  Geo-
 physical  investigations,  Preliminary
 water  supply  and  power.  supply
 schemes  by  the  State  Government
 authorities  have  been  completed.

 (c)  The  date  by  which  the  plant  is
 likely  to  be  commisioned  will  be
 known  only  after  the  Detailed  Project
 Report  has  been  scrutinised  and
 approved  by  the  Government  of  India.

 impounding  of  Passports

 1519.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  the  names  and  addresses  of  the
 persons  whose  passportg  were  im-
 pounded  in  the  last  three  months;

 ¢b)  the  reasons  ig  each  case  for

 impounding  the  pessport;
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 (९)  whether  some  of  those  persons
 tried  to  run  away  from  the  country;
 and

 (d)  if  so,  names  of  those  persons
 and  the  outlines  of  their  plans  to
 run  away  from  this  country?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  A  list  of  twenty-
 four  persons  with  their  addresses
 whose  passports  were  either  impoun-
 ded  or  to  whom  passport  facilities  ure
 to  be  denied  is  placed  on  the  table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-488/77.]

 (b)  In  all  cases  the  impounding  or
 refusal  orders  were  issued  under  the

 Passports  Act,  1967,  in  the  interests
 of  the  general  public.

 (c)  and  “dy.  Government  have  no
 information.

 राजस्थान  के  शहरों  में  विमान  डाक

 सेवा

 1520.  श्री  कृष्ण  कुमार  गोयल  ॥  क्‍या

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ॥

 (क)  इस  समय  राजस्थान  में  विमान

 डाक  सेवा  से  कितने  शहर  लाभ  उठा  रहे  हैं  शर

 अन्य  णहरों  में  इस  डाक  सेवा  का  विस्तार  कब

 तक  किया  जाएगा  ;  और

 (ख)  इस  सेवा  विस्तार  से  किन  किन

 न्य  शहरों  को  इसका  लाभ  पहुंचेगा  ?

 संचार  मंत्री  (श्र  ज्ञाज॑  फर्नानाडिस)  :

 (क)  झौर  (ख).  राजस्थान  में  जयपुर  और

 उदयपुर  दो  ही  ऐसे  शहर  हैं  जो  इस  समय

 हवाई  मार्ग  से  जुड़े  हुए  हैं  -  इन  स्थानों  से  श्र

 इन  स्थानों  के  लिए  डाक  हवाई  जहाजों  द्वारा

 लाई  ले  जाई  जाती  है  |  अन्य  प्रस्तावों  पर  तभी

 विचार  किया  जा  सकता  है  जबकि  राजस्थान

 के  श्न्य  नगरों  में  हवाई  सेवा  चालू  हो  जाए  ।

 1977-78  की  शीत  ऋतु  में  इंडियन  एयर
 80I-L.S.—3.
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 लाइन्स  द्वारा  राजत्थान  के  किप्री  ग्रति  रिक्त

 शहर  को  हवाई  मार्ग  से  जोड़ने  का  कोई
 प्रस्ताव  नहीं  हैं  ।

 झापात  काल  के  दोरान  नसबन्दी

 किए  गए  श्रविवाहितों  की  नसों  को  फिर
 से  जोड़ा  जाना

 52i.  श्री  सुरेन्द्र  विक्रम  :  क्‍या

 स्वास्थ्य  शौर  परिवार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  आपातकाल  के  दौरान  जिन

 अविवाहितों  की  जबरदस्ती  नसबन्दी  की

 गयी  उनकी  नसों  को  फिर  से  जोड़ने  के लिए
 क्या  कार्यवाही  की  जा  रही  हैं  ;  और

 (ख)  आपातकाल  के  दौरान  विभिन्न

 राज्यों  में  कितने  फर्जी  नसबन्दी  आपरेशन  के

 मामलों  की  सूचना  5  जून,  977  तक  मंत्रा-

 लय  को  प्राप्त  हुई  और  इस  बारे  में  जाली

 प्रमाणपत्र  देने  वाले  डाक्टरों  के  विरुद्ध  क्या

 कार्यवाही  की  गई  है  ?

 स्वास्थ्य  शरीर  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :  (क)  हिदायतें  जारी

 की  जा  चुकी  हैं  कि  ऐसे  सभी  मामलों  में  किसी

 विशेषज्ञ  से  नस  को  पुन:  जुड़वाने  की  व्यवस्था

 करवाई  जाए  t  सारा  इलाज  मुफ्त  किया  जाए
 झौर  साथ  ही  सभी  रोगियों  को  उनके

 निवास  स्थान  से  उस  अस्पताल  तक.  का  यात्रा

 व्यय  भी  दिया  जाए  जिसमें  उनका  आपरेशन

 किया  जाना  है  |

 (ख)  अभी  तक  जाली  नसबन्दी  झाप-

 रेशनों  के  बारे  में  3  शिकायतें  मिली  हैं  |

 ये  शिकायतें  राज्य  सरकारों  के  पास  विस्तृत
 जांच  करने  के  लिए  भेज  दी  गई  हैं  |  जांच  के

 पश्चात्‌  जो  जो  डाक्टर  जाली  प्रमाण-पत्र  जारी

 करने  के  दोषी  पाए  जायेंगे,  उनके  खिलाफ

 कारंवाई  की  जाएगी  ।
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 शेरोजगारी  दूर  करने  के  लिए

 कास  के  घंटों  में  कमी

 522  .  क्रो  रामधारी  शास्त्री  :

 क्या  संसदीय  कार्य  तथा  भ्रम  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  बढ़ती  हुई  बेरोजगारी  दूर

 करने  की  दृष्टि  से  सरकार  का  विचार  ऐसे

 कारखानों  में  जिनमें  loot  ian  श्रमिक

 कार्य  करते  हैं  काम  के  घंटे  प्रतिद्ित  आठ  से

 घटाकर  छ:  करने  का  है  ;  और

 (ख)  यदि  हां,  तो  कब  से  ?

 संमदाव  कार्ण  तथा  नस  संतों.  (at
 रबिन३  वर्षा)  :(क)  इस  समेत  सरकार  ऐसे
 किसो  प्रस्ताव  पर  बत्रिचार  नहीं  कर  रही  है  ।

 (ख)  प्रश्न  नहों  उठता  ।

 के जिय  भविष्य  निति  सजय ,  उतर

 प्रदेश  के  विरुद्ध  श्रस्टाचारा  के  कथित

 अरोप

 1523.  श्री  ऑर्जुन  सिह  भदौरिया  :

 क्या  संसदोय  कार्य  तथा  शम  मंत्री  यह  चनाने

 की  ;पा  करेंगे  कि  :

 (2)  क्‍या  उत्तर  प्रदेश  के  भविष्य  निधि

 शायुक्त  के  विरुद्ध  भेदभाव,  भाई-भतीजावाद
 तथा  पक्षपात  के  आरोपों  से  मुक्त  संराद्‌  सदस्यों

 का  कोई  ज्ञापन  सरकार  का  प्राप्त  हुआ  है  ;

 (ख)  क्या  यह. ब्ारोप  लगाया  है  कि

 ग्रधिकारी  ने  अपने  पद  का  दुरूपयोग  करके

 लाखों  रुपए  की  सम्पत्ति  श्रजित  की  है  ;  शर

 (ग)  यदि  हां,  तो  सरकार  ने  इस  मामले

 में भ्रब  तक  क्या  कार्यवाही  की  है  ?
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 संसदोय  कार्य  तथा  भ्रम  संत्री  (श्री
 रबोख  वर्मा)  :  (क)  जीहां।

 (ख)  जीहां।

 (ग)  आरोपों  की  जांच  की  जा  रही  है।

 जनसंख्या  की  बद्ध  दर

 i525.  at  राम  जीवन  सिह  :

 क्या  स्वास्थ्य  ओर  परिवार  कल्याण  मंत्री  यह

 संतान  वा।  काश  ६३  गे  कि  :

 की  ytd  a  mer  में  नस्या  व्द्धि
 a

 गरि  ता  ले
 का  गात  वसा  है

 स्वास्थ्य  श्रोर  परिवार  कल्याण  मंत्री

 (श्री  रज  नारायण)  :(क)  भारत  में  वर्तमान

 जनसंख्या  वृद्धि  दर  लगभग  दो  प्रतिशत  होने

 का  अनुमान  है  |

 (ख)  एशिया  के  कुछ  श्रन्य  देशों  की

 जनसंख्या  वृद्धि  दरें  संलग्न  विवरण  से  दी

 गई  हैं  ।

 विवरण

 एशिया  के  कुछ  चुनिदा  द्जों  को  एनसंत्या

 वंद्धि-वरों  का  विवरण

 क्रम  देश  वृद्धि-दर

 सं०  1970-75

 (प्रतिशत  )

 .  फिलीपाइन  3.34

 2.  थाईलैंड  3.27

 3.  पाकिस्तान  3.09

 4.  ईरान  2.98
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 5.  मलेशिया  2.89

 6.  कोरिया  जनवादी  गणतन्‍्त्र  2.64

 7.  इन्डोनेशिया  2.60

 8.  भ्रफगानिस्तान  2.54

 9.  बर्भा  2.37

 10.  नेपाल  2.25

 li.  श्रीलंका  2.22

 I2.  समाजवादी  विशतनाम
 गण  मनवर  2.4

 3.  कोरिएा  गणतन्त  2.00

 l4.  बंगला  देश  2.44

 l5.  चीन  l.66

 16.  जापात  1.26

 स्रोत:--देश  और  प्रदेश  अथवा  शेनवार

 1970-75  चुनिंदा  विश्व  जनांकिकीय

 संक्ेतकों  थे  विषय  में  सामग्री  (मीौडियम
 वेरियंट  प्रोजेक्शन्स  पर  झ्राधारित)--

 संयुक्त  राप्ट्र  सचिवालय  (श्राथिक  एवं
 सामाजिक  कार्य  विभाग  का  जनसंख्या

 प्रभाग  )  द्वारा  तैयार  किया  गया  ।  वृद्धि-
 दर  जानने  के  लिए  जन्म  दर  शरीर  मुत्यू
 दर  का  ग्रन्तर  निकाला  गया  है।

 Expansion  of  Bokaro  Stee,  Plant  with-
 out  Russian  aid

 1526.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  decision  of  the
 Union  Government  to  expand  the
 capacity  of  the  Bokaro  Steel  Plant
 without  Russian  aid  is  likely  to  hit
 our  relations  with  the  Soviet  Union;
 if  50,  to  what  extent;

 (b)  whether  this  subject  was  dis.
 tussed  with  the  External]  Affairs  Min-
 ister  of  Russia  on  his  visit  to  India;
 and

 (c)  if  so,  his  reaction  in  the  matter?
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 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (9)  Government  have
 taken  a  decision  to  carry  out  the
 construction  of  the  Cold  Rolling  Mill
 complex  of  Bokaro  as  part  of  its  ex-
 pension  programme  with  indigenous
 know-how  and  skills.  It  does  not
 constitute  any  change  in  our  policy
 which  continues  to  be  of  strengthen-
 ing  and  further  developing  Indo-
 Soviet  cooperation.

 (b)  and  (c).  The  rationale  behind
 Government's  decision  was  explained
 to  the  Soviet  Foreign  Minister  who
 understood  the  position.

 Demand  and  Production  of  Alloy
 Steels

 1527.  SHRI  5.  R.  DAMANT:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  figures  of  demand  and  indi-
 genous  production  of  alloy  steels  in
 1976-77  and  how  they  compare  with
 the  previous  ycars;

 (b)  whether  the  alloy  steel  indus-
 try  has  drawn  the  attention  of  Gov-
 ernment  to  the  constraints  for  in-
 creasing  production;  and

 (c)  if  so,  the  facts  thereof  and  the
 steps  taken  by  Government  in  this  re.
 gard?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  The  indigenous  production  of
 major  alloy  steels  of  various  cate-

 gories  in  1975-76  and  1976-77  was  .3
 lakh  tonnes  and  1.27  lakh  tonnes

 respectively.  The  imports  of  these
 alloy  steel  during  the  same  _  period
 was  of  the  order  of  0.52  lakh  tonnes
 and  0.38  lakh  tonnes  _  respectively.
 The  apparent  demand  may  therefore
 be  taken  as  the  total  of  production
 and  import  (export  being  neglegible)
 in  these  categories,  that  is,  .65  lakh
 tonnes  for  each  of  the  two  years.  It
 is  significant  to  note  that  the  demand
 remaining  almost  constant  and  imports
 have  appreciably  reduced.

 (9)  and  (c).  Some  representations
 from  Alloy  Steel  Producers  hav€
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 been  received  requesting  essentially
 restriction  on  imports  and  changes  in
 import  duty.  These  have  been  taken
 into  account  while  formulating  the
 import  policy  for  the  current  year.

 Mine  Safety  Measures

 1528.  SHRI  SATYENDRA  NARA-
 YAN  SINHA:  Will  he  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  the  large  number  of
 mine  accidents  during  the  last  two
 years  were  due  to  the  neglect  of  mine
 safety  measures  for  achieving  produc-
 tion  goals;  and

 (b)  if  so,  whether  this  policy  is
 being  changed?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 There  were  286  fatal  accidents  in
 different  mines  during  the  year  976
 as  against  283  fatal  accidents  in  1975.
 The  proportion  of  accidents  classiried
 as  misadventure  i.e.  not  considered  as
 arising  due  to  lapses  on  the  part  of
 one  person  or  an-other  was  about
 22  per  cent  during  the  years  975  and
 ६976.  This  compares  favourably  with
 28  per  cent  in  1974,  22  per  cent  in
 973  and  24  per  cent  in  1974.  While
 there  was  increase  jn  production  of
 coal  from  99  million  tonnes  in  975
 to  about  १07  million  tonnes  in  1976,
 there  does  not  appear  to  be  any  evi-
 dence  to  conclude  that  this  had  in  any
 way  led  to  increased  incidence  of
 accidents.

 (b)  Does  not  arise;  however  Gov-
 ernment  have  impressed  on  ell  mine
 managements  that  increase  in  pro-
 duction  should  not  be  at  the  cost  of
 safety.

 Withdrawal  of  Postal  Despatch  of
 Newspapers  from  Newspaper  Centres

 1529.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:
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 (a)  whether  facilities  which  were
 available  five  years  back  for  postal
 despatch  of  newspapers  from  newspaper
 cantres  to  rural  areas  so  as  to  reach
 the  subscribers  the  very  next  day  have
 been  withdrawn;

 (b)  if  so,  the  reasons  therefor,

 (c)  whether  Government  are  aware
 that  the  position  is  particularly  bad
 in  Salem  District  of  Tamil  Nadu;  and

 (d)  whether  Governmenf  propose  to
 revive  the  procedure  again?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES).  (a)  and  (b).  There  has  been  no
 change  in  the  policy  of  handling  and
 despatch  of  newspapers  to  rural  areas.

 (c)  The  existing  arrangements  for

 the  transmission  and  delivery  of  news-

 papers  in  Salem  District  of  Tamil-
 nadu  are  satisfactory  and  the  system
 is  working  satisfactorily.

 (d)  Does  not  arise  in  view  of  the

 satisfactory  position  obtaining  at  pre-
 sent.

 Accidents  in  Coal  Mines  during  975
 and  1976.

 1530.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  leased
 to  state:

 (a)  the  number  of  accidents  during
 975  and  976  in  various  coal  mines
 in  the  country;  and

 (b)  the  number  of  persons  killed  in
 these  accidents  and  the  total  amount
 of  compensation  paid  to  the  deceased
 on  this  account?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b):  The  number  of  fatal  accidents  is
 various  coal  mines  during  the  years
 975  and  976  was  222  and  206  respec-
 tively.  The  total  number  of  persons
 killed  in  these  accidents  was  663  (in-
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 cluding  375  deaths  in  Chagnala  Colliery
 disaster)  in  975  and  293  (including
 43  deaths  in  the  explosion  in  the  Suda-
 mdih  CoBiery)  in  1976.

 Compensation  is  payable  by  the
 managements  under  the  provisions  of
 Workmen's  Compensation  Act,  the
 administration  of  which  falls  w:thin
 the  State  sphere.

 झापात  काल  के  दोराम  नसबन्दी

 झापरेशन

 1531.  श्री  जगदम्बी  प्रसाद  यावव  :

 क्या  स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  श्रापातकाल  के

 दौरान  देश  भर  में  राज्यवार  कितने  नसबन्दी

 ग्रापरेशन  किये  गये  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :  अपेक्षित  सूचना  का

 विवरण  संलग्न  है  |

 विवरण

 क्रम  राज्य  संघ  शासित  प्रापात  *  कालीन
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 जम्मू  और  काश्मीर

 कर्नाटक

 केरल

 मध्य  प्रदेश

 महाराष्ट्र

 मणिपुर
 मेघालय

 नागालैंड

 उड़ीसा

 पंजाब

 राजस्थान

 तमिलनाडु

 त्रिपुरा

 उत्तर  प्रदेश

 पश्चिम  बंगाल

 प्रण्डमान  श्रौर  निको-

 बार  द्वीपसम्‌ह

 अरूणाचल  प्रदेश

 चण्डीगढ़  .

 दादर  नगर  हवेली
 दिल्ली

 गोवा,  दमन  व  दीव

 लक्ष्यद्वीप,  मिनीकाय ६
 और  अमनदीव

 हीपसमूह
 मिजोरम

 पांडिचेरी

 रक्षा  मंत्रालय

 रेल  मंत्रालय  eo

 ग्रखिल  भारतीय
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 24,  038

 536,I5

 §5,l27

 1,103,680

 1,438,039

 7,018

 9,284

 436,261

 188,489

 443,228

 813,267

 16,377

 958,994

 1,075,799

 1,640

 294

 3,498

 924

 158,781

 7,829

 203

 1,380

 "42,117

 38,860

 111,847

 10,568,770

 Cultural  Dealing  to  China

 संख्या  क्षेत्र  एजेसियां  अवधि*  (जुलाई
 975  से  मार्च

 977  तक)  के

 दौरान  किये  गये

 नसबन्दी  प्रापरेशन

 2  3

 l.  आंध्र  प्रदेश  881,773

 2.  पग्रसम  363,097

 3.  बिहार  736,558

 4.  गुजरात  455,175
 5.  हरियाणा  276,025

 6.  हिमाचल  प्रदेश  117,020

 ‘1532.  SHRIMATI  BIBHA  THOSH
 GOSWAMI:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  _siopileased  to
 state:
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 (a)  whether  there  is  any  proposal
 to  send  cultural  delegation  to  China;
 anda

 (b)  if  so,  when?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  No  proposal  is  at  pre-
 sent  under  consideration.

 (b)  Does  not  arise.

 World  Health  Assembly  Session  at
 Geneva.

 1533.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  India  attended  the  30th
 World  Health  Assembly  Session  at
 Geneva  in  May,  1977:

 (b)  if  so,  whether  India  has  plead-
 ed  that  India  is  finding  it  very  diffi-
 cult  to  provide  basic  health  care  to  all
 due  to  the  background  of  existing
 socio-economic  structure  and  inade-
 quate  resources;  and

 (c)  if  so,  whether  they  have  decid-
 ed  to  help  India  in  this  regard,  if  so,
 to  what  extent?

 THE  MINISTER  OF  HEALTH  AND

 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Yes.

 (b)  At  the  World  Health  Assem‘ly,
 India  had  pointed  out  the  herculean
 task  to  provide  adequate  resources
 for  even  the  minimal  programme  of
 reducing  disease  since  the  pattern  of
 health  care  had  always’  followed  the
 expensive  model  of  sophisticated  cura-
 tive  services  and  institutions  located  in
 urban  areas  with  a  weak  base  cf  pri-
 mary  health  care  in  rural  area.  A  de-
 veloping  country  like  India  could  not
 afford  to  provide  every  citizen  with
 every  possible  form  of  medical  techno-
 logy.  The  World  Health  Assembly  was
 informed  that  India  was  taking  steps
 to  utilise  the  resources  available  witb-
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 in  the  community  itself  in  order  to
 ensure  elementary  health  care  to  the
 millions  residing  in  the  villages  end  to
 revitalise  the  concept  of  community
 health  workers  in  order  to  help  the
 community  in  the  prevention  of  dis-
 ease  and  to  provide  simple  medical
 care  for  common  ailments.

 (c)  WHO  have  shown  keen  interest
 in  the  new  concepts  of  health  delivery
 system  being  evolved  in  India.  WHO
 does  not  give  country-wise  allocations
 at  the  World  Health  Assembly  Ses-
 sions.  It  decides  only  in  programme
 budget  policies  and  the  totai  a  Joca-
 tions  for  different  programmes.  The
 allocations  for  most  of  the  programmes
 and  percentage  oof  expenditure  for
 actual  programme  implementation
 have  been  increased.  The  Regional
 Committee  for  South  East  Asia  when  it
 meets  next  will  decide  the  level  of
 allocation  for  each  country  under
 various  programmes.  ‘The  assistance
 to  India  from  the  WHO  would  be
 known  only  after  the  Regional  Com-
 mittee  decides  on  specific  country  allo-
 cations.

 श्री  सज्जन  मिल्स  लिमिटेड  रतलाम

 (मध्य  प्रदेश  में  कर्मचारियों  की  बहालो)

 1534.  डा०  लक्ष्मी  नारायण  पांडेय  :

 क्या  संसदोय  कार्य  तथा  श्रम  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  रतलाम  (मध्य  प्रदेश  )  स्थित

 श्री  सज्जन  मिल्स  लिमिटेड  के  प्रबन्धकों  ने

 ग्रापातकाल  के  दौरान  पांच  सौ  से  भ्रधिक

 कर्मचारियों  की  छंटनी  की  थी  ;

 (ख)  क्या  उक्त  मिल  में  कार्यभार

 प्रधिक  होने  के  बारे  में  सरकार  को  कुछ
 शिकायतें  भी  प्राप्त  हुई  हैं  ;  श्रौर

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार

 ने  क्या  कदम  उठाए  हैं  ?
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 संसदीय  कार्य  तथा  श्रम  संती  (श्री

 'रवीख ,  वर्मा)  :(क)  से  (ग).  वस्तुत:  यह
 मामला  राज्य  के  क्षेत्राधकार  में  है।  मध्य
 प्रदेश  सरकार  द्वारा  उपलब्ध  कराई  गई  सूचना-

 नुसार,  पांच  श्रमिक  जो  प्रिवेशन  डिटेन्शन  के
 ग्रधीन  हवालात  में  रखे  गये  थे,  की  सेवाएं
 प्रबन्धकों  द्वारा  समाप्त  कर  दी  गई  थीं  1  पता
 चला  है  कि  पांचों  ही  श्रमिक  अप्रैल  i9,  7

 बहाल  कर  लिए  गये  हैं।  जहां  तक  कार्यभार
 के  बढ़ने  के  आरोप  का  संबंध  है  यह  मामला
 मध्य  प्रदेश  की  सरकार  के  ध्यान  में  लाया
 गया  है  |

 Memorandum  on  Merger  of  C.C.W.O.
 with  B.C.C.L.

 535.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Memorandum  Cated
 llth  April,  1977,  submitted  by  Conve-
 ner  C.C.W.O,  Co-ordination  Committee,
 Hindustan  Steel  Ltd.,  Dhanbad  re-
 garding  merger  of  Central  Coal  W\she-
 ries  Organisation  with  Bharat  Coking
 Coal  Ltd..  has  been  received:

 (b)  if  so,  the  reaction  of  Govern-
 ment  on  the  issues  raised  in  the  memo-
 randum;  and

 (९)  action  proposed  to  be  taken  and
 the  policy  of  Government  in  this  re-
 gard?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Yes,  Sir.

 (b)  and  (eo):  The  entire  question  of
 restructuring  Hindustan  Steel  Ltd.,  is
 under  examination  and  the  views  ex-
 pressed  in  the  Memorandum  will  be
 duly  considered  while  taking  a  final
 decision  in  the  matter.

 खूनापत्थर  खायों  में  न्यूनतम  मजूरी
 वा  भुगतान

 1536.  श्री  सूखस्त्र  सिह  :  क्‍या  संस-

 दीय  कार्य  तथा  श्रम  मंत्री  यह  बताने  की  कपा

 करेंगे  कि  ;

 ASADHA  2,  899  (SAKA)  Written  Answers  78

 (=)  कया  सभी  खानों  के  मजदूरी  के

 लिये  न्यूनतम  मजूरी  निर्धारित  कर  दी  गई

 है,  श्रौर  यदि  हां,  तो  पत्थर  की  खानों  में

 काम  कर  रहे  मजदूरों  की:  न्यूनतम  मजूरी
 की  दर  क्‍या  है  ;

 (ख)  क्‍या  चूना  पत्थर  खानों  के  मजदूरों
 को  न्यूनतम  मजूरी  मिल  रही  है  श्रौर  उन  खानों

 के  मालिकों  के  विरूद्ध  क्या  कार्यवाही  की

 जा  रही  है  जहां  यह  लाभ  नहीं  दिया  जा

 रहा  है  ;

 (ग)  क्‍या  सतना  स्टोन  एण्ड  लाइम

 कम्पनी  लिमिटेड,  सतना  (मध्य  प्रदेश)
 की  चूनापत्थर  खानों  में  काम  कर  रहे  मजदूरों
 को  न्यूनतम  मजूरी  ग्रधिनियम  के  उल्लंघन

 में  इस  समय  दो  रपये  प्रतिदिन  की  दर  से

 मजूरी  दी  जाती  है  श्रौर  यदि  हां,  तो  दोषी

 व्यक्तियों  के  विरूद्ध  क्या  कार्यवाही  की  गई

 है  !

 (घ)  सरकार  का  विचार  चूना  पत्थर

 खानों  में  न्यूनतम  मजूरी  अधिनियम  को  किस

 प्रकार  प्रभावी  ढंग  से  लागू  करने  का  है  ?

 संसदीय  कार्य  तथा  श्र  मंत्री  (श्रो
 रवोन्ब  वर्मा)  :  (क)  ऐसी  खातों  के  वर्गों

 का  विवरण  संलग्न  है  जिनमें  न्यूनतम  मजदूरी

 अधिनियम,  948  के  श्रधीन  न्यूनतम  मज-

 दूरी  निर्धारित  की  गई  है।  मजदूरी  दरें

 इस  प्रकार  है  :--

 ग्रकुशल  5.  80  रुपये  प्रति  दिन

 ग्रधकुशल  7.  25  रुपये  प्रति  दिन

 कुशल  8.  70  रुपये  प्रति  दिन

 (ख)  :  जी  हां,  उल्लंघन  के  मामलों

 में  न्यूनतम  मजदूरी  अधिनियम,  i948  के

 उपबंधों  के  अनुसार  श्रावश्यक  कारंबाई  की

 जाती  है  |  तथापि,  कुछ  चूना  पत्थर  मालिकों

 ने  यह  तके  देते  हुए  कर्नाटक  उच्च  न्यायालय

 में  रिट-याचिका  दायर  की  है  कि  पत्थर  खानों
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 में  रोजगार  के  संबंध  में  निर्धारित  न्यूनतम

 मजदूरी  दरें  चूना  पत्थर  में  लागू  नहीं  होती
 क्योंकि  लाइम  स्टोन  पत्थर  नहीं  है।  इन

 रिट  याचिकाओं  का  सरकार  द्वारा  प्रतिरोध

 किया  जा  रहा  है  परन्तु  न्यायालय  ने  याचिका-

 दाताओं  के  संबंध  में  न्यूनतम  मजदूरी  झधि-

 सूचना  को  लागू  करने  के  स्थगन  श्रादेश

 जारी  कर  दिये  हैं  !

 (ग)  सूचना  एकत्र  की  जा  रही  है  |

 (घ)  प्रवर्तन  तंत्र  को समय-समय  पर

 सलाह  दी  जाती  है  कि  वे  प्रधिसूचित  मजदूरी-
 दरों  को  कड़ाई  से  लागू  कराएं  |

 विवरण

 जिप्सम  खानों  में  रोजगार

 बेराईटिस  खानों  में  रोजगार

 बौक्साइट  खानों  में  रोजगार

 मैगनीज  खानों  में  रोजगार

 चीनी  मिट्टी  खानों  में  रोजगार

 कायनाइट  खानों  में  रोजगार

 तांबा  खानों  में  रोजगार

 चिकनी  मिट्टी  खानों  में  रोजगार

 पत्थर  खानों  में  रोजगार

 सफे  मिट्टी  खानों  में  रोजगार

 अ्रग्नि  मिट॒टी  खानों  में  रोजगार

 गेरू  खानों  में  रोजगार

 स्टियआ्आइट  (सोप  स्टोन  और  टैल्क

 सहित  )  में  रोजगार  ।

 ऐस्बेस्टास  खानों  में  रोजगार  ।

 क्रोमाइट  खानों  में  रोजगार

 क्वार्टाइज  खानों  में  रोजगार

 कांचमणि  खानों  में  रोजगार  ।

 सिलिका  खानों  में  रोजगार  ।

 ग्रश्रक  खानों  में  रोजगार  ।
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 Visit  of  Deputy  Foreign  Minister  of
 U.S.S.R.

 1537.  SHRI  P.  K.  DEO:  Will  the
 Ministe.  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:
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 (a)  whether  the  Soviet  Deputy
 Foreign  Minister  paid  an  unannounced
 visit  to  India  and  held  talks  with  the
 senior  officials  of  the  External  -\frairs
 Ministry  recently;  and

 (b)  if  ‘50,  the  main  points  of  the
 talks  held?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  and  (b).  Mr.  N.  P,  Firyu-
 bin,  Deputy  Foreign  Minister  of  the
 USSR,  made  attransit  halt  in  New
 Delhi  from  June  9—],  1977.  on  the  con-
 clusion  of  his  visits  to  Nepal,  Burma,
 Laos  and  Vietnam.  During  his  stop-
 over  in  New  Delhi,  Mr.  Firyubin  had
 a  meeting  with  senior  officials  of  the
 Ministry  of  External  Affairs  in  the
 course  of  which  he  informed  the
 Indian  side  in  general  terms  about  his
 visits  to  the  countries  in  South  and
 South-East  Asia.  The  opportunity  was
 also  taken  for  an  exchange  of  views
 on  bilateral  matters  and  international
 problems.

 Return  of  Dalai  Lama  to  Tibet

 1538.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  “ov-
 ernment  has  been  drawn  to  a  Chinese
 Government  statement  recently  on  the
 question  of  return  and  rehabilitation
 of  Dalai  Lama;  and

 (b)  if  so,  the  reaction  of  the  Govern-
 ment  thereto?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  Attention  of  the  Gov-
 ernment  has  been  drawn  to  a  State--
 ment  which  appeared  in  the  NCNA  on
 lst  May,  1977,  reportedly  made  by  a
 Vice-Chairman  of  the  Standing  Com-
 mittee  of  the  National  People's  Con-
 gress  on  the  subject  to  a  visiting
 Japanese  delegation.

 (b)  It  is  for  His  Holiness  the  Dalai
 Lama  to  decide  on  the  response.
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 Welfare  Scheme  for  P  and  T  Employees
 of  Kerala  Circle

 i
 1539.  SHRI  VAYALAR  RAVI:  Will

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  important  schemes  to  be
 taken  up  by  the  P.  and  T.  Department
 of  Kerala  Circle  for  the  Welfare  of
 its  employees  during  the  year  1977-78;
 and

 (b)  the  total  amount  allotted  there-
 for?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  (a)  The  important  Welfare
 Schemes  for  the  P  &  TT  employees  of
 Kerala  Circle  are  listed  below.  The

 approximate  financial  implication  in
 1977-78  ts  also  indicated  against  each
 item:

 Approximate  Amount  Involved

 Scheme  RSs.

 (i)  Scholarships  27,500

 (ii)  Sports  &  cultural  activities:  5,000

 (ii)  Medical  expenditure  13,1§,000

 (iv)  Other  Welfare  measures  45,000

 In  fact  such  schemes  are  in  vogue
 in  P  &  T  Circles  in  all  States  of  the
 country.

 (b)  The  amount  for  the  year  1977-78
 for  the  various  schemes  has  rot  heen
 allotted  as  yet.  The  same  will  be
 allotted  in  due  course  after  the  actual
 grants  are  received.

 Exploitation  of  Iron  ore  Deposits  in
 Calicut  District,  Kerala

 1540.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  STEEL  AND  MINES,
 be  pleased  to  state:

 (a)  whether  Government  have

 taken  a  final  decision  regarding  the

 gommercial  exploitation  of  the  iron
 ore  deposits  in  the  Calicut  District  of

 Kerala;  and

 (b)  if  so,  the  facts  thereof?
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  and  (b).  No,  Sir.  The  Kerala
 State  Industrial  Development  Corpora-
 tion  are  presently  conducting  detailed
 studies  on  the  optimum  development
 ot  fhe  Kozhikode  iron  ore  deposits
 and  a  final  decision  will  be  taken  by
 them  only  after  evaluating  the  various
 technical  and  economic  parameters.

 Issue  of  Postal  Stamps  im  Honour  of
 Shri  Sarat  Chandra  Bose

 i54.  SHRI  SASANKASEKHAR
 SANYAL:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  propose  to
 issue  commemoration  postal  stamps  in
 honour  of  Serat  Chandra  Bose;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  (a)  No,  Str.

 (b)  Does  not  arise.

 Establishments  exempted  from  Dama-
 ges  for  Late-Deposit  of  Provident  Fund

 1442.  SHRI  SHIVNARAIN  SARSO-
 MIA:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  the  number’  of_  establishments
 which  did  not  deposit  the  amourt  of

 provident  fund  in  time  during  the  last
 two  years  upto  3lst  March,  1977;  and

 (b)  the  names  of  the  establishments
 in  respect  of  |=which  the  damages
 amounting  to  more  than  Rs.  5,000  and
 the  amount  of  exemption  allowed  in
 each  case’

 THE  MINISTER  OF  PARLIAMEN.-
 TARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VERMA):  (a)  and

 (b).  The  requisite  information  is

 being  collected  from  the  Provident
 Fund  Authorities  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.
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 Provision  of  Tap  Water  to  sco
 Employees

 i543.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be

 pleased  to  state:

 (a)  whether  he  is  aware  that
 drought  situation  prevails  during  the

 ~esummer  season  in  Asansol  area  vhere
 the  IISCO  factory  is  situated  and

 large  number  of  employees  of  IISCO
 are  living  within  the  radius,  of  thee

 miles,  not  included  in  the  IISCO  town-

 ship;  and

 (b)  whether  Government  propose  to

 provide  tap  water  in  the  villages  and
 mohalias  within  the  radius  of  three
 miles?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  To  meet  the  scarcity  of  water
 during  the  dry  seasons  from  42

 April  to  lst  July,  the  management  of
 IlSCO  supply  every  year  40,000  gallons
 of  water  per  day  to  the  suburbs  of
 Burnpur  where  a  large  number  cf  em-
 ployees  of  the  Company  live.  Besides,
 20,000  gallons  of  water  are  supplied
 daily  to  the  Asansol  Municipality  for
 distribution  under  the:r  own  arrange-
 ments.  IISCO  has  also  provided  92
 community  taps  in  the  suburbs  cf
 Burnpur  up  to  a  radius  of  2  Kms.

 Lock-out  in  Aluminium  Corporation  of
 India  Ltd.

 ‘1544.  SHRI  ROBIN  SEN.  Will  the
 Minister  of  STEEL  AND  MINES  he
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Aluminium  Corporation  of
 India  Ltd.,  J.  K.  Nagar,  Asansol,  is
 under  lock-out  since  1974;  and

 (b)  steps  Governments  are  contcem-
 plating  to  re-open  the  factory  at  an
 early  date?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PA'TNAIK):  (a)
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 The  Company  has  been  under  !ock-out
 since  September,  1973.

 (b)  At  the  request  of  the  Company,
 the  Central  Government  had  ranted
 certain  reliefs  in  order  to  enable  the
 plant  to  be  restarted.

 The  Company  has  now  finalised
 arrangements  with  the  financial  in-
 Stitutions  for  securing  term-loans  apd
 cash  credit  facilities  for  working  capi-
 tal.  It  is  now  reported  to  be  making
 arrangements  for  power  supply,
 labour,  etc,

 Loss  of  Man-Days

 ‘1545.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  pe  pleased
 to  state  the  number  of  man-days  lost
 since  April  to  May,  977  industry-wise
 and  state-wise?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Com.
 plete  records  from  several  State  Gov-
 ernments/Union  Territories  are  —  still
 awaited.  However,  on  the  basis  of
 information,  as  available  on  l8th  June,
 1977,  a  statement  is  laid  on  the  table
 of  the  Sabha.  [Placed  in  Librury.  See
 No,  LT-489/77],

 Price  Revition  ०  Aluminium

 ‘1546.  DR,  BAPU  KALDATE:  Wil
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  Bureau  of  Indus--
 trial  Costs  and  Pricing  has  advised
 price  revision  of  aluminium;

 (9)  if  so,  the  reasons  teereof;  and

 (c)  steps  taken  in  this  regard?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 No,  Sir.

 (b)  and  (c).  Do  no€  arise.
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 Manufacture  of  “Push  Button  Tele-
 phone”  Machine

 ‘1547.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  “Push  Button  Tele-
 phone”  machine  ig  being  manufactured
 by  Indian  Telephone  Industries;

 (b)  whether  private  companies  also
 manufacture  such  machines;

 (c)  whether  the  machines  manu-
 factured  by  private  companies  are
 better  with  less  imported  components;
 and

 (d)  if  so,  whether  Government  pro-
 pose  to  discontinue  manufacture  of
 these  machines?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNANDES):
 (ay  Yes,  Sir.  Push  Button  telephone
 instruments  are  being  manufactured
 by  the  Indian  Telephone  Industries.

 0)  and  (c).  Government  is  mov
 aware  of  any  private  company  in  India
 having  manufactureq  these  telephone
 instruments.  Even  the  recent  news
 item  stating  that  the  P&T  Department
 has  authorised  a  private  company  to
 instal  push  button  telephones  in  the
 country,  is  not  correct.

 (0)  No,  Str,

 Lock-out  in  National  Iron  ang  Steel
 Company,  Belur

 1548.  SHRI  SHEO  SAMPAT:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  _  pleased
 to  state:

 (a)  whether  it  has  been  brought
 to  the  notice  of  Government  that  since
 the  lock-out  declared  on  May  18,
 976  in  National  Iron  and  Steel  Com-
 pany  at  Belur,  8l  unemployed  wor-
 kers  have  died  of  hunger  and  malnu-
 trition,  two  have  committed  suicide
 and  two  others  have  gone  mad  and
 lodged  in  the  lunatic  asylum;  and
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 (b)  what  steps  Government  pro-
 pose  to  take  to  safeguard  the  life  of
 the  workers  of  the  National  Ircn  and
 Steel  Company  and  to  improve  the
 situation?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VARMA);  (a)  No.

 (b)  Information  is  being  collected
 from  the  State  Government  and  would

 be  laid  on  the  table  of  the  Sabha  when
 received.

 M/s.  Hindustan  Zinc,  Udaipur

 1549.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  STEEL
 AND  MINEsg  be  pleased  to  state:

 (a)  whether  M/s.  Hindustan  Zinc,

 Udaipur,  have  been  involved  in

 heavy  losses;

 (b)  whether  the  employees  and
 technicians  of  Hindustan  Zinc,  Udai-

 pur  have  approached  Government  to
 investigate  in  the  working  of  the

 company;

 (९)  whether  the  above  company  js
 manipulating  these  losses  to  cover  up
 their  corrupt  practices,  wastages  of
 funds  and  inefficient  policies;  and

 (d)  whether  Government  will  look
 into  the  matter?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  to  (d).  There  has  been  a  decline  in
 the  recovery  of  zinc  metal  as  well  as
 in  sulphur  recovery  at  the  Debari
 Smelter  of  Hindustan  Zinc  Ltd.  during
 1976-77.  The  reduceq  recoveries  of
 zinc  and  sulphur  have  been  mainly
 due  to  the  conversion  of  the  old  batch
 leaching  purification  system  to  a  conti-
 nuous  system,  at  the  same  _  time
 dovetailing  the  latter  with  the  addi-
 tiona]  facilities  for  leaching  and  puri-
 fication  in  the  expanded  smelter  at
 Debari.  While  the  low  recovery  of
 zinc  by  gome  6.4  per  cent  as  compared
 to  1975-76  has  affected  the  economics
 of  zine  production  at  Debari—this
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 quantum  of  zinc  metal  being  Jost  at
 present  in  the  “Moore  Cake”;  the
 “Moore  Cake”  is  being  accumulated
 by  the  company,  and  experiments  and
 trials  are  being  made  to  recover  the
 metal  by  retreating  the  cake,  in  regard

 to  which  tria]  experiments  hold  out
 promise  of  success.  When  the  zinc
 metal  eventually  gets  recovered  from
 the  Moore  Cake,  the  loss  would  have
 been  recovered  to  a  certain  extent.

 भागलपुर  में  स्वचालित  टेलोफोन

 एक्सचेंज  को  स्थावना  करना

 1550.  डा०  राम  जो  सिह  !

 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  भागल-

 पुर  में,  जो  डिवीजन  मुख्यालय  है,  एक  स्व-

 चालित  टेलीफोन  एक्सचेंज  की  स्थापना  करने

 का  है:  शौर

 (ख)  यदि  हां,  तो  यह  कब  तक  स्थापित

 किया  जायेगा  ?

 संचार  मंत्रों  (श्रो  जाज  फर्नानड़िस)  :

 (क)  जी  हां  1

 (ख)  ग्राटोमैंटिक  एक्सचेंज  की  इमा-

 रत  बनाने  के  लिये  हाल  ही  में  जमीन  ली  गई

 है।  आशा  है  कि  भागलपुर  में  वर्ष  98i-

 82  में  झआटोमटिक  ऐक्सचेज  चालू  हो  जायेगा  |

 परियार  नियोजन  केन्द्र

 55i.  श्री  रोतलाल  प्रसाद  वर्मा  :

 क्या  स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 यह  बताने  की  कृपा  क  गे  कि  :

 (क)  पिछली  सरकार  ने  समूचे  देश

 में  राज्य  वार,  कितने  परिवार  नियोजन  केन्द्र

 स्योले  है  झौर  सरकार  भवनों  का  निर्माण

 कराकर  उसमें  कितने  केन्द्र  चला  रही  है  भौर

 कितने  केन्द्र  किराये  के  मकानों  में  चलाये  जा

 रहे  है  तथा  गत  दो  वर्षो  में  इन  केन्द्रों  पर

 वाधिक  तथा  मासिक  व्यय,  अझलग-अ्रलग

 कितना  हा  है  ?

 (ख)  क्‍या  सरकार  का  विचार  इन
 केन्द्रों  में  व्यवस्था  में  सुधार  लाने  के  लिये

 कोई  परिवतंन  करने  का  है  ?  शौर

 (ग)  यदि  हां,  तो  इसमें  किस  प्रकार

 परिवर्तन  लाया  जायेगा  ?

 स्वास्थ्य  झोर  परवार  कल्पाण  मंत्री

 (भी  राज  नारायण)  :  (क)  सूचना  एकत्र
 की  जा  रही  है  और  प्राप्त  होते  ही सभा  पटल

 पर  रख  दी  जायेगी  |

 (ख)  शर  (ग).  जी,  हां  ।  परिवार

 कल्याण  केन्द्रों  के  कार्यकरण  में  सुधार  लाने

 के  लिये  निम्नलिखित  परिवर्तन  करने  का

 विचार  किया  गया  है  :--

 (i)  प्रत्येक  प्राथमिक  स्वास्थ्य  केन्द्र

 में  एक-एक  ग्रामीण  परिवार  कल्याण  केन्द्र

 के  लक्ष्य  प्राप्त  करने  के  लिये  977-78

 में  200  भ्रतिरिक्त  ग्रामीण  परिवार  कल्याण

 केन्द्र  खोले  जायेंगे

 »

 (2)  सारे  ग्रामीण  परिवार  कल्याण

 केन्द्रों  क ेनिर्माणाधीन  भवनों  को  पूरा  कर  लिया

 जायेगा  ।

 (3)  इस  कार्यक्रम  के  शैक्षिक  श्रौर

 प्रेरणादायक  पहलुओं  पर  भ्रत्याधिक  बल  दिया

 जायेगा  तथा  परिवार  कल्याण  कार्यक्रम

 पूर्णतया  स्वैच्छिक  कार्यक्रम  के  रूप  में  क्रिया-

 न्वित  किया  जायेगा



 89  Written  Answers

 (4)  ग्रामीण  परिवार  कल्याण  केन्द्रों

 के  लिये  स्वीकृत  किये  गये  चिकित्सा  अ्रधि-

 कारिथों,  स्वास्थ्य  वीक्षिकाओ्रों  श्रौर  सहायक
 नर्स  मिडवाइफों  के  खाली  पदों  को  भरा

 जायेगा  ।

 (5)  बच्चों  श्रौर  भावी  माताझ्रों  दोनों

 के  बीच  प्रतिरक्षण  कार्यक्रम  पर  भ्रधिक  बल

 दिया  जायेगा  बच्चों  के  अ्रपोष्णज  श्ररक्तता

 तथा  विटामिन  ए  की  कमी  के

 कारण  होने  वाले  श्रन्धेपन  से  बचाने  की

 योजनाश्रों  को  जोरदार  ढंग  से  चलाया  जायेगा

 तथा  गर्भरोधन  के  सभी  तरीकों  को  छोटे

 परिवार  के  सिद्धान्त”  के  प्रचारार्थ  समान

 बल  दिया  जायेगा  |

 (6)  जनसंख्या  के  आधार  पर  नगरीय

 केन्द्रों  का  पुनंगठन  976-77  में  किया  गया

 था  ।  यह  सुनिश्चित  किया  जायेगा  कि  नगरीय

 क्षेत्रों  में यधासम्भव  नगरीय  केन्द्रों  को  य

 तो  ग्रस्पतालों  में  खोला  जाये  या  खन्इ  प्रसवोत्तर

 केन्द्रों  के  साथ  सम्बन्द  किया  जाये  ताकि  वे

 उत्तम  सेवाएं  प्रदान  कर  सके  ।

 Posta;  Services  to  Villages

 1553.  SHRI  M.  KALYANASUNDA-
 RAM.  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  there  are  36,000
 villages  in  the  country  which  did  not
 have  postal  services  at  present;

 (b)  if  so,  whether  Government  are
 taking  steps  to.  have  postal  services
 facility  in  all  villages  by  the  end  of
 the  current  financial  year;  and

 (c)  if  so,  the  outlines  thereof?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  GEORGE  FER-
 NANDES):  (a)  and  (b).  All  the  villages

 in  the  country  get  delivery  of  mail
 There  are,  however,  26,942  villages
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 which  are  not  covered  by  the  Daily
 Delivery  Scheme.

 (c)  During  the  year  1977-78,  it  is
 proposed  to:

 (i)  extend  the  Daily  Delivery,
 Scheme  to  the  remaining
 26,942  villages;

 (ii)  appoint  agents  for  the  sale  of
 Postage  stamps  and  postal

 Stationery  in  5000  villages
 which  do  not  have  Post
 Offices.

 (iii)  plant  about  1,60,000  letter
 boxes  in  rural  areas;  and

 (iv)  extend  postal  counter  facilities
 in  50,000  villages  through
 Mobile  Post  Offices.

 Kudremukh  Iron  Ore  Project

 1554,  SHRI  M.  KALYANASUN.
 DARAM:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  stage  reached  in  construction
 work  of  Kudremukh  iron  ore  project;

 (b)  whether  the  cost  of  this  project
 has  increased  from  its  original  esti-
 mate;  and

 (c)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a).
 According  to  the  contract  with  the
 National  Iranian  Stee}  Industries
 Company,  delivery  of  iron  ore  concen-
 trate  at  the  New  Mangalore  Port  has
 to  start  in  September,  1980.  Substan-
 tial  progress  has  been  achieved  on
 various  fronts  such  88  civil  works,
 equipment  ordering.  development  of
 infrastructural  facilities,  etc.  It  is
 expected  that  the  contractual  obliga-
 tion  with  the  Iranian  Company  will  be
 met.

 (b)  and  (०),  This  would  be  known
 only  after  the  definitive  cost  estimates
 are  received  from  the  Consultants
 next  month.
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 Posts  and  Telegraph  Offices  in
 Karnataka

 1555.  SHRI  ए.  B,  CHANDRE
 GOWDA,:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  number  of  Fosts  and  Tele-
 fraphs  Offices  in  Karnataka,  ciicle-
 wise;

 (b)  whether  there  kas  ecn  any
 ancreasa  in  the  number  of  post  offices
 in  the  circles  during  1975-76  and  if  so,
 to  what  extent:  and

 (cy  whoethe,  Government  have  made
 efor  s  far  daiis  posial  service  in  ail
 Karnataka  villages?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SiTRI  GEONG  FER.
 NANDES):  (a)  Karnataka  State  which
 is  co-terminus  with  Karnataka  Postal
 Civele  has  8552  Post  Offices  and  730

 Telegranh  Offices.

 ‘b)  24  Post  Offices  were  opened  in
 1975-76.

 (c)  All  the  villages  in  Karnataka
 are  covered  under  the  Daily  Delivery
 Scheme.

 Policy  for  Shop  Employees  in  States

 1556.  SHRI  D.  8.  CHANDRE
 GOWDA:  Will  the  Minister  of  PARLIA.
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  Government  have  laid
 down  any  policy  for  the  employees
 working  in  shops  in  different  States;
 and

 (b)  if  80  ,  the
 thereof?

 salient  features

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHR]  RAVINDRA  VARMA):  (a>  and
 (b).  Conditions  of  service  such  as  daily

 and  weekly  hours  of  work,  rest

 intervals,  opening  and  closing  hours  of
 establishments,  payment  of  wages,
 overtime,  holidays  with  pay,  annual
 leave,  etc.  of  the  employees  working  in
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 shops  in  different  States  are  governed
 by  the  Shops  and  Establishments  Acts
 ot  the  different  State  Governments.  The
 National  Commission  on  Labour  re-
 vieweq  the  service  conditions  of  shop
 employees  and  made  the  following
 recommendation:—

 °"248\a)—Working  conditions  in
 shops  and  commercial  establishments
 are  at  present  governed  by  State
 Governments.  (b)  The  Central
 Governinent  should  enact  qa  compze.
 hensive  legislation  for  the  purpose.
 I;  should  be  anplieable  to  units
 which  have  oa  siipuleted  gminimum
 number  of  empluyecs  cr  huve  an
 annual  turpover  above  a  <«tipulated
 limit.  (c)  Tne  present  Icgislation  is
 implemented  hy  local  bodies.  The
 Imnlcmentation  is  wnsatisfactory.
 lf  should  be  transferre.|  to  the  office
 of  ‘he  State  Labour  Commissioner.”

 This  recommeraution  wag  consider-
 ed  by  the  Central  Government  in
 consultation  with  the  State  Govern-
 ments  and  it  was  decided  that  there
 wes  no  need  for  undertaking  a  central
 legislation  for  shops  and  commercial
 establishments  as  al]  State  Govern.
 ments.  excepting  Nagaland,  had_  al-
 ready  enacted  necesSary  legislations
 on  the  lines  of  the  draft  Central  Model
 Bill  circulated  to  the  State  Govern-
 ments  in  July  1955.  However,  the
 State  Governments  were  adviseq  that
 in  so  far  as  implementation  of  the  Act
 was  concerned,  wherever  it  was  en.
 frusteq  to  local  bodies,  the  same  may
 be  transferred  to  the  State  Labour
 Commissioner.

 Health  Workers  in  Rural  Areas

 1557,  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  are  for-

 mulating  a  new  scheme  to  provide
 health  workers  in  rural  areas;  and

 (b)  if  so,  the  outlines  thereof?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b),  A  scheme  on
 health  care  servic2s  in  the  rural  areas
 has  been  prepared.  This  scheme
 envisages  seleciion  of  community
 health  workers  by  the  community.
 These  workers  will  provide  basic  pre-
 ventive.  promotive  and.  curative
 services  at  the  level  of  the  community.
 The  scheme  provides  for  training  of
 5.8  lakh  community  health  workers

 and  equal  number  of  dais,  increasing
 the  number  of  multi-nurpose  workers,
 induction  of  a  Jarce  number  of  doctors
 in  the  rural  areas  and  making  the
 metice)  colleges  respoosible  fer  total
 health  of  privacy  health
 centres.  The  ccheme  onvisages  active
 Parficipation  of  the  mecieal  profession
 in  improving  the  health  ctatus  of  the
 rural]  penulation,

 solected

 Incentives  to  Doctors  serving  in
 Villages

 1558.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Wili  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state.

 (a)  whether  Government  are  giving
 incentives  to  Doctors  who  serve  in
 villages:  and

 (b)  it  so,  the  nature  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARIAN):  (a).  No.

 (b)  Does  not  arise.

 Change  in  site  for  Steel  Plant  at  Vizag

 1559.  SHRI  P,  RAJAGOPAL
 NAIDU.

 SHRI  P.  K.  KODIYAN:

 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state:

 (a).  whether  site  of  the  steel  plant
 at  Vizag  is  going  to  be  changed;

 (b)  ff  g0,  the  reasons  therefor;
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 (c)  where  Government  propose  to
 install  the  above  plant;  and

 (d)  when  Government  propose  to
 complete  the  Plant?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 (०)  At  Visakhapatnam.

 cy  M/s.  M,N.  Dastur  and  Co.  (9)
 Ltd,  have  Leen  commissioned  by  Steel
 Authority  of  India  Limiteq  (SAIL)
 in  April,  i975  to  prepare  the  Detailed

 Project  Tvapori,  which  i;  scheduled  to
 be  submitted  to  SAIL  ny  Seremouer,
 L777.  After  the  Reoort  has  boin
 ६०३१४  ६७४)  by  SAT,  if  will  be  sent  to

 approval.
 Therefore.  at  the  present  moment  it  is
 not  possinle  to  give  a  defenite  indica-
 tion  as  to  when  the  Plant  will  be  com-
 pleted.

 the  Gevoermrent  ior  their

 Surprise  visit  to  Regional  Passport
 Office,  Bombay

 1560.  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  he  paid  8  surprise
 visit,  for  checking,  to  the  Regional
 Passport  Office  at  Bombay  in  early
 May  this  year;

 (b)  if  so,  the  state  of  affairs  he  saw,
 ang  the  urgent  steps  he  has  ordered
 to  be  taken  to  improve  the  situation;
 and

 (९)  whether  similar  urgent  steps
 are  being  taken  at  other  such  regioa-
 al  offices,  particularly  the  one  at
 Ahmedabad  in  Gujarat?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (ay  Yes,  Sir.

 (b)  The  surprise  visit  was  made  to
 Bombay  because  it  is  the  largest  of
 the  nine  Regional  Passports  Offices.
 Over  43  lakh  passports  were  issued  by
 this  Office  in  976  and  it  is  expected
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 that  over  2  lakhs  will  be  issued  in
 1977.  Due  to  a  40  per  cent  increase
 in  the  number  of  applications  received
 in  the  Office  and  even  though  we
 have  employed  30  extra  hands  for  six
 Months  temporarily,  there  has  been
 inevitable  delay  in  the  issue  of  pass-
 ports,  in  spite  of  the  best  efforts  of  the
 officers  and  staff  of  the  Regional  Pass-
 port  Office.  The  problem  is  aggravat-
 ed  by  an  acute  lack  of  accommodiation
 for  that  Office,  which  at  present  has
 less  than  half  of  the  space  required  for
 it.  While  Government  is  considering
 proposals  for  increasing  staff  to  cope
 with  the  increasing  workload,  Govern.
 ment  has.  so  far.  not  succeeded  in
 finding  adequate  accommodation.

 (c)  The  proposals  under  considera-
 tion  for  increasing  staff  apply  not  only
 to  Bombay  and  Ahmedabad  but  to
 other  Regional  Passport  Offices  also
 which  are  faced  with  an_  increasing
 workload.  Steps  are  under  considera-
 tion  to  improve  the  efficiency  of  the
 processing  of  passport  applications.
 The  Ahmedabad  office  is  expected  to
 move  into  a  more  spacious  building
 shortly.
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 Pending  Telephone  Applications  in
 Gujarat

 1561,  PROF.  P,  G.  MAVALANKAR:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  applications  still
 on  the  waiting  lists  for  new  telephone
 connections  at  Ahmedabad,  Baroda,
 Surat,  Rajkot  and  Bhavnagar  in

 Gujarat;

 (b)  whether  Government  are  tak-

 ing  steps  to  meet  the  waiting  and
 additional  demands  expeditiously;  and

 if  so,  how  and  by  what  date  appro-
 ximately;

 (c)  whether  Government  are  aware
 that  a  number  of  persons  covered  by
 priority  categories,  such  as  Medical
 Doctors,  are  still  no,  given  telephone
 connections  at  their  residences,  homes
 and/or  nursing  homes  in  the  above
 cities;  and

 (d)  if  so.  the  steps  being  taken  to
 remedy  the  situation?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNANDES):
 (a)  The  number  of  applications  on  the
 waiting  lists,  category-wise,  are  as  fol-
 lows:

 OYT  Special  General  Total

 r.  Ahmedabad

 2.  Baroda

 3.  Surat

 4.  Rajkot

 5.  Bhavnagar

 (b)  Steps  have  been  taken  to  meet
 the  waiting  and  additional  demands
 as  indicated  below:

 l.  Ahmedabad.  Present  demand  on
 the  eastern  side  of  the  river  would

 be  met  on  expansion  of  the  Railway-
 pura  exchange  by  13,000  lines  which

 is  expected  in  the  current  financial
 year.  For  meetings  future  demands

 a  new  exchange  (399  of  3000  _  lines
 has  been  proposéd  which  is  likely

 367  7204  7574  9085

 342  I20  I742  2204

 75  29  4077  5  a

 Nil  I  25  276

 Nil  4  I78  ‘182

 to  be  set  up  in  the  year  1980-81.
 On  the  Western  side  of  the  river,
 expansion  of  Nawrangpura  exchange
 by  2,000  lines  and  _  installation
 of  3,000  lines  MAX-I  type  exchange
 at  Vasna  have  been  sanctioned.
 This  additional  capacity  is  ex-
 pected  to  be  available  during  1978.
 79  which  will  take  care  of  the  pre-
 sent  and  additional  demands  tha?
 will  be  coming  up  in  this  area.
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 2,  Baroda.  1,000  lines  expansion
 of  the  Cross-bar  exchange  ig  pro-
 grammed  to  be  commissioned  in
 1977-78.  Further  expansion  of  this
 exchange  by  3,000  lines  has  also
 been  planned  and  is  expected  to  be
 commissioned  in  1979-80  when  the
 present  demand  is  expected  to  be
 met.

 3.  Surat.  Expansion  of  Surat
 System  by  000  lines  and  200  lines
 have  been  programmed  in  the  cur-
 rent  financia]  year  and  the  next
 financial  year  respectively.  A  new
 exchange  of  initial  capacity  3000
 lines  hag  been  planned  to  be  set  up
 in  Textile  Market  area  for  which  a
 new  building  is  to  be  constructed.
 This  building  is  expected  to  be  ready
 by  1982-83  and  the  exchange  is  like-
 ly  to  be  commissioned  in  1983-84.

 4,  Rajkot.  There  is  sufficient  capa-
 city  available  to  meet  the  present
 demand.  For  meeting  the  future
 demands,  extension  by  200  lines  is
 planned  in  1979-80.

 5.  Bhavnagar,  The  existing
 capacity  ig  adequate  to  met  the
 present  demand.  300  lines  exten-
 sion  is  targetted  to  be
 during  1977-78.  Further  expansion
 of  this  exchange  will  be  suitably
 planned  depending  on  the  demand
 that  is  expected  to  arise.

 (c)  and  (9),  The  number  of  appli-
 cants  under  OYT  Special  Category
 including  Doctors  who  are  awaiting
 connections  is  as  under:

 Total
 Demand
 pending
 under
 special
 category
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 t.  Ahmedabad  *  I204

 2.  Baroda  *  I20

 3.  Surat  .  ।  हि  soy  +29
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 4.  Rajkot  *  :  I

 5.  Bhavnagar  *  :
 हे  4

 For  every  400  connections  released
 to  meet  the  demand  in  waiting  list,
 0  are  reserved  for  Non-OYT,  Special
 Category.  This  reservation  is  expect-

 ed  to  meet  this  demand  more  or  less.

 Mosquitoes  in  Ahmedabag

 1562,  PROF.  P.  (७  MAVALANKAR:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Governmern;  are  aware
 that  the  people  of  Ahmedabad,  parti-
 cularly  those  living  in  the  southern
 region  and  on  the  banks  of  the  river
 Sabarmati  are  constantly  and  irritably
 harasseq  by  the  mosquitoeg  breeding
 in  the  vicinity  of  the  municipal  sew-
 age  farm;  and

 (b)  if  so,  the  steps  being  taken  by
 the  Government  to  improve  and  re-
 medy  the  situation  permanently?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  Yes,  the
 Ahmedabaq  Corporation  authorities
 are  already  undertaking  aeria]  spray
 with  organophoshorus  insecticides  to
 reduce  the  menace  temporarily.  Per.
 manent  remedy  lies  in  provision  of  a
 sewage  treatment  plant  to  treat  the
 sewage  and  let  the  treateq  water  into
 the  river.  Sewage  shoulq  not  be
 allowed  to  be  used  for  grass  cultiva-
 tion.

 Employment  for  unemployed

 1563.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND
 LABAOUR  be  pleased  to  state:

 (a).the  number  of  unemployed
 persons  in  the  country  upto  March,
 I977,  State-wise;
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 (b)  whether  there  is  any  scheme  to

 ‘provide  employment  in  a  big  way;
 and

 (ce)  ig  a0,  the  salient  features  there-
 of?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 The  available  information  relates  to
 the  number  of  job-seekers  (all  of
 whom  are  not  necessarily  unemploy-
 ed)  on  the  live  register  of  Employ-
 ment  Exchanges  aS  on  3lst  March,
 977  which  js  given  in  the  statement
 attached,
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 (b)  and  (c).  The  Government  is

 conscious  of  the  seriousness  of  the

 unemployment  problem  and  will
 follow  an  employment-oriented  stra-

 tegy  with  due  emphasis  on  the

 development  of  agriculture,  agro-
 industries,  small  and  cottage  indus-
 tries  especially  in  rural  areas.  High

 priority  will  also  be  given  to  the  pro-
 vions  of  minimum  needs  in  rural  areas
 and  to  integrated  rural  development.
 In  line  with  this  strategy,  the  Union

 Budget  for  1977-78  aims  at  stimulating
 the  economy  jnto  achieving  a  higher
 rate  of  growth  of  output  and  employ-
 ment  through  emphasis  on  investment
 in  agriculture,  smal]  and  _  village
 industries  and  rural  infrastructure.

 Statement
 (In  thousands)

 State/Union  Territory  Number  of  job-seekers  on  the
 Live  Register  of  Employment
 Exchanges  as  on  37-3-7977-

 STATES
 x.  Andhra  Pradesh"

 a  Assam.  न
 '

 नि  .

 3.  Bihar

 4.  Gujarat  .  °

 s.  Haryana.  .  :  न  न  क

 ‘6.  Himachal  Pradesh  नि  नव

 7.  Jammu  &  Kashmir  है

 8.  Karnataka

 9.  Kerala

 ¥O.  Madhya  Pradesh

 x3.  Maharashtra

 I2.  Manipur

 13.  Meg  alaya

 I4.  Nagaland

 1s.  Orissa

 16,  Punjab

 17.  Rajasthan  नि  .  .  न  न

 18.  Sikkim*  .  न  ढ  .  .

 I9.  Tamilnadu  हे  >  नि  नि  .

 o.  Tripnea  .  .  ०

 ०  *  7757

 ०  *  2075

 ०  न  I0I7'§

 e  नि  407°7

 e  .  244°9

 -  5  89°:

 e  नि  47:0

 .  487-0

 °  न  78i  0

 .  62  8

 .  8776

 द  §0°2

 .  न  73  4

 नव  न  24

 .  353°4

 .  3I9°0

 e  e  268°7

 e  e  882-I

 -  52°9
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 £.१  |  Uner  Pradesh  .  वि  ‘1241  5

 22.  West  Bengal  7235  5

 UNION  TERRITORIES

 t.  Andgman  &  Nicobar  Islands  4:I

 2.  Arunachal  Pradesh*

 3  Chandigarh  472

 4.  Dadra  &  Nagar  Haveli*

 5.  Delhi  228  ‘I

 6.  Goa  374

 7.  Lakshadweep  26

 8.  Mizoram  6.0

 9.  Pondicherry  ५  20°5

 All  India  Total  :  0,238°7((R)  =  icrore,2  lakhs,  3
 8

 thousands  and  700
 approx.

 Note:—  .  All  the  jo'-seekers  on  the  Live  Register  of  Employment  Exchanges  are  not  necessarily
 unemployed.

 2.  *No  Employment  Exchange  i:  functioning  in  these  States/Union  Territories.

 3.  Exclude  figures  in  respect  of  University  Employment  Information  and  Guidance
 Bureaux  except  for  Dethi  and  Maharashtra.

 4.  The  figures  may  not  add-up  to  total  due  to  rounding  off.

 Se  R:  Revised.

 Conditions  of  Service  and  Pay  Scales
 ef  Medica]  Social  Workers  in  Delhi

 Hospitals

 1564.  SHRI  MUKHTIAR  SINGH
 MALIK:  Wily  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  his  Ministry  hag  re-
 ceived  any  representations  from  the
 medical  social  workers  in  the  Central
 Government  hospitals  in  Delhi  about
 their  working  conditions,  status  and
 emoluments;

 (b)  whether  Government  are  aware
 that  in  Punjab  and  Haryana,  the
 status  of  the  medical  social  workers
 has  been  enhanced  to  help  them  to
 perform  their  duties  efficiently;  and

 (c)  if  so,  what  action  Govvernment
 propose  to  take  to  improve  condi-
 tions  of  service,  pay  scales  ete.  of
 medical  social  workers  working  in
 Government  hospitals  in  Delhi?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  No,  but  the  Honoray
 Secretary,  Association  of  Medical/
 Psychiatry  Social  Workers/  Health
 Educators  of  Delhi  Hospitals  suggest-
 ed  the  inclusion  of  an  item  regading
 service  conditions  of  Medical  Workerg
 in  the  Agenda  for  the  Delhi  Hospitals
 Board  Meeting  held  on  the  8th  June,
 1977,  However,  thig  item  could  not  be
 included  in  the  agenda  for  the  afore-
 said  meeting  as  the  agenda  for  the
 Board  meeting  was  already  heavy.
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 (b)  The  Government  have  no  infor-
 mation.

 (c)  At  present  there  is  no  proposal
 for  higher  scale  of  pay  for  the  posts  of
 Medical  Social  Workers.

 Demarcation  og  Maritime  Boundaries
 with  Indonesia

 i565.  SHRI  0.  0.  DESAI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  Government  have  com-
 pleted  demarcation  of  maritime
 boundaries  between  India  and  Indo-
 nesia;  and

 (b)  if  so,  whether  agreement  hae
 also  been  reached  in  regard  to  the
 trijunction  between  India,  Indonesia
 and  Sri  Lanka  on  the  one  hand  and
 India,  Indonesia  and  Burma  on  the
 other?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Under  the  Agree-
 ments  of  8th  August,  974  and  of  4th
 January,  1977,  the  Continental  Shelf
 boundary  between  India  and  Indonesia
 stands  demarcated  from  its  farthest
 Point  in  the  Indian  Ocean  to  a  point
 in  the  Andaman  Sea  very  close  to  the
 possible  tri-junction  between  India,
 Indonesia  and  Thailand.

 (b)  Does  not  arise  because  there
 are  no  possible  tri-junctions  between
 India,  Indonesia  and  Srj  Lanka  or
 between  India,  Indonesia  and  Burma.

 Restructuring  of  SAIL

 ‘1566.  SHRI  0.  D.  DESAI:  Will  the
 Minister  of  STEEL  AND  MINES  be
 Pleased  to  state:

 (a)  whether  there  is  any  plan  to
 restructure  SAIL;  and

 (b)  if  so,  the  salient  features
 thereof?

 JUNE  23,  977  Written  Answers  I04

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  The  entire  question  of
 restructuring  of  HSL,  is  under
 examination  of  the  Government.  The
 final  decision,  when  taken,  on  this
 question  coulq  have  some  effect  on
 the  structure  of  SAIL  also.

 Failure  of  National  TB  Programme.

 1567.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  ६0
 state:

 (a)  whether  the  TB  Association  of
 India  has  pointed  out  the  failure  of
 the  Nationa]  TB  Programme;

 (b)  whether  any  suggestiong  have

 been  made  to  combat  thig  scourage  in

 the  country;  and

 (c)  the  steps  being  taken  in  this

 regard?

 THE  MINISTER  OF  HEALTH  AND

 FAMILY  WELFARE  (SHRI  RAJ

 NARAIN):  (a)  Yes.  The  TB  Asso-

 ciation  of  India  in  their  memorandum

 to  the  former  Union  Health  Minister
 in  March,  975  had  pointed  out  that

 the  status  and  progress  of  the  National
 TB  Programme  was  far  from  satisfae-

 tory  and  that  the  achievements  were

 rather  poor  and  below  expectations.

 (b)  Suggestions  have  been  made  to

 revitalise  the  programme  by  the
 Expert  Committee  of  the  Indian  Coun-
 cil  of  Medica]  Research  which  was

 constituted  at  the  instance  of  the

 former  Union  Health  Minister,  by  the

 Empowered  Committee  and  also  by

 the  TB  Association  of  India.

 (c)  Steps  being  taken  under

 National  TB  Programme  in  this  coun-

 try  are  for—

 (l)  Establishment  of  a  commu-

 nity-wise  District  TB  Control
 Programme  in  each  of  the  districts

 of  the  country.

 (2)  Integration  of  BCG  vaccina-

 tion  with  the  general  health  service.
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 (3)  Jnvolvement  of  medical
 officers  and  multipurpose  health
 workers  (male  and  female)  in
 tuberculosis  casefinding  including
 collection  of  sputum  smears  and
 domiciliary  treatment  of  TB  cases
 in  rural  areas.

 (4)  Procurement  of  X-ray  equip-
 ment  through  international  assis-
 tance  for  equipping  yet  un  equip-
 ed  District  TB  Centres  in  the
 States.

 (5)  Reactivation  of  the  State  TB
 Centres  and  engaging  them  in
 monitoring  and  supervision  of  the
 programme.

 (6)  Involvement  of  Paediatri-
 cians,  Private  Medical  Practitioners
 and  Community  Leaders  in  rural
 areas  jn  the  National  TB  Programme
 to  ensure  adequate  community
 participation,

 (7)  Taking  up  health  education
 in  Tuberculosis  as  a  mass  Campaign.

 (8)  Proposing  further  expansion
 of  National  TB  Programme  in  the
 Sixth  Plan  as  a  Centrally  Sponsored
 Scheme.

 Report  of  Chasnala  Committee

 1568.  SHRIMATI  MRINAL  GORE:
 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 Pleased  to  state:

 (a)  whether  Government  have  re
 ceived  the  report  of  inquiry  conductea
 into  the  Chasnala  Colliery  accident;

 (b)  whether  the  committee  has
 made  any  observations  on  the  safety
 of  mine  workers;

 (c)  if  so,  the  outlines  thereof;  and

 (d)  the  number  of  observations
 implementeg  by  Government?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 The  Reports  of  the  Court  of  Inquiry
 appointed  under  Section  24  of  the
 Mines  Act,  1952,  to  go  into  the  causes
 of  and  circumstances  attending  the
 accidents  which  occurred  in  the  Chas-
 nala  Colliery  on  the  27th  December,
 975  and  5th  April,  1976,  have  been
 received  by  the  Government.

 (b)  ang  (c).  Apart  from  fixing  the
 responsibility  for  the  accidents,  the
 Court  has  made  suggestions  for
 amendment  of  Regulation  27  of  the
 Coal  Mines  Regulations,  1957.

 (d)  The  findings/recommendationg
 of  the  Court  are  under  examination.

 बन्घुझा  मजदूर  प्र्या  की  समाप्ति

 1569.  भ्री  ईश्वर  चौधरी  :  क्‍या

 संसदोय  कार्य  तथा  श्रम  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  इस  आशय  की

 शिकायतें  मिली  हैं  कि  अनेक  स्थानों  में

 बन्धुआ  मजदूर  की  प्रथा  झ्रभी  भी  जारी  हैं;
 ओर

 (ख)  यदि  हां,  तो  सरकार  इस  प्रथा

 को  समाप्त  करने  के  लिए  क्‍या  कार्यवाही  कर

 रही  है  ?

 संसदीय  कार्य  तथा  श्रम  मंत्री  =  (श्री
 'रबोन्दर  वर्मा)  :  (क)  और  (ख):  सूचना

 एकत्न  की  जा  रही  है  ।

 झ्रायुवंदिक  चिकित्सा  यद्धति  के

 विकास  के  लिए  योजना

 1570.  श्री  ईश्वर  चौधरी  :  क्या

 स्वास्थ्य  और  परिवार  कनब्पाण  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षो  में  प्रति  वर्ष  केन्द्रीय

 सरकार  द्वारा  एलोपैथिक  और  मप्रायुर्वेदिक

 चिकित्सा  पद्धतियों  में  शिक्षा  झर  ग्रनुसंधान
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 पर  सच  की  भई  धमराशि  के  लुसमीत्मक
 झोकड  क्‍या

 (छा)  क्‍या  सरकार  भायुवेदिक  पद्धति

 की  तुलना  में  एलोपैथिक  पद्धति  पर  भ्रधिक

 ध्यान  दे  रही  है;  और

 (ग)  यदि  नहीं,  तो  पंचवर्षीय  योजना  में

 आयुर्वेदिक  पद्धति  के  उपयुक्त  विकास  के

 लिए  सरकार  क्‍या  योजना  बना  रही  है  ?

 स्वास्थ्य  झोर  परिवार  कल्याण  मंत्रों

 (भी  राज  नारायण)  :  (क)  यह  सूचना

 एकल  की  जा  रही  है  और  यथासमय  सभा

 पटल  पर  रख  दी  जाएगी  ।

 (ख)  और  (ग).  सरकार  भारतीय

 चिकित्सा  पद्धतियों  के  विकास  की  ओर

 अधिक  ध्यान  दे  रही  है  |  जहां  पहली  पंच-

 वर्षीय  योजना  में  भारतीय  चिकित्सा  पद्धतियों

 के  विकास  के  लिए  केवल  40.00  लाख

 रुपये  का  प्रावधान  किया  गया  था,  वहां

 वांचवी  योजना  के  केन्द्रीय  क्षेत्र  में  इस  प्रयोजन

 के  लिए  i0.2  करोड़  रुपये  की  पूंजी  रखी

 गई  है  t  इसमें  भारतीय  चिकित्सा  पद्धतियों

 के  स्नातकोत्तर  विभागों  को  सुदृढ़  करने,

 झ्रायुवेंद,  यूनानी  और  प्राकृतिक  चिकित्सा

 के  राष्ट्रीय  संस्थानों  की  स्थापना  करने,

 फार्मेसियों  तथा  जड़ी-बूटी  उद्यानों  का  विकास

 करने,  आयुर्वेद,  यूनानी  और  सिद्ध  में  कोश

 तैयार  करने  तथा  भारतीय  चिकित्सा  पद्धतियों

 झ्रादि  की  विभिन्न  शाखाश्रों  में  अनुसंधान
 करने  की  व्यवस्था  की  गई  है  t

 नसों  के  लिए  झाबास  सुविधा

 57i.  श्री  ईश्वर  चोधघरी  :  क्या

 स्वास्थ्य  ओर  परिवार  कल्याण  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :
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 (क  )  क्या  दिल्‍ली  तथा  बेश  के  अन्य

 बड़  अंडे  बैगेरी  के  श्वसियलों  में  काम  करते

 वाली  नसो  को  कोई  झावास  सुविधा  ने  होने
 के  कारण  काफी  कठिनाई  उठानी  पड़ती  है;

 (ख)  क्‍या  उन्हें  हाल  ही  में  कोई  ज्ञापन

 दिया  गया  है;  शोर

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार

 द्वारा  क्या  कार्यवाही  करने  का  विचार  है  ?

 स्वास्थ्य  शौर  परिवार  छल्याण  मंत्री

 (थ्  राज  नारायण)  :  (क)  से  (7).
 जी  हां

 दिल्ली  नस  संघ  ने  यह  लिखकर  दिया

 है  कि  अस्पताल  के  नजदीक  उनके  लिये

 रिहायशी  मकान  न  होने  के  कारण  नर्सो  को  बड़ी

 कठिनाई  हो  रही  है  ।  उन्होंने  खासकर  यह

 झनुरोध  किया  है  कि  सफदरजंग  एन्कलेव

 (राजनगर  )  में  खाली  पड़े  डी०  डी०  ए०
 के  फ्लैट  सफदरजंग  भ्रस्पताल  की  नर्सों  को

 दे  दिये  जायें  या  अस्पताल  के  नजदीक  श्रन्य

 रिहायशी  मकानों  की  व्यवस्था  की  जाए  ।

 उनके  इस  अनुरोध  पर  निर्माण  और  श्रावास

 मंत्रालय  से  परामर्श  करते  हुए  विचार  किया

 जा  रहा  है  |  इसके  श्रलावा  स्टाफ  नर्सो  और

 छात्र  नर्सों  के  लिए  सफदरजंग  श्रस्पताल  में

 .35  करोड़  रुपये  की  अनुमानित  लागत

 का  एक  होस्टल  बनाने  के  प्रस्ताव  पर  विचार

 किया  जा  रहा  है,  जिसमें  365  तरसों  श्रौर

 26  छात्र  नर्सों  क ेलिए  डारमिटरी  प्रादि  सें

 स्थान  की  व्यवस्था  होंगी  |

 Eviction  of  Fndians  from  Johannesburg

 1572,  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Indians  living  in
 Johannesburg  were  evicted  from  that
 place  after  they  have  liveq  there  for

 80  years;  :
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 (b)  if  a,  the  reagqns  tor  their,  evic-
 tion;  and

 (c)  the  reaction  of  the  Indian  Gov-

 ernment  in  the  matter?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  and  (b).  Thé
 individuals  affected  are  South  African
 national  of  Indian  origin,  mainly
 traders,  The  South  African  regime
 under  its  Group  Areas  Act  declared
 Page  View,  their  place  of  residence,
 as  a  “White  Area”  and  ordered  them
 to  move  to  Orient  Plaza,  a  new  shopp-
 ing  complex  built  specially  for  traders
 of  Indian  origin.  Reportedly,  the
 families  of  some  of  those  affecteq  had
 been  living  in  Page  View  for  as  long
 ag  eighty  years,

 (c)  The  Government  of  India  has
 consistently  condemned  the  apartheid
 policy  of  the  racist  regime  of  South
 Africa,  of  which  the  Group  Areas  Act
 is  an  integral  part,  We  have  been  jn
 the  forefront  of  the  campaign  against
 Tracialism  in  the  U.N.  ang  elsewhere
 and  have  given  political  as  well  as
 practical  support  to  the  struggle  for
 democratic  equality  jn  South  Africa.
 We  regard  the  recent  harassment  of
 traders  in  Johannesburg  as  yet  another
 reprehensible  manifestation  of  the
 apartheid  policy  which  we  are  deter-
 mined  to  continue  to  oppose.

 Registration  of  Dr.  Phillipose  Koshy
 from  Commission

 win’
 SHRI  R.  V.  SWAMINATHAN: ill  the  Minister  of  HEALTH  AND

 FAMILY  WELFARE  be  Pleaseq  to
 state:

 (a)  whether  Dr.  Phillipose  Koshy
 has  submitted  his  resignation  from  one
 Man  commission  set  up  by  Govern-
 ment  to  go  into  the  nature  of  treat-
 ment  to  Shri  Jayaprakash  Narayan;

 (b)  if  so,  what  was  the  main  cause
 of  the  resignation;

 (c)  whether  during  the  month  of
 May,  977  he  was  called  in  Delhi  and
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 put  under  howae  arrest  for  not  ac-

 cepting  the  views  of  the  Minister;  and

 (6)  whether  any  other  person  has
 been  appointed?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  Dr.  Philli-
 pose  Koshy  submitted  his  resignation
 fram  one-man  Cemmiasion  on  account
 of  the  controversy  in  regard  to
 appointment  of  his  son  in  the  Post
 Graduate  Institute,  Chandigarh.  ‘The
 resignation  of  Dr.  Phillipose  Koshy
 was  accepted  by  the  Government  with
 effect  from  3th  May,  1977.

 (c)  Dr.  .Phillipose  Koshy  was  re-

 quested  to  come  to  Delhi  in  May,  977
 to  hand  over  papers  relating  to  the

 enquiry  to  his  successor.  Dr.  Koshy
 was  neither  put  under  house  arrest,
 nor  was  any  attempt  made  to  compei
 him  to  accept  the  views  of  the  Minis-
 ter:

 (d)  Dr.  Nagappa  Alva  has_  been

 appointed  as  one-man-commission  in

 place  of  Dr.  Phillipose  Koshy.

 Kashmir

 पुरुए 4,  SHRI  R.  V.  SWAMINATIIAN:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Pakistan  Government
 has  shown  its  desire  to  settle  Kashmir
 question  once  for  all;  and

 (b)  if  so,  what  is  the  latest  position
 in  this  regard?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ~‘“ATAL  BIHARI
 VAJPAYEE):  (a)  and  (b),  In  several
 statements  in  the  recent  past,  Pakis-
 tani  leaders  have  expressed  them-
 selves  in  favour  of  bilateral  discussions
 on  Kashmir,  in  the  foreseeable  future.

 Suspension  of  Family  Planning  Work

 1575.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to.
 state:
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 (a)  whether  all  work  connected
 with  fxmfly  planning  hag  been  sus-

 pended  due  to  lack  of  directive  from
 the  Union  Government;

 (b)  if  so,  stepg  being  taken  in  this

 regard;

 (c)  whether  all  the  State  Govern-
 ments  have  been  asked  to  implement
 the  earlier  programmes;  and

 (d)  whether  any  modified  plan  has
 been  sent  to  these  States  for  further
 improvement  of  the  family  planning
 programme?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  No,  Sir.

 (b)  to  (d).  The  Government  have
 reviewed  the  policy  and  pattern  of
 Family  Welfare  Programme  in  the
 light  of  the  declared  policy  of  the  pre-
 sent  Government  to  pursue  vigorously
 Family  Welfare  Programme  wholly  on
 a  voluntary  basis.  For  this  purpose
 a  revised  approach  to  Family  Welfare
 Programme  was  discussed  with  the
 State  Health  Ministers.  Specific  dir-
 ections  have  been  given  to  the  State
 Governments  on  the  following  points:—

 (l)  Family  Welfare  Programme
 should  be  implemented  without  any
 coercion  or  compulsion  and  on  a
 purely  voluntary  basis.

 (2)  Family  Welfare  Programme  is
 essential  not  only  for  the  progress  of
 the  nation  but  has  a  special  impor-
 tance  for  the  welfare,  happiness  and
 prosperity  of  every  family.

 (3)  The  main  plank  for  implemen-
 tation  of  this  programme  should  be
 education  and  motivation,  provision
 of  services  with  equal  emphasis  on
 all  methods  of  contraception  and  a
 greater  attention  to  Maternity  and
 Child  care  both  in  Urban  and  Rural

 areas,
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 Benefit  of  Gratuity  to  Workers  in
 Beag  Project

 1576.  SHRI  DINESH  CHANDRA
 JOARDER:  Wil]  the  Minister  of  PAR.
 LIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  hag  been  drawn  to  the  fact
 that  the  workmen  in  Begg  Project  are
 deprived  of  the  benefit  of  gratuity;
 and

 (b)  if  so,  whether  Government  are
 considering  to  give  them  this  benefit?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA).  (a)  It
 is  reported  that  payment  of  gratuity  is

 not  denied  to  workmen  entitled  to  it
 under  the  Payment  of  Gratuity  Act.
 1972,

 (b)  Does  not  arise.

 Nationalisation  of  Reliance  Firebricks
 and  Potteries  Co.  Ltd,  Dhanbad

 1577.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  he  pleased  to
 state:

 (a)  whether  the  joint  representa-
 tion  by  the  Ceramic  Workers  of  the
 factory  of  Reliance  Firebricks  and
 Potteries  Co.  Ltd,,  at  Chas  Pottery,
 District  Dhanbad  regarding  Nationa-
 lisation  of  this  Factory  has  been  re-
 ceived;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 THE  MINISTER  OF  PARLIAMEN.
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 ang  (b).  Presumably  reference  is  to
 the  joint  representation  dated  nil  re-
 ceived  In  the  Ministry  of  Labour  dur-
 ing  June,  1977,  regarding  Nationalisa-
 tion  of  this  Unit.  This  has  been  for-
 warded  to  the  Ministry  of  Industry
 (Department  of  Industria]  Develop-
 ment)  for  examination.
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 4
 Putrtg  Rican  Question

 1576.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  stand  taken  by  the  Govern-
 ment  of  India  in  the  United  Nations

 on  the  Puerto  Rican  question;

 (b)  whether  in  a  recent  meeting  of
 United  Nationg  India  hag  taken  a  stand
 quite  contrary  to  the  one  which  it  was

 persuing  all  along;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  India  voted  in  favour  of
 a  Resolution  adopted  by  the  U.N.
 Special  Committee  on  Decolonization
 on  30th  August,  973  which,  inter  alia,
 in  its  operative  paragraphs,  reaffirmed
 “the  inalienable  right  of  the  people  of
 Puerto  Rico  to  self-determination  and

 independence”,  requested  the  Govern-
 ment  of  the  U.S.A.  “to  refrain  from
 taking  any  measures’  which  might
 obstruct  the  full  and  free  exercise”  of
 that  right,  requested  the  Rapporteur  of
 the  Committee  “to  collect  all  pertinent
 information  on  the  question”  and  de-
 cided  to  keep  the  question  under  con-
 tinuous  review.

 In  an  explanation  of  the  vote,  the
 Indian  representative  stateq  that  his
 delegation  had  voted  in  favour  of  the
 Resolution  primarily  because  of  the
 Paragraph  which  requested  the  Com-
 mittee  Rapporteur  to  collect  all  perti-
 nent  information  on  the  question.  He
 further  requesteq  that  his  delegation's
 reservations  be  noted  in  relation  to
 some  provisions  of  the  resolution  which
 entered  into  the  substance  of  the
 matter  and  appeared  to  be  rather  pre-
 mature  in  the  light  of  the  incomplete
 information  available  to  the  Com-
 mittee.

 (b)  and  (c).  At  the  meetings  of  the
 U.N.  Special  Committee  on  Decoloniza-~
 tion  held  in  1974,  975  and  1976,  India
 supported  moves  to  postpone  the  con-
 sideration  of  the  question  of  Puerto
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 Rico  to  the  subsequent  sessions  of  the
 Special  Committee.

 The  present  position  of  the  Govern-
 ment  of  India  on  this  question  takes
 into  account  the  results  of  the  elections
 helg  in  Puerto  Rico  in  November,  1976.

 Action  against  M/s.  Jaipur  Udyeg:
 Cement  Factory  for  not  gepositing

 Provident  Fund

 1579.  SHRI  C.  छू.  CHANDRAPPAN:
 Wil)  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3453  on  the
 6th  May,  1976  regarding  clearance  of
 provident  fund  dues  by  M/s.  Jaipur
 Udyog  Cement  Factory  and  state:

 (a)  what  action  Government  have
 taken  against  M/s  Jaipur  Udyog  Ce-
 ment  Factory  for  grossly  violating  the
 terms  and  conditions  of  the  facility  of
 payment  of  arrears  in  instalments  as
 well  as  current  contributions  in  time;
 and

 (b)  how  many  workers  of  the  said
 firm  are  affected  in  this  delay  in
 clearing  off  the  provident  fund?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABUOR  (SHRI
 RAVINDRA  VARMA):  (a)  The  Provi-
 dent  Fund  authorities  have  reported
 that  for  the  violation  of  the  terms  and
 conditions  of  instalment  facility  for  the
 period  February,  974  to  July,  1974,  the
 Regional  Provident  Fund  Commission-
 er,  Rajasthan  withdrew  the  instalment
 facility  in  May,  1975.  For  recovery  of
 the  amount  of  arrears,  certificates  have
 been  issued  to  the  Collector,  Swai-
 madhopur  to  recover  the  same  as
 arrears  of  land  revenue  under  Section
 8  of  the  Employees’  Provident  Funds
 and  Miscellaneous  Provisions  Act,
 1952.  Besides,  prosecution  cases  under
 Section  4  of  the  Act  were  launched
 and  complaints  under  Section  406/409
 of  the  Indian  Penal  Code  were  filed
 with  the  Police  authorities.  In  April,
 1976,  there  was  a  change  in  the  manage-
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 ment  of  M/s.  Jaipur  Udyog  Limited,
 Swaimadhopur  and  teey  ह... अ  paid  a
 sum  of  Rs.  5.85  lakhs.  The  remain-
 ing  avreare  of  Re.  3  lakhs  are  expected
 to  be  recovereg  by  August,  1977.  They
 are  making  timely  peyment  of  current
 contributions.

 (b)  No  worker  has  been  affected  on

 account  of  delay  in  payment  of  provi-
 dent  fund  dues  by  the  establishment.

 They  have  been  paying  both  the  em-

 ployees’  an@  the  employers’  share  of

 provident  fund  as  and  when  a  claim
 for  settlement  is  received  by  the  Pro-
 vident  Fung  authorities.

 Reinstatement  of  Employees  in  Public
 and  Private  Sector

 1580.  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  the  Centre  have  taken

 a  decision  to  reinstate  all  the  em-

 ployees  in  the  public  and  private  sec-
 tor  who  were  victimised  during  the

 emergency;

 (b)  if  ४०,  the  facts  thereof;  and

 (c)  what  is  the  attitude  of  the  pri-
 vate  sector  including  all  the  industries?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  Yes.

 (b)  Such  of  those  employees  in  in-
 dustrial  undertakings,  both  in  the  pub-
 lic  and  the  private  sectors,  who  were
 discharged  or  dismissed  from  service
 during  the  emergency  by  their  emplo-
 yers,  due  to  their  absence  from  duty
 arising  Out  of  their  detention  under
 the  Maintenance  of  Internal  Security
 Act  or  the  Defence  and  Internal  Secu-
 rity  of  India  Rules  or  because  of  their
 association  with  certain  organisations
 which  were  either  banned  by  the  pre-
 vious  Central  Government  or  towards
 which  the  then  Government  was  not
 favourably  disposed,  are  required  to
 be  reinstateq  forthwith  in  service  by
 their  employers.  In  respect  of  other
 employees,  who  were  discharged  or
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 dismissed  by  -envptoyers  during  the
 emergency  by  taking  advantage  of  the
 atmoaephere  af  emergency  and  without
 going  through  the  due  process  of  law
 and  the  prescribeg  proceduzes  and
 without  following  the  principles  of
 natural  justice,  the  empleyers  are
 requized  to  review  the  cases  and  give
 the  employees  concerned  am  opportu-
 nity  to  defend  themselves.  For  this
 purpose  the  conciliation  machinery  has
 been  imstructed  to  call  the  parties  and
 promote  mutually  satisfactory  solu-
 tions  and  wherever  this  is  not  possible
 the  arising  industrial  disputes  would
 be  referred  to  adjudication,

 (९)  No  instances  of  opposition  to
 giving  effect  to  this  decision,  from  the
 private  sector  employers,  including
 industries,  have  been  brought  to  the
 notice  of  Government.

 Comprehensive  Medical  Scheme

 58l.  SHRIMATI  PARVATHI
 KRISHNAN.  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 consider  the  use  of  Alyurveda,  Unani
 and  Homoeopathic  system  of  medicine
 and  treatment  as  part  of  their  com-
 prehensive  scheme  for  providing  me-
 dica]  care  to  the  people  in  villages;
 and

 (b)  whether  Government  algo  pro-
 pose  to  consider  the  question  of  utilis-
 ing  the  talents  of  large  number  of
 traditional  ayurvedic  physicians  who
 are  having  rich  experience,  but  not  the
 academic  qualifications?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Yes.

 (b)  Under  the  scheme  the  community
 can  choose  any  person  whether  he  be
 a  school  teacher,  social  worker  or  local
 practitioner  etc.  who  has  the  correct
 aptitude  and  willingness  to  serve  the
 community,  while  it  would  be  advis-
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 able  that  hé  hag  some  formal  ed@uca-
 tional  acumién  preferably  up  to  rmanttt-
 culation  standard.  Suitable  relaxation

 may  be  permitted  for  tribal  and  back-
 whed  arears.

 क्या  संचार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  इस  वक्तव्य  को  ध्यान  में

 रखते  हुए  कि  सरकार  उन  देहातों  में  डाक

 तथा  तार  सुविधाञ्नों  की  व्यवस्था  करने  के

 काम  को  उच्च  प्राथमिकता  देगी  जिसमें  यें

 सुविधाएं  उपलब्ध  नहीं  हैं,  क्या  सरकार  ने

 भारत  में  ऐसे  देहातों  की  कोई  सूची  बनाई

 है;

 (ख)  यदि  हां,  तो  ऐसे  देहातों  प्
 राज्यवार  संख्या  कितनी  है;

 (ग)  इस  योजना  को  क़्ियान्बित  करने

 के  लिए  श््ब  तक  क्‍या  कार्यवाई  की  गयी  है;

 (घ)  क्‍या  सरकार  का  विचार  देहाती
 और  पिछड़े  क्षेत्रों  में  प्राथमिकता  के  भ्राधार

 पर  तार  और  टेलीफोन  की  सुविधाओं  की

 भी  व्यवस्था  करने  का  हैं  जहां  शब  तक  ये

 सुविधाएं  उपलब्ध  नहीं  हैं;  शौर

 (=)  यदि  हां,  तो  तत्संबंधी  प्रस्ताव

 की  मुख्य  बातें  क्‍या  हैं?

 संचार  मंत्री  (थ्री  जाज  फर्ननंडिस)  ;

 (क)  शौर  (ख़).---दूरसंचार
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 जी  हां  ।  निम्नलिखित  सभी  स्थानों  पर  तार

 सुविधाएं  देने  का  फैसला  किया  गया  है:--

 (क)  जिला  मुख्यालय

 ब)  उप  डिवीजनल  मुख्यालय

 (ग)  तहसील  मुख्यालय

 (थ)  उप  तहसील  मुख्यालय

 (=)  ब्लाक  मुख्यालय,  या

 (ब)  वे  स्थान  जहां  की  जनसंख्या

 10,0008  भ्रधिक  हो  ।  चाहे  ये  सुविधाएं

 देने  में  घाटा  होता  हो।  जिन  स्थानों  पर  तार

 सुविधाएं  श्भी  दी  जानी  हैं;  उनकी  राज्यवार

 संख्या  सभा  पटल  पर  रखे  गए  अनुबंध-]
 में  दे  दी  गयी  है  ।  [प्रन्य[लय  में  रखा  गमा  ।

 देखिए  संख्या  एल०  टी०  490,77]

 डाक

 डाकघरों  से  संबंधित  राज्यवार  सूची
 सभा  पटल  पर  रखे  गए  श्रनुबंध-]  में  दे

 दी  गयी  हैं  [प्रन्थ.लय  में  रखा  गया,  देखिए

 संस्था  एल.  टी  490  77]

 (ग)  दूरसंचार

 पांचवी  पंचवर्षीम  योजना  के  अन्तर्गत

 4,  500  स्थानों  पर  तार  सुविधाएं  देने  का

 लक्ष्य  निर्धारित  किया  गया  है।  ग्रभी  तक

 2820  स्थानों  पर  तार  की  सुविधा  दी  गई  है।

 डाक

 (i)  1-4-+-74  से  31-3-77 ©

 दौरान  2,  45,  383  गांव  दैनिक  डाक  वितरण

 योजना  के  भ्रन्तर्गत  लाये  गये  हैं  ।

 (ii)  इस  प्रवधि  के  दौरान  देहाती

 इलाकों  में  3482  डाकघर  खोले  गये  हैं  1
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 (iii)  1976-77  के  दौरान  देहाती

 इलाकों  में  डाक  टिकटों  झौर  डाक  लेखन

 सामग्री  की  बिक्री  के  लिये  270  एजेंट

 नियुक्त  किये  गये  हैं  t

 (iv)  वर्ष  i976-77  %  गांवों  में

 8834  लेटर  बक्स  लगाये  गये  हैं  ।

 (५)  सभी  ग्रामीण  डाकियों  और  विभा-

 गेतर  वितरण  एजेंटों  को  प्रपनी  गश्तों  के

 समय  डाक  टिकट  शौर  डाक  लेखन  सामग्री

 बेचनें  का  भ्रधिकार  देंदिया  गया  है  1

 (घ)  और  (ड-).  उन  स्थानों  के  श्रलावा

 जहां  राजस्व  के  संबंध  में  विचार  किये  बिना

 तार  की  सुविधाएं  दी  जा  सकती  हैं,  त्र्न्य  ऐसे

 स्थान  भी  होते  हैं  जहा  कुछ  शर्तों  के  भ्रन्तगंत

 टेलीफोन  और  तार  की  सुविधाएं  प्रदान

 की  जाती  हैं  ।  इस  संबंध  में  सम्पूर्ण  व्यौरे

 सभा  पटल  पर  रखे  गये  अनुबंध  नाग!  में  दे

 दिये  गये  हैं  ।  [ग्रस्यालय  में  रखा  गया।

 देखिए  संख्या  एल०  टी०  490/77]

 इससे  यह  देखा  जा  सकता  हैं  कि  सामान्य

 क्षेत्रों  की  तुलना  में  पिछड़े  और  पहाड़ी  क्षेत्रों

 के  संबंध  म॑ये  सुविधाएं  देने  की  शर्तें  काफी

 उदार  हैं  1

 प्रबंध  में  श्रमिकों  को  भागीदार  बनाया

 जाना

 1583.  श्री  यज्ञवदत्त  शर्मा:

 थ्री  प्रदयूमन  बाल  |

 क्या  संसदीय  काय  तथा  श्रम

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 प्रबंध  में  श्रमिकों  को  भागीदार  बनाने  में

 सरकार  की  क्या  नीति  है  तथा  इस  संबंध  में

 क्या  कार्यवाही  की  गई  ?
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 _ संसबीय  कार्य  तथा  1 ।  मंत्री  (भरी
 रखीसा  र्म)  :  सरकार  को  नीति  यह  है  कि

 प्रबन्ध  में  श्रमिकों  की  पूर्ण  एवं  प्रभावी  सह-
 भागिता  सुनिश्चित  की  जाये  |  इस  मामले

 पर  हाल  ही  में  ब्रिपकीय  श्रम  सम्मेलन  में

 विचार  विमर्श  हुआ  शौर  इस  मामले  का  प्रध्ययन

 करने  तथा  इस  संबंध  में  रिपोर्ट  देने  के  लिये

 एक  तिपक्षीय  समिति  नियुक्त  की  जा  रही

 है।  यह  समिति  श्रमिकों  की  सहभागिता
 संबंधी  उन  योजनाप्रों  के  कार्यान्वयन  से  प्राप्त

 हुए  अनुभव  पर  भी  विचार  करेगी  जो  कुछ
 समय  पूर्व  आरम्भ  की  गई  थी।

 भ्रापात  स्थिति  के  दोरान  नसबंदी  के

 मामलों  सें  हुई  ज्यादतियों  के  बारे  में

 ज्ञापन

 1584.  श्रो  यज्ञवत्त  शर्मा  :  क्‍या  स्वा-

 स्य्य  झोर  परिवार  कल्याण  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  ग्रापात  स्थिति

 के  दौरान  नम॒बंदी  के  मामलों  में  की  गई

 ज्यादतियों  के  बारे  में  ग्रम्यावेदन  अथवा

 ज्ञापन  प्राप्त  हुए  हैं  ;  श्रौर

 (ख)  यदि  हां  तो  इस  संबंध  में  ग्रब॒  तक

 एक  श्राम  नीति  निर्घारित  न  करने  के  क्‍या

 कारण  हैं  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :  (क)  जी  हां ।

 (ख)  सरकार  की  यह  निश्चित  नीति

 हैं  कि  परिवार  कल्याण  कार्यक्रम  को  चलाने

 में  किसी  भी  तरह  की  ज्यादती,  जोर-जबरदस्ती

 अथवा  दबाब  का  इस्तेमाल  नहीं  होना  चाहिये
 झापातकालीन  स्थिति  के  दौरान  हुई  ज्यादतियों

 की  जो  शिकायतें  केन्द्रीय  सरकार  को  मिली  हैं,
 उन  सब  की  जांच  तथा  उचित  कायेवाई  के

 लिए  राज्यों  तथा  इस  कार्यक्रम  को  चलाने
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 वाली  एजेन्सियों  को  भेज  दिया  गया  &

 इन  शिकायतों  पर  तत्काल  कारंवाई  करके

 इन्हें  दूर  करने  के  कार्य  को  सुनिश्चित  करने

 के  लिये  केन्द्रीय  सरकार  तथा  राज्य  सरकारों

 के  ग्रधीन  शिकायत  कक्ष  भी  खोले  जा  चक

 हैं।

 दिल्‍ली  में  टेलीफोन  कनेक्शन

 1585.  श्री  बज्ञवत्त  शर्मा  :  क्या  संचार

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  माचं ,  977  तक  दिल्‍ली  में

 टेलीफोन  कनेक्शन  के  लिये  कितने  श्रावेदन

 पत्र  विचाराधीन  थे  ;

 (ख  )  उनमें  से  कितने  व्यक्तियों  को

 इस  वर्ष  के  दौरान  टलीफोन  कनेक्शन  प्राप्त

 हो  जायेंगे  ;  श्ौर

 (ग)  शेष  व्यक्तियों  को  ये  कनेक्शन

 कब  तक  दिये  जाने  की  संभावना  है?

 संचार  संत्रो  (श्री  जार्ज  फर्नानडिस)  :

 (क)  3I-3-77  को  42652  प्रजियां

 झनिर्णीत  पड़ी  थी  ।

 (@)  भ्रनुमान  है  कि  वर्ष  1977-78

 के  दौरान  इनमें  से  i6000  शभावेदकों  को

 टेलीफोन  कनेक्शन  दे  दिये  जायेंगे  ।

 (ग)  टेलीफोनों  के  झावंटन  के  मौजूदा
 नियमों  के  भ्रनुसार  75  प्रतिशत  कनेक्शन

 अपना  टेलीफोन  योजना  (झो-वाई-टी)  के

 अन्तर्गत  मांगों  पर  दिये  जाते  हैं  शौर  बाकी

 25  प्रतिशत  गैर-झो-वाई-टी  सामान्य  झौर

 विशेष  झावेदकों  के  लिये  उपलब्ध  होते  है।

 ह  फोन
 देने  की  क्षमता  के  उपलब्ध  होने  पर

 टेलीफोनों  का  वास्तविक  आवंटन

 उस  समय  अपना  टेलीफोन  योजना  की  श्रेणी

 के  भ्रन्तगंत  टेलीफोन  कनेक्शनों  की  मांग  पर

 निर्भर  करेगा  ।  ऐसी  कोई  निश्चित  समय  सीमा

 निर्धारित  नही  की  जा  सकती  कि  किस  तारीख

 तक  3I-3-977  तक  के  सभी  बकाया

 झ्रावेदकों  को  टेलीफोन  कनेक्शन  दे  दिये

 जायेंगे  -  श्राशा  है  कि  जून,  979  तक

 प्रतीक्षा  सूची  के  75  प्रतिशत  झ्रावेदकों  को

 टेलीफोन  दे  दिये  जायेंगे  ।

 सुदूर  क्षेत्रों  में डाकधर

 586  श्री  यज्दत्त  शर्मा  :  क्‍या  संख।र

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मार्च,  9770  तक  देश  में

 सुदूर  क्षेत्रों  में कुल  कितने  डाकघर  थे;

 (ख)  इन  डाकधघरों  का  कार्य  क्षेत्र  कितना

 है  ब्ौर  उनमें  कितने  गांव  प्रात  हैं,  और

 (ग)  इस  स्थिति  में  सुधार  करने  के

 लिये  भावी  योजना  क्या  है  ?

 संचार  मंत्री  (शो  जाज  फर्नानडिस)  :

 (क)  शर  (ख)  डाक  सुविधाझों  का

 विस्तार  करने  की  दृष्टि  से  क्षेत्रों  को  शहरी

 भौर  देहाती  क्षेत्रों  के  रूप  में  वर्गीकत  किया  गया

 है  t  देहाती  क्षेत्रों  में  'भत्यन्त  पिछड़े  इलाके”

 भी  शामिल  हैं  जिन्हें  इस  रूप  में  घोषित  किया

 गया  है।  3i-3-77  को  ग्रामीण  क्षोत्रों  में

 ,08,49i  डाकघर  काम  कर  रहे  थे  जिनमें

 प्रत्यन्त  पिछड़  इलाके  के  15,581  डाकधर

 भी  शामिल  हैं  ।  एक  ग्रामीण  डाकधर  पग्रौस-

 तन  30.2  वर्ग  किलोमोटर  क्षेत्न  झर

 लगभग  6  गावों  को  डाक  सेवायें  देता  हैं।
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 (a)  we  077-784 देहाती  इसाकों
 %  300  नये  डाकथर  खोलने  का  प्रस्ताव  है  ।

 इनमें  से  काफी  संख्या  में  डाकघर  झत्यन्त

 विछड़े  इलाकों  में  खोले  जायेगे  |  इनमें  कई

 डाकथर  चलते  फिरते  डाकघर  होगें  ताकि

 एक  से  भ्रधिक  गांगों  में  डाक  की  काउन्टर

 सेवायें  दी  जा  सकें  |

 बर्ष  977-78  के दौरान  देहात!  इलाकों

 में  एक  लाख  लेंटरबक्स  लगाने  का
 प्रस्ताव  है  V

 यदि  डाक  यातायात  के  झ्राघार  पर  झावश्यकता

 हुई  तो  अधिक  संख्या  में  ये  लेटरबक्स  प्रत्यन्त

 पिछड़े  इलाकों  में  लगाये  जायेंगे  ।

 Payment  of  minimum  wages  to

 agricultural  labourers  by  States

 ‘1587.  SHRI  P.  K.  KODIYAN,  Will

 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  how  many  States  are  paying
 minimum  wages  to  the  agricultural

 labourers;

 (b)  how  many  States  are  denying
 the  minimum  wages  to  the  agricul-
 tura]  labourers;  and

 (c)  what  policies  Government  want
 to  follow  in  order  to  have  a  statutory
 guarantee  for  jobs  for  agricultural
 labourers?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVENDRA  VARMA):  (a)  and  (b).  A
 Statement  showing  the  names  of
 States/Union  Territories  which  have
 fixed  minimum  wages  in  respect  of
 agricultural  labour  under  the  Minimum
 Wages  Act,  948  is  laid  on  the  Table
 of  the  Sabha.

 (९)  Government  igs  pledged  to  the
 removal  of  destitution  with  a  definite
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 time-frame  of  0  years.  Towards  this
 end,  Government  will  follow  an  em-
 ployment-orienteg  Strategy  in  which
 primacy  will  be  given  to  the  devalep-
 ment  of  agriculture,  agro-industries,
 small  and  cottage  industries  especially
 in  the  rural  areas.

 Statement

 Names  of  the  States  ang  Union  Terri-
 tories.

 l.  Andhra  Pradesh

 2.Assam

 3.  Bihar

 4.  Gujarat

 Haryana oi)

 6.  Himachal  Pradesh

 7.  Karnataka

 8.  Kerala

 9.  Madhya  Pradesh

 10.  Maharashtra

 lhe  Manipur

 12.  Meghalaya

 13.  Orissa

 14.  Punjab

 15.  Rajasthan

 16.  Tamil  Nadu

 117,  Tripura

 18.  Uttar  Pradesh

 19.  West  Bengal

 20.  Andaman  and  Nicobar  Islands

 2).  Chandigarh

 22.  Dadra  and  Nagar  Haveli

 23.  Delhi

 24.  Goa,  Daman  and  Diu

 25.  Pondicherry.
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 Regarding  Epidemics  in  Janakpuri,
 New  Dethi

 §88.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  reported
 spreading  of  epidemics  in  Janakpuri
 residentia]  colony,  New  Delhi;  and

 (b)  if  so,  the  facts  thereof  and  the
 measures  taken  to  check  _  this
 menace?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Yes.

 (b)  According  to  the  report  received
 from  the  National  Institute  of  Commu-
 nicable  Diseases,  028  cases  of  Viral
 Hepatitis  with  4  deaths  are  reported
 to  have  occured  in  Janakpuri  between
 6-11-1976  to  16-3-1977.  The  incidence
 Started  declining  towards  the  end  of
 January,  977  ang  no  caSe  was  report-
 ed  after  22-4-1977.

 The  epidemic  has  been  due  to  leaky
 sewer  lines  contaminating  drinking
 water  and  pollution  of  sub-soi]  water

 by  unchecked  accumulation  of  sewer-
 age  wastes.

 Following  control  measures  were
 taken  by  the  Government:—

 l.  Measures  for  supply  of  drink-

 ing  water  through  temporary  water-
 lines,  putting  all  shallow  tubewells
 of  the  area  out  of  commission,  health
 education  of  the  public,  active
 search  for  cases  and  treatment
 thereof  ang  correction  of  the  defects
 in  layout  of  water  and  sewerage
 maing  of  the  area  were  taken.

 2.  Blood,  Urine  ang  water  samples
 are  being  examined  regularly,

 3.  Good  liaison  with  the  residents
 of  the  colony  is  being  kept  up  and

 all  complaints  are  attended  to  pro-
 perly.

 4.  National  Institute  of  Communi-
 cable  Diseaseg  in  collaboration  with
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 the  Municipal  Corperation  of  Delhi
 investigated  the  outbreak  of  the
 epidemic.

 5.  4622  persons  were  immunized
 with  gamma-globulin  (Human)  up-
 to  27-38-1977.

 चिली  में  मलेशिया  रोकने  के  सिए
 डो०  डो०  डी०  श्नौर  लास्वोीसोड्ल

 झायल  का  छिडकाव

 1589.  श्री  शिव  नारायण  सरसनिया  :

 क्या  स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 यह  बताने  की  कृपा  करेंगें  कि  :

 (क)  क्‍या  ग़त  दो  वर्षों  से  दिल्ली

 शहर,  सदर  और  करौलबाग  क्षोत्नों

 में  डी०  डी०  टी०  का  छिड़काव  नहीं
 किया  गया  है  जिसके  परिणामस्वरूप

 मच्छर  पैदा  हो  रहे  हैं  शौर  मलेरिया

 फैल  रहा  है;

 (ख)  मलेरिया  रोकने  के  लिए

 प्रत्येक  घर  में  डी०  डी०  टी०,  मालाथिया

 भ्ौर  बी०  एच०  सी०  के  छिड़काव  की

 व्यवस्था  कब  से  हो  जाएगी  ;  और

 (ग)  क्‍या  उपरोक्त  क्षेत्रों  में  गत

 एक  महीने  से  नालियों,  नालों,  गहों  में

 लारवीसीडल  श्रायल  का  छिड़काव  भी  नहीं

 किया  ar  रहा  है  और  यदि  हां,  तो  इसके

 क्या  कारण  हैं  ?

 स्वास्थ्य  और  परिधार  कल्याण  मंत्रो

 (श्री  राज  नारायण)  :  (क)  सौर  (ख).

 झहरी  क्षेत्रों  में  कीटनाशक  दवा  द्यों

 का  छिड़काव  मच्छरों  के  नियंत्रण  के  लिए

 नहीं  किया  जाता।  लाब  नाशक  उपाय

 मच्छरों  को  पैदा  होने  से  रोकने  के  लिए

 किए  जाते  हैं।  पायराथ्यम  का  छिड़काव

 केवल  मलेरिया-रोगियों  के  घरों  में  मा

 उनके  झास  पास  किया  जाता  है।
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 (9)  मच्छरों  की  उत्पत्ति  पर  काबू
 पाने  के  लिए  दिल्‍ली  के  सभी  क्षेत्रों  में

 जिन  में  दिल्‍ली  शहर,  सदर  शौर

 करौलबाग  शामिल  है  मच्छर  लार्वानाशक  तेल

 झथवा  उसके  बदले  बेटेक्स  और  पायरोसिन

 तेल  मिश्रण  आदि  का  उपयोग  किया

 जा  रहा  है।

 डेसू  मजदर  संघ  को  मान्यता

 दिया  जाना

 1590.  श्री  शिव  नारायण  सरसनिया  :

 क्या  संसद  नथ  कार्य  तथा  श्रम  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  इस  समय  दिल्ली  विद्युत
 प्रदाय  संस्थान  (दिल्ली  नगर  निगम)  में

 कितनी  यूनियनें  काम  कर  हहो  हैं  द्ौर

 उनके  नाम  क्या  हैं  ’

 (ख)  क्‍या  दिल्ली  विद्युत  प्रदाय

 समिति  ने  संस्थान  के  डेसू  मजदूर  संघ  को

 मान्यता  प्रदान  की  थी  ;

 (ग)  यदि  हां,  तो  समिति  द्वारा

 पारित  प्रस्ताव  को  संस्थान  में  अब  तक

 लागू  क्‍यों  नहीं  किया  गया;  और

 (घ)  बया  संस्थान  के  प्रबन्धक  इस

 यूनियन  को  छोड़कर  शेष  सभी  यूनियनों
 से  बातचीत  कर  रहे  हैं  श्रौर  यदि  हां,  तो

 इस  भेद  आझाव  के  क्‍या  कारण  हैं  ?

 संसदोय  कार्य  तथा  श्रम  मंत्री  (श्री
 रबोीन्द्र  वर्मा)  (क)  इस  समय  दिल्‍ली

 विद्युत  प्रदाय  संस्थान  (दिल्ली  नगर  निगम)
 में  पांच  मजदूर  संघ  नामत:  (1)  दिल्ली

 राज्य  विद्युत  श्रमिक  संघ,  (2)  दिल्‍ली

 राज्य  विद्युत  बोर्ड  कर्मचारी  संघ,  (3)

 दिल्‍लो  बियुत  प्रदाय  संस्थान  मजदूर
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 कांग्रेस  (4)  दिल्‍ली  विद्युत  प्रदाय

 संस्थान  मजदूर  संघ  झौर  (5)  दिल्ली

 विद्युत  प्रदाय  संस्थान  बकंचार्ज  संघ,  कार्य

 कर  रहे  हैं

 (ख)  दिल्ली  विद्युत  प्रदाय  संस्थान

 में,  ग्डेसू  मजदूर  संघ'  के  नाम  कोई  भी

 संघ  विद्यमान  नहीं  है।

 (ग)  प्रश्न  नहीं  उठता।

 (घ)  दिल्‍ली  विद्युत  प्रदाय  संस्थान

 के  प्रबन्धक  दिल्‍ली  राज्य  विद्युत  श्रमिक

 संघ,  दिल्‍ली  राज्य  विद्युत  बोर्ड  कमंचारी

 संघ,  दिल्ली  विद्युत  प्रदाय  संस्थान  मजदूर
 कांग्रेस  के  अनुरोध  पर  उन  से  बातचीत

 कर  गहे  हैं  ।  दिल्ली  विद्युत  प्रदाय

 संस्थान  मजदूर  संघ  की  प्रार्थना  पर  दिल्‍ली

 विद्युत  प्रदाय  संस्थान  के  प्रवन्धक

 विचार  कर  रहे  हैं।  इस  तरह  की  कोई

 भी  प्रार्थना  अभी  तक  दिल्‍ली  विद्युत  प्रदाय

 संस्थान  वर्कचार्ज  यूनियन  से  प्राप्त  नहीं  हुई  है  ।

 दिल्ली  क्लाथ  मिल  में  क्लर्को  को  करम-

 चारी  राज्य  बीमा  योजना  से  छूट  दिया  जाना

 i59.  श्री  सिव  नारायण  सरसनिया:
 क्‍या  संसदोय  कार्य  और  श्रम  मंत्री  मह

 बताने  की  कृपा  करेंगें  कि  :

 (क)  क्या  दिल्‍ली  क्लाथ  मिल  के

 1200  कलकों  की  और  से  उनके  मंत्रालय

 श्रौर  दिल्‍ली  प्रशासन  की  धारा  88  के

 ग्रधीन  करमंचारी  बीमा  योजना  से  छूट
 के  लिए  ज्ञापन  दिए  गए  हैं;

 (ख)  थदि  हां,  तो  इन  मध्यम  श्रेणी

 के  एवं  गरीब  लोगों  को  सुविधाएं  देने  के

 लिए  क्या  उठाए  गए  हैं  ,
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 (a)  क्‍या  इसके  परिणाम  स्वरूप  इनमें

 से  प्रत्यके  कलक  को  हर  मास  50  रुपए

 कम  मिलते  हैं  क्योंकि  दिल्‍ली  बलाथ  मिल

 से  चिकित्सा  सुविधाएं  एवं  नगर  प्रति-

 पूति  भत्ते  के  रूप  में  वेतन  का  जो  साढ़े

 चार  प्रतिशत  मिलता  था,  वह  भत्ता  बन्द

 हो  गया  है  श्रौर  इनके  वेतन  से  कर्मचारी

 राज्य  बीमा  योजना  ने  उनके  अंशदान  के

 रूप  में  कटोती  करना  झ्रारम्भ  कर  दिया  है;

 शरीर

 (घ)  उनको  कमंचारी  राज्य  बीमा

 योजना  से  छूट  कब  तक  मिल  जाएगी  ?

 संसदीय  कार्य  झर  श्रम  मंत्री  (श्री
 रबोन्द्र  वर्मा)  :  (क)  जी  हां  |  श्रम  मंत्रा-

 लय  में  एक  अप्रध्यावेदन  प्राप्त  हुआ  है।

 (ख)  प्रौर  (ग)  वर्तमान  नीति

 के  श्रनुसार,  किसी  कारखाने  का

 प्रतिप्ठान  में  नियोजित  किसी  भी  व्यक्ति

 या  व्यक्तियों  के  वर्ग  को  कर्मचारी  राज्य

 बीमा  श्रधिनियम,  1948  के  उपबन्धों  के

 प्रवर्तन  से  छूट  दी  जा  सकती  है,  बशर्ते  कि

 कुल  मिला  कर  ड्न  कर्मचारियों  को

 ग्रधिनियम  से  मिलने  वाले  लाभों  से  बेहतर
 या  यथार्थंत:  समान  लाभ  मिलते  हों।
 इस  मामले  में  डी०  सी०  एम०  के  लिपिकीय

 कमं  चारियों
 को  उपलब्ध  लाभ  (नकदी  के

 रूप  में  तथा  चिकित्सा  सुविधाओं  के  रूप

 में)  कर्मचारी  राज्य  बीमा  अधिनियम  के
 ऑन्तगंत  व्यवस्थित  लाभों  की  ्रोक्षा
 घटिया  हैं  शौर  इस  कारण  बे  छट  के
 पात्र  नहीं  हैं।

 (घ)  प्रश्न  नहीं  उठता।

 Arrears  of  ESIS  in  Assam

 ‘1592.  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state.
 80]  LS-—5
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 (a)  whether  the  arrears  of  employ-
 ees’  contribution  towards  Employees’
 State  Insurance  Scheme  are  increasing
 in  Assam;  and

 (b)  the  measures  taken  by  Gov-
 ernment  against  the  defaulters?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  The  Employecs’
 State  Insurance  Corporation  have  fur-
 nisheg  the  following  information:—

 Employees’
 are

 (a)  The  arrears  of
 State  Insurance  Contributions
 decreasing.

 (b)  Prompt  and  timely  action  for

 recovery  of  dues  under  relevant  pro-
 visions  of  the  Employees’  State
 Insurance  Act.  is  taken  against  the
 defaulters  and  those  who  are  persis-
 tent  defaulters,  are  also  prosecuted
 under  Section  85  of  the  Act.  Re-
 course  is  also  taken  to  the  levying
 of  damages  which  also  serves  as  a
 deterrent  on  the  defaulting  employ-
 ers.

 Popularisation  of  Homoeopathic  system
 of  medicine  in  Rural  Areas

 1593.  SHRIMATI  RENUKJA  DEVI
 BARKATAKI.  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  te  state.

 (a)  whether  Government  propose
 to  take  any  steps  to  popularise  th»
 Homoeopathic  System  of  medicine  in
 rural  areas:  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  HHALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  Yes.  Under
 the  Rural  Health,  Services  Scheme.
 which  is  under  consideration  of  the
 Government,  it  is  proposed  to  import
 training  in  medical  care  also  in  homoe-
 opathic  system  to  the  community
 health  workers  and  to  provide  homoe-
 opathic  medicines  where  necessary  in
 their  kits  alongwith  medicines  of  other
 systems  to  be  used  for  the  community.
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 Opening.  of  Pest,  Offiges,  in.  Asagm

 1594.  SHRIMATI  RENUKA  DEVI
 BARKATAKI.  Will  the  Minister  of
 COMMUNICATIONS  be  pleased’  to
 state:

 (a)  the  number  of  post  offices
 opened  during  1976-77  in  Assam;  and

 4b)  the  names  of  the  places  where
 _the  post  offices  were  opened  and  the

 _population  covered  by  each  post
 office?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAND-
 ES):  (a)  72.

 (०)  The  names  of  these  post  offices
 and  approximate  population  covered
 by  each  jis  furnished  in  the  statement
 attached.

 Statement

 Name  Approxi-

 pulstion”
 covered.

 t.  Patrabari  4500

 2.  Ulukuchi  हि  हि  हे  80

 ३.  Malangrant  3050

 4,  Gharingla-Pukburi
 -  .  2275

 5.  Deoghoria  .  -  *  4300

 6.  Dayacharali  .  .  I2550

 7.  Akhboiputia  8350

 है,  Mahmara  Baligaon  6500

 >  Tilikiam  *  :  3300

 i0.  Jalukgaon  *  .  .  .  3I00

 वा,  Lalmati  -  *  -  30050

 12.  Chaipanshila  -  *  .  3576

 13.  Sashergaon  a
 .  4500

 14.  Ambani  -  हि  *  °  8998

 i  North  Bongai  Gaon  *  ,  “10,000,

 16,  Salungphum
 *  :

 है  3992

 17.  Phunelmaring  -  ,  ।  2039
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 ‘Name  Approxi-
 mate  Po
 pulation
 covered.

 ¥8.  Thung  Bakhulen  3633

 .I9,  Chandraman  :  2645

 20.  Lam  phelpat
 न  20327

 2  Manipur  Part-I  2320

 22.  Janakalyan  Bazar  $750

 23.  Kathaltali  Bazar  3750

 24.  Kotamani  Bazar  2560

 25.  Dulalgram  हि  4559

 26.  Karsantola  ा  4950

 27.  Fulaguri  5200

 28.  Howly  Mohanpur  4500

 29.  Balipara  Khelmati  3800

 30.  Bethiemveng  -  7800

 31.  Pyainam  450

 32.  Mission  Vehgthlam  4200

 33.  Byrki  .  2I3°

 34.  Sinduli  Bazar  3096

 35.  Gobinath  Killa  350

 36.  Bolchugiri  -  409

 37.  Rongmil  *  300

 38.  Law  byrtun  .  500
 —?

 39.  Mustem  270

 40.  Icharmati  2730  *

 4I.  North  Block  69b0

 42.  Signal  village  700

 43.  Tarapur  Part  VIT  5500

 44.  Kamaranga  2634

 45.  Zero  Bazar  द  850

 46.  Yazali  .  ०  R80

 47.  Singa  8  800

 48.  Gelling
 -

 डे  366

 49.  Senua*  2880
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 Name  Approxi-
 mate  Poe

 go.  Khonua  -  ‘4  8  I00

 $I.  Noorpur  .  3500

 §2.  Guradtilla  850

 53.  Harincherra  3350

 ‘54.  Kailashahar  Airport  *  2000

 55.  Kurma-  950

 56.  Jamting  2600

 57.  Lakhraichoudhury  Para  350

 58.  Rajnagar  *  है  3500

 59.  Ghenibagan:  2250

 60.  Kamalnagar  800

 61.  Salgagan  5000

 62.  Thinthamukh  .700

 63.  Jalaya  .  *  2000

 64.  Ouguri  *  +  5100

 65.  Varalung  ‘  725

 66.  Ashoknagar  Adarsha  Gaon  200

 67.  Rupatadi  -  $400

 68.  Bamderdewa  260

 69.  Hill  Top  *  800

 70.  Pala  7  7690

 qi  Lawsohton  .  है  है  2030

 72.  Pologround  *  5000

 Recognition  to  Regional  Provident
 Fund  Staff  Association,  West  Bengal

 1595.  SHRI  CHITTA  BASU.  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  the  Regional  Provident
 Fund  Staff  Association,  West  Bengal
 was  de-recognised  in  December,  1976;

 (b)  if  se,  the  reasons  therefor;
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 4)  -whether  .the  secognition  hag  so
 far  been  restored;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VERMA):  (a)  The  recog-
 nition  granted  to  the  Regional  Provi-
 dent  Fund  Staff  Association,  Calcutta
 was  suspended  in  December,  1976.

 (b)  There  was  a  split  in  the  Associa-
 tion  which  was  having  two  Executive
 Committees.  The  group  rivalry,  indis-
 cipline,  indulgence  in  violent  activities,
 levelling  of  charges  and  counter-charg-

 es  by  one  group  against  other  created
 such  a  situation  that  it  was  considered
 advisable  in  the  larger  interest  of  the

 working  of  the  Regional  Office,  West
 Bengal,  not  to  deal  with  either  of  the
 two  factions.

 (c)  and  (d).  The  question  of  resto-
 ration  of  recognition  of  the  Associa-
 tion  is  under  consideration.

 Cost  of  Price  Index

 1596.  SHRI  CHITTA  BASU:
 SHRI  SUKHDEV  PRASAD

 VERMA:

 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state.

 (a)  whether  the  cost  of  price  index
 prepared  by  the  Simla  Bureau  does
 not  reflect  the  real  price  situation;

 (b)  if  so,  whether  Government
 propose  to  take  any  corrective  mea-
 sures;  and

 (c)  the  nature  of  such  proposed
 measures?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VERMA):  (a)  to  (c).  The
 Labour  Bureau  with  its  Headquarters
 in  Simla  prepares  the  All  India  Con-
 sumer  Price  Index  Numbers  for  indus-
 trial.  workers.  The  Index  is  prepared
 on  the  basis  of  data  pertaining  to  re-



 335  Written  Answers

 tail  prices  of  various  commodities  in-
 cludeg  in  the  consumption  basket  of
 industrial  workers  based  on  Family
 Budget  Surveys  conducted  in  1958-59
 in  50  industrial  centres  in  the  country.

 Government  have  recently  constitut-
 ed  a  Committee  to  go  into  various  as-
 pects  of  the  Consumer  Price  Index
 Numbers  for  industrial  workers  and
 make  recommendations.

 Evolution  of  National  Minimum  Wage

 1597.  SHRI  CHITTA  BASU:  Will
 the  Ministes  a2  PARLIAMENTARY
 AFFAIRS  AAD  -  80078  be  pleased
 to  state.

 (a)  whether  Government  propose
 to  define  (i)  fair  wage,  (ii)  the  need-
 based  wage  and  (iii)  living  wage  in
 the  context  of  the  present  socio-
 economic  conditions;  and

 (b)  whether  Government  consider
 it  necessary  to  evolve  a  national
 minimum  wage  and  quantify  it,  in
 terms  of  the  present  cost  of  living
 indices?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VERMA):  (a)  and  (hb).
 The  Government  js  seized  of  the  need
 for  evolution  of  a  national  wage  policy
 which  among  other  things,  would  take
 into  account  the  concept  of  need-based
 wage.  fair  wage  and  living  wage  as
 also  the  feasibility  of  a  national  mini-
 Mum  wage.

 Unemployment  due  to  closures  and
 lay-off

 1598.  SHRI  CHITTA  BASU:  Wil
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state.

 (a)  the  number  of  persons  rendered
 unemployed  due  to  closures,  lock-out
 and  lay-off  separately  during  the
 period  from  April,  976  to  March,
 1977,  industry-wise;  and
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 (b)  the  steps  proposed  to  be  taken
 to  meet  the  situation  arising  out  of
 it?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VERMA):  (a)  and  (b).
 The  requisite  information  is  being
 collected  from  the  State  Governments/
 Union  Territories  ang  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 भारत  तथा  पाकिस्तान  में  पवित्र  स्थानों  की

 देख  भाल

 I599.  श्री  नवाब  सिह  चोहान  :  क्‍या

 बिदे5  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  ;

 भारत  में  ऐसे  कितने  मुस्लिम  पवित्न

 स्थान  हैं  तथा  पाकिस्तान  में  ऐसे  कितने

 गैर-मुस्लिम  पवित्र  स्थान  हैं  जिनको

 पन्त-मिर्जा  करार,  955  के  अनुसार
 सम्बन्धित  सरकारों  द्वारा  संरक्षण  प्रदान

 किया  गया  है  और  उनकी  देखभाल  किस

 प्रकार  हो  रही  हैं?

 विदेश  मंत्री  श्री  कझटल  बिहारी
 वाजपेयी  )  :  सूचना  एकत्र  की  जा  रही  हैं
 ग्रौर  यथाशीघ्र  सदन  की  मेज  पर  रख

 दी  जाएगीं।

 Broadeasting/Transmitting  licences  to
 private  parties

 1600.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  COM™MUTIICA-
 TIONS  be  pleased  to  state:

 (a)  in  how  many  cases  in  the
 country  private  broadcasting  licences
 were  granted  during  the  last  3  years;
 ang

 (b)  how  many  applications  Gov.
 ernment  received  during  the  last
 three  years  from  individuals  and
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 companies  for  grant  of  transmitting
 licences?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  (a)  Nil.

 (b)  None  for  grant  of  broadcast
 transmitting  licence.
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 (c)  if  so,  whether  the  Government
 Propose  to  enquire  into  the  matter
 and  punish  those  who  are  guilty?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  The  Indian  Em-
 bassy  in  Kuwait  was  not  asked  to  in-

 tervene  in  any  dispute  between  the__
 Engineering  Projects  India  Limited  ¢

 Demands  of  Employees  of  ESIC  and  its  Indian  construction  workers.  ob

 60l.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  what  are  the  demands  of  the
 employees  of  Employees’  State  Insur-
 ance  Corporation  pending  with  Gov.
 ernment;  and

 (b)  how  are  those  demands  being
 dealt  with?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  RAVINDRA
 VARMA):  (a)  ang  (b).  The  emp-
 loyees  of  the  Employees’  State  Insu-

 rance  Corporation  had  made  a  num-
 ber  of  demands  in  the  past.  They
 have  been  either  accepted  or  were
 not  agreed  to.  At  present,  no  specific
 derrand  is  pending  with  the  Govern-
 ment.

 Dispute  between  Engineering  Project
 Limited  and  Indian  Construction

 workers  in  Kuwait

 1602.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Indian  Embassy  at
 Kuwait  has  failed  to  settle  the  dis.
 pute  between  Engineering  Project
 Limited  and  about  400  Indian  cons.
 truction  workers  taken  there;

 (b)  whether  for  recruiting  these
 workers  and  taking  them  to  Kuwait
 every  individual  had  to  pay  substan-
 tia]  amount  of  money  as  bribe;  and

 (b)  Allegations  that  bribes  had  been
 paid  to  recruiting  agencies  in  India  at
 the  time  of  recruitment  were  made
 by  a  limited  number  of  workers.  They
 have  not  been  able  to  furnish  any
 details  in  writing  to  enable  further
 investigations  being  carried  out.

 (c)  In  the  absence  of  any  specific
 allegations  no  further  action  is  con-
 templated.

 S.T.D,  Facilities  between  Delhi  and
 Kottayam

 1603.  SHRI  SKARIAH  THOMAS:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  extend  STD  facilities  between
 Delhi  and  Kottayam;

 (b)  if  not,  the  reasons  therefor;
 and

 (९)  the  time  by  which  STD  facili-
 ties  between  Delhi  and  Kottayam  will
 be  made  available  to  the  people  in
 Kerala  State?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  (a)  Yes,  Sir.

 (b)  Does  not  arise.

 (c)  The  STD  between  Delhi  and
 Kottayam  is  likely  to  be  available  by
 the  end  of  the  6th  Five-Year  Plan
 now  under  formulation.
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 चसनाला  कोमला  खान  बुघंटता

 i604  श्री  झोस  प्रकाश  त्यागो  :

 क्या  संसदोय  काम  तथा  शम  मंत्रों  यह

 बताने  की  कृपा  करेंगे  कि  :  जांच

 झायोग  ने  चसनाला  कोयला  खान

 दुर्घटना  के  किन  किन  व्यक्तियों  को

 उत्तरदायी  पाया  और  सरकार  ने  दोषी

 व्यक्तियों  के  विरूद्ध  क्या  कार्यवाही  की  है  ?

 संसदीय  कार्य  तथा  श्रम  मंत्रों  (थी

 'रवीसा  वर्मा)  :  खान  अधिनियम,  952

 की  धारा  24  के  भ्रघीन  नियुक्त  किए  गए

 जांच  न्यायालय  ने  यह  अनुभव  किया  है

 कि  27  दिसम्बर,  975  को

 चसनाला  कोयला  खान  में  हुई  दुर्घटना

 के  बारे  में  यह  अवश्य  समझा  जाय  कि

 वह  सर्वश्री  जे०  एन०  झोहरी,  मुख्य

 कार्य-पालक  (कोयलाखान),  एस०  के०

 बनर्जी,  क्षेत्रीय  प्रबन्धक,  दीपक  सरकार,

 ग्रुप  सुरक्षा  ग्रधिकारी  तथा  योजना  अधिकारी

 (खनन)  एवं  रामानुज  भट्टाचायं,  प्रबन्धक,

 चसनाला  कोयला  खान,  की  असावधानी

 के  कारण  हुई  थी।  उसी  न्यायालय  ने

 यह  निष्कर्ष  निकाला  है  कि  चसनाला

 कोयला  खानों  में  जो  दुर्धघटता  5-4-1976

 को  हुई  थी  वह  श्री  दीपक  सरकार  द्वारा

 3/4  इख्नलाइन  व  क्वैरीज,  चसनाला

 कोयला  खान,  के  प्रवन्धक  व  एजेन्ट  के

 उप  में  की  गई  असावधानी  के  कारण

 हुई  थी।  रिपोर्ट  तथा  उस  पर  की  गई

 कार्यवाही  पर  विचार  किया  जा  रहा  है।

 Regional  Bone  Banks

 1605.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state
 whether  there  is  any  proposal  under
 the  consideration  of  Government  to

 open  regional  ‘Bone  Banks’  to  save
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 many  limbs  which  otherwise  have  to
 be  amputated?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  No,  Sir.

 Reaction  of  other  countries  to  Janata
 Government  in  Delhi

 1606.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  the  reaction  of  USA,  USSR,
 Western  countries  and  Arab  countries
 over  the  formation  of  Janata  Govern-
 ment  in  the  country;

 (b)  is  there  any  change  of  policy
 of  the  present  Government  with
 aforesaid  countries;

 (c)  if  so,  facts  thereof;  ang

 (d)  is  it  also  a  fact  that  the  rela-
 tions  with  OSA  and  other  democra-
 tic  countries  have  improveg  consider-
 ably?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL-  BIHARI
 VAJPAYEE):  (a)  Reactions  in
 USA  and  West  European  countries
 were  positive  and  favourable.  The
 Soviet  Union  informed  us  that  it  re-
 garded  the  change  of  Government  in
 India  as  an  internal  affair  of  this  coun-
 try  and  that  the  Soviet  Union  conti-
 nues  to  value  its  friendly  relations
 with  India.  In  Arab  countries,  the
 democratic  change  of  Government  in
 India  as  an  interna]  affair  of  this  coun-
 friendly  and  co-operative  relations
 between  them  and  India  have  conti-
 nued  after  the  formation  of  the
 Janata  Government.

 (b)  The  Government  have  reitera-
 ted  on  a  number  of  occasions  that
 there  is  no  change  in  the  essence  of
 India’s  foreign  policy  which  is  based
 on  further  strengthening  relations  of
 friendship  and  co-operation  with  all
 countries  on  the  basis  of  equality,  re-
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 ciprocity  and  mutually  beneficial  bila-
 teralism.  '

 (c)  Does  not  arise.

 (d)  India’s  relations  with  USA  and
 other  democratic  countries  have  been
 steadily  improving  and  signs  of  fur-
 ther  improvement  have  been  noticed
 after  the  March  977  Elections.

 Grant  to  Society  of  God,  Yaswant
 Place,  New  Dedthi

 1607.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  how  much_  grant  has  been
 sanctioned  to  Society  of  God  situated
 ut  Yaswant  Place,  New  Delhi  in  the
 iast  Uhree  years;

 (b)  who  are  the  organisers  of  this
 Suciety,  their  names  and  addresses;

 (e)  has  Government  received  any
 complaint  against  the  society;  ang

 (d)  if  so,  the  details  thereof  and
 the  action  taken  by  the  Government
 thereon?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  No  grant  has  been
 given  to  the  Society  by  my  Ministry.

 (b)  The  information  has  been  called
 for  from  the  Society  of  Servants  of
 God  and  will  be  placeg  on  the  Table
 of  the  Sabha  in  due  course.

 (c)  No.

 (d)  Does  not  arise.

 Countries  Visited  py  Shri  Mohd.
 Yunus

 1608.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  ‘Minister“of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state.
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 (a)  the  names  of  the  countries
 visiteaq  by  Shri  Mohd.  Yunus,  at
 Government  expense  in  the  last  two
 years  up-to-date;

 (b)  the  purpose  of  each  visit  and
 the  amount  spent  by  the  Government
 on  each  visit;

 (c)  whether  he  was  outside  the
 country  during  the  recent  elections  to
 Lok  Sabha;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  and  (b).  A  statement
 giving  the  requisite  information  is
 laid  on  the  Table  of  the  Sabha.  [Pla-
 ed  in  Library.  See  No.  LT-49l/77}.

 (c)  No,  Sir.  insofar  as  the  Ministry
 of  External  Affairs  is  aware.

 (d)  Does  not  arise  in  view  of  (c)
 above.

 Indo-Soviet  Treaty

 1609.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:
 Ne

 (a)  what  concrete  gains  and  bene-
 fits  have  accrued  to  India  from  the
 Indo-Soviet  Treaty  of  1971;

 (b)  if  it  has  been  beneficial  to  our
 country,  whether  Government  propose
 to  conclude  similar  treaties  with
 other  countries;  and

 (c)  if  so,  the  names  of  such  coun.
 tries?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  The  Indo-Soviet
 Treaty  of  Peace,  Friendship  and  Co-
 operation  of  August  97]  reflects  the
 spirit  of  the  relations  of  traditional
 friendship  and  cooperation  between”
 the  two  countries  which  serve  the
 interests  of  the  people  of  India  and
 USSR.
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 (b)  and

 fit  and  reciprocity.

 डायलोसिस  सशोनों  को  सांग

 1610.  शी  कल्याण  जन  :  क्या

 स्वास्थ्य  झौर  परिवार  कल्याण  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  देश  में  गुर्दे  के  रोगियों

 द्वारा  डायलोसिस  की  मांग  बढ़ती  जा

 रही  है;

 (ख)  देश  में  किन  किन  अस्पतालों

 में  डायलोसिस  की  सुविधा  उपलब्ध  है  और

 वहां  कितने  कितने  डायलोसिस  उपलब्ध
 हैं

 |  श्रौर

 (ग)  डायलोसिस  का  निर्माण  देश
 में  करने  ग्रथवा  विदेश  से  श्रधिक  संख्या

 में घ्रायात  करन  के  लिए  कया  कदम

 उठाए  जा  रहे  हैं  ?

 स्वास्थ्य  शौर  परिवार  कल्याण  मंत्री

 (थ्री  राज  नारायच)  :  (क)  इसे  जानने
 के  लिए  झ्भी  तक  कोई  सर्वेक्षण  नहीं  किया
 गया  है।

 (ख)  देश  के  श्रस्पतालों  में  कितनी
 डायलोसिस  मशीनें  उपलब्ध  हैं  इसकी

 सूचना  तुरन्त  उपलब्ध  नहीं  है।  फिर  भी,
 देश  के  उन  अस्पतालों  के  नामों  का
 वितरण  जिनमें  डायलोसिस  की  सुविधाएं
 उपलब्ध  है,  संलग्न  है।

 (ग)  श्रभी  तक  देश  में  ही  डाय-
 लोसिस  उपकरण  तैयार  नहीं  किया

 JUNE  23,  1977

 (c).  In  keeping  with
 India’s  policy  of  non-alignment  and

 peace,  understanding  and  cooperation
 with  all  nations,  it  will  be  Govern-
 r.ent’s  endeavour  to  develop  and

 strengthen  relations  with  all  countries

 on  the  basis  of  equality,  mutual  bene-

 wat)  देश  के  प्रस्पतालों  के  लिए  इन

 मशीनों  को  बड़ी  संख्या  में  प्रायात  करने  का

 प्रशत  इस  बात  पर  निर्मर  करेगा  कि  इस  कार्य

 को  कितनी  प्राथमिकता  दी  जातो  है  और

 स्वास्थ्य  के  राज्य  विषय  होने  के  कारण

 राज्य  केन्द्र  शासित  सरकारों  के  पास

 वैसे  साधन  उपलब्ध  हैं  या  नहीं  1

 विवरण

 देश  के  निम्नलिखित  स्थानों  प्स्पतालों

 में  डायलोसिस  की  सुवियाएं  उपलब्ध  हूँ:

 दिल्‍ली  झखिल  भारतीय  प्रायुविज्ञान
 संस्थान,  नई  दिल्‍ली  |

 इविन  भ्रस्पताल,  नई  दिल्‍ली

 सफ  .रजंग  प्रस्पताल,  नई  दिल्‍ली  ।

 बम्बई  जसलोक  अग्रस्पताल  ।

 के०  ई०  एम०  प्रस्पताल  तथा

 सेठ  जी०एस०  मंडिकल  कालेज  ।

 बम्बई  अस्पताल  एवं  अनुसंघान  केन्द्र  ।

 सर  एच०  वी०  श्रस्पताल  एवं

 अनुसंधान  केन्द्र  ।

 बाई  बालाभाई  नानावती  ग्रस्पताल

 एंव  श्रनुसंघान  केन्द्र

 बी०  वाई०  एल०  नैयर  प्रस्पताल  |

 पूना  मैडिकल  फाउण्डशन  के०  ई०  एम०

 भ्रस्पताल  |

 ममिराज  बानलेस  वाड़ी  श्रस्पताल।

 नागपुर  गवर्नमेंट  मेडिकल  कलिज  प्रस्पताल  |

 मद्रास  गर्वनमेंट  जनरल  प्रस्पताल  स्टेनले

 मेडिकल  कलिज  एवं  प्रस्पताल  ।

 मदुरई  एस्किने  गवर्नमेंट  भ्रस्पताल  ।

 बे लौर  क्रिश्चिवन  मेडिकल  कालेज  |

 चण्डीगढ़  स्नातकोत्तर  चिकिससा  शिक्षा  एवं

 अनुसंधान  संस्थान  |
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 ध्ागरा  एस  ०  एन०  मेडिकल  कालेज  अस्पताल  |

 जयपुर  सवाई  मानसिह  भ्रस्पताल  |

 कटक  एस०  सी०  बी०  मेडिकल  कलेज  |

 बेरहामपुर  मेडिकल  कालेज  प्रस्पताल  |

 कलकला  मेडिकल  कलेज  प्रस्पताल  |

 स्‍्नातकोतर  चिकित्सा  शिक्षा  एवं

 अनुसंधान  संस्थान  एस०  एस०

 करनानी  मैमोरियल  अस्पताल  t

 रोहतक  मेडिकल  कालेज  एवं  प्रस्पताल

 अहमदाबाद  बी०  जे०  मेडिकल  कालेज  एवं

 प्रस्पताल  |

 हैदराबाद  उस्मानियां  जनरल  प्रस्पताल  |

 पांडिचेरी  जवाहर  लाल  स्तातकोत्तर  चिकित्सा

 शिक्षा  एवं  प्रनुसंघधान  सस्थान  ।

 श्रीनगर  मंडिकल  कालेज  तथा  प्रस्पताल

 गोझ्मा  मेडिकल  कलिज  तथा  प्रस्पताल  |

 राजषानोी  में  प्रावारा  कुसों  को  पकड़ना

 तथा  खन्हें  मार  डालना

 6ll.  थ्री  कल्याण  जन :  क्‍या

 स्वास्थ्य  शौर  परिवार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  है
 कि  राजधानी  में  झावारा  कुत्तों  को  पकड़
 कर  उन्हें  कर  एवं  निर्मम  तरीके  से  मारे

 जाने  के  प्रति  जनता  में  तीब्र  रोष

 व्याप्त  है  ;  शौर

 (@)  क्‍या  सरकार  नगर  को  श्रावारा

 कुत्तों  से  मुक्त  करने  शौर  उनके  साथ

 मानवीय  व्यवहार  अपनाने  पर  विचार

 करेगी  यदि  हां  तो  उस  पर  सरकार

 की  क्या  प्रतिक्रिया  है?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 थी  राज  नारायण  :  (क)  राजधानी

 में  श्रावारा  कुत्तों  को  निर्दयता  पूर्वक  पकड़ने
 झोौर  मारने  की  कोई  विशेष  शिकायत  सर-

 कार  के  ध्यान  में  नहीं  झाई  है।

 (ख)  राजधानी  के  स्थानीय  निकाय

 मानवीय  तरीकों  से  प्रावारा  कुत्तों  को

 पकड़ने  और  ा  करने  की  कार्यवाही

 पहले  से  ही  कर  रहे  हैं

 बिहार  में  कटिहार  जिले  में  मनिहारो
 प्रखंड  में  डाकबरों  का  खोला  जाना

 1612.  श्री  युवराज  :  क्‍या  संचार

 मंत्री  यह  बताने  की  कृपा  [करेंगे  कि ।

 (क)  क्‍या  बिहार  के  कटिहार  जिले  में

 मनिहारी  प्रखंड  में  महुश्रर,  मेंदनीपुर,

 ग्रम्बाडोहा  (संताल  अभ्रादिवासी  टोला),
 नीमा  (झ्रादिवासी  संतालटोला)  गांवों  में

 डाकधर  न  होने  से  जनता  को  भारी

 झसुविधा  होती  है;

 (ख)  क्या  ये  सारे  गांव  पिछड़े

 हुए  तथा  बाढ़  पीड़ित  क्षेत्रों  में  हैं  ;  शौर

 (ग)  यदि  हां,  तो  वहां  ग्रामीण

 डाकधर  शाखा  कब  स्थापित  की  जाएगी  ?

 संचार  मंत्री  (  जार्ज  फर्नाडिस  )  :

 (क)  सभी  चारों  गांबों  में  दैनिक

 वितरण  योजना  लागू  है  ;  मेंदनीपुर  गांव

 से  i-t  2  किलोमीटर  की  दूरी  पर  एक

 डाकधर  है  झौर  मेंदनीपुर  में  इाकघर

 खोलने  का  श्रौचित्य  सिद्ध  नहीं  होता
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 (a)  et  गांवों  में  बाढ़  झा  जाती  है
 लेकिन  ढोल  दी  गई  शर्तों  के  प्रन्तगेत  डाक

 सुविधाएं  देने  के  उदेश्य  से  इस  इलाके  को

 “बहुत  पिछड़ा”  इलाका  घोषित  नहीं  किया

 गया  है।

 (ग)  सिवाय  मेंदनीपुर  के  मामले

 के  जहां  डाकधर  खोलने  का  झौवित्य  सिद्ध

 नहीं  होता,  श्न्य  3  गांवों  में  डाकधर  खोलने

 के  प्रस्ताव  विचाराधीन  हैं!

 Memorandum  from  Steel  Employees’
 Trade  Union,  Rourkela

 1613.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  memorandum  from  the  Steel
 Employees’  Trade  Union,  Rourkela;

 (b)  if  so,  nature  of  demands  placed
 in  the  memorandum;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  to  (c).  The  Hon’ble  Member  is
 presumiably  referring  to  the  charter
 of  demands  submitted  by  the  Steel
 Employees’  Trade  Union  on  the  29th
 April,  977  to  the  General  Manager,
 Rourkela  Stee!  Plant.  The  demands
 placed  on  the  Memorandum  relate  to
 service  matters  such  as  payment  of
 incentive  bonus,  housing,  educational
 and  medical  facilities  etc.,  etc.

 The  matter  is  receiving  attention  of
 the  Genera]  Manager  of  Rourkela
 Stee]  Plant.

 Alleged  corruption  in  sco

 1614.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:
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 (a)  whether  he  is  aware  that:  ram-
 pant  corruption  is  prevailing  particu-
 larly  in  IISCO  in  Burnpur  and  Kulti
 in  respect  of  recruitment  and  employ-
 ment  among  some  of  the  officers;  and

 (b)  if  so,  steps  contemplated  to  put
 a  stop  to  these  malpractices?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 ang  (b).  No  specific  cases  In  this  re-
 gard  have  come  to  notice.  Recruit-
 ment  in  IISCO’s  works  at  Burnpur  as
 well  as  Kulti  is  made  according  to
 prescribed  procedure  through  a  Selec-
 tion  Committee.

 Task  Force  for  unorganised  labour

 1615.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (8)  whether  Government  are  con-
 sidering  specia]  steps/action  to  ameli-
 Orate  the  working  anq  living  condi-
 tions  of  unorganised  labour  both  in
 urban  anq  rural  sector;

 (b)  whether  there  ig  a  proposal]  to
 set  up  a  Task  Force  to  look  into  the
 conditions  of  these  labour;

 (c)  if  50,  the  main  features  thereof;
 and

 (d)  what  action  has  been  taken/
 Proposed  to  replace  contract  labour
 by  labour  co-operatives?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (c).  There  is  no  proposal  at  present
 to  set  up  a  task  force  to  look  into
 the  conditions  of  unorganised  labour.
 However,  Government  propose  to  give
 high  priority  to  the  betterment  of
 the  working  and  living  conditions  of
 unorganised  labour.

 The  problems  of  labour  in  the  un-
 organised  sector  came  before  the  Tri-
 partite  Labour  Conference  on  6-7th
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 May,  1977.  It,  wag  agreed  that  in
 view  of  ‘the  complex  issues  involved
 and  the  vast  size  of  unorganised  la-
 bour,  their  problems,  should.  be  dis~
 cussed  at  a  special  Conference.

 (d)  System  of  contract  labour  can-
 not  be  ended  by  replacing  contrac-
 tors  by  labour  cooperatives.

 Policy  for  eradication  of  leprosy  and
 rehabilitation  of  lepers

 1616.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HEALTH  AND  FA;
 MILY  WELFARE  be  pleased  to  state:

 (a)  the  Government’s  policy  in  re-
 gard  to  the  problem  of  eradication  of
 leprosy  and  rehabilitation  of  lepers;

 (b)  the  nature  thereof;  and

 (c)  the  steps  proposed  to  be  taken
 for  economic  rehabilitation  of  lepers?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ  NA-
 RAIN):  (a)  Government’s  present
 policy  is  to  control]  the  disease,  though
 ultimate  goal  is  its  eradication.  The

 Leprosy  patients  are  to  be  rehabilita-
 ted  through  Medico-Surgical  and
 Socio-economic  measures  supplemen-
 ted  by  Health  Education,

 (b)  ana  (c).  The  control  of  the
 disease  includes  measures  for  early
 detection  or  the  cases  by  house  to
 house  survey  and  provision  of  treat-
 ment  to  cure  leprosy  by  killing  lapra
 germs  in  the  body  and  thus  reduce
 source  of  infection.  Some  cases  have
 also  to  be  temporarily  hospitalised.
 Facilities  for  re-constructive  surgery
 are  also  provided.

 Socio-economically  dislocated  _pa-
 tients  are  rehabilitated  psychologically,
 physically,  socially  ang  economically,
 through  Mfedico-surgical  treatment,,
 health

 See y
 providing  voca-

 tional  trainin’  gh  Training-cum-
 Production  Centres  and  sheltered  work
 Centres  in  agriculture,  cottage  indus-
 tries,  handicrafts  and  other  different
 trades.
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 Demand  of  organisation  of  casual  and
 part-time  staff  of  P&T  Department

 1617.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMUNICATIONS
 be  pieased  to  state:—

 (a)  whether  Government  are  consi-
 dering  a  fairdeal  for  casual  and  part-
 time  staff  engaged  by  the  P&T  De-
 partment;

 (b)  the  main  demands  of  the  orga-
 nisation  of  these  staff  members;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  (a)  to  (c).  The  daily  waged
 casual  labour  of  the  P  &  T  Department
 have  demandeg  that  they  be  paid  like
 regular  employees  after  working  for  4
 r.onths/6months  without  break.  The
 matter  is  under  consideration.

 उत्तर  प्रदेश  में  डाकधर

 i6l8,  श्री  श्रजुन  सिह  भदोरिया  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा

 करेंग  कि  :

 (क)  उत्तर  प्रदेश  में  जिलावार,

 कितने  उप  डाकघर  तथा  शाखा  डाकधघर

 हैं  ;

 (ख)  वित्तीय  वर्ष  i977-78  में

 उत्तर  प्रदेश  में  जिलावार  कितने  उप  डाकघर

 झौर  शाखा  डाकबव  खोलने  का  विचार  है  ;

 (ग)  ध्रागरा  जिला  और  इटावा

 जिले  में  तहसीलवार  कितने  नए  उप

 डाकघर  तथा  शाखा  डाकधघर  खोलने  [का
 विचार  है  ;  भ्ौर
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 (घ)  नए  शाखा  डाकधर  भौर  उप

 डाकधर  खोलने  की  कसौटी  क्‍या  है  झौर

 क्या  पिछड़े  क्षेत्रों  में  भ्रधिक  संख्या  में

 डाकशर  खोलने  की  दृष्टि  से  उक्त  कसौटी
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 संघ  शासित  क्षेत्र  वार  संख्या  एवं  प्रत्येक

 राज्य, संघ  शासित  क्षेत्र  में  जितने  टेली-

 फोन  कनेक्शन  देने  का  प्रस्ताव  है,  उनका

 ब्यौरा  प्रदशित  करने  वाला  एक  विवरण

 में  रियायत  देने  का  प्रस्ताव  है?  लोक  सभा  पटल  पर  रखा  जाता  है।

 संचार  भंत्री  (शमी  जाऊं  फननिडिस)  :

 इक)  झोर  (ख).  यह  सूचना  सभा  विवरण

 पटल
 पर  रखे  गए  विवरण

 क'
 में  दी  गई  है।  31/3/77  को  प्रत्येक.  राज्य

 [प्रंथलय  में  रखा  गया।  देखिए  संख्या  झौर  संघ  शासित  क्षेत्र  में  टेलीफोन
 एल  दी  492/77]  कनेक्शनों  के  लिए  बकाया  अर्जियों  की

 संख्या  तथा  977-78  के  दौरान  दिए

 _  (ग)  यह
 सुचना  सा

 पटल  पर
 जाने  वाले  संभावत  टेलीफोन  कनेकशनों

 रखे  गए  विवरण  ख'  में  दो  गई  है।  की  संख्या  प्रदर्शत  करने  वाला  विवरण  पत्र

 (घ)  नए  डाकघर  खोलने  के  मान-  क.  राज्य

 बंड  सभा  पटल  पर  रखे  गये  विवरण  ग  में  दिए

 गए  हैं  ।  [ग्रंथालय  में  रखा  गया  देखिये  संख्या  क्रम  राज्य  का  नाम  3I-3-77  977-78

 एल०  टी०  492/77]  संख्या  को  प्रतीक्षा  के  दौरान

 सूची  में दज  दिए  जाने

 ग्रजियां  वाले  प्रस्ता-
 टेलीफोन  कक्दानों के  लिए  प्रनिर्णोत

 वित  नए आवेदन  पत्र
 टेलीफोन

 कनेक्शन
 1619.  श्री  अरजन  सिह  भदौरिया  :

 क्या  संचार  मंत्री  पह  बताने  की  कृपा

 करेंगे  कि  l.  आन्ध्र  प्रदेश  2797  6500

 ५  2.  असम  84  500
 (क)  32  माच,  977  को  सम्पूर्ण

 देश  भें  टेलीफोन  कनेक्‍्शनों  के  लिए  3.  बिहार  455  3000

 34
 कितने  वेदन  प्रत्

 प्रनिणति  पड़  4.  गुजरात|  7398  27500
 थे  तथा  उनका  राज्यवार  तवा  संघ  राज्य

 क्षे अवा ी  ब्यौरा  क्या  3;  और  5.  हरियाणा  22l  2500

 6.  हिमाचल  प्रदेश  269  500
 (9)  चालू  वित्तीय  वर्ष  के  दौरान

 राज्यवार  तथा  संघ  राज्य  क्षेत्रवार  कितने  7.  जम्मू  कश्मीर  07  500

 टेलीफोन  कनेक्शन  देने  का  विचार  है?  8.  कर्नाटक  4435  6000

 संचार  मंत्री  (  शी  चः  | ६  फर्नाडिप्त  :  9.  केरल  4557  4000

 (क)  शौर  (ख)  देश  भर  में

 टेलीफोन  जक्शनों  >
 0.  मध्य  प्रदेश  65l  2500

 बकाया  टेलीफोन  कन  की  अजिय
 ]

 को  संख्या  तथा  उनकी  राज्यवार  ओर  ll,  महाराष्ट्र|  6i425  50000
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 2.  मणिपुर  कुछ  नहीं:  00  उत्तर  प्रदेश  में  तार  धर

 l3.  मेघालय  3  75

 L4.  नागालैंड  2  75
 1620.  श्री  अर्जुन  सिंह  भवौरिया  :

 जस
 क्या  संचार  मंत्री  यह  बताने  की  कृपा

 15.  उड़ीता  33  000
 करेंगे  कि  :

 16.  पंजाब  8250  4500

 17.  राजस्थान  3438  5000  (क)  उत्तर  प्रदेश  में  जिलावार  इस

 is.  सिक्किम  नि  0
 समय  कुल  कितने  तारघर  हैं  ;

 19.  तमिल  नाडु  2944  6000
 (ख)  पिछले  तीन  वर्षों  में  बेत

 20.  त्रिपुरा  कुछ  नहीं.  50  एवं  जिलावार  कुल  कितने  नएतार  धर

 21.  उत्तर  प्रदेश  2476  8000.  खोले  गए  ;

 22.  पश्चिम  बंगाल  27809  25000
 (ग)  चालू  वित्तीय  वर्ष  के  दौरान

 उत्तर  प्रदेश  में  कितने  तारघर  खोलने  का

 क्रम  संघ  शासित  3  3.77  977-78  विचार  है
 और

 ये  किन  किन  स्थानों  पर

 संख्या  क्षेत्र  का नाम  को  प्रतीक्षा  के  दौरान  खोले  जाएंगें  ;  श्रौर

 सूची  में  दर्ज  किए  जाने

 भझर्जियां  वाले  प्रस्ता-

 ख.  संघ  शासित  क्षेत्र  ॥

 (घ)  तारघर  खोले  जाने  की  कसौटी

 क्‍या  है?
 वित  नए

 टेलीफोन  संचार  मंत्रों  (श्री  जाअं  फर्नानडिस)  :

 कनेक्शन  (क)  उत्तर  प्रदेश  में  जिलेवार  तार-

 ———  घरों  की  संख्या  सभा  पटल  पर  रखे  गए
 L.  प्रंडेमात  व  निकोबार

 प्रनुबध-]  में  दी  गई  है।  [प्रंथालय  में
 द्वीप  समूह  Il  5  रखा  गया  देखिये  संख्या  एल०  टी०  493/

 2.  अरुणाचल  8  00  77]

 3.  चण्डीगढ़  659  500

 (ख)  पिछले  पीन  वर्षों  के  दौरान
 दिल्लं

 ख  तीन  वर्ष  रान
 के  ल्ली  47702  20000

 उत्तर  प्रदेश  में  खोले  गए  नए  तारघरों  की
 5.  गोधा  4097  700

 जिलेवार  कुल  संख्या  (वर्ष  वार)  सभा  पटल

 6.  लक्षद्वीप  3  0  पर,  रखे  गए  अनुबंध  -ij  में  दी  गई  है।

 7.  मिजो  रम  कुछ  नहीं  00  [प्रंवालय  में  रखा  गया।  देखिए  संख्या

 8.  पांडिच्री  9  85  एल०  टी०  493  77]

 9.  दमण  दिऊं  सिलवासा  4l  00
 (ग)  उत्तर  प्रदेश  में  चालू  वित्तीय  वर्ष

 10.  माही  22  25  के  दौरान  खोले  जाने  वाले  प्रस्तावित

 तारघरों  की  कुल  संख्या  300  है  श्रौर

 कुल  योग  संपूर्ण  जिन  स्थानों  पर  ये  तारघर  खुलने  हैं,

 भारत  (कन॑ंख)  835i8  76945  उनके  नाम  सभा  पटल  पर  रखे  गए
 —_—  —

 अनुबंध-पत्र  में  दिए  गए  हैं  -  [ग्रन्थालय  में.
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 रखा  गया  |  देखिये  संख्या  एल०  टी०  493

 77]

 गुजरात  रिकाईनरी  में  अभिकों

 द्वारा  हुइताल

 I62i.  शी  घमंसिह  भाई  पटेल  :

 क्या  संतदोष  कार्य  तथा  थ्प्स  मंत्री  यह
 बताने  की  कृपा  करेंगें  कि

 (क)  क्या  गुजरात  रिफाइनरी  में

 श्रमिकों  ने  मई,  977  में  हड़ताल  की

 -थी,  यदि  हां,  तो  हड़ताल  कितने  समय  तक

 (ख)  हड़ताल  में  कितने  श्रमिकों

 नने  भाग  लिया  ;  और  इस  हड़ताल  से

 कितने  जन  घन्टों  तयबा  कितने  उत्पादन  की

 हानि  हुई  ;  और

 (ग)  क्या  हड़ताल  समाप्त  करने  के

 लिए  कोई  प्रयत्न  किया  गया  और  यदि

 न्हां,  तो  किसने  ?

 संसदीय  कार्य  तथा  असम  मंत्री  (थी
 रवोना  बर्मा)  (क)  से  (ग)  यह

 'मामला  वस्तुतः  राज्य  क्षेत्र  में  भ्राता  है।
 उपलब्ध  सूचना  के  श्रमुसार,  गुजरात
 रिफाइनरी  के  श्रमिक  9  मई  से  9

 मई,  977  तक  हडताल  पर  थे  ।

 किसी  एक  दिन  हड़ताल  पर  गए  श्रमिकों

 की  ग्रधिकतम  संख्या  250  थी  |  मुख्य  मंत्रो

 शोर  राज्य  श्रम  मंत्र।  वा  कच्द्रीय  पेट्रोलियम

 मंत्री  के  हस्ताक्षेप  करने  पर  संबंधित  पक्षों
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 के  बीच  रामझ्ौता  हो  जाने  के  फलस्द  प

 हड़ताल  20  मई,  977  को  समाप्त

 'हो  गई।  हड़ताल  के  कारंण  नष्ट  हुंए
 श्रम  घंटों  की  संख्या  73,736  बताई  गई

 है  भोर  प्रबन्धकों  के  भ्रनूसार  हडताल  के

 कारण  59,400  मीटरी  टन  कच्चे  तेल  का

 शोघन  नहीं  किया  जा  सका  |

 Discussions  with  U.S.  ambassador

 1622.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  new  Ambassador
 of  U.S,  to  India  had  brought  some
 proposals  from  the  U.S.  Government
 for  improvement  of  relations  between
 the  two  countries;

 (b)  if  so,  whether  Indian  Govern-
 ment  have  discussed  these  proposals
 with  him;

 (c)  the  main  points  of  the  propo-
 sals  and  how  far  Government  of  India
 have  agreed  to  them;  and

 (d)  whether  any  agreement  has
 béen  signed  as  a  result  of  discussions
 held  with  him?

 THE  MINISTER  OF  EXTRNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  to  (d).  The  new  US.
 Ambassador  brought  the  greetings  of
 President  Carter  and  conveyed  the  de-
 sire  of  the  U.S.  Administration  to
 develop  closer  relations  with  India
 and  join  in  working  for  the  benefit  of
 all  peoples.

 No  specific  proposals  have  been  put
 forward  by  the  Ambassador,  but  the

 possibilities  of  improvement  of  rela-

 tions  are  being  explored  as  and  when

 specific  issues  come  up  for  discussion
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 Centre's  airpetives  to  States, in.  re-

 garg  to  Family  Welfare,  Maternity
 and  Chilg  Care

 1623.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  please  to  state:

 (a)  whether  the  Union  Government
 have  asked  the  State  Governments  to
 pursue  uninterruptedly  the  work  con-
 cerning  family  welfare,  maternity  and
 child  care  both  in  rural  and  urban

 areas;

 (b)  if  so,  whether  any  directive  in
 thig  regard  was  issued  to  the  State
 Governments  in  May,  1977;

 (c)  if  so,  the  broad  outlineg  there-
 of;

 (d)  whether  some  of  the  States
 have  asked  clarification  of  some
 points;  and

 (e)  if  so,  the  points  raiseq  and  steps
 taken  to  implement  the  family.  plan-
 ning  in  the  country  quring  the  last
 three  months?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ  NA-
 RAIN):  (a)  Yes,  Sir.

 (b)  and  (c).  Specific  directions
 have  been  given  to  the  State  Govern-
 ments  on  the  following  points:—

 (l)  Family  Welfare  Programme
 should  be  implemented  without  any
 coercion  or  compulsion  ang  on  a
 pure’y  voluntary  basis;

 (2)  Family  Welfare  Programme  is
 essential  not  only  for  the  progress
 of  the  nation  but  has  a  special  im-
 portance  for  the  welfare,  happiness
 and  prosperity  of  every  family;

 (3)  The  main  plank  for  imp!e-
 mentation  of  this  Programme  should
 be  education  and  motivation,  and
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 -;provisign  of  services  with  equal
 emphasis  on  all  methods  of  contra-
 ception  and  greater  attention  to  Ma-
 ternity  and  Child  Care  both  in  rural
 and  urban  areas.

 (d)  and  (e).  State  Health  Ministers’
 Conference  was  helg  at  New  Delhi  in
 April,  977  in  which  the  policy  of  the
 Central  Government  was  enunciated
 and  necessary  clarifications  were  given
 on  al]  the  points  raised  by  various
 State  Governments  particularly  on
 the  following  aspects:—

 (i)  The  suggested  leve)  of  per-
 formance  in  respect  of  various  con-
 traception  methods  should  be  treat-
 ed  as  milestones  and  yardstick  for
 achievement  of  the  overall  national
 objective  of  bringing  down  the  birth
 rate.

 (ii)  The  existing  pattern  of  Cen-
 tral  assistance  for  payment  of  com-

 pensation  money  on  parity  basis  de-

 pending  upon  the  number  of  child-
 ren  of  acceptor  was  agreed  to  be

 replaced  by  ag  uniform  rate  of  all
 the  cages  of  sterilisation  irrespective
 of  the  number’of  children.  j

 Performance  of  TISCO  during  1976-77

 1624.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  performance  of  IIS.C.O.
 during  1976-77  and  how  it  com-

 pares  with  that  of  the  previous  two

 years;

 (b)  the  reasong  for  the  continued
 losses  incurred  by  the  unit;  and

 (c)  the  actions  proposed  by  Gov-
 ernment  to  make  it  an  economically
 viable  unit?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
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 Production  during  1974-75,  1975-76  and  1976-77  was  as  under:—

 Year  Burnpur  Steel  Plant  Kulti  Works

 Steel  Saleable  Spun  Castings
 Ingots  Steel  Pipes

 (Tonnes)

 १974-75  532,000  415,000  =  19,246  38,004

 1975-76  630.000  §00,000  I23,906  33,460

 1976-77  667,000  542,000  99,943  30,045

 The  working  results  were  as  under  :—

 Year

 I974-75

 ¥975-76  -  *  e

 1976-77,

 (b)  The  main  reasons  for  the  losses
 are:—

 (i)  Out-dated  technology  adopted
 for  the  manufacture  of  iron  and
 steel;

 (ii)  the  interest  burden  is  dispro-
 portionately  high;

 (iii)  Higher  cost  of  inputs;

 (iv)  Increased  wages  to  steel  work-
 ers;

 (v)  Inadequate  attention  paid  in
 the  past  to  replacements  repairs.  etc,
 and

 (vi)  Fall  in  demand  for  spun  pipes
 produced  at  Kulti.

 (c)  The  following  steps  have  been
 taken,  or  are  proposed  to  be  taken,  to
 improve  the  economic  viability  of
 IIsco:—

 (i)  Plant  Rehabilitation  Scheme
 at  a  cost  of  Rs,  6l  crores  is  being
 implemented  to  restore  the  capacity
 of  the  stee]  plant  at  Burnpur  to  its
 rateq  level.  About  80  per  cent  of
 the  scheme  has  been  completed;

 (ii)  Certain  other  capital  schemes
 estimated  to  cost  about  Rs.  42.5

 Profit  (+),
 Loss  (-—)
 (Rs.  Crores’

 CRY  r79§

 (—)  S61

 (——)  tr°24  (estimated)

 crores  over  the  next  ten  years,  have
 also  been  undertaken  for  increased
 productivity  and  sustained  produc-
 tion;

 (iii)  The  technology  used  at  pre-
 sent  in  the  steel  plant  for  manu-
 facture  of  iron  and  steel.  is  out-
 dated.  Schemes  for  modernisation  of
 iron  and  steel  making  facilities  are
 being  formulated;

 (iv)  Some  measures  to  strengthen
 the  management  structure  of  the
 plant  have  been  taken;

 (v)  It  is  proposed  to  examine  and,
 if  necessary,  suitably  restructure  the
 company’s  capita]  so  that  the  debt

 equity  ratio  is  reasonable.

 Telephone  Facilities  to  Rural  Areas

 1625.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  precise  position  obtaining  in

 regarg  to  provision  of  telephone  faci-
 lities  in  rural  areas;
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 (h)  the  ‘criteria  under  which  such

 facilities  are  provided  in  rural  areas;

 (c)  the  current  availability  of  tele-

 »hone  services  in  rural  areas  of  Salem
 District  of  Tamil  Nadu,

 (d)  whether  Government  propose  to
 develop  such  facilities  ag  a  regular
 measure;  ang

 (e)  if  so,  the  outlines  thereof?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SIIRI  GEORGE  FERNAN-
 DES):  (a)  and  (9),  Normally  tele-
 phone  facility  is  provided  at  a  place
 having  a  post  office  if  the  proposal  is
 financially  viable.  In  order  to  extend
 this  facility  to  underdeveloped  areas,
 a  liberal  policy  is  followed  for  for
 providing  telephone  facilities  at  the
 following  categories  of  stations  irres-
 pective  of  the  revenue  earned  and
 loss  sustained :—

 (1)  District  headquarters.

 (2)  Sub  Divisional  headquarters.

 (3)  Tehsil  headquarters.

 (4)  Sub  Tehsil  headquarters.

 (5)  Block  headquarters.

 (6)  Places  having  a  population
 exceeding  0.000

 In  the  following  categories  of  sta-
 tions,  the  telephone  facility  is  provid-
 ed  if  the  anticipated  annual  revenu2
 is  at  least  25  per  cent  of  the  Annual
 Recurring  Expenditure  (ARE):

 (l)  Places  beyond  40  Kms.  from
 a  working  telephone  exchange.

 (2)  Places  having  population  of
 5,000  situated  within  2.5  Kms.  of
 an  existing  exchange.

 (3)  Tourist/pilgrim  centres.

 (4)  Agricultural/irrigation  ‘and
 power  project  sites/townships.

 In  these  four  categories  of  stations
 the  condition  of  minimum  revenue  is

 80l  Ls—6.
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 further  re’axed  to  5  per  cent  of  the
 ARE  in  the  case  of  backward  areas,
 and  40  per  cent  of  ARE  in  the  case  of
 hilly  areas.  For  both  hill  and  back-
 ward  areas,  the  population  limit  is
 also  relaxed  to  2,500.

 If  a  place  does  not  fall  under  any
 of  the  above  categories  and  the  scheme
 to  provide  a  Public  Call  Office  at  the
 place  is  showing  a  loss,  the  facility
 can  be  provided  on  rent  and  guarantee
 basis  provided  some  interested  party
 is  willing  to  idemnify  the  loss  to  the
 Departr.ent.

 The  position  relating  to  provision  of
 telephone  facility  at  various  category
 stations  is  shown  in  the  attached
 Statement.

 (c)  The  number  of  places  having
 telephone  facilities  in  the  rural  areas
 of  Sa'em  District  is  52.

 (d)  Yes,  Sir.

 (९)  The  facilities  are  being  provid-
 ed  in  a  phased  manner  as  per  policy
 at  (a)  and  (b)  above.  During  the  5th
 Five  Year  Plan  it  was  proposed  to

 provide  Public  Call  Offices  (PCO)  fa-
 cilities  at  3,500  places.  In  the  first
 three  years  of  the  Plan,  2582  places
 have  been  provided  with  ‘telephone
 facilities.

 Statement

 Starement  showing  Provision  of  Telephone
 fact}ity  at  various  categories  of  stations
 avsowy  pt  977

 Total  No.  No.  pro-
 vided

 with
 Tele-
 phone
 facili-
 ties

 Category  of  stations.

 7  a
 T,  District  H.Q.

 2.  Sub  Tivisiene!  FH.Q.  646  £06

 3.  Tehsil  H.Q.  I897  7565

 4.  Sub  Tehsil  H.Q.  283  22
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 I  2  3
 s  Block  1Q  ~+~«+3556~=«296

 6.  Places  with  population  of
 I0,000  or  more  १059  gt4

 7.  Places  with  population  of
 §,000  or  more  situated
 within  72°5  Kms.  of
 an  existing  exchinze,  —-5:797*  005

 8.  Places  in  remote  locali-  *  i68
 Uesi.é..p'aces  at  having

 a  Telephone  Exchan-
 ges  within  4o  Kms.
 radial  distance.

 cr  Tourist/Pilerim  Centres  ;  4  i68

 10.  Agriculture  ‘Irrigation  a  95
 and  Power  Project
 sites  andtownships.

 Tofal  sos

 -  Sa’vicct  to  Sainz:  with  opsiing  ७
 new  exchanges.

 @  Cases  corsidered  35  and  when  they
 are  taken  up,

 बिहार  में  बेरोजगारों  की  समस्या

 1626.  श्री  रामानन्द  तिवारी  :

 क्या  संसदीय  कार्य  और  श्रम  मंत्री  यह

 बताने  की कृपा  करेंगे  कि  :

 (क)  क्‍या  पिछड़े  लेवों  जैसे  बिहार  में

 बेरोजगारी  की  समस्या  हल  करने  के  लिए

 विशेष  योजनाएं  तैयार  की  जाएंगी।

 (ख)  केन्द्र  सरकार  की  बिहार  स्थित

 संस्थाओं  झौर  कार्यालय्रों  में  काम  करते

 वाले  बिहार  के  व्यक्तियों  की  प्रतिशतता

 क्‍या  है;  और

 (ग)  क्या  सरकार  का  बिहार  के

 लोगों  के  अ्तुपात  को  बढ़ाने  के  लिए

 कोई  ठोस  और  समय  बद्ध  कार्यक्रम

 बनाने  का  विवार  है  ;
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 संसदीय  कार्य  तथा  भ्रम  मंत्री  (श्री
 रवीन्द  वर्मा):  (क)  सरकार  दस  वर्षों

 के  निश्चित  समय  के  झ्न्दर  देश  में  सभी

 क्षेत्रों  से  दरिद्रता  को दूर  करने  के  लिए
 कटिबद्ध  है।  इस  उद्देश्।  लिए  सरकार

 रोजगारोन्मुख  नीधि  को  अपनाएगी  जिसमें

 विशेषरूप  से  ग्रामीण  क्षेत्रों  में  कृषि,

 कृषि  उद्योग  श्रौर  लघु  तथा  कुटीर  उद्योगों

 को  प्रधाताा  दी  जाएगी  ।  इस

 नीति  के  समनुकूल  1977-78  के  लिए

 केन्द्रीय  बजट  का  उद्देश्य  उत्पादन  के  विकास

 को  उच्चतर  दर  प्राप्त  करने  में  अर्थव्यवस्था

 को  प्रोत्साहित  करना भ्रौर  यह  सुनिश्चित
 करना  है  कि  कृषि,  लघु  तथा  ग्रामीण

 उद्योगों  श्रौर  ग्रामीण  अधोसंरचना  में

 विनयोजन  पर  प्रमुखता  के  माध्यम  से

 ग्राथिक  प्रगति  के  नतीजे  यथासंभव  सुविस्तृत

 हों

 ४  (ख्र)  और  (ग).  केन्द्री ५  सरकार  के

 संस्थानों  तथा  बिहार  में  स्थित  कार्यालयों

 में  काम  करने  वाले  बिहार  के  व्यक्तियों

 की  संख्या  के  संबंध  में  खूचना  उपलब्ध

 नहीं  है।  तथापि,  चुंकि  केन्द्रीय  सरकार  के

 कर्मचारी  का  देश  के  एक  भाग  से  दूसरे
 भाग  में  सथा  न्‍तरण  हो  सकता  है,  इस-

 लिए  कोई  भी  स्थानीय  या  क्षेत्रीय  प्रनुपात
 प्राप्त  नहीं  है।

 पहले  से  ही  अनुदेश  है  कि  जहां  तक

 हो  सके  उन  नौकरियों  में  जिनका  मूल
 बेतत  500-  to  प्रति  माह  से  अधिक

 नहीं  है,  भर्ती  केवल  *थ  नीय  रोजगार

 कार्यालयों  के  माध्यम  से  ही  की  जाएं  |

 Relations  with  Neighbouring
 Countries

 1427.  SURI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the  posi-
 tive  steps;  if  any,  being  contemplated
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 to  further  improve  relations  with  the

 neighbouring  countries  like  China,  Sri
 Lanka  and  Burma?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  As  the  House  is  aware  Am-
 bassadors  from  China  and  India  took

 up  thelr  appointments  last  year  after
 a  lapse  of  5  years.  There  have  been
 visits  to  each  other's  country  by  official
 and  non-official  groups.  Further  op-
 portunities  for  increasing  trade  bet-
 ween  the  two  countries  on  the  basis
 of  reciprocity  and  mutual  benefit  are
 being  explored.

 Our  relations  with  Sri  Lanka  have
 throughout  been  close  and  friendly  spe-
 cially  as  India  and  Sri  Lanka  heve
 succeeded  in  resolving  al]  outstanding
 problems  to  their  mutual  satisfaction.
 Means  to  further  strengthen  economic,
 technical  and  cultural  cooperation  are

 constantly  under  review.  We  have  re-
 cently  extended  several  lines  of  credit
 to  promote  trade  ang  we  are  cooperat-
 ing  with  Sri  Lanka  to  protect  our  joint
 interests  in  the  interational  tea  raar-
 ket.  If  suitable  projects  come  up  it  is
 the  policy  of  the  Government  to  en-
 courage  joint  ventures.  Air  communi-
 cations  and  telecommunications  links
 are  also  being  improved.  Negotiations
 have  also  been  finalised  for  a  Cultural
 Agreement  between  the  two  countries.

 With  Burma  too  our  relations  are
 close  and  friendly.  There  are  no  im-
 portant  bilateral  problems  between  us.
 Some  of  the  issues  still  outstanding
 are  proposed  to  be  resolved  through
 friendly  negotiations.  The  Govern-
 ment  of  Indig  are  hopeful  of  initiating
 Steps  to  intensify  economic,  technical
 ang  cultural  cooperation  with  Burma
 and  to  promote  regular  exchange  of
 views  on  bilateral  as  well  as  interna-
 tional  questions,

 Demands  of  Workers  regarding  C.D.S.,
 Bonus  and  D.A.

 1628.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 he  pleased  to  state  what  steps,  if  any,

 ASADHA  2,  899  (SAKA)  Written  Answers  66

 are  being  taken  to  meet  the  accumulat-
 ed  immediate  demands  of  the  workers
 and  white-collared  employees  with
 particular  reference  to  CDS,  bonus  and
 D.A.?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  Decisions  in
 regard  to  Compulsory  Deposit  Scheme
 have  already  been  announced.  The
 question  of  amending  the  Payment  of
 Bonus  Act,  1965,  in  certain  respects  is
 under  consideration.  Dearness  allow-
 ance  as  a  component  of  wage  structure,
 is  uSually  the  subject  matter  of  d:la-
 teral  agreements,  recommendations  of
 Wage  Boards  and  other  pay  revision
 bodies,

 Installeg  Capacity  of  Bokaro
 Steel  Plant

 1629.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  present  production  capacity
 ang  the  actual  utilisation  of  installed
 capacity  of  the  Bokaro  ४९९]  plant;

 (b)  a  brief  outling  of  the  proposals
 to  be  undertaken  by  the  Government
 for  the  expansion  of  this  steel  com-
 plex  in  near  future;  and

 (c)  whether  Government  propose  to
 accept  any  foreign  assistance  or  colla-
 horation  for  this  purpose  and  if  so  the
 facts  thereof  including  the  names  of
 ceuntries  with  which  negotiations  are
 in  progress?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Any  indication  of  the  present  produc-
 tion  capacity  and  the  actual  utiliza-
 tion  of  the  installed  capacity  can  be
 meaningfully  given  only  after  all  the
 major  units  of  the  first  stage  of
 Bokaro  Steel  Plant  for  .7  million
 ingot  tonnes  per  annum  have  been
 commissioned.  Final  commissioning
 of  the  last  major  unit
 z.e.  Blast  Furnace  No.  3  is  expected  in

 October,  1977.  Thereafter  the  installed
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 capacity  would  be  L7  million  ingot

 tonnes  and  .355  million  tonnes  of  sale-
 able  steel  per  annum.  Production  in
 the  plant  in  1976-77  was  0.956  million
 tonnes  of  ingot  steel  and  0.736  million
 tonnes  of  saleable  steel.

 .
 (b)  The  expansion  plan  of  Bokaro

 Steel  Plant  from  .7  million  tonnes  to

 4.0  million  tonnes  is  under  implementa-
 Aion.  This  is  expected  to  be  completed
 by  June.  979  except  for  the  cold  rol-

 ling  mill  complex.  Government  also
 intend  to  expand  Bokaro  further  to
 4.75  million  ingot  tonnes  per  annum
 and  a  detailed  project  report  prepar-
 ed  by  MECON  is  under  examination.

 (c)  Except  for  colg  rolling  mill  com-
 plex  of  4  MT  stage  Bokaro  Stee]  Plant
 would  continue  to  have  collaboration
 with  the  Soviet  Organisations  for  im-
 plementing  the  expansion  project.  In

 respect  of  cold  rolling  mill  complex  it
 has  been  decided  to  entrust  the  job  to
 the  Indian  Organisations  who  are
 expected  to  carry  out  the  major  part
 of  work  of  designing  and  manufactur-

 ing  the  complex  themselves.  Use  will
 be  made  of  the  existing  collaboration
 arrangements  of  MECON  with  M/s.
 United  Engineering  (now  known  as
 M/s.  Wean  United  of  USA)  for  design
 and  manufacture  of  cold  rolling  mills;
 of  EF]  with  M/s.  Wean  United  of  USA
 for  processing  lines;  of  BHEL  with
 M/s.  Siemens  of  West  Germany  for
 systems  design  for  industrial  drives
 ang  controls  etc,  With  the  Indian  Or-
 ganisations  being  entrusted  with  this
 work  of  cold  roHing  mill  complex
 project,  the  Government  expects  that
 this  would  not  only  create  a  wide  tech-
 nical  base  but  also  lead  to  much  grea-
 ter  self-reliance  in  an  area  of  highly
 sophisticated  technology  in  the  steel
 sector.

 Ambassadors  due  for  Retirement

 1630.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state;
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 (a)  how  many  ambassadorg  are
 likely  to  retire  within  a  period  of  en-

 suing  three  months;  and

 (b)  their  names  and  the  names  of
 the  countries  to  which  they  are  ac-
 credited?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  CIHARI
 VAJPAYEE):  (a)  and  (b).  No  Am-
 bassador  is  due  to  superannuate  and
 retire  from  Service  during  the  next
 three  months.  However,  the  following
 non-cureer  Ambassador  are  expected
 to  relinquish  charge  on  completion  of
 their  respective  assignments  abroad
 with  within  the  above  period:

 qa)  Shri  B.K.  Nehru,  High  Commis-
 sioner  of  India  in  the  U.K.

 (2)  Dr.  Sisir  Gupta,  Ambassador  of
 India  in  Portugal.  Lisbon.

 (3)  Shri  Imdad  Ali,  Ambassador  of
 India  in  the  People’s  Democratic
 Republic  of  Yemen,  Aden.

 (4)  Dr,  K.A.  Nizami,  Ambassador  of
 India  in  the  Syrian  Arab  Republic.

 (5)  Shri  S.M.  Agha,  Ambassador  cf
 India  in  the  Republic  of  Korea.

 Russian  Base  in  Indian  Ocean

 1631.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  en-
 quired  into  the  allegations  made  by
 U.S.A.  that  Russia  has  built  its  base
 in  the  Indian  Ocean;  and

 (b)  whether  Government  proposes
 to  call  a  meeting  of  both  the  countries
 to  impress  upon  them  the  desirability
 of  making  Indian  Ocean  a  zone  of
 peace?
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 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI

 VAJPAYEE):

 (a)  The  Government  of  India  have
 noted  US  allegation  as  well  as  the
 USSR  denial.

 (b)  No,  Sir,  India’s  policy  on  ‘he
 establishment  of  a  Zone  of  Peace  in
 the  Indian  Ocean  ig  well-known  to  the
 international]  community.  The  Go-
 vernment  of  India  would  welcome  the
 extension  of  the  spirit  of  detente  to
 the  Indian  Ocean  and  hopes  that  talks
 scheduled  to  be  held  between  the  USA
 and  the  USSR  on  demitlitarisation  of
 the  Indian  Ocean  would  facilitate  the
 establishment  of  g  zone  of  Peace.

 Improvement  in  Relations  with  U.S  A.

 I632.  SHRI  PRASANNBHAI
 MEHTA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  ta
 state:

 (a)  whether  Prime  Minister  has  re.
 ceived  a  letter  from  the  President  of
 America  for  the  improvement  of  re-
 Jationg  between  the  two  countries;

 (b)  if  so,  the  main  contents  of  the
 letter  and  the  reply  sent  to  him,

 (c)  whether  his  Ministry  has  exa-
 mined  the  points  raised  by  the  Presi-
 dent  in  his  letter;  and

 (d)  whether  U.S.A.  has  shown
 any  desire  to  improve  relations  with
 India?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI)
 VAJPAYEE):  (a)  to  (c).  In  accor-
 dance  with  diplomatic  practice,  the
 detailed  contents  of  letters  exchanged
 between  Heads  of  Gov-
 ernment  are  not  disclosed,  but  it
 can  be  stated  that  President  Carter  and
 the  Prime  Minister  have  exchanged
 warm  letters  revealing  g  remarkabl:
 agreement  on  basic  human  values,  de-
 Spite  necessarily  divergent  national
 positions  on  some  international  issues.

 (d)  There  is  every  evidence  that  the
 U.S.  Government  seeks  to  improve  its
 relations  with  India.
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 Improving  the  condition  of  Agricul-
 tural,  Construction  and  Contract

 Labour

 1633.  SHRI  PRASANNBHAI
 MEHTA:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  it  has  come  to  the

 notice  of  Governmen;  that  the  condi-
 tions  gf  Agriculture  Labour,  marginal
 and  small  labourers  are  worsening
 over  the  years  in  spite  of  number  or
 schemes  devised  for  their  benefits;

 (b)  if  so,  what  are  the  main  reasons
 for  this;

 (c)  whether  the  condition  of  cons-
 truction  and  contract  labour  is  even
 worse;  and

 (d)  what  steps  are  being  considered
 by  the  Union  Government  in  regard
 to  these  labourers?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (d).  The  Government  is  alive  to  the
 need  for  improving  labour’  con-
 ditions  in  the  unorganised
 sector  including  rural  workers,
 construction  workers  and  con-
 tract  labour.  This  matter  came  up  be-
 fore  the  Tripartite  Labour  Conference
 on  6-7th  May,  1977.  It  was  felt  that
 in  view  of  the  complex  issues  involved
 and  the  vast  size  of  the  unorganised  la-
 bour,  their  problems  should  be  discuss-
 ed  at  a  special  conference.

 Minj  Stee]  Plants  facing  Powers  Cut

 1634.  SHRI  PRASANNBHAI
 MEHTA.  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  mini  stee]  plants
 in  the  various  States  gre  on  the  verge
 of  total  collapse  following  the  00  per
 cent  cut  in  power  supply  since  the
 middle  of  January,  1977;
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 (b)  if  so,  number  of  such  steel
 plants  affected;

 (c)  how  many  of  them  have  been
 closeq  down,  State-wise;

 (da)  whether  there  has  been  a  large
 scale  loss  in  the  production  of  stecl

 during  the  last  three  months;  and

 (e)  steps  being  taken  to  improve
 the  production  of  these  steel  plants.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (e).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House,

 मध्य  प्रदेश  तथा  राजस्थान  में  नसब-दो

 झापरेशन

 1635.  Blo  लक्ष्मी  नारायण  पांडेय  :

 क्या  स्थास्थ्य  और  परिव,र  कल्याण  मंत्रों

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  तथा  राजस्थान  में

 विगत  जुलाई,  975  से  दिमम्बर,  1976

 तक  कुल  कितनी  नसबंदी  झापरेशन

 हुए  ;

 (ख)  क्या  नसबन्दी  के  मामले  में

 अधिकारियों  द्वारा  वहां  ज्यादतियां  की  गई

 थीं  श्र  उन्हें  भूमि  देने  का  लालच  अथवा

 सेवा  से  वर्बास्त  कर  देने  की  धमकी

 भी  दी  गई  थी  झौर  बहुत  से  लोगों  को  तो

 वस्तुत:  बर्खास्त  भी  कर  दिया  गया  था  ;

 श्रौर

 (ग)  यदि  हां,  तो  ऐसे  अधिकारियों

 के  विरुद्ध  सरकार  का  विचार  क्या  काये-

 वाही  करने  का  है?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :

 '(क)  मध्य  प्रदेश

 राजस्थान

 0,23,i29

 4,30,906
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 (ख  )  राज्य  सरकारों  ने  इस  बात  की

 पुष्टि  की  है  कि  ऐसे  ज्यांदतियों  के  'कीई

 मामले  नहीं  हुए  I

 (ग)  प्रश्न  नहीं  उठता।

 मध्य  प्रदेश  के  मंदसौर  श्ोर  रललॉस

 जिलों  में  टेलीफोम  केन्दों  झौर

 |  सा्वंजमिक  टे  लोफोमों  की  स्थाचना

 f  i636.  tio  लक्ष्मी  नारायण  पांडेय:

 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे

 फि  :

 (क)  कया  मध्य  प्रदेश  के  मंदसौर

 तथा  रतलाम  जिलों  में  विभिन्न  बड़े

 नगरों  श्रौर  कस्बों  में  टेलीफोन  केन्द्रों  की

 क्षमता  में  वृद्धि  करने,  नए  टेलीफोन  केन्द्र

 स्थापित  करने  तथा  नए  सार्वजनिक

 टेलीफोन  लगाने  के  लिए  नागरिकों  द्वारा

 बार  बार  निवेदन  किया  गया  है;

 (ख)  यदि  हां,  तो  किन  किन  स्थानों

 के  लिए  उकन  मांगें  की  गई  है  ;  श्लौर

 (ग)  सरकार  ने  उन  पर  क्‍या  कार्य

 वाही  की  है?

 संचार  मंत्री  (श्री  जाज  फर्नानद्धिस)  :

 (क)  से  (ग).  (1)

 नए  टेलीफोन  एक्सबेज  लगाना  प्रौर

 मौजूदा  ट ेलोफोन  एक्सलेंजों  का  विस्तार  करना

 नये  टेलिफोन  एक्सचेंज  लगाने  शझौर

 मौजूदा  टैलीफोन  एक्सचैंजों  का  विस्तार

 करने  का  काम  टेलीकोन  की  पंजीकृत

 श्रीर  पूर्वानुमानित  मांगों  के  प्राधार  पर



 ‘  t

 किया  जाता  &  जहां  कहीं  आवश्यक

 पेशगी  जमा  राशियों  के  साथ  पर्याप्त

 संख्या  में  टेलीफोन  की  भ्रजियां  झाती  हैं
 उन  की  तकनीकी  श्रीर  श्राथिक  दृष्टि  से

 जांच  की  जाती  है  प्लौर  यदि  टेलीफोन

 एक्सचज  खोलना  व्यवहायं  हुआ,  तो  उस

 के  लिये  कार्यवाही  की  जाती  है।  इसी

 प्रकार  मौजदा  एक्सचेजों  के  विस्तार  के  मामले

 में  म्दि  पंर्जाकूत  या  पूर्वानुमानित  मांगों

 के  अाधार  पर  किसी  एक्सचेंज  की  क्षम्ता

 बढ़ाने  की  आवश्यकता  प्रतीत  होती  है,

 तो  उस  एक्सचेंज  का  विस्तार  करने  की

 योजना  पर  कार्यवाही  शुरु  की  जाती  है।  |

 इस  संबंध  में  रतलाम  जिले  के  ताल

 नामक  स्थान  पर  टेलीफोन  एक्सचेंज  खोलने

 के  लिये  टेलीफोन  की  ri  art  दर्ज  की

 गई  हैं।  इस  प्रस्ताव  की  तकनीकी  ब्रौर

 आधथिक  व्यवहायंता  का  अध्ययन  किया

 जा  रहा  है।  यदि  टेलीफोन  एक्सचेंज  का

 खोलना  व्यवहायं  हुभ्रा  तो  श्राशा  है  कि

 यह  एक्सवेज  चषं  i978  की  पहली

 छमाही  तक  खोल  दिया  जायेगा।  ,

 रतलाम  जिले  में  जावरा  के  200

 लाइन  के  छोटे  शब्राटोमेटिक  एक्सचेंज  के

 विस्तार  का  ग्रौचित्य  भी  है।  इस  एक्सचेंज

 की  क्षप्रता  में  i00  लाइनें  बढ़ाने  की

 योजना  पर  काम  हो  रहा  है।  शभ्राशा  है

 विस्तार  का  यह  काये  भी  978  की

 पहली  छमाही  तक  पूरा  हो  जायगा।

 जहां  तक  मन्दसौर  जिले  का  संबंध

 है,  वहां  के  मौजूदा  एक्सचेंज  का  विस्तार  करने

 या  वहां  नथा  टेलीफोन  एक्सवेंज  खोलने

 का  फिलहाल  कोई  श्रौचित्य  नहीं  है।

 तथापि  इस  प्रस्तावः  पर  लगातार

 नजर  रखो  जा  रही  हैं  भ्रौर  जैसे  ही

 प्रावश्यक  हुआ  वहां  के  एक्सचेंज  का
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 विस्तार  करने  और  नये  एक्सचेंज  खोलने

 की  योजना  पर  कार्यवाही  शुरु  की  जायेगी  I

 (ii)  सावंजनिक  टेलीफोन  धर

 मौजूदा  टेलीफोन  एक्सचेंजों  के  इलाके
 में  स्थानीय  सार्वजनिक  टेलीफोन  घर

 खोलने  के  बारे  में  फैसला  जानता  से

 प्राप्त  इन  सुविधाश्नों  की  मांग  के  श्राधघार

 पर  किया  जाता  है।  खिलचीपुर  में

 एक  शरीर  मन्दसौर  शहर  में  दो  स्थानीय

 सावेजनिक  टेलीफोन  घर  खोलने  के  लिये

 मांगे  प्राप्त  हुई  है।  इन  दोनों  स्थानों
 में  एक  एक  स्थानीय  सार्वजनिक  टेलीफोन

 घर  खोलने  की  मंजूरी  दे  दी  गई  है  श्रौर

 ग्राशा  है  कि  ये  सावंजनिक
 टेलीफोन  घर  चालू  वर्ष  के  दौरान  खुल
 जायेंगे

 मंदसौर  शहर  के  श्रीराम  टेकरी  में

 दूसरा  सार्वजनिक  टेलीफोन  घर  खोलने
 के  प्रस्ताव  की  जांच  की  जा  रही  हैं
 ग्रौर  इस  का  जल्दी  ही  फैसला  कर  दिया

 जायेगा  |

 Excesses  in  Implementation  of  Family
 Planning  Programme

 i637,  DR,  LAXMI  NARAYAN
 PANDEYA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleaseg  to  state:

 (a)  the  procedure  for  inquiry  in
 regard  to  the  excesses  perpetrated
 during  1975-76  in  the  implementation
 of  family  planning  programme;

 (b)  the  number  of  representations
 received  by  Government  which  re-
 vealed  that  many  people  died  after
 sterilization  operations  and  that  seve-
 ral  are  stil]  beq  ridden  and  several
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 other  have  become  disabled  or  unfit
 to  work;  and

 (९)  the  action  taken  by  Govern-

 ment  against  the  guilty  persons?

 THE  MINISTER  OF  HEALTH  AND

 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  to  (c).  The  implemen-
 tation  of  Family  Welfare  Programme
 is  mainly  the  responsibility  of  State

 Governments/U.  Ts.  As  such  the  com-

 plaints  which  are  received  by  the  Go-

 vernment  of  India  are  sent  to  the  con-

 cerned  implementing  agencies  for  fi-

 vestigation  and  necessary  action.  For
 this  purpose  Grievance  Cell  have
 been  established  under  the  Central  Go-
 vernment  and  State  Governments.
 Orders  have  alSo  been  issued  by  cer-
 tain  State  Governments  for  holding
 judicial  inquiry  into  certain  specific
 incidents.  The  complaints  received
 by  the  Central  Government  include  the
 incidents  of  deaths  and  other  ill  effects
 after  sterilisation.  The  State  Govern-
 ments  U.  Ts.  have  also  been  instruct-
 ed  that  suitable  action  should  be  taken
 against  the  guilty  workers  efter  tho-
 rough  inquiry  in  this  regard.

 It  is  expected  that  a  number  of  these
 complaints  will  be  coming  in  the:
 proceedings  of  the  Commission  of  In-
 quiry  set  up  under  Justice  J.C.  Shah.

 मध्य  प्रदेश  में  राक  फास्फट  को

 उपलब्धता

 1638.  डा०  लक्ष्मी  नारायण  पडिेय:
 '

 क्या  इस्पात  और  खान  मंत्री  यह  बताने  की

 पा  करेंगे  किः

 (क)  मध्य  प्रदेश  के  किन  किन  भागों

 में  राक-फास्फेट  प्रचुर  मात्रा  में  उपलब्ध

 है  ;  और

 (ख)  सरकार  ने  उसके  दोहन  के

 लिये  क्‍या  कदम  उठाये  हैं  ?
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 इस्पात  शोर  खान  मंत्री  (शी  बीज

 पटनायक)  :  (क)  मध्य  प्रदेश  के  झबुधा
 जिले  में  आर्थिक  महत्व  के  राक  फास्फेट  भंडार

 है  ।  सागर  व  छतरपुर  जिलों  में  भी  भन्वेषण

 कार्य  चल  रहा  है।

 (ख)  भबुप्ना  जिले  में  राक  फास्फेट

 भंडारों  की  खुदाई  का  काम  मध्य  प्रदेश  राज्य

 खनन  निगम ने  प्रप्रैल,  974  से  शुरू  किया

 है।

 Medical  Social  Workers  in  Central
 Government  Hospitals,  pelhi

 1639.  SHRI  5.  M.  BANATWALLA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  the  total  number  of  medical
 social  workers  appointed  in  each  of
 the  Central  Government  hospitals  in
 the  Capital;

 (b)  the  duties  assigneg  to  these
 social  workers;

 (c)  whether  the  number  ०0  the
 medica]  social  workers  in  the  Gov-
 ernment  hospitals  of  Delhi  is  hind-
 rance  in  their  smooth  and  efficient
 functioning;  and

 (d)  if  so,  whether  there  is  any  pro-
 posal  to  increase  the  number  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ  NA-

 RAIN).  (a)  One  Medica]  Social  Wor-
 ker  in  Willingdon  Hospital  and  four  in
 Safdarjang  Hospital  have  been  appyint-
 ed.

 (b)  The  duties  and  responsibilities
 attached  to  the  post  of  Medical  Soclal
 Worker  are  as  under:—

 1,  To  study  the  social  situation  of
 the  patients.

 2.  To  help  the  patients  to  adjust
 themselves  to  their  illness.
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 3.  To  remove  the  social  problems
 which  prevent  the  patients  from

 making  maximum  use  of  the  medical
 services  and  to  arrange  financial]  aid
 for  them,  if  necessary.

 4.  To  get  prosthetic  appliances  for

 orthopaedic  patients  from  funds
 available  in  the  hospital  poor  fund.

 5.  To  arrange  exhibitions,  sales
 and  other  entertainment  program-
 mes  for  collection  of  funds  for  the
 welfare  of  patients.

 6.  To  make  arrangements  for  udo-
 ption  of  children  who  have  been
 abandoned  by  their  parents.

 (c)  No.

 (d)  A  proposal  for  the  creation  of
 one  post  of  Mcdico-Social  Service  Oifi-
 cer  and  six  posts  of  =  Medico-social
 Workers  jin  the  Willingdon  Hospital
 is  under  consideration.

 ~

 S.T.D.  Facilities  between  Delhi  and
 Cities  of  Kerala

 1640.  SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state.

 (a)  the  names  of  the  cities  of
 Kerala  State  which  are  likely  to  be
 connected  with  S.T.D.  facilities  with
 Delhi  during  the  rext  three  years;
 and

 (b)  the  names  of  other  cities  of  the
 country  which  are  likely  to  be  con-
 nected  with  Delhi  during  the  same
 period?

 THE  MINISTER  OF  COMMUNIC A-
 TIONS  (SHRI  GEORGE  FERNAN-
 DES):  (a)  None,  Sir.

 (b)  l,  Muzaffarnagar.

 2:  Gwalior.

 8.  Ludhianna.

 4  Moradabad.

 5.  Bareilly.
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 Hissar,

 Ambala.

 Allahabad.

 ©

 o

 द

 &

 Varanasi.

 10.  Indore.

 I].  Bhatinda,

 12.  Patiala.

 Visit  of  Foreign  Minister  of  West

 Germany

 1641,  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state.

 (a)  whether  the  Foreign  Minister
 of  West  Germany  visited  India  and
 held  talks  with  Indian  leaders  during
 April,  1977;  and

 (0)  if  so,  the  broag  features  of  the
 talks  held?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Yes,  Sir.

 (0)  The  talks,  which  covered  inter-
 national  and  bilateral  matters  of  mu-
 tual  interest.  revealed  a  broad  simi-
 larity  of  views  on  many  issues.  Beth
 countries  are  committed  to  democracy
 at  home  and  to  strengthening  inter-
 national  understanding  ang  coopera-
 tion.  The  Indian  side  explained
 the  rationa'e  and  trust  of  the
 new  Government's  policies  aimed
 at  strengthening  our  relations  with
 all  countries  ०  the  basis  of
 beneficia]  bilateralism.  The  Ger-
 man  side  highlighted  the  potential  for
 greater  industrial  collaboration  bet-
 ween  the  two  countries  and
 with  this  end  in  view  sug-
 gested  the  visit  to  India  of
 an  adhoc  Commission  from  the  FRG
 which  we  welcomed.  Both  sides  alsc
 agreed  to  explore  fresh  ,  avenues
 of  cooperation  between  them  in  the

 economic,  technological  and  scientific
 fields,
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 Indian  Technical  Know-How  and

 Consultancy  Service  in  Stee]  Making

 1642.  SHRI  5.  Y.  KRISHNAN:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state.

 (a)  whether  Indian  technical  know-
 how  and  consultancy  service  in  steel-
 making  are  in  demand  in  the  deve-
 loping  countries;

 (b)  if  so,  the  names  of  such  coun-
 tries;

 (c)  whether  private  consultancy
 service  organisation  are  also  getting
 orders  for  detailed  engineering  and
 part  civil  works;  and

 (ad)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (d).  Indian  consultancy  services  jn
 the  fielg  of  iron  and  steel  are  graduall,
 getting  recognition  in  a  number  of

 developing  countries  like  Nigeria,
 Libya,  Indonesia,  Venezuela,  Maxico,

 Syria,  Turkey,  Saudi  Arabia  and  other

 Middle  East  Countries.  Some  Indien

 Organisations,  both  in  the  public  and

 private  sectors,  are  presently  prov.d-

 ing  such  services  in  some  of  these
 countries.  For  example,  the  Federal
 Ministry  of  InduStries,  Government  of

 Nigeria,  has  appointed  Metallurgical
 and  Engineering  Consultants  (India)
 Ltd.  for  rendering  consultancy  and
 monitoring  services  for  installation  of
 two  direct  reduction  integrated  stecl

 plants  of  one  million  tonnes  capacity
 each.  M/s.  M.  N.  Dastur  and  Co.  (P)
 Ltd.  are  the  principa]  consultants  for
 an  integrated  iron  and  steel  complex
 at  Nisurata  of  Libyan  Arab  Republic
 with  an  initial  capacity  of  .25  million
 tonnes/year  to  be  expanded  to  about
 7  million  tons  in  stages.  They  are
 also  providing  comprehensive  design,
 enginerring  and  construction  supervi-
 sion  services  for  the  P.T.  Irosteel
 Works  Ltd.,  Jakarta,  Indonesia  and  cn-
 gineering  serviccs  for  limited  areas
 in  connection  with  the  expansion  of
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 a  steel  plant  in  Venezuela.  Besides,
 consultancy  services  are  also  being
 provided  by  other  firms  like  Develop-
 ment  Consultants  (India)  in  Egypi,
 South  Korea  and  Venezue'a;  ang  by
 National  Industrial  Deve'opment  Cor-
 poration  in  Libya.

 32.00  hours,

 PAPERS  LAID  ON  THE  TABLE

 INDIAN  TELEGRAPH  (lst  AMDT.)  RULES,
 1977,  INDIAN  WIRELESS  TELEGRAPHY
 (COMMERCIAL  RADIO  OPERATORS  CER-

 TIFUCATES  OF  PROFICIENCY  AND  LICENCE
 TO  OPERATE  WIRELESS  TELEGRAPHY)
 Ampr.  RvuLEs,  1977,  REVIEWS  AND
 ANNUAL  REPORTS  OF  INDIAN  TELEPHONE
 INDUSTRIES  Lrp.,  BANGALORE  AND  OF
 HINDUSTAN  TELEPRINTERS  LTD.,  MADRAS

 AND  Four  STATEMENTS

 संचार  मंत्री  (श्री  जाजं  फननिडिस)  :

 मैं  निम्नलिखित  पत्न  सभा  पटल  पर  रखता

 हू--

 (1)  भारतीय  तार  भ्रधिनियम,  1885

 की  धारा  7  की  उपधारा  (5)  के  श्रन्तर्गत

 निम्नलिखित  ग्रधिसूचनाओं  (  हिन्दी  तथा  श्रंग्रेजी

 संस्करण  )  की  एक-एक  प्रति  :--

 (एक  )  भारतीय  तार  (पहला  संशोधन  )

 नियम,  977  जो  दिनांक  26  मई,  977

 के  भारत  के  'राजपत्न  में  अ्रधिसूचना  संख्या

 सा०  स०  नि०  255  (3)  में  प्रकाशित

 (दो)  भारतीय  बेतार  यांत्रिकी  (वाणि-

 ज्यिक  रेडियों  प्रचालक  प्रवीणता  प्रमाणपत्र

 और  बेतार  यांत्रिकी  प्रचालन  अनुज्ञप्ति )  संशो-

 घन  नियम,  977  जो  दिनांक  i]  जून,
 977  के  भारत  के  राजपक्न  में  शभ्रधियूचना

 सख्या  सा०  स  ०  नि०  726  में  प्रकाशित  हुए

 थे  I



 6  I  Papers  laid

 {Placed  in  Library.  See  No.  LT-
 480/77).

 — (2)  कम्पनी  अधिनियम,  i956  की

 धारा  6]9  क  की  उपधारा  (i  के  अन्तर्गत

 मिम्सलिखित  पत्रों  (हिन्दी  तथा  प्रग्नेजी

 संस्करण)  की  एक-एक  प्रति

 (एक)  (क)  इण्डियन  टेलीफोन  इन्ड-

 स्ट्रीज  लिमिटेड,  बंगलौर  के  वर्ष  974-75

 के  कांयंकरण  की  संरकार  द्वारा  समीक्षा  |

 (ख)  इण्डियन  टेलीफोन  इल्डस्ट्रीज  लि-

 मिटेड,  बंगलौर  का  वर्ष  974-75  का

 वार्षिक  प्रतिवेदन,  लेखापरीक्षित  लेखे  तथा

 उन  पर  नियन्त्रक-महालेखा  परीक्षक  की

 टिप्पणियां  ।

 (दो)  (क)  इंडियन  टेलीफोन  इन्ड-

 स्ट्रीज  लिमिटेड,  बंगलौर  के  वर्ष  975-76

 के  कार्यकरण  की  सरकार  द्वारा  समीक्षा

 (ख)  इण्डियन  टेलीफोन  इन्डस्ट्रीज

 लिमिटेड,  बंगलौर  का  वर्ष  975-76  का

 वार्षिक  प्रतिवेदन,  लेखा  परीक्षित  लेखे  तथा

 उन  पर  नियंत्रक-महालेखापरीक्षक  की  टिप्प-

 णियां  ।

 [Placed  in  Library.  See  No.  LT-
 481/77).

 (तीन)  (क)  हिन्दुस्तान  टेली  प्रिन्टर्स
 लिमिटेड,  मद्रास  के  बर्ष  1974-75  के

 कार्यकरण  की  सरकार  द्वारा  समीक्षा  |

 (ख)  हिन्दुस्तान  टेलीप्रिन्टर्स  लिमिटेड,

 मद्रास  का  ष  1974-75  का  वार्षिक

 प्रतिवेदन,  लखापरोी .त  लेखे  तथा  उन  पर

 नियंत्रक  महालेखा  परीक्षक  की  टिप्पणियां  |

 (जार)  (क)  हिन्दुस्तान  टेलीप्रिन्ट्स

 लिमिटेड  मद्रास  के  वर्ष  975-76  के

 कार्यकरण  की  सरकार  द्वारा  समीक्षा  1
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 (a)  हिन्दुस्तान  टेलीप्रिन्टर्स  लिमि-

 टेड,  मद्रास  का  ष  975-76  का  वाधिक

 प्रतिवेदन,  लेखापरीक्षित  लेंखे  तथा  उन  पर

 नियंत्रक  महालेखा  परीक्षक  की  टिप्पणियां  |

 (3)  उपयुक्त  मद  (2)  में  उल्लिखित

 पत्नों  को  सभा  पटल  पर  रखने  में  हुए  विलम्ब

 के  कारण  बताने  वाले  चार  विवरण  (हिन्दी  तथा

 अंग्रेजी  संस्करण)
 [Placed  in  Library.

 482/77].
 See  No,  LT-

 STATEMENT  OF  POLICY  RE.  FAMILY
 WELFARE  PROGRAMME

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रो

 (शी  शाज  नारायण)  :  में  परिवार  कल्याण

 कार्यक्रम  के  सम्बन्ध  में  दिनांक  28  श्रप्रैल,
 977  के  नीति  विवरण  (हिन्दी  तथा  अग्रेजी

 संस्करण)  की  एक  प्रति  सभा  पटल  पर

 रखता  हूं  t

 [Placed  in  Library.  See  No.  LT-
 483/77}.

 ANNUAL  REPORT  OF  STEEL  AUTHORITY
 oF  INpIA  Ltp.,  DELHI  FoR  1975-76

 ALONG  WITH  AUDITED  ACCOUNTS

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Annua]  Report  (Hindi  version)
 of  the  Steel  Authority  of  India  Limit-
 ed,  New  Delhi,  for  the  year  ‘1975-76
 along  with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller  and
 Auditor  General  thereon,  under  sub-
 section  (l)  of  section  6l9A  of  the
 Companies  Act,  1956.  [Placed  in
 Library.  See  No,  LT-484/77].

 NOTIFICATIONS  UNDER  MINES  ACT,  1952,
 STATEMENTS  RE.  ACTION  TAKEN  ON
 Assurances  &  REPORTS  OF  COURTS  OF

 INQUIRY  RE.  COLLIERY  ACCIDENTS

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg
 to  lay  on  the  Table:

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
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 versions)  under  sub-séction  (7)  of
 section  59  of  the  Mines  Act,  962,—

 (i)  The  Coal  Mines  (Amend-
 ment)  Regulations,  977  published in  Notification  No.  G.S.R.  50]  in
 Gazette  of  India  dated  the  9th
 April,  ‘1977.

 (ii)  The  Metalliferous  Mines
 (Second  Amendment)  Regula-
 tions,  977  published  in  Notifica-
 tion  No.  G.'SR.  502  in  Gazette  of
 India  dated  the  9th  April,  ‘1977.
 [Placed  in  Library.  See  No.  LT-
 485/77).
 (2)  The  following  statements

 (Hindi  and  English  versions)  show-
 ing  the  action  taken  by  the  Govern-
 ment  on  various  assurances,  pro- mises  and  undertakings  given  by
 the  Ministers  during  the  various
 seasions  of  Lok  Sabha: —

 (i)  Statement  No.  XXXVIII—
 Ninth  Session,  969—Fourth  Lok
 Sabha.

 (ii)  Statement  No.  XXIV—
 Eighth  Session,  973—Fifth  Lak
 Sabha.

 (iii)  Statement  No.  XX.—
 Twelfth  Session,  974—Fifth  Lok
 Sabha.

 (iv)  Statement  No.  XXIV--
 Thirteenth  Session,  975—Fifth
 Lok  Sabha.

 (v)  Statement  No.  VII—Six-
 teenth  Session,  976—Fifth  Lok
 Sabha.

 (vi)  Statement  No.  IV—Seven-
 teenth  Semion,  976—Fifth  Lok
 Sabha.

 (vii)  Statement  No.  [—E‘gh-
 teenth  Season,  976—Fifth  Lok
 Sabha.

 (viii)  Statement  No.  I—First
 Session,  977—Sixth  Lok  Sabha.
 (Placed  in  Library.  See  No.  LT-
 486/77).
 (3)  A  copy  of  the  Report  (Hindi

 and  Engliab  versions)  of  the  Court
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 of  Inquiry  into  the  Kessurgarh
 Colliery  accident  which  occurred

 on  the  9th  August,  1975.
 (4)  A  copy  of  the  Report  (Hindi

 and  English  versions)  of  the  Court
 of  Inquiry  into  the  Chasnalla
 Colliery  acdident  which  occurred
 on  the  27th  December,  1978,

 (5)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the  Court
 of  Inquiry  into  the  Chasnalla
 Colliery  acciderit  which  occurred
 on  the  5th  Apr.!,  1976,

 (6)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the  Court
 of  Inquiry  into  the  Sudamdih
 Colliery  accident  which  occurred  on
 the  4th  October,  ‘1976.
 [Placed  in  Library.  See  No.  LT-
 487/77).

 2.62  hrs.
 ELECTION  TO  COMMITTEES

 (i)  ALL  Inpra_  INSTITUTE  oF  MEDICAL
 Sciences

 wre  ौर  परिवार  कल्याण  मंत्री  :
 (ी  राज  नारायण):  मैं  प्रस्ताव  करता  हूं
 “कि  घखिल  भारतोय  थायुविज्ञान  संस्थान
 भघधितियम,  i956  की  घारा  4  (छ)  के
 अनुसरण  में  इस  सभा  के  सदस्य  ऐसी  रीति
 से  जैसा  कि  झघ्यल्न  महोदय  निर्देश  दें,  उक्त
 अधिनियम  के  अन्य  उपबन्धों  के  धघ्याधोन
 धखिल  भारतीय  भायुविज्ञान  सं थान  के
 सदस्यों  के  रूप  में  पांच बर्ष  की  कासावधि  के  लिये
 कार्य  करने  के  लिये  धपने  में  से  दो  सदस्य
 निर्वाचित  करें  vv

 MR.  SPEAKER:  The  question  is:
 ‘That  in  pursuance  of  Section

 4(g)  of  the  All  India  Institute  of
 Medical  Sciences  Act,  1956,  the
 members  of  this  House  do  proceed to  elect,  in  such  manner  as  the
 Speaker  may  direct,  two  members
 from  aspong  themselves  to  s€rve  as
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 members  of  the  All  India  Institute
 of  Medical  Scicnces  for  a  term  of
 five  years,  subject  to  the  other  pro- visions  of  the  said  Act.”
 Ti:e  motion  was  adopted.

 (ii)  InpiAN  Nursmc  Councin

 भी  राज  नारावण  :  मैं  प्रस्ताव  करता
 हूं  “कि  भारतीय  उपचर्या  परिषद्‌  झ्धिनियय,
 947  की  धारा  3  की  उपघारा  (a)  के

 खंड  (ग)  के  ग्रनसरण  में  इस  सभा  के  सदस्य
 ऐसी  रीति  से,  जैसा  कि  ‘Tere  निदेश  दे,
 भारतिय  उपचर्या  परिषद्‌  के  सदस्यों  के  रूप
 में  कार्य  करने  के  लिये  प्रपने  से  दो  सदस्य
 निर्वाचित  करे  ।”

 MR.  SPEAKER:  The  question  is:
 “That  in  pursuance  of  clause  (c)

 of  sub-section  (l)  of  Section  3  of
 the  Indian  Nursing  Council  Act,
 ‘1947,  the  members  of  this  House  do
 proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  mem-
 bers  from  among  t!  to

 ASADHA  2,  899  (SAKA)  Genl,  Budget,  977-78—  786
 Genl.  Disc.

 MR.  SPEAKER:  The  question  is:
 “That  in  pursuance  of  Section

 5(g)  of  the  Post-Graduate  Institute
 of  Medical  Education  and  Research,
 Chandigarh  Act,  1966,  the  members
 of  this  House  do  proceed  to  elect,
 in  such  manner  as  the  Speaker
 may  direct,  two  members  from
 among  themselves  to  serve  as  mem-
 bers  of  the  Post-Graduate  Institute
 of  Medical  Education  and  Research,
 Chandigarh,  for  a  term  of  five  years,
 subject  to  the  other  provisions  of
 the  said  Act.”

 The  motion  was  adopted.

 ‘12.12,  hrs.
 GENERAL  BUDGET,  977-78—
 GENERAL  DISCUSSION—contd,
 SHRI  VAYALAR  RAVI  (Chirayin-

 kil):  rose—
 MR.  SPEAKER:  I  got  your  chit;

 yesterday.  Shri  Kalyanasundaram also  pointed  it  out  to  me.  This  morn-
 ing  I  have  spoken  to  the  Minister  for

 serve  as  members  of  the  Indian
 “Nursing  Council.”
 The  motion  was  adopted.
 Gili)  Post-GrapuaTe  INSTITUTE  oF

 MepicaL  Epucation  anv  RE-
 SEARCH,  CHANDICARK

 थ्वी  we  वारायण  :  मैं  प्रस्ताव  करता
 हूं  “कि  स्तातकोंसर  चिकित्सा  शिक्षा  तथा
 अनुसंधान  संस्थान,  चण्डोगढ़  ध्रधिनियम,
 966  की  धारा  5  (छ)  के  धन्‌सरण  में  इस

 सभा  के  सदस्य  ऐसी  रीति  से  जैसा  कि  झघ्यल
 निदेश  दे  उक्त  धधिनियम  के  झन्य  उपबन्धों
 के  श्ध्यधीन  स्तातकोंत्तर  चिकित्सा  शिक्षा
 तथा  प्रनुसंघान  संस्थान,  चण्डीग;  के  सदस्यों
 के  रूप  में  पांच  बच  की  कासावधि  के  लिये
 कार्य  करने  के  लिये  झपने  में  से  दो  सदस्य
 निर्वाचित  करें।"

 Parli  tary  Affairs.  I  must  get
 the  names  from  the  parties;  that  is  all
 The  moment  I  get  the  names,  |  will
 constitute  a  Committee.  Nommally,
 though  the  Speaker  is  expected  to
 constitute  a  Committee,  I  do  ask  the
 Parties  to  give  the  names;  I  do  not
 myself  do  it  just  because  I  have  the
 power.  This  morning,  I  have  spoken
 to  the  Minister  and  he  said  that  he
 would  give  me  the  names  in  a  day
 or  two.  These  things  will  certainly
 be  referred  to  the  Committee.  I
 have  received  another  letter  also;  I
 am  reading  it  now,  I  could  not  read
 it  earlier.  I  would  refer  it  to  the
 Committee,  which  I  will  constitute  in
 a  day  or  two.  It  would  be  easier  for
 me  when  the  committees  are  consti-
 tuted.

 Now,  yesterday,  Shri  Sheo  Narain
 was  on  his  feet.  He  has  taken  seven
 minutes.  After  he  has  finished  his
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 [Mr.  Speaker]

 speech;  I  have  a  list  of  the  members
 and  I  am  sure,  Deputy-Speaker  and
 others  who  occupy  the  chair  will  call
 them  as  per  the  order.  The  Finance
 Minister  will  reply  at  3.30  p.m.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  He
 will  reply  at  quarter  to  four.

 MR.  SPEAKER:  It  makes  no  diffe-
 rence.

 Suppose  somebody  is  on  his  legs,
 we  are  not  going  to  ask  him  to  sit
 down.  So  let  us  put  it  for  3.30  p.m.
 or  it  may  be  quarter  to  four.  After
 the  reply  you  have  some  small  Bill,
 that  will  take  another  5  to  20  minutes.

 SHRI  M.  KALAYANASUNDARAM
 (Tiruchirapalli):  I  have  sought  your
 permission  for  raising  a  point  under
 Rule  377.

 MR.  SPEAKER:  I  have  seen  that.

 SHRI  M.  KALYANASUNDARAM
 Kindly  allow  me.

 MR.  SPEAKER:  No,  no.  Not  now.
 I  have  seen  it  this  morning.  I  have
 sent  it  to  the  Minister  concerned.  I
 will  call  you  when  I  get  some  infor-
 mation.  I  will  then  ask  you  to  raise
 it  so  that  the  Minister  could  say
 something  about  it.  But  if  you  want
 to  have  the  satisfaction  of  having
 raised  it,  you  can  do  so.

 SHRI  M.  KALYANASUNDARAM:
 I  am  leaving  this  evening.

 MR.  SPEAKER:  You  may  leave.
 How  can  I  help  it?  If  it  is  your
 convenience,  how  can  I  help  you?  If
 it  is  only  between  you  and  the
 Minister,  where  do  I  come  in?  If  you
 do  not  want  anything  in  reply,  I  can
 have  no  objection  to  your  raising  it.
 According  to  Rule  377,  the  Member  is
 not  entitled  to  a  reply,  but  I  thought
 {  could  help  you  by  sending  it  to  the
 Minister.
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 Shri  DINEN  BHATTACHARYA
 (Serampore):  It  was  the  practice  so
 long  and  in  the  last  Parliament  also
 that  whenever  we  tabled  any  matter
 under  Rule  377  or  any  call  attention
 motion,  information  was  conveyed  to
 the  member  if  his  call  attention  was
 rejected  or  matter  under  377  not
 accepted.  But  for  the  last  two  days
 I  submitted  to  you  a  call  attention
 notice  on  the  Indian  Express  which
 has  been  closed,  but  nothing  has  been
 conveyed  to  us.:  This  is  a  very  im-
 portant  issue.  In  Delhi  they  have
 closed.

 MR.  SPEAKER:  This  is  becoming
 an  everyday  affair.  I  have  accepted
 it.  Not  only  have  I  accepted  it  but  I
 have  sent  it  to  the  Minister.  To-
 morrow  or  Monday  I  will  get  time.

 SHRI  DINEN  BHATTACHARYA:
 The  urgency  of  the  matter  may  not
 be  there  if  this  cumbersome  procedure
 is  adopted.

 MR.  SPEAKER:  If  it  has  been
 rejected,  Mr.  Bhattacharya  would
 have  been  informed.

 SHRI  DINEN  BHATTACHARYA:
 You  must  take  into  account  the  im-
 portance  of  the  matter  also.

 MR.  SPEAKER:  Everything  is  im-
 portant....(Interruptions),  You  are
 not  the  only  Member.  I  have  to  deal
 with  540  Members.  That  is  my  mis-
 fortune.  Therefore,  you  must  show
 some  sympathy  for  the  Speaker  and
 not  shout  like  this.  Some  other
 people  also  have  raised  this  matter
 and  luckily  for  me  they  have  not
 raised  it.  They  are  good  people
 and  not  like  you.  Therefore,
 I  have  sent  it  to  the  Minister  so  that
 it  may  come  up  tomorrow  or  the  day
 after.  Therefore,  now  please  do  not
 do  this.

 SHRI  M.  KALYANASUNDARAM:
 I  have  not  included  your  matter  in
 the  agenda.  But  if  you  want  to  raise
 it  and  do  not  want  any  reply  from
 the  Minister,  you  can  do  80.
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 SHRI  M.  KALYANASUNDARAM:
 The  Minister  {s  present  here.  I  will

 appeal  to  him  to  reply.

 MR.  SPEAKER:  Even  if  the  Minis-
 ter  agrees,  the  Rules  are  there.  I
 cannot  allow  it.  But  if  you  insist  on
 raising  it,  you  may  do  50.

 SHRI  M.  KALYANASUNDARAM:
 Are  you.  preventing  the  Minister
 from  answering?

 MR.  SPEAKER:  Because  the  rules
 do  not  permit.  The  Minister  also  has
 to  follow  the  rule.

 SHRI  M.  KALYANASUNDARAM:
 The  matter  I  want  to  raise  is  about
 the  failure  of  newspaper  manage-
 ments.

 MR  SPEAKER:  That  is  exactly  the
 demand  of  everybody.

 SHRI  M.  KALYANASUNDARAM:
 That  is  the  matter  I  wanted  to  raise
 under  Rule  377.

 MR  SPEAKER:  As  J  said  a  call
 attention  is  pending.  20  people  have
 given  notice  on  the  same  subject.  You
 want  to  raise  it  under  Rule  377?
 No  please.  I  have  sent  it  to  the  Minis-
 ter.  It  is  exactly  the  same.  Calling
 Attention  notices  have  come  from
 twenty  to  thirty  members.

 SHRI  M.  KALYANASUNDARAM:
 That  shows  its  importance.

 MR.  SPEAKER:  That  is  why  I  have
 included  it  in  the  Calling  Attention.
 It  will  be  taken  up  whenever  I  get
 time.  Mr.  Sheo  Narain.

 श्री  शिव  नारायण  (बस्ती)  :  प्रध्यक्ष

 महोदय,  मैं  कल  ऐजूकेशनल  पौलिसी  पर  बोल

 रहा  था  दिल्‍ली  विश्ववि  ग्रालय  में  इस  साल

 80,000  विप्रार्थी  दाखिला  नहीं  पा  सकेंगे

 क्योंकि  जगटे  नहीं  है।  मेरा  सरकार  से

 निवेदन  है  कि  वह  विद्याथियों  के  लिये  कालेजों

 में  स्थान  बढ़ाये  ।  दिल्ली  विश्ववि  लय  “के
 वाइस-चासंलर  के  खिलाफ  बड़ी  शिकायों

 हैं,  पिछली  सरकार  ने  वहां  भ्रपनी  मोनोंपली

 बना  ली  थी,  उस  मोनोपली  को  हटाया  जाये  ।
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 जूनियर  कलासेज  के  लिए  इतना  हेवी
 कोर्स  बना  दिया  है  कि  बच्चे  बेचारे  उस  बोझ

 को  बर्दाश्त  नहीं  कर  पा  रहे  हैं  -  जैसे  पहले
 सिम्पिल  श्रर्थमेटिक,  हिन्दी,  प्रंग्रेजी,  श्रादि

 पढ़ायी  जाती  थी  वैसे  ही  अब  भी  बच्चों  का

 कोर्सा  हल्का  किया  जाये  ।  आजकल  जो  कोर्स

 है  उस  में  बच्चे  इम्तिहान  में  निकल  नहीं  पाते

 हैं  -  शिक्षा  मंत्री  ग्रपनी  ऐजूकेशन  पोलिसी  को

 चेंज  करे  जिस  से  लोगों  को  मालूम  हो  कि  जनता

 पार्टी  की  सरकार  देश  में  है  ,

 माननीय  केशव  देव  मालवीय जब  मंत्री

 थे  तो  उन्होंने  इनक्वायरी  कराई  थी  जिस  में

 पाया  गया  कि  बस्ती  जिला  रब  से  गरीब  है
 क्यों  कि  वहां  बाढ़  की  समस्या  बडी  विकट  है  |

 उस  जिले  में  7  नदियां  हैं  जिस  से  फसल  हर
 साल  बरबाद  होती  है।  हमारे  बाढ़  वाले

 इलाके  में  फलड  कंट्रोल  करने  के  लिये  घाघरा

 नदी  पर  80  करोड़  रू०  की  लागत  से  एक
 डैम.  बना  दिय  जाय  तो  अच्छा  रहेगा  और  म

 सारे  बंगाल  को  चावल  खिला  सकते  हैं  |

 मैंने  कल  भी  संकेत  किया  था  माननीय

 चव्हाण  साहब  पिछली  सरकार  के  काले  कार-

 नामों  के  लिए  जिम्मेदार  हैं  ।  वह  सदन  में  बैठे

 हुए  हैं।  हम  लोग  i9  महीने  जेल  में  रहे,

 हम  पर  एम०  आई  ०  एस०  To  लगाया  गया

 लेकिन  उन्होंने  उस  क॑  विरोध  में  एक  शब्द

 नहं  कहा।  जब  कि  हमारे  प्रधान;  मंत्री,  ने
 कहा  है  कि  श्रगर  मैं  गलती  करूँ  तो  मेरा  कान
 पकड़  लो  इमरजेन्सी  के  दौरान हो  रहे
 ग्रात्याचारों  के  विरोध  में  चव्हाण  साहब  क्‍या

 कर  रहे  थे  ।  बंगलौर  में  श्रगर  वह  श्री  जग-

 जीवन  राम  को  प्रेसीडंटशिप  के  लिये  वोट  कर

 दिये  होते  तो  कोई  झगड़ा  खड़ा  न  होता  |

 वह  दिन  हम  को  याद  है  जब  कहा  जाता  था  कि

 एक  गिलास  ठंडा  पानी  पी  और  अपने

 संगठन  को  ठीक  करो  |  ऐसे  ही  श्राप  को  भी

 करना  चाहिये  श्रबन  |
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 [श्री  शिव  नारायण|

 शेरणाह  शूरी  पांच  साल  राजा  रहा  शौर

 उसने  उतने  ही  समय  में  पूरे  हिन्दुस्तान  की

 सड़कों  को  बनवा  दिया  1  अगर  हमारी  जनता

 सरकार  5  साल  में  मीन्स  आफ  कम्युनि-
 केशन्स  को  ठीक  कर  देगी  तो  यह  सरकार  25

 साल  तक  चलेगी  और  क  ग्रेस  का  नामोनिशान

 नहीं  रहेगा  ।  सड़कें  अगर  बन  जाती  हैं  तो

 बरसात  के  दिनों  में  हम  किसान  लोग  अपना

 ाल  और  न्य  पैदावार  बाजार  में  ला  सकते

 हैं।

 मुल्क  में  बदी  गरीबी  है  इसलिये  मेरा

 निवेदन  है  कि  कम्पलसरी  डिपोजिट  का  रुपया

 जो  दो  साल  के  लिये  सरकार  ने  रोक  लिया  है;

 यह  उचित  नहीं  है  1  कमंचारियों  को  उस  का

 पैसा  जल्द  से  जल्द  वापस  किया  जाय  गरीबी

 हटाने  का  नारा  हम  श्रीमती  इन्दिरा  गांधी

 की  तरह  नहीं  देते  ni  मैं  चाहता  हें  कि  गरीबी

 हटायें  और  यह  लोग  कहते  थे  कि  इन्दिरा

 हटाग्र  ।  इस  का  नतीजा  आप  ने  देख  लिया  ।

 l0  साल  का  प्रोग्राम  ठीक  है  और  वित्त  मंत्री

 जो  उस  की  शुरूवात  करें।

 हमारा  हरिजन  भीख  नहीं  मांगता  है.

 वह  एक  सेर  और  दो  सेर  गेह  पर  काम  करता  है.

 रिक्शा  चलाकर  अपनी  रोटी  कमाता  और

 खाता  है,  लेकिन  वह  किसी  के  सामने  हाथ

 नहीं  फैलाता  |  इसका  मुझे  गमान  हैं।

 यहां  पर  कहा  जाता  है  कि  हरिजनों  ने

 हमक!  वोट  नहीं  दिया  ।  जो  पढ़े  लिखे

 हरिजन  उनमें  से  बहुतों  न ेहमको  वोट  दिया

 “है।  जो  थोड़े  बहुत  पढ़े  लिखे  नहीं  थे,  वह

 समझ  नहीं  पाये  इसलिये  उन्होंने  गाय-बछिया

 ‘a  पर  मुहर  लगा  दी  मैं  कहना  चाहता  हूं  कि

 यही  जनता  पार्टी  की  देन  है  कि  श्राज  हरिजनों

 ने  भी  हमें  वोट  दिया  ।

 अध्यक्ष  महोदय,  मैं  तो  आपका  सिपाही

 हू,  रहा  हूं  और  झागे  भी  रहूंगा  ।  में  :स  देश
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 को  सुखी  बनाना  चाहता  |  में  एक  लफुज

 कहकर  अपनी  बात  खत्म  करूंगा  मेरा

 कहना  हूँ  कि  गन्ने  का  दाम  हमारा  ठीक

 करवा  दीजिए  बीडी  पर  जो  टैक्स  लगाया

 गया  है,  वह  बहुत  जयादती  है,  इसको

 बन्द  करवाया  जाये।  मिल  मालिकों  पर

 ख्ब  टैक्स  लगाये,  उनके  साथ  कोई  रियायत

 न  की  जा)  प्रगर  उन्होंने  हमको  40  लाख

 दिया  है,  तो  इनकों  भी  6  करोड़  मिला  है
 मैं  चव्हाण  साहब  से  कहना  चाहता  हूं  कि  वह

 हमसे  यह  न  खुलवायें  -  भलमनसाहत  यह  है

 कि  अपनी  करनी  को  हम  सोचे,  आप  अपनी

 “नी  को  सोचिये  I

 ग्रध्यक्ष  महोदय,  मैं  प्रापक,  धन्यवाद

 देता  हैं  कि  आपने  समय  दिया  शौर  इन  बन्ध॒श्रों
 को  ज्ञात  होना  चाहिये  कि  जनता  पार्टी  फलेगी,

 फूलेगी  क्‍योंकि  यह  पबलिक  गवरमेंट  है,

 पीपल  गवनंमेंट  है।  इन  शब्दों  के  साथ  में

 इसका  समर्थन  करता  हूं  ।

 श्री  कचरुलाल  हेमराज  जैन  (बालाघाट):
 श्रघ्यक्ष  महोदय,  ग्रभी  हमारे  देश  में  नई  सरकार

 बनी,  नये  a  नाव  हुए  और  इस  समय  जो  विधय

 चल  रहा  है,  उसको  मैने  भ्रच्छी  तरह  से  सुना  ।

 दोनों  दलों  की  ओर  से  हरिजन  श्रादिवासियों

 के  उत्थान  के  मामले  में  श्रावाज  लग  रही  है  ।

 इस  बजट  में  जो  व्यवस्था  है श्रीर  इसके  पहले
 के  बजट  में  जो  व्यवस्था  है,  मैं  भ्रपने  मप्य  प्रदेश

 की  बात  बतलाना  चाहता  हुं  i  प्रत्येक  गांव

 में  एक  कुटबार  नियुत्त  होता  है  श्रौर  उसके

 ग्रन्तगंत  99  फीसदी  हरिजन  लोग  काम

 करते  हैं।  उनकी  तनख्वाह  25  रुपये  माह-
 बार  होती  है  और  वह  भी  3  महीने  बाद  दी

 जाती  है।  उनसे  चौबीसों  घंटे  काम  लिया

 जाता  है।  जो  भी  होगा,  पटवारी,  पुलिस
 वाले,  ग्राम  पंचायत  का  सरपंच  और  तहसोल

 दार,  सभी  उनसे  काम  लेते  हैं  ।
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 ara  बीडी  पर  टैक्स  लगाया  गया  है।  ,

 बीडी  मजदूरों  के  लिये  सन्‌  966  में  बीड़ी

 सिगार  एक्ट  बना।  हमारे  देश  में  भ्रभी  भी

 80  लाख  लोग  बीडी  कामगर  हैं,  उन  पर  कोई

 नियम  लागू  नहीं  है।  अधिकांश  लोगों  का

 बीड़ी  उद्योग  के  बड़े-बड़े  पूजीपति  इस  प्रकार

 से  शोषण  कर  रहे  है  कि  उनकी  कोई  उचित

 व्यवस्था  नहीं  है  ।  श्राज  भी  मध्य  प्रदेश  शौर

 महाराष्ट्र  में  एसे  बीडी  उद्योगों  को  प्रोत्साहन
 मिला  है।  वह  4,  4  महीने  तक  साप्ताहिक

 वेतन  का  भुगतान  नहीं  कर  रहे  हैं श्रौर  लोग

 भूख  मर  रहे  है।  उस  इलाके  से  झ्राये  हुए
 लोग  शब  जनता  पार्टी  की  सरकार  में  मंत्रीगण

 हैंश्नौर  उनको  अपने  इलाके  का  पूरा  ज्ञान  है।

 इस  बजट  में  बड़े  बड़े-ऊचे  विचार  रखे

 गये  है,  बहुत  से  श्रांकड़े  दिये  गये  हें,  शर  बहुत
 सी  सुविधाएं  देने  की  बात  कही  गई  है।  इस

 बजट  में  ब्यव  था  तो  बहुत  की  गई  है,  लेकिन

 वह  क्रियान्वित  किस  तरह  होगी,  इस  पर  सब

 कुछ  निर्भर  करता  है  ।  गांवों  में  हमारे  कांग्रेस

 के  साथियों  बौर  पिछले  कांग्रेसी  शासन  के

 लोगों  ने  कोग्मापरेटिव  बेक  और  कोआपरेटिव

 सोसायटियां  बता  रखी  हैं,  जिन  के  द्वारा

 किसानों  के  साथ  बहुत  गलत  व्यवहार  किया

 जाता  रहा  है  ।  अगर  जनता  पार्टी  की  सरकार

 में  भी  वहां  प्रणाली  जारी  रही,  तो  वह  कभी

 भी  गरीब  किसानों  और  मजदूरों  की  हितैपी

 नहीं  बन  पायेगी  ।

 12.31  hrs.

 sara  स्थिति  यह  है  कि  अगर  किसान

 000  रुपये  का  ऋण  मांगता  हैं,  तो  केवल

 600  स्थय  उस  के  हाथ  में  प्लाते  हैँ,  लेकित

 वसूली  के  समय  वह  रकम  i500  या  2000

 रपये  की  बन  जाती  है।  श्रापातकाल  के

 दौरान  किसानों  से  ऐसे  ऋणों  की  वसूलो  बहुत

 निर्दयतापू्वक  की  गई  और  उन  की  गाड़ी,

 बैल,  बतन  ग्रादि  सब  सामान  जब्त  कर  लिया

 गया  झर  उन  को  बिलकुल  तबाह  कर  दिया

 गया  |  रेडियो  में  यह  प्रचार  किया  गया  कि

 80]  LS—7
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 ऋणों  की  वसूली  में  बहुत  वृद्धि  हुई  है।  भूत-

 पूर्व  शासकों  ने  इन  को-आ्रापरेटिव  बैंकों  और

 सोसायटियों  को  अपने  स्वार्थों  को  सिद्ध  करने

 की  एजेन्सी  बना  रखा  था।  यह  '्रप्टाचार

 का  एक  खुला  नमूना  है।  इस  लिये  जनता  पार्टी

 की  सरकार  को  इस  बारे  में  पुर्नावचार  करना

 चाहिये  शर  उन  का  नवीकरण  करना  चाहिये।
 तभी  देश  में  एक  सही  वातावरण  बन  सकेगा  I

 मेरे  जिले,  बालाघाट  (मध्य  प्रदेश),
 झौर  महाराष्ट्र  में  मेंगानीज  ओर  का  बड़ा

 उद्योग  है।  इस  उद्योग  से  करोड़ों  रुपये

 की  ग्रामदनी  होती  है,  लेकिन  उस  में

 काम  करने  वाले  मजदूरों  के  प्रति  हमेशा
 उपेक्षा  दिखाई  जाती  रही  है।  मेंगानीज  ओर

 इंडिया  लिमिटेड  £: ह  o7  फीसदी  शेयर  सेंट्रल
 गवनंमेंट  के,  7  फीसदी  महाराष्ट्र  के,  7

 फीसदी  मध्य  प्रदेश  के और  49  फीसदी  अंग्रेजों

 की  कम्पनी,  सी०  पी०  एम०  झो०,  के  हैं  ॥

 इस  उद्योग  का  पूर्णतया  राष्ट्रीयकरण  कर  देना

 चाहिये  |  मंगानीज  झोर  इंडिया  लिमिटेड

 में  काम  करने  वाले  कामगरों  को  उचित  मज-

 दूरी  नहीं  मिलती  है  -  उन  के  लिये  न  तो  कोई

 वेज  बोर्ड  बनाया  गया  है,  जैसा  कि  कोयला

 ओर  अआयरन  ओर  की  खातों  में  काम  करने

 वाल  कामगरों  के  लिये  बनाया  गया  है,  और  न

 ही  किसी  भोर  वेज  बोर्ड  के  साथ  जोड़ा  गया  है  1

 इस  लिये  यह  प्रावश्यक  है  कि  मंगानीज  शोर

 उद्योग  में  काम  करन  वाले  कामगरों  के  लिये

 या  तो  कोई  वेज  बौ  बनाया  जापे,  या  उन्हें

 झ्रायरन  शोर  के  वेज  बोर्ड  के  सांथ  जोड़  दिया

 जाये  |

 मंगानीज  झोर  की  खानों  में  काम  करने

 वाले  मजदूर  जमीन  के  सात  झाठ  सौ  फूट  नीचे

 काम  करते  हैं।  भरवेली,  बालाघाट,  में

 एशिया  की  तीसरे  नम्बर  की  प्रन्डरग्राउंड

 मेंगानीज  झोर  की  खान  है  ।  झाज

 भी  वहां  काम  करने  वाले  मजदूरों

 को  बहुत  कम  मजदूरी  मिलतो  है
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 [श्री  कचरूलाल  हेमराज  जन]

 यह  कहां  का  नियम  है।  इस  पुराने  नियम  को

 जनता  पार्टी  के  शासन  में  बदलना  होगा

 कृषि  के  लिए  सिंचाई  की  जो  योजनाएं  श्राप  ने

 बजट  में  दर्शायी  हैं  प्रांतीय  सरकारों  स ेकह  कर

 उनके  माध्यम  से  झति  शीघ्र  उनको  पूरा  करायें।

 झाज  क्या  होता  है  कि  कोई  डैम  बनने  वाला  है,
 उसकी  भ्रवधि  होती  है  दस  साल  की  लेकिन

 बनता  है  वह  24  साल  में  ।  यदि  किसी  किसान

 को  ार  50  साल  की  है  तो  इस  बीच  वह

 स्वर्गलोक  चला  जाता  है  और  उसका  पानी

 देख  नहीं  पाता  है  |  मेरा  निवेदन  है  कि  सिचाई

 की  छोटी  छोटी  योजनाम्रों  स ेतीन  तीन  साल

 शौर  दो  दो  साल  में  सिचाई  हो  सकती  हैं।

 इसलिए  ऐसी  योजनाग्रों  को  आप  कार्यान्वित

 करें  ।

 गांवों  में  सड़क  ऐसे  तो  बनती  नहीं,  कभी

 स्केयसिटो  या  भकाल  श्राया  तो  राहत  कार्य

 शुरू  किया,  उसमें  कभी  सड़क  बना  दी  ।  लेकिन

 वह  राहत  कार्य  किस  तरह  से  चले  और  उसमें

 कितना  भ्रष्टाचार  ह्थ्रा  यह  हर  सदस्य  जानता

 है  -  राहत  कार्य  की  जो  प्रणाली  चलती  है  वह
 प्रणाली  प्रंग्रेजी  शासन  काल  के  जमाने  में

 निकली  थी  और  वही  चल  रही  हैं  कि  जाइए,

 हाजिरी  लगा  शाइए  और  पैसे  ले  जाइए  |

 भारत  सरकार  ने  भ्रकाल  के  श्रन्दर  लोगों  को

 रोजगार  देने  के  संबंध  में  कोई  नयी  प्रणाली

 या  तरीका  आज  तक  तैयार  नहीं  किया  है।
 उसी  पुरानी  प्रणाली  के  माध्यम  से  जा  रास्ते

 बनाए  गए  उनमें  किसी  पर  मिट्टी  पड़  गई  तो

 गिट्टी  नहीं  पड़ी  किसी  में  कुछ  और  काम  हो
 कर  रह  गया  ।  ऐसे  कई  रास्ते  अधूरे  पड़  हैं
 जिनमें  थोड़ी  थोड़ी  रकम  लगी  हुई  हैं।  थोड़ी
 श्र  रकम  लग  कर  वे  तैयार  हो  सकते  हैं  ।
 लेकिन  उन  पर  किसी  का  ध्यान  नहीं  है  ।
 विशेष  ध्यान  कहां  दिया  जाता  है--राष्ट्रीय
 हाईवेज  और  प्रांतीय  हाईबेज  पर  जिन  पर

 बड़े  बड़ें  लोग  चलते  हैं  ।  लेकिन  जो  पग्रामों  के
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 झसली  हाईवेज  हैं  जिन  से  हमारा  खाद्यान्न

 मंडी  में  भ्राता  है,  जिनसे  किसान  मंडी  में  धौर

 बाजार  में  भाता  है  उसकी  ओर  कोई  ध्यान  नहीं

 हैं  ;  हमारे  जिले  में  एक  ब्रिज  बन  रहा  है

 इसलिए  कि  मंत्री  जी  की  कार  फ्लड  के  दिनों  में

 तीन  तीत  दिन  तक  रुक  जाती  थी  -  तो  56

 लाख  रुपया  खर्च  करके  वह  पुल  बनाया  जा

 रहा  है।  जब  कि  बहां  शौर  दूसरे  पुल  हैं।  दूसरी

 जगहों  में  जहां  चार  चार  पांच  पांच  लाख

 रुपए  में  छोटे  छोटे  पुल  बन  सकते  हैं  उन  पुलों
 को  बनाने  की  योजनाएं  ठप  पडी  हैं  -  भारत

 का  वह  पग्रधिकांश  भाग  श्राज  पुलों  शरीर  सड़कों

 के  न  होने  की  वजह  से  मंडियों  से  जुड़ा  हुआ

 नहीं  है  1

 मैं  पिछली  कां  प्रेस  सरकार  से  पूछना  चाहता

 हूँ  कि  किसानों  के  लिए  उन्होंने  क्या  किया

 है?  उनकी  खेती  के  उपकरण  ट्रैक्टर,  मोटर

 झादि  की  वात  छोड़  दीजिए,  बड़ी  बड़ी  बात  मैं

 नहीं  करना  चाहता,  छोटी  सी  चीज  किसान

 को  हल  बनाने  की  लकड़ी  देने  का  कोई  प्राव-

 घान  भाप  के  शासन  में  नहीं  रहा  जबकि  अंग्रेजों

 के  शासन  काल  में  एक  किसान  को  प्रति  वर्ष

 हल  बनाने  की  लकड़ी  मिल  जाती  थी  ।  उस  के

 घर  में  शादी  ब्याह  हाता  था  तो  मंडप  बनाने

 के  लिए  लकड़ी  जंगल  से  लेने  की  इजाजत

 मिलती  थी  |  फसल  की  रखवाली  करने  के  लिए

 मचान  झादि  बनाने  के  लिए  लकडी  श्रौर  दूसरी
 सामग्री  उसे  लेने  की  इजाजत  होती  थी  ।

 लेकिन  ग्राज  उसका  कहीं  ठिकाना  नहीं  है  ।

 किसान  एक  लकड़ी  उठाने  जाता  है  तो  श्राप

 की  गवनंमेंट  के  फारेस्ट  अधिकारी  उसका

 सफाया  कर  देते  हैं  ।  हि

 मैं  निवेदन  करूंगा  कि  मध्य  प्रदेश  में  बहुत
 बड़ी  वन  सम्पदा  है।  लेकिन  पिछली  सरकार

 के  जमाने  में  उसमें  इस  तरीके  से  भ्रष्टाचार

 हुआ  है  कि  जिसकी  कोई  सीमा  नहीं  .  एक
 फारेस्ट  गार्ड  जिसकी  तनसवाह  200  रुपए

 महीने  होती  है  बुलेट  मोटर  साइकिल  रखता
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 है  ।  इसी  से  श्राप  ' झन्दाजा  लगा  लीजिए  |

 इस  तरीके  से  उन्होंने  जंगलों  को  बरबाद  किया

 हैं  कि  कुछ  कहा  नहीं  जा  सकता  ।  क्‍या  जनता

 पार्टी  की  सरकार  ऐसे  गलत  राष्ट्रीयकरण  को

 मिटा  कर  वनों  का  ठीक  प्रकार  से  संरक्षण

 करेगी

 भ्राज  हम  सड़कों  पर  घूमते  हैं।  इस  हाल
 में  बैठने  के  बाद  भी  हम  दिल्‍ली  में  घमते  हैं
 तो  यह  देखते  है  कि  जनता  की  भावनाएं  बड़
 तीव्र  रूप  में  सचेत  है।  जनता  पूरी  निगाह
 लगाकर  बैठी  हैं  भ्रौर  मैं  श्रागाह  कर  देना  चाहता

 हूं  कि  देश  की  जनता  न  तीस  साल,  न  पांच

 साल,  न  पांच  महीने  इंतजार  करने  को  तैयार

 है  ।  जो  वादे  किए  गए  हैं  जिनके  आधार  पर

 यह  चुनाव  हुआ  यदि  उन  पर  ध्यान  नहीं  दिया

 गया  तो  यह  सरकार  झौर  हमारे  ये  निर्वाचित

 सदस्य  जो  हैं  इनको  कोई  बचाने  वाला  नहीं

 है  ।  जनता  की  श्रदालत  में  कहीं  इनको  माफी

 नहीं  मिलने  वाली  है  |  सारी  जनता  ने,  उसके

 सारे  वर्ग  के  लोगों  ने  श्रापके  ऊपर  एक  निगाह
 लगा  रखी  है  |  लेकिन  जैसा  हम  देख  रहे  हैं

 पहले  की  तरह  ही  सारी  बात  चल  रहो  है
 मैं  इतना  ही  कहना  चाहता  हूं  कि  बजट  का

 मैं
 इस  समय  स्वागत  करता  हूं  क्‍योंकि  श्भी

 वह  शुरू  नहीं  हुमा है  श्रमी  हम  देखना  चाहते

 हैं  कि  बह  किस  तरीके  से  शुरू  होता  है।  इस:

 लिए  इस  समय  मैं  बजट  का  स्वागत  करते  हुए
 अपना  भाषण  समाप्त  करता  हूं  ।

 थमो  चांद  राम  (सिरसा)  :  सभापति

 महोदय,  जो  बजट  श्राज  हमारे  सामने
 ‘2  उस  में  जो  दिशा  दिखाई  गई  है,  उस
 के  लिये  मैं  झपने  वित्त  मंत्री  जी  को  बधाई
 देता  हुं  और  उसमें  जो  संकेत  दिये  गये
 है,  उन  कोप्रा  करने  के  लिये  जो  रकमें

 रखी  गई  हैं,  जो  नीति  निर्धारित  की  गई
 है--मैं  समझता  हूं  कि  उस  में  कुछ  सुधार
 करने  की  जरूरत  है।  हमारे  व्त्ति
 मंत्री  जी

 ने  खुद  ही  शुर ूमें  यह  कहा है  कि
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 यह  रोटी  और  श्राजादी  का  प्रश्न  है

 इस  के  साथ-प्ताथ  उन्होंने  अपने  बजट

 भाषण  के  भाग  (क)  के  हर  पौरे  में

 कोई-न-कोई  बात  ऐसी  कही  है  जो  हमारे

 जनता  पार्टी  के  घोषणा-पत्र  में  कही  गई

 थी।  मैं  उनको  दोहराना  नहीं  चाहता

 हूं,  लेकिन  हर  पैरे  के  दो-चार  शब्द  इस

 लिये  रखना  चाहता  हूं  ताकि  आपको

 मालूम  हो  सके  कि  हर  काम  के  लिये  जो

 रकमें  रखी  गई  हैं  वे  कितनी  नाकाफ़ी

 हैं,  जिनसे  जरूर  कुछ  निराशा  दिखाई

 देगी  ।  यह  ठोक  द्ै-हमारे  वित्त  मंत्री

 जी  ने  खुद  ही  कहा  है  कि  उनके  सामने

 कुछ  सरीमायें  थीं,  जिनसे  बाहर  जाकर  वे

 बजट  को  पेश  नहीं  कर  सकते  थे।  यह

 सिर्फ  6-7  महीने  का  बजट  है,  वें  योजना

 झायोग  से  भी  परामशं  नहीं  कर  सके,

 इसलिये  कि  उसका  जमी  हाल  में

 पुनगंठन  ट्य्ा है  i  उन्होंने  यह  भी  कहा

 है  कि  राज्यों  की  सरकारों  के  साथ  भी,

 चुकिवे  श्रमी  बनने  जा  रही  है,  वे  सलाह

 मशविरा  नहीं  कर  सके  हैं।  इस  बात

 के  पेशे-नज़्र  ज़रूर  उनको  माफ़ी  दी

 जा  सकती  है  |

 उन्होंने  हर  पैरे  में  कुछ-न-कुछ  कहा

 है--कहीं  कहा  है  कि  वें  व्यक्तिगत

 झ्राज़ादी  के  ढांचे  में  रहते  हुए  आथिक

 प्रगति  के  लाभ  को  समान  रूप  से  बांटना

 चाहते  है।  पैरा  3  में  हरिजन  और

 ग्रादिवासियों  की  चर्चा  की  है।  पैरा  7

 में  कम  रोजगारी  और  बेरोज़गारी  की

 चर्चा  की  है।  अभ्रगर  हम  इन  समस्याओं

 से  नहीं  नियटे  तो  इनके  भीषण  परिणाम

 होंगे।  पैरा 14 में  गरीबी  को  कुचल

 डालने  की  बात  कहीं  है।  पैरा  67

 गांव  छोड़  कर  शहरों  की  तरफ़  भागने

 की  प्रवृत्ति  को  रोकने  की  बात  कहीं  गई

 है।  पैरा  43  में  ग्रामीण  जनता  को

 बुनियादी  जरूरतों  को  पांच  साल  में
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 [भी  चांद  राम]

 पूरा  करने  की  बात  कही  गई  है।  पांच

 साल  के  श्न्दर  तमाम  गांवों  को  पेय-जल

 देने  की  बात  कही  गई  है।  पैरा  52  में

 उन्होंने  हरिजन  और  आझादिवासियों  की

 चर्ना  करते  हुए  सिर्फ  साढ़े-पांच  लाइनों

 में  उस  पैराग्राफ  को  खत्म  कर  दिया  है  मैं

 इन  लाइनों  को  पढ़  कर  सुनाना  नहीं  चाहता,
 लेकिन  मुझे  अफसोस  हैकि  जिन  तीन

 वर्गों  का  ज़िक्र  इस  पैराग्राफ  में  किया  गया

 है--हरिजनों,  झ्रादिवासी  और  बैक्वर्ड

 क्लासेज--इन  लोगों  की  आबादी  हमारे
 देश  की  आबादी  का  40  फीसदी  है।  इस

 40  फीसदी  आबादी  की  समस्या  प्रों  का--

 जो  सदिप्रों  स  कुचली  हुई,  दबाई  हुई,
 पिसी  हुई,  झाबादी  है,  उस  का  जिक्र

 उन्होंने  सिफ  साढ़े-पांच  लाइनों  में  खत्म

 कर  दिया।

 सभापति  महोदय,  मैं  पैजाब-हरियाणा
 राज्य  का  मंत्री  रहा  हूं  और  समाज-

 कल्याण  का  महकमा  मरे  पास  था  |  जब  भी

 समाज-कल्दाण  मंत्रियों  का  सम्मेलन  यहां  होता

 था,  मैं  अपने  राज्य  की  तरफ़  से  उन

 सम्मेलनों  में  श्राता  था।  =  960  और

 962  मेंदा  कान्फ्रेंस  हुई  थीं।  1962

 में  हमारे  श्री  लाल  बहादुर  शास्त्री  यहां
 केन्द्र  में  होम  मिनिस्टर  थे ।  उस  वक्‍त

 इन  समस्याओं  पर  बहुत  गम्भीरता  से

 विचार  किया  गया  था  और  कुछ  फैसले

 भी  लिये  गये  थे  कि  जो  'रकमें  बजट  में

 रखी  जाती  हैं  वे  बहुत  मामूली  होती  है  |

 आप  इस  का  ताज़ा  उदाहरण  देखिये--

 हरिजनों  के  लिये  गृह  मंत्रालय  के  बजट  में

 1976-7748  अनुमानिक  तौर  पर  5.  95

 करोड़  रुपये  की  रकम  रखी  गई  थी,

 लेकिन  रिवाइज्ड  एस्टीमेट  में  इस  को  भी

 घटा  कर  5.73  करोड़  कर  दिया  गया,

 यानी  उस  में  20  लाख  रुपया  और  कम

 कर  दिया।  हमारे  वित्त  मंत्री  महोदय
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 ने  977-78 %  बजट में  इस  रकम  को

 बढ़ा  कर  8.23  करोड़  जरूर  किया है

 लेकिन  कोमतों  में  जो  बढ़ोतरी  हुई  है

 उस  को  झआ्राफ़-सेट  कर  दिया  जाए,  तो  मैं

 समझता  हूं  कि  यह  रकम  पिछले  साल  से

 कुछ  कम  बैठती  है  और  ज्यादा  नहीं  बैठेगी।

 मैं  इस  मामले  पर  कुछ  ज्यादा  नहीं  कहना

 चाहता  लेकिन  इस  भाषण  के  ग्रन्दर  जो

 स्थिति  हमारे  वित्त  मंत्री  जी  ने  दी  है,

 हमारी  जो  श्राथिक  स्थिति  है,  उसका  जो

 नक्शा  पेश  किया  है  पिछले  25,  30  सालों

 का,  वह  निराशाजनक  है।

 खेती  के  मामले  में  आप  देखेंगे  श्रौर  कल

 हमारे  साथी  श्री  झोम  प्रकाश  त्यागों  ने

 कुछ  आंकड़े  पेश  किये  थे,  जिनमें  यह

 दिखाया  गया  है  कि  खेती  में  जो  काम  करने

 वाले  हैं  1950-1960  के  दशक  में  जो

 ञ्रामदनी  बढ़ी  थी  वह  219.  20  प्रति

 व्यक्ति  थी  लेकिन  :960—6  में  यह  भ्रामदनी

 97.80  रह  गई  यानी  यह  कम  हो  गई

 आर  उस  के  बाद  आहिस्ता  आहिस्ता

 कम  होती  जा  रही  हैं।  एग्रीकल्चर

 प्रोडक्शन  के  हिसाब  से  भी  अगर  आप

 देखें  तो  इसमें  भी  95i-97]  में

 हमारा  जो  इल्वेस्टमेंट  बढ़ा  वह  3.7

 टाइम्स  ही  बड़ा  है  और  वह  कुल  मिला

 कर  3,044  रुपये  की  रकम  है।  इतनी

 रकम  हम  ने  लगाई  है  लेकिन  अगर  इस

 हिसाब  से  देखा  जाए  कि  इसके  बदले

 में  हमें  क्या  मिला  तो  हम  पाएंगे  कि

 3.7  गुना  इन्वेस्टमेंट  बढ़ा  है  तो  उसके

 मुकाबल  में  पैदावार  3.8  गुना  बढ़ी  है
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 इतनी  झभौशोगिक  पैदावार  बढ़ी  है  लेकिन

 खेती-बाड़ी  में  हमारा  जो  प्रोडक्शन  |  वह

 2.6  फीसदी  के  हिसाब  से  बढ़ता  रहा

 है  -  यह  ठीक  है  कि  शब  हमारे  वित्त

 मंत्री  जी  ने  कहा  हैं  कि  हम  इसको  4  पर

 सेंट  बढ़ाना  चाहते  हैं,  लेकिन  में  समझता

 हूं  कि  हमारे  जो  बहुत  से  'एक्सपटंस

 हैं,  उन्होंने  कल  श्रौर  परसों  टाइम्स  श्राफ

 इन्डिया  में  एक  पझ्राटिकल  लिखा  है।

 उन्होंने  कहा  हैं  कि  अगर  हम  गेहूं  श्रौर,

 चावल  की  पंदावार  बढ़ाना  चाहें  तो  7

 से  i2  गुना  तक  पैदावार  बढ़ा  सकते  हैं।

 इस  तरह  से  खेती  के  मामले  में  हमारी  इतनी

 क्षमता  है।  वित्त  मंत्री  महोदय  ने  भी

 जापान  का  उदाहरण  दिया  है  कि  जबकि

 हमारे  यहां  इस  वक्‍त  खेती  में  एक  हजार

 हैक्टेयर  में  श्रम  शक्ति  को  खपाने  की

 क्षमता  8883,  वहां  जापान  में  यह  2021

 है।  इस  तरह  से  प्रगर  पैदावार  हम

 बढ़ाते  हैंतो  तीन  सुना  श्रम  शक्ति  को

 हम  खेती  में  लगा  सकते  हैं  लेकिन  इस

 में  कौन  सी  दिक्कत  ३।  खेती  के  लिए

 सबसे  बड़ी  जरूरत  पानी  की  हैं  मगर

 पानी  के  मामले  में  30  साल  का  रिकार्ड

 क्या  कहता  है।  पानी  के  मामले  में  हमारा

 रिकार्ड  यह  कहता  है  कि  इसमें  हम  बहुत
 पीछे  हैं।  हिमालय  से  जो  पानी  झाता

 3  उसको  श्रगर  एट  दी  सोसं  इम्पाउड

 करके,  बांध  बना  कर  इकट्ठा  किया  जाए,

 तो  पर्याप्त  मात्रा  में  हम  खेती  को  पानी

 दे  सकते  हैं,  लेकिन  हम  पिछले  दिनों  देखते

 रहे  हैं  कि  पानी  के  झगड़े  दो  राज्यों  और

 दो  से  ग्रधिक  राज्यों  में  चलते  रहे  हैं  1

 श्रभी  पिछले  दिनों  ही  कृष्णा,  कावेरी

 और  गोदावरी  का  एग्रीमेंट  भूतपूर्व  कृषि

 मंत्री,  जो  अब  रक्षा  मंत्री  हैं,  श्री  जगजीवन

 राम  न  करवाया  था।  तीन  चार  स्टेट्स
 में  पानी  के  बटवारे  का  फैसला  25

 साल  से  नहीं  हो  पाया  था।  इसी  तरह

 से  कल  हमारे  हरियाणा  के  एक  मेम्बर
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 ने  कहा था  कि  रावी  के  पानी  के  बारे में
 इण्ड्स  एग्रीमेंट  पाकिस्तान  के  साथ  जो

 हुआ  था,  उसको  खत्म  हुए  तीन  या  चार

 साल  हो  गये  %  श्रीर  दस  साल  का  वह

 एग्रीमेंट  था  लेकिन  उस  बीच  रावी  से  पानी

 लेने  के  लिए  हम  कोई  इन्तज़ाम  नहीं  कर

 सके  और  झ्राज  भी  रावी  का  पानी

 पाकिस्तान  में  जा  रहा  है।  इसलिए

 जो  अपराध  इन  25-30  सालों  में  होता

 रहा  है,  वह  चाहे  किसी  ने  किया  हो,  बह

 ग्राइंदा  नहों।  इसलिए  मैं  आपसे  कहना

 चाहता  हूं  कि  ऐसा  इंतजाम  करने  की

 जरूरत  है।

 इसी  तरीके  से  मैं  खेती  के  बारे  में

 दो-तीन  बातें  कहना  चाहता  हूं  -  श्राप

 खेती  के  लिए  पानी  पर  ज़ोर  दें।  हमारी
 60  से  66  प्रतिशत  तक  वच्त  पब्लिक

 सेक्टर  में  लग  जाती  है।  इसका  मतलब

 यह  है  कि  हम  भ्रपनी  बचत  का  खेती  पर

 उतना  नहीं  लगा  पाते  जितना  कि  हमें

 चाहिए  ।  इसलिए

 मैं  समझता  हूं  कि  हमें  भ्रपनी  इस  नीति

 को  बदलना  होगा  और  खेती  की  तरक

 इस  पर  लगाना

 ग्रधिक  ध्यान  देना  होगा।  ग्रगर  खेती

 के  लिए  पानी  का  पूरा  इंतज़ाम  कर

 दिया  जाए  तो  हमारी  खेती  बहुत  उन्नति

 कर  सकती  हैं

 पीछे  हमने  यह  घोषणा  की  थी  श्रौर

 इस  तरह  की  लैँंकों  को  हिदायतें  भी

 भेजी  थीं  कि  कृषिक  वर्ग  तथा  शेइयूल्ड

 कास्ट्स  के  लोगों  को  कर्ज के  रूप  में  25

 प्रतितति  रकम  दी  जाएगी।  अर्थात

 उनके  लिए  कजे  के  वास्ते  इतनी  रकम

 सुरक्षित  ररखी  जाएगी।  लेकित  भाज

 भी  मैं  समझता  हूं  'क  उनको  यह  रकम
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 [att  चांद  राभ]

 नहीं  दी  जा  रही  है।  झगर  भाप

 प्रोडक्शन  बढ़ाना  चाहतें  हैं  तो  खेती  के

 लिए  पानी  का  हंतजाम  किया  जाय  भौर

 किसानों  को  कर्ज  दिया  जाए।  कर्ज

 किसान  को  मामूली  ब्याज  पर  मिले।

 हम  पिछले  25-30  सालों  में  प्रौद्योगिक

 उत्पादन  नहीं  बढ़ा  सके।  हमने  अपनी

 बचत  की  इतनी  राशि  बड़े  बड़े  उद्योगों

 में  लगायी  और  विदेशी  कर्ज  लेकर  भी

 लगाया  ।  किन्तु  जिस  मात्रा  में  यह  राशि

 बड़े-बड़े  उद्योगों  में  लगी  उसर  मात्रा  में

 हमारा  ओ्रौद्योगिक  उत्पादन  नहीं  बढ़ा  1

 हमारे  चौधरी  चरणसिंह  जी  जो  भ्रर्थ  नीति

 के  [विशेषज्ञ  भी  हैं  उन्होंने  कहा  है  कि

 हमारे  देश  में  मेन  पावर  अ्रधिक  है,  जन

 शक्ति  अधिक  है  इसलिए  इस  देश  में  छोटे

 उद्योगों  का  विस्तार  हो।  अभी  उस

 दिन  हमारे  मंत्री  धारिया  जी  बता  रहे
 थे  कि  i05  रुग्ण  कपड़ा  मिल  टेक्सटाइल

 कारपोरेशन  ने  ली  हुई  हैं  जो  कि  बीस

 साल  से  खराब  थीं।  मैं  आपसे  कहना

 चाहता  हूं  कि  आप  मिलों  पर  इतना  पैसा

 क्यों  खर्च  करते  हैं।  मिल  में  किसी  काम

 के  लिए  एक  आदमी  को  काम  मिलता

 हैं  जबकि  अगर  कपड़ा  बताने  का  काम

 हेण्डल्म  से  किया  जाता  हैतो  उसी  काम

 के  लिए  बारह  आदमियों  को  काम  मिलता

 है।  अब  आप  ही  अन्दाजा  लगाएं

 कि  इस  तरह  से  कितने  आदिमियों  को

 रोज़गार  दिया  जा  सकता  है।  ग्रब

 तक  गांधी  जी  की  बहुत  दुहाई  दी  जाती

 थी  लेकिन  उनके  उपदेशों  पर  ग्रमल  नहीं

 होता  था।  शअ्रगर  श्राप  इस  देश  के

 बेकारों  की  समस्या  को  हल  करना  चाहते

 हैं  तो  झापको  छोटे  उद्योगों,  घरेलू
 उद्योगों  को  बढ़ावा  देना  पड़ेगा।  आपको

 ऐसा  इंतजाम  करना  पड़ेगा  कि  ये-ये  चीजें

 छोटे  झौर  घरेलू  उद्योगों  में  बनेंगी  ।  श्रापको
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 इनके  लिए  माल  का  डिमार्कशन  करना

 होगा  ।  यह  डिमार्कशन  पझ्रापको  कामून
 बना  कर  करना  होगा  ।  जो  चीजें

 हाथ  से  बनाई  जा  सकती  हैं  उनके  लिए
 मशीनरी  लगाने  की  क्‍या  जरूरत  है
 मशीन  से  माल  तैयार  करने  में  झ्रापको

 बिजली  खर्च  करनी  पड़ती  हैं ौर  गांव

 गांव  में  लोग  बेरोज़गार  होते  जाते  हैं  । इसलिए
 बेरोजगारों  की  समस्या  को  हल  करने  के

 लिए  झाप  छोटे  शर  घरेलू  उद्योगों  को

 बढ़ावा  दें।

 अ्रध्यक्ष  महोदय,  इसी  तरह  से  हरिजनों
 शौर  आ्रादिवासियों  को  जमीनें  देने  का

 प्रण्न है ।  हरियाणा  में  शौर  पंजाब  में

 बीस  साल  पहले  सरकारी  जमीन  हरिजनों
 को  दी  गयी  थी।  973  में  वह  जमीन

 उनसे  छीन  ली  गयी।  इसके  लिये  वहां
 आन्दोलन  हुआ  झौर  27  हजार  श्रादमी

 जेल  में  गये।  यहां  इस  सदन  में  बाजपेयी

 जी  ने  प्रश्न  भी  पूछा  था।  इस  प्रश्न

 का  जवाब  भी  सरकार  की  श्रोर से

 दिसम्बर,  19638  दिया  गयाथा।  मैं

 समझता  हूं  कि  भूमिहीन  शर  श्रादिवासी

 लोगों  को  जमीनें  देने  से  उनका  स्टेटस

 उठेगा  ।  तब  जाकर  वह  जमीन  जिस

 को  बारह  सौ  आदमी  काश्त  करते  थे  और

 जो  सरकारी  जमीन  थी  वह  उनको  वापिस

 दिलाई  जा  सकी  ।  इसमें  सरकार  को  क्‍या

 दिक्कत  है  कि  जो  सरकारी  जमीन  है

 वह  शैड्यूल्ड  कास्ट्स  को  या  भूमिहीनों  को

 दी  जाए  |  चैरिटी  बिगिन्स  एट  होम।  सोशल

 पालिसी  के  तौर  पर  ,  उनको  सोशल

 स्टेटस  देने  के  लिए  इस  चीज़  का  होना

 बहुत  ज़रूरी  है  ।

 फौज  में  भरती  के  बारे में  मैं  एक  बात

 कहना  चाहता  हूं  ।  मुझे  अफसोस  के

 साथ  कहना  पड़ता  है  कि  जब  भी

 कोई  शौड्यूल्ड  कास्ट  का  आदमी  रिक्रेटिय
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 प्राफिस  में  जाता  है  श्री  जगजीवन  राम

 के  रक्षा  मंत्री  होने  के  बावजूद  भी  उससे

 पहला  सबाल  यह  पूछा  जाता  है  कि  बहू
 किस  कास्ट  का  हैं  शौर  जब  वह  बताता  है
 कि  वह  भ्रमुक  शैड्यूल्ड  कास्ट  का  है  तो

 उसको  भारी  मुंह  ले  करके  वापिस  ्र  जाना

 पड़ता  है।  उसको  भरती  नहीं  किया  जाता

 है  ।  माशंल  नान-मार्शल  का  डिसर्टिकशन

 झाज  भी  है।  हरिजनों  के  लिए  जीने  में

 तो  बराबर  का  प्रधिकार  नहीं  है  लेकिन

 क्या  देश  के  लिए  मरने  के  लिए  भी  बराबर

 का  अधिकार  उनको  नहीं  दिया  जाएगा?

 यह  बहुत  दुखदायी  चीज़  है।  तीस  साल

 तक  जो  भी  प्रधान  मंत्री  या  रक्षा  मंत्री

 रहे  हैं  हम  इस  बारे  में  बराबर  लिखा  पढ़ी
 करते  रहे  है।  हमेशा  यही  जवाब  दिया

 जाता  रहा  है  कि  कोई  डिसरटिकशन  प्रार्मी

 में  नहीं  है।  लेकिन  एक्चुअली  जो  प्रार्डज़े

 जाते  हैं  वे  क्लास  बेसिस  पर  क्लास  कम्पो-

 जीशन  के  बसिस  पर  जाता  है।

 इनके  लिए  जो  रिजर्वेशन  संविधान

 में  प्रोवाइडिड  है  उसको  भी  पूरा  किया

 जाना  चाहिये,  ईमानदारी  से  इसको  पूरा
 कराना  सेंट  की  जिम्मेवारी  है।

 Desperate  diseases  require  desperate

 remedies.  खतरनाक  बीमारी  जो  सदियों  से

 चली  श््रा  रही  है  उसको  टच  करने  मात्र  से,
 उसको  छू  देने  मात्न  से  यह  हल  नहीं  हो
 सकती  है।  श्राठ  बराने  फी  ग्रादमी  फी

 साल  रख  करके  यह  हल  नहीं  हो  सकती

 है।  इस  बजट  में  तो  मंत्री  महोदय  कुछ
 कर  नहीं  सके  हैं  लेकिन  श्रगले  साल  जो

 कमी  है  उसकी  पूर्ति  करें  और  शेड्यूल्ड
 कास्ट  के  साथ,  वीकर  संकशंज  के  साथ

 न्याय  करें,  यही  मेरी  उन  से  प्रार्थना  है।

 इन  शब्दों  के  साथ  में  आपका  शुक्रिया
 प्रदा  करता  हूं  कि  झापने  मुझे  बोलने  का

 ग्रवसर  दिया
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 32.5  brs.

 (Mr.  Deputy-SpeaKer  in  the  Chair]

 SHRI  ्  ARUNACHALAM  (Tirunel-
 veli).  I  rise  to  say  a  few  words  about

 the  Financial  Statement  for  the  year
 19778.  J.orq  Curzon  once  remarked
 that  India’s  budget  was  a  gamble  in
 the  monsoon.  Even  after  30  years  of
 independence  and  ‘the  execution  of
 five  5-year  plans,  we  are  still  unable
 to  disprove  the  remarks  of  Lord.  Cur-
 zon.  Our  Finance  Minister,  in  his
 speech,  has  strongly  criticized  the  pre-
 vious  government  for  its  lapses  and
 failures.  He  has  levelled  certain
 charges  against  that  Government.

 According  to  our  Finance  Minister,
 due  to  the  rule  of  the  Congress  party
 for  the  past  30  years,  the  rate  of  nation-
 al  economic  growth  is  less  than  2  per
 cent  at  present.  Uneven  distribution
 of  growth  has  been  the  cause  of  an  im-
 balanced  growth.  Unemployment  5
 becoming  very  serious;  riSe  in  prices
 is  also  serious.  He  has  touched  upon
 all  matters.  Nothing  has  been  left  un-
 touched  by  our  Finance  Minister.  I
 am  not  questioning  the  right  of  our
 Finance  Minister;  but  we  have  at  the
 same  time  to  examine  what  has  hap-
 pened  in  the  past.

 My  first  question  is:  who  are  respon-
 sible  for  all  this  misrule,  misdeeds  and
 miseries?  The  Janata  party  may  aS

 sert  that  the  Congress  party  is  respon-
 sible  for  all  these  things.  But  in  the

 past,  important  leaders  of  the  Janata

 party  were  partners  in  the  Congtess
 party.  So,  they  have  no  moral  right
 to  criticize  that  government.  I  am  not

 criticizing  ull  the  Janata  party  lead-
 ers.  I  know  some  of  its  leaders  are
 honest  persons,  e.g.  leaders  like  Mr.
 Mohan  Dharia  and  Mr.  Chandra  She-
 khar.  Whenever  they  disagreed  with
 the  Congress  party,  they  registered
 their  protest  and  raised  their  voice

 against  the  policy  and  programme  of
 the  Congress  party.  But  it  is  not  the
 case  of  all  who  have  defected  from

 the  Congress  Party.  That  is  why  I
 want  to  say  something  about  it.  Take
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 [Shri  V.  Arunachalam]

 Shri  Bahuguna.  Was  he  not  helping
 the  Congress  Party  when  he  was  the
 Chief  Minister  of  Uttar  Pradesh,  even

 though  he  is  now  in  the  Janata  Party?
 Or,  is  there  any  single  instance  to  say
 that  Shri  Jagjivan  Ram  raiseg  his  pro-
 test  against  the  declaration  of  cmer-
 gency,  or  the  totalitarian  attitute  of
 the  former  Prime  Minister?  No,  not
 at  all.  On  the  other  hand,  they  were

 enjoying  the  fruits  of  power  as  far  as
 possible,  up  to  the  hilt;  they  did  not
 put  up  anything  against  them.  But
 now  they  are  levelling  charges  against
 the  Congress  Party.  That  is  why  I
 say  there  is  no  fairness  in  their  criti-
 cism.

 3.06  hrs.

 As  far  as  agriculture  is  concerned,
 our  Finance  Minister  has  realised  its
 importance.  That  is  why  Rs.  780
 crores  have  been  allotted  for  the  deve-
 lopment  of  agriculture  and  allied  ser
 vices.  Adequate  steps  have  been  taken
 to  improve  the  production  by  supply-
 ing  them  with  high-yielding  varieties
 and  providing  them  with  modern  scien-
 tific  methods  of  cultivation.  In  spite
 of  all  these  things.  the  economic  level
 of  the  farmer  in  India  is  much  below
 the  marginal  or  even  poverty  line.  They
 shed  only  sweat,  and  tears.  Their
 position  is  deplorable.  We  notice  that
 the  measures  adopteq  so  far  for  the
 uplift  and  welfare  of  the  farmers  have
 not  met  with  any  success.  That  is
 why  we  are  forced  to  find  out  alterna-
 tive  measure  to  improve  or  uplift  the
 position  of  the  farmers.

 When  we  analyse  all  these  things
 We  notice  that  in  order  to  protect  the
 rural  economy  and  to  protect  the
 life  of  the  poor  farmer,  the  only  effec-
 tive  measure  is  the  introduction  of
 crop  insurance.  This  is  the  only  way
 in  which  we  can  protect  the  life  of  the
 farmers  and  the  rural  economy.  I
 hope  that  the  party  in  power,  having
 the  symbol  of  the  farmer  with  plough,
 will  not  hesitate  to  come  forward  for
 the  introduction  of  crop  insurance.
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 The  fixation  of  fair  price  for  agricul-
 tural  produce  is  another  important
 factor  for  strengthening  the  rural
 economy.  I  come  from  Tamilnadu,
 which  is  a  paddy  growing  area.  The

 price  fixed  for  paddy  is  much  below
 the  economic  return.  Government
 have  not  shown  any  interest  in  raising
 the  rate  for  paddy.  The  present  Gov-
 ernment  is  not  following  a  fair  policy
 with  regard  to  paddy.  Recently,  they
 enhanced  the  rate  for  wheat  from
 Rs.  05  per  quintal  to  Rs.  10.  But  the
 same  consideration  was  not  given  to

 paddy.  That  is  why  I  say  that  in  the
 matter  of  fixation  of  fair  pric  for

 agricultural  products  this  Government
 is  partial.

 The  price  of  fertilizer  is  very  high.
 The  Agricultural  Prices  Commission
 in  its  repoct  for  the  year  1976-77  has
 asked  the  Government  to  take  imme-

 diate  steps  to  reduce  the  price  of  ferti-
 lizer  88  much  as  possible.  Yesterday
 it  was  reported  in  some  of  the  dailics
 that  our  Finance  Minister  has  agreed
 to  reduce  the  price  for  fertilizer.  If
 so,  it  is  a  welcome  sign.

 Coming  to  industry,  we  are  glad  to
 know  that  in  the  Plan  outlay  a  sum
 of  Rs.  5l0  crores  have  been  allotted
 for  iron  and  steel  industry.  But  the
 provision  for  the  Salem  Steel  Pl:nt  is
 only  Rs.  3  crores.  Very  often  the
 party  in  power  and  the  industrialists
 say  that  the  production  of  steel  should
 be  increased  without  any  further  delay.
 But  at  the  time  of  allotting  the  amount
 to  the  new  project,  Government  is  not

 behaving  responsibly.  So  far  १5  Salem
 is  concerned,  you  have  allotted  in  the
 Plan  only  Rs.  3  crores  only  because
 Salem  is  located  in  South  India.  If  it
 were  located  in  North  India,  I  am  sure
 this  Government  would  have  allotted
 the  required  amount  to  complete  the
 project  as  early  as  possible,

 In  the  Plan  outlay,  8  provision  of
 Rs.  7.65  crores  has  been  included  for
 ports,  shipping  and  lighthouses.  But,
 unfortunately,  no  amount  is  allotted
 for  the  Sethusamudram  project.  Foz
 the  last  24  years  the  people  from  the
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 South  have  been  repeatedly  requesting
 the  Government  to  include  the  project
 in  the  Pian,  but  what  was  happening
 in  the  past  is  being  repeated  in  the
 present.  The  indifferent  attitude  of
 the  party  in  power  at  the

 Centre
 is

 being  repeated  again.  I  remind  you
 that  the  indifferent  and  negligent  atti-
 tude  of  the  Government  towards  the
 South  is  being  closely  watched  by  the
 people  of  the  South,  There  is  8  sus-
 picion,  and  if  our  suspicion  comes
 true  that  the  negligent  and  indifferent
 attitude  of  this  Government  is  wilful
 and  wanton,  then  the  people  wil]  not
 hesitate  to  raise  their  voice  and  regis-
 ter  their  protest  against  the  attitude
 of  the  Centre  with  the  mark  of  blood.
 That  is  whv  I  want  them  to  note  this.

 A  sum  of  Rs.  6.8  crores  has  been
 allotted  for  the  development  of  the
 national  languages.  Under  the  pretext
 Of  developing  the  national  languages,
 Government  has  proposed  to  promote
 Hindi  alone.  I  do  not  want  to  explain
 what  has  happened  in  the  morning,  but
 the  intention  of  the  Government  is
 revealed  on  every  occasion.  So,  in  the
 name  of  rational  languages,  you  are
 encouraging  only  Hindi,  not  the  other
 nationa]  languages.  If  you  go  through
 the  appropriations,  the  fact  is  cleur.
 Out  of  this  Rs.  6.8  crores,  Rs.  2.5
 crores  in  going  to  be  spent  for  the  ap-
 pointment  of  Hindi  teachers.  You  are
 g0ing  to  spend  Rs.  .0  crores  on  the
 dead  language  Sanskrit.  What  about
 the  other  national  languages?  Do  you
 think  this  is  a  reasonable  allocation?
 Is  there  any  justification  for  this  ap-
 propriation?  That  is  why  I  ask;  will
 this  Government  come  forward  to
 give  an  assurance  that  this  amount  of
 Rs.  6.8  crores  will  be  spent  equally
 and  fairly,  without  any  reservation, on  the  development  of  all  nations:
 languages?  I  know  they  are  not  in
 position  to  give  such  assurance  be
 cause  it  is  a  Government  of  Hindi«
 speaking  people.  The  Government  is
 more  regional  than  national,  it  is  a
 government  of  the  north,  by  the
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 North  and  for  the  north.  The
 Budget  is  very  clear  in  this  respect.
 If  you  follow  this  policy,  if  you  fail  to
 understand  or  realise  the  sentiments
 and  feelings  of  the  South,  if  yau  fail
 to  meet  the  needs  of  the  South,  it  is
 my  responsibility  to  remind  you  that
 knowingly  or  unknowingly  the  party
 in  power  at  the  Centre  is  laying  the
 axe  at  the  root  of  national  unity.  I
 conclude  my  speech  with  these  remarks,

 “SHRI  A.  Vv.  ए:  ASAITHAMBI (Madras  North):  Hon.  Mr.  Deputy
 Speaker,  Sir,  I  take  this  opportunitv
 to  welcome  the  General  Budget  that
 has  been  presented  to  this  House.
 While  doing  so,  I  also  pay  my  compli-
 ments  to  the  hon.  Finance  Minister  for
 having  raised  the  income-tax  exemp-
 tion  limit  from  Rs.  8,000  to  Rs.  10,000,
 But  there  is  snag  here,  In  the  case  of
 a  person  whose  income  js  higher  by even  Rs.  00—say  Rs.  0,00—the  in-
 come-tax  will  be  calculated  from
 Rs.  8,000.  This  is  unfair  and  unjust. The  Janata  Party  Government,  y  hich
 not  only  swears  by  Janata  but  also  has
 appropriated  the  name  Janata,  should
 come  forward  to  alter  this  anomaly. Then  only  the  middle  class  people would  get  some  benefit  from  this
 Budget.  Lakhs  and  lakhs  of  labour
 expected  that  their  Compulsory  De-
 posit  money  would  be  refunded  to
 them  the  moment  the  Janata  Party came  to  power.  They  are  not  only
 disappointed  but  also  distressed  that
 the  instalment  of  CDS  due  to  them
 would  be  deposited  in  the  General
 Provident  Fund.  I  would  Suggest  that
 the  Government  should  have  ro  hesita- tion  in  refunding  this  money  to  the
 labour,  if  necessary  even  by  floating a  market  loan  for  this  specific  purrose.

 I  come  nowy  to  the  tax  proposals  that
 affect  the  poorer  sections  of  our  society. The  taxes  that  have  been  levied  on
 beedi  and  match  boxes  must  be  re-
 Pealed  if  the  Government  wants  to

 come  to  the  rescue  of  the  poor  people. The  Government  is  aware  that  the
 beedi  and  match

 Peet  amd  match  industries
 are

 *The  Original  Speech  was  delivered  _in  Tamil.
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 employing  millions  of  labour.  In  Tamil
 Nadu  this  is  an  indisputable  fact.  If
 the  Government  does  not  want  to  de-
 prive  the  livelihood  of  the  mitlions  of
 labour,  then  the  taxes  that  are  proposed
 to  be  levied  must  be  withdrawn.

 The  hon.  Members  who  spoke  on
 this  Budget  categorised  it  in  diiterent
 ways;  some  called  it  a  Janata  Budget;
 some  others  called  it  a  Swatantra
 Budget;  yet  others  named  it  as  Old
 Congress  Budget.  But  I  have  to  say
 that  there  is  no  difference  at  all  bet-
 ween  this  Budget  and  the  Budgets  that
 were  presented  during  the  past  thirty
 years.  The  hon.  Members,  who  parti-
 cipated  in  this  discussion,  pointed  out
 with  facts  and  figures  that  the  acute
 water  problem  has  not  been  resolved;
 the  rural  areas  have  not  progressed,
 and  the  agriculture  has  not  developed.
 Even  after  thirty  years  of  Indepen-
 dence,  India  could  be  the  only  which
 has  not  made  any  appreciable  piogress
 in  resolving  the  problems  of  Jrinkine
 water,  agricultural  and  industrial  stag-
 nation,  unemployment  etc.  What  is  the

 reason  that  India  should  lag  behind

 while  other  countries  of  the  world

 placed  in  a  similar  position.  if  not  in

 a  worse  position,  have  made  pheno-
 menal  progress  during  the  past  three

 decades.  I  can  unreservedly  say  that

 those  in  authority  have  not  made  so

 far  any  objective  analysis  for  this

 abject  failure  in  our  country.

 So  far  as  I  can  say,  India  has  not

 been  able  to  make  the  required  pro-

 gress  in  these  fields  because  the  fro-
 blems  of  drinking  water.  industrial

 backwardness,  unemployment  etc.  ure

 to  be  tackled  by  the  State  Government,

 and  definitely  not  by  the  Central  Gov-

 ernment  sitting  in  Delhi.  What  was

 the  revenue  of  the  States  in  1947,  what

 is  the  revenue  of  the  States  today.
 what  was  the  revenue  of  the  Centre  in

 947  and  what  is  its  revenue  today-—

 if  you  compare  these  things,  vou  will

 find  that  the  revenue  of  the  Centre

 has  gone  up  by  30  to  40  times,  while

 the  revenue  of  the  States  is  at  a  stand-

 stil.  In  fact,  the  revenue  of  the  States
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 has  declined  in  proportion  to  the  in-
 crease  in  the  revenue  of  the  Centre.
 The  main  reason  for  this  sorry  specta-
 cle  is  that  gradually  all  the  powers  of
 the  States  have  been  appropriated  by
 the  Centre  during  these  three  decades.
 As  has  been  pointed  out  by  late  Rajaji,
 the  State  Assembly  is  like  a  Panchayat
 Board.  it  has  no  powers  worth  the
 name.  India  cannot  progress  if  the
 State  Governments  are  to  remain  like
 dumb-dolls  in  the  system  of  adminis-
 tration  of  the  country.  The  State
 Governments  must  be  empowered  with
 executive  responsibilities  for  finding
 solutions  to  the  problems  facing  the
 people.  If  cannot  be  denied  that  the
 State  Governments  are  the  nearest
 agencies  to  the  people,  and  not.  the
 Central  Government  in  Delhi.  The  ex-
 perience  of  thirty  years  has  shown  be-
 yond  doubt  that  the  State  Governinents
 must  be  given  adequate  powers  so  that
 India  can  make  steady  and  uniform
 progress.  During  the  recent  Parlia-
 mentary  Elections,  Shri  Morarji  Desai,
 Acharya  Kripalani,  Jayaprakash  Na-
 rayan  and  such  other  eminent  leaders
 assured  that  if  the  Janata  Party  came
 to  power.  the  powers  concentrated  in
 the  hands  of  the  Central  Government
 would  be  decentralised.  After  assum-

 ing  the  reins  of  administration,  I  do
 not  know  how  far  and  in  what  manner
 the  Janata  Party  Government  has  tried
 to  decentralise  the  powers.

 The  D.M.K.  Government  in  Tamil

 Nadu  constituted  a  high-power  Com-
 mittee  under  the  chairmanship  of  Raja-
 mannar  to  study  the  question  of

 Centre-State  relations  in  depth  and  in

 what  manner  the  powers  should  be  de-

 centralised.  The  Rajamannar  Com-

 mittee  Report  has  also  come  out  and

 it  would  be  in  the  fitness  of  things  if

 this  House  takes  cognizance  of  this

 Report  and  the  Central  Government

 initiates  actions  on  the  recommenda-
 tions  contained  in  this  Report.  I  make
 this  suggestion  solely  guided  ty  the

 motive  that  our  country  should  make

 rapid  strides  in  economic  development.

 The  hon.  Member  who  preceded  me

 stated  that  in  India  the  language  ques-
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 tion  is  not  easy  of  solution.  India  is
 not  a  country;  India  is  a  sub  continent
 comprising  of  many  countries  with
 different  linguistic  groups.  Each  linguis-
 tic  group  is  keen  to  protect  its  rights
 and  privileges.  If  all  the  linguistic
 groups  are  to  live  together  then  the
 attitude  of  ‘give  and  take’  must  become
 the  soul-force.  The  Hindi-speaking
 people  should  not  demand  that  Hindi
 alone  should  be  the  official  language  or
 the  language  of  authority.  It  is  neces-
 sary  in  the  interest  of  national  integra-
 tion  that  the  MHindi-speaking  people
 must  change  their  approach  to  tbis3
 ticklish  issue.  In  this  context,  it  is
 imperative  that  Pandit  Jawaharlal
 Nehru’s  assurance  about  official  langu-
 age  should  be  given  legislative  shape
 at  the  earliest.  and  the  Janata  Party
 Government  cannot  afford  to  delay
 this  important  issue.

 During  the  recent  elections,  the
 Janata  Party  leaders  expressed  their
 opinion  that  the  regional  parties  have
 no  relevance  in  the  India  of  to:iay.
 Similarly,  the  leaders  of  Indira  Con-
 gress.

 SHRIMATI  JEYALAKSHMI  (Siva-
 kasi):  There  is  no  Indira  Congress
 Party.

 SHRI  K.  T.  KOSALRAM  (Tiru-
 chendur):  There  is  no  Indira  Con-
 gress  here;  there  is  only  one  Cong-
 ress—Indian  National  Congress—here.

 SHRI  A.  V.  7.  ASAITHAMBI:  ‘ihe
 Congress  Party  wanted  that  the
 regional  political  parties  should  he
 wound  up.  My  brother  party,  Anna
 D.  M.  K.  became  nervous.  and  proclai-
 med  itself  as  All  India  Anna  D.M.K.
 Without  any  fear  of  contradiction.  I
 can  say  that  only  the  regional  political
 parties  will  be  able  to  solve  the  pro-
 blems  of  the  people  living  in  the  States,
 and  not  the  all-India  political  parties
 sitting  in  Delhi.  Any  impartial  observer
 will  say  that  during  nine  years  of

 D.M.K.  administration  in  Tamil  Nadu,

 the  State  of  Tamil  Nadu  made  much

 more  rapid  progress  compared  to

 other  States  in  the  country.
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 SHRI  0.  V.  ALAGESAN  (Arko-
 nam):  Question.

 SHRI  A.  V.  P.  ASAITHAMBI:  It
 cannot  be  contradicted  that  the  imple-
 mentation  of  land  reforms  in  ‘Tamil
 received  national  acclaim,  and  even  the
 All  India  Congress  Committee  to.
 which  my  hon.  friend  Shri  Kosalram
 belongs  accepted  it  without  any  mur-
 mur.  The  State  parties  alone  can
 deliver  the  goods.  It  is  a  wrong  appro-
 ach  that  the  regional  parties  should  be
 abolished.  ‘The  required  powers  must
 be  handed  over  to  the  State  Govern-
 ments,  and  the  Centre  can  definitely
 supervise  and  control  any  activity  of
 the  State.  Then  only  within  stipulatad
 period  the  time-bound  programmes  of
 economic  development  can  be  success-
 fully  implemented.

 It  cannot  be  denied  that  there  has
 been  something  inherently  wrong  in
 our  planning  process;  otherwise  we:
 would  have  been  able  to  make  stupen-
 dous  progress  by  now.  Without  water
 and  power  a  country  cannot  progress.

 Shri  C.  P.  Ramaswami  Iyer  and  Dr.
 Lohia  stressed  the  need  for  linking
 Ganga  with  Cauvery.  The  annual  re-
 curring  floods  in  Ganga  and  Brahma-
 putra  create  havoc  and  destroy  life  and

 property  worth  several  hundred
 crores.  At  the  other  end,  drought  is
 creating  arid  zone,  substituting  fertile
 fields.  If  Ganga  and  Cauvery  are
 linked  the  twin  problems  of  floods
 and  drought  can  be_  solved  in  one
 stroke.  There  will  be  a  permanent
 solution  for  powers  to  scarcity  also.
 We  should  look  into  this  question
 without  any  further  delay.

 There  is  another  glaring  contradic.
 tion.  There  is  difference  in  the  scale  of
 pay  of  the  Central  Government  em-

 ployees  and  the  State  Government

 employees,  though  both  of  them  do
 similar  jobs,  family  responsibilities  etc.

 They  live  in  one  country  though  in
 different  parts.  You  know  about  the
 NGO’s  strike  in  Tamil  Nadu.  The  Cen-
 tral  Government  must  come  forward
 remove  this  undesirable  discrimina-
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 tion  between  the  Central  Government
 ‘employees  and  the  State  Government
 employees.

 The  Janata  Party  Government
 ‘should  endeavour  to  implement  the
 ‘two-languge  formula.  I  am  afraid  that
 the  three-language  formula  will  not
 be  suitable  for  a  country  like  India.
 The  language  in  the  State  should  be

 cthe  official  language  and  in  the  Centre
 English  should  be  there.  All  the  State
 languages  must  be  encouraged.  I
 cannot  ask  here  questions  in  Tamil
 and  if  I  persist  in  doing  I  will  not  be
 given  the  reply.  All  the  languages  of
 the  country  must  be  given  equal  treat-
 ment  in  this  House.  I  would  appeal  to
 all  the  hon.  Members  who  have  been
 elected  from  Tamil  Nadu.  whether
 they  belong  to  the  Janata  Party  or
 the  All  India  Anna  D.M.K.  or  the
 Congress,  to  speak  only  in  Tamil  in
 this  House  and  also  ask  questions  in
 Tamil  and  in  that  way  only  they  will
 be  able  to  protect  the  rights  of  and
 privileges  of  Tamil  Nadu,

 With  these  words  I  conclude  my
 speech.

 श्री  सृत्युंजय  प्रसाद  वर्मा  (सीवान)
 सभापति  जी,  सब  से  पहले  तो  मुझे  इस  बात

 की  बड़ी  खुशी  है  कि  मैं  आज  यहां  पर  बोल

 सकता  हूं  |  तीन  महीने  पहले  तो  कोई

 बोल  ही  नहीं  पाता  था  ।  मैं  इस  बात  को

 इस  सन्दर्भ  में  कह  रहा  हूं  कि  अगर  कोई

 इस  सदन  में  बोलता  भी  था,  तो  उस  की  बात

 को  झ्रखबारों  में  छापने  के  लिये  रोक  लगी

 हुई  थी  ।  कोई  भी  अखबार  सैन्सर  कराये

 बिना  कुछ  छाप  ही  नहीं  सकता  था,  यानी  यहां
 के  इस  सदन  के  भाषण  सेन्सर  हो  कर  श्रख-

 बारों  में  छपने  के  लिये  जाया  करते  थे  ।  इस

 तरह  से  आप  के  इस  सदन  की  वाणी  को  बन्द

 कर  दिया  गया  था  ।  श्रांखों  पर  पट्टी  बांध

 दी  गई  थी,  वाणी  गूंगी  हो  गई  थी,  लेकिन

 "ब  तीन  महीने  से  वह  दिन  झाया  है  जब  हम
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 बोल  सकते  हैं  भौर  जो  कुछ  हम  यहां  कहते

 हैं  वह  बाहर  वाले  भी  सुन  सकते  हैं,  हमारे
 क्षेत्र  वाले  भी  सुन  सकते  हैं  कि  हम  ने  यहां
 पर  क्‍या  कहा  है  ।

 हमारे  लिये  तो  यह  हुझा  ही  है,  लेकिन

 हमारे  जो  प्रतिपक्ष  के  लोग  हैं,  जो कल  तक

 इस  गद्दी  पर  बैठते  थे,  उन  के  लिये  भी  यह

 यह  सबसे  बड़ी  बात  है।  हमारे  ही  जैसे

 कल  तक  उन  की  भी  वाणी  मूक  थी,  उन

 के  कान  बन्द  थे,  उन  की  प्रांखों  पर  पढ़ी
 बंधी  थी,  यद्यपि  हमारे  शरीर  भी  बंदी  थे

 शौर  उन  के  शरी<  स्वच्छन्द  थे,  लेकिन  हमारा
 मानस  स्वतंत्र  था,  उन  का  मानस  बंधा

 हुआ  था  ।  वे  इस  बात  को  मान  चुके  थे  कि

 सारी  दुनिया  की  श्रकल  सिर्फ  एक  श्रादमी  में

 है  या  प्रधिक  से  झ्धिक  सवा  श्रादमो  में  है,

 डेढ़  में  शक़्ल  नहीं  है  ।  उन्होंने  सोचना,

 विचारना  छोड़  दिया  था,  उनका  स्वतंत्र  सोचना

 मना  था,  उन्होंने  समझ  लिया  था  कि  अगर

 कुछ  बोलने  का  साहस  किया  तो  हमारे  जैसे

 बन्दी  बना  दिये  जायेंगे  ।  इस  सदन  के  ग्ननेकों

 सदस्यों  को  बन्दी  बना  दिया  गया  था  ।

 हमारे  दल  के  श्रध्यक्ष-चन्द्र  शेखर  जी  ने

 उन  के  दल  से  इस्तीफ़ा  नहीं  दिया  था,
 उन  को  निकाला  गया  था  ।  इस  लिये  कि  उन्होंने
 दल  में  रहते  हुए  इस  बात  से  इन्कार  कर  दिया

 था  कि  वे  अपने  दिमाग़  को  बंधक  रखेंगे,
 वे  अपने  विचारों  में  स्वतन्त्र  रहना  चाहते  थे  ।

 कल  तक  जो  लोग  मीसा  झौर  प्रमर्जेन्सी  का

 गुणगान  करते  अघाते  नहीं  थे,  उस  के  लाभों

 पर  भाषण  देते  फिरते  थे,  आज  जब  हमारी
 सरकार  श्राई  श्रौर  उन  कानूनों  को  खत्म

 कर  रही  है,  जैसे  कि  प्रेस  सेन्सरशिप  को

 खत्म  किया,  इन  कानूनों  को  खत्म  करने

 में  हमें  उन  का  सोलहों-आना  समर्थन  मिल

 रहा  है  |  इस  से  सिद्ध  होता  है  कि  श्राप  का

 मानस  जो  बंधा  था,  वह  छूट  रहा  है  मगर

 धीरे  घीरे,  किर  भी  कुछ  ऐसी  बातें  भ्रा  जाती

 हैं  जिन  से  मालूम  होता  हैं  कि  सभी  के  ब्रेत-
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 वाशिंग  इतने  कमजोर  नहीं  हैं  कि  इतनी

 जल्दी  साफ़  हो  जाएं।  उन  का  ब्रेन-वर्शिंग

 इतना  जबर्दस्त  हुआ  था  कि  ध्राज  तक

 यह  साफ़  नहीं,  हुझा  है  ।  वे  गद्दी  में  नहीं  रहे  तो

 हर  बात  में  लड़ने  को  तैयार  हैं  चाहे  वह
 बात  सही  हो  या  ग़लत  ।  सही  बात  को  हम

 सुनने  को  तैयार  हैं  लेकिन  हर  बात  में  खाम-

 ख्वाह  लड़ने  की  उन्होंने  एक  नई  पद्धति

 निकाली  है।  मैं  यह  मानता  हूं  कि  उन  के  नेता

 चह्माण  साहब  में  यह  बात  नहीं  है  मगर  4

 अपने  नेता  की  बात  भी  कहां  मानते  हैं  ।

 सब  से  बड़ी  नेता  तो  छुट्टी  पा  गई  लेकिन

 उनके  प्रशंसक,  उनके  दलवाले  मुक्त  नहीं  हुए  t

 बल्कि  मैं  यहां  पर  जो  एक  कहावत  है  उस

 के  बारे  में  कहूं  तो  श्रच्छा  रहेगा  ।  कभी  कभी

 हाथी  का  महावत  रात  को  हाथी  को  बांधता

 नहीं  है  बल्कि  उन  के  पैरों  की  जंजीर  को

 खडका  या  झटका  दे  देता  है  और  हाथी  यह
 समझता  है  कि  वह  जंजीर  से  बंधा  हुआ  है  शौर

 वह  रात  को  इधर  उधर  नहीं  जाता  है  बल्कि

 सुबह  को  जब  उस  का  मालिक  कहता  है

 उठो,  तब  वह  उठता  है  ।  रात  भर  वह  यही
 समझता  रहता  है  कि  वह  बंधा  हुझा  है,

 इसलिए  वह  खटे  पर  ही  रहता  है  |  यही  बात

 आप  लोगों  की  भी  है  कि  खंटे  से  खल  गये

 हैं  मगर  फिर  भी  यह  समझते  हैं  कि  बंधे  हैं  ।

 कांग्रेसियों  को  श्रपने  खुंटे  से  खुलने  का

 विश्वास  ही  नहीं  होता  है  झौर  बे  श्रपने  को

 शब  भी  बंधा  हुआ  महसूस  करते  हैं  ।

 मैं  श्राप  के  सामने  दो  एक  उदाहरण

 रखंगा।  ये  हर  बात  में  मीनमेख  क्‍यों  निकालते

 हैं  ।  जहां  वाजिब  हो,  वहां  श्राप  जरूर

 बोलिये  ।  मैं  यह  कहना  चाहता  हूं  कि  हमारे
 नेताशों  ने  हम  से  यह  कहा  है  कि  जो  हम

 कहना  चाहें  कह  सकते  हैं  ;  उन्होंने  कहा  है  कि

 श्राप  की  बात  हमारे  खिलाफ़  जनता  के

 सामने  पहुंचेगी,  तो  उस  की  काट  हो  सकती

 है  ।  जनता  के  सामने  सबकी  बात  पहुंचनी
 चाहिए  ।
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 चुनावों  के  बारे  में  भ्राप  ने  देखा  होगा

 कि  रेडियो  पर  हम  ने  प्रसारण  के  लिए  सभी

 पारियों  को  मौका  दिया  था  ।  जितना  समय

 हमारी  पार्टी  को  मिला  उतना  ही  समय  दूसरी

 पार्टियों  को  भी  दिया  गया  |  किसी  को  कम

 व  ब्रेशी  समय  नहीं  दिया  गया  i  पहले  कोई

 ऐसी  बात  सोच  सकता  था  ?  इस  से  पहले

 जब  जब  ऐसी  बातें  कही  जाती  थी,  तो  उन

 के  बारे  में  एक  मिनट  के  लिए  भी  नहीं  सोचा

 गया  ।  पिछले  माचं  चुनाव  के  सम्बन्ध  में

 हमें  कहां  बोलने  दिया  गया  ।

 इसी  तरह  से  हमारे  प्रधान  मंत्री  जी  ने

 एक  लीडर  श्राफ़  दि  श्रपोजीशन,  विरोधी  पक्ष

 के  नेता  का  पद  बबाया  और  उस  को  मंत्री

 के  बराबर  पद  दिया  ।  उस  को  उतनी  ही

 सहूलियतें  मिलती  हैं  जितनी  किसी  मंत्री

 को  यानी  एक  मंत्री  का  दर्जा  उस  को  दिया

 गया  है  श्रौर  इस  तरह  उस  का  झादर  किया

 है  ।  हम  भी  यह  चाहते  हैं  कि  श्राप  भी  हमारे

 साथ  इस  बात  में  शामिल  हों  कि  जिन  लोगों

 ने  इस  साम्त्राज्यवाद  को  हटाने  में  और  उभरते

 हुए  राजवंश  को  समाप्त  कर  सही  लोकतंत्र

 को  लाने  में  श्रपनी  और  अपनों  की  जानें  गंवाई

 श्रौर  हर  तरह  का  कप्ट  सहा,  खतरा  उठाया

 उनका  आदर  करें  ।  बहुत  से  लोग  तो  देश

 के  बाहर  ही  चले  गये  थे  ताकि  जिन्दा  रह
 सके  ।  हमारे  सामने  कई  ऐसे  सदस्य  हैं  जोकि

 बाहर  चले  गये  थे  ।  ऐसे  लोगों  का,  जिन्होंने

 इतना  त्याग  किया  हैं,  हमें  आदर  करना

 चाहिए  ।  उन  के  त्याग  की  बदौलत  ही  यह
 दिन  देखने  को  झाया  है,  नहीं  तो  न  भ्राता  1

 उबके  लिये  हम  ने  क्या  किया  उन  के  लिए

 कुछ  करना  हमरा  कतंव्य  है।  उन्हें  अगर

 स्वतन्त्र  सेनानी  का  दर्जा  दिया  जाए,
 तो  कोई  बड़ी  बात  न  होगी  |  इस  के  साथ  साथ

 उन  को  मासिक  भत्ता  भी  दिया  जाए।  इन

 तीन,  चार  वर्षो  के  अन्दर  जो  मर  गये,  जेलों

 में  मर  गये  शौर  जेलों  की  यातनाएं  सहने  के

 के  बाद  जो  छोड़े  गये  और  बाद  में  थोड़े
 दिनों  में  मर  गये,  उन  के  परिवारों  के  लिए
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 [श्री  मृत्यूंजय  प्रसाद  वर्मा]

 कुछ  नहीं  किया  गया  है  -  इस  का  हम  को

 झफ़सोस  हैं  क्‍या  यह  हमारा  कतंब्य  नहीं

 है  कि  उन  के  लिए  भी  कुछ  किया  जाए?

 इस  के  लिए  इस  बजट  में  कोई  प्रोवीजन  नहीं

 रखा  गया  है।  उन  की  हमें  मदद  करनी  चाहिए

 श्र  साथ  ही  साथ  उन्हें  समुचित  राष्ट्रीय

 सम्मान  देना  चाहिए  ।  श्ाज  उन  लोगों  को

 भी  तस्य  पत्न  मिला  है  जिन  लोगों  के  बारे  में

 यह  पता  नहीं  चलता  है  कि  उन्होंने  सन्‌  92

 से  ले  कर  i947  तक  कुछ  किया  था  1  थोड़े

 बहुत  लोगों  ने  तो  जरूर  त्याग  किया  है  लेकिन

 कुछ  लोग  वैसे  ही  उस  जमात  में  घुस  गये,

 जिनका  कुछ  पता  नहीं  कि  उन्होंने  देश  के

 लिए  कब  क्‍या  किया  है।  उनका  नाम  लेना

 उचित  नहीं  है  क्योंकि  ग्रत्र॑वे  इस  सदन  में  नहीं

 हैं,  हार  गये  हैं  -  इसीलिए  मुझे  उनका  नाम

 लेने  में  कठिनाई  हो  रही  है।  हमारे  बिहार
 के  दो  सज्जन  हैं  जिनमें  से  एक  ने  कबूल  भी

 कर  लिया  था  और  दूसरे  सज्जन  वे  हैं

 जो  उसी  स्थान  पर  बंठे  हुए  थे  जहां  ग्रध्यक्ष  जी

 आप  बैठे  हैं।  इसीलिए  मैं  चाहता  हूं  कि  श्र्व्र

 यह  भूल  न  हो  ।  ठीक  वात  है  कि  30-40

 साल  पहले  का  यह  मामला  था,  पता  लगाना

 कठिन  हो  जाना  संभव  था।  लेकिन  ग्रव

 यह  बात  न  हो  सकेगी  |  अब  अगर  कोई

 घुसपैठिया  आता  है  तो  पहचान  लिया  जाएगा
 क्योंकि  ग्रब  दो-तीन  साल  ही  की  तो  वात  है
 मैं  यह  भी  चाहूंगा  कि  अगर  आप  इतिहास  को

 सुधारना  चाहते  हैं  तो  जो  ताम्रपत्र  के  योग्य

 पात्र  नहीं  थे  उनसे  अगर  ताम्रपत्न  वापस  लेने

 का  मौका  हो  तो  वह  भी  वापस  लिये  जाएं
 wat  ऐसा  मौका  झा  सकता  हैं  जबकि  झाप

 उनसे  ताम्रपत्र  वापस  ले  सकते  हैं  ।  आपको

 यह  करना  भी  चाहिए  ।

 इसके  साथ  ही  मैं  चाहता  हूं  कि  जेलों

 में  जितने  अत्याचार  हुए  हैं  शर  जिनका

 मैंने  कश  जिक्र  किया,  उनके  बारे  में  मैं  चाहता

 हूं  कि  जांच  हो  ।  इसके  बारे  में  एक  कठिनाई
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 हमें  यह  है  कि  हम  कहां  से  सबूत  लाएं,  कहां
 से  तथ्य  लाकर  हम  आपके  सामने  रखें

 जिससे  आप  जांच  कर  सके  ।  ग्गर  हम  यह
 सब  ला  ही  दें  तो  जांच  किस  बात  की  होगी  |

 फिर  तो  श्राधी  जांच  हम  लोग  स्वयं  ही
 कर  लेंगे  ।  इनके  बारे  में  तो  उदाहरण  ही
 झापके  सामने  रखे  जा  सकते  हैं  ।  एक  सुन्दर

 डाकू  का  उदाहरण  मैंने  श्ापके  सामने  रखा

 था  जिसके  बारे  में  भ्रखबारों  में  शाया  था  कि

 वह  नदी  में  डूब  कर  मर  गया,  भागते  हुए  ।

 उसके  बारे  में  शब  आरोप  यह  है  कि  उसको

 पुलिस  ने  मारा  था  |  मैं  नहीं  जानता  कि  यह
 आरोप  सही  है  या  गलत  है  ।  लेकिन  श्रापने

 उसके  मामले  में  कुछ  लोगों  को  पकड़ा  भी

 हैं  ।  इस  बारे  में  आप  पूरी  जांच-पड़ताल  कर

 रहे  हैं  |  यानी  सुन्दर  की  हत्या  का  मामला

 आपने  ही  श्पने  आप  उठाया  |  दूसरा

 उदाहरण  जिसका  समर्थन  हमारे  सदन  के

 माननीय  सदस्य  डा०  रामजी  सिंह  भी  करेगे  |

 वे  मेडिकल  डाक्टर  नहीं  हैं,  प्रोफेसर  हैं  ।  वे

 जानते  हैं  कि  भागलपुर  जेल  से  कुछ  नक्सला-

 इटिस  दीवार  फांद  कर  भाग  गए  ।  बाद  में

 वे  पकड़े  गये  और  उन्हें  गोली  से  मार  दिया

 गया  और  दिखा  दिया  गया  कि  वे  भागते  हुए
 मारे  गये  i  उनमें  एक  लड़का  था  जो  एक
 घर  में  छिप  गया  था,  उसको  पकड़  लेने  के

 बाद  जब  वह  कुछ  नहीं  कर  सकता  था  तभी

 उसे  गोली  से  मार  दिया  गया  ।  इस  प्रकार

 कितने  ही  लोग  जेलों  के  ग्रन्दर  मारे  गये,

 उनके  बारे  में  यह  दिखलाया  गया  कि  वे

 जेल  से  भागते  हुए  मारे  गए  ।  इन  सब  का

 हिसाब  कैसे  लगाया  जाए  ?  जिस  लड़के

 का  मैंने  ग्रभी  जिक्र  किया  उस  लड़के  के

 पिता  भी  प्रोफेसर  हैं  ।  एक  उदाहरण  मैंने

 यह  दिया  ।  अब  दूसरा  उदाहरण  उन  कैदियों

 का  है  जो  जेल  से  निकल  कर  थोड़े  दिनों  के

 बाद  ही  मर  गये  |  श्र्ब  उनके  बारे  में  क्‍या

 कहा  जाय,  वे  जेल  में  तो  मरे  नहीं  ।  ऐसे  लोगों

 के  बारे  में  कौन  से  सबूत  पेश  किये  जायें  क्‍योंकि

 वे  जेल  के  भ्रन्दर  तो  मरे  नहीं  ।  भले  ही  जेल
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 के  प्रन्दर  भ्रत्याचार  पीड़न  के  फलस्वरूप  बाहर
 आकर  मर  गये  ।  तीसरा  उदाहरण  उस  जेल
 का  है  जो  कि  हमारे  यहां  बहुत  बदनाम  हो
 चुकी  है  क्‍योंकि  उसमें  बहुत  से  कैदी  योंही
 या  बीमार  पड़कर  मर  गये,  जेल  के  ग्रन्दर
 मर  गये,  उनको  मारने  की  कोशिश  नहीं
 की  गयी  ।  उस  जेल  में  व्यवस्था  इतनी  गन्दी

 थी,  इतनी  भीड़  थी,  वहां  लोग  स्वस्थ  रह
 नहीं  सकते  थे,  खाने  पीने  का  इंतजाम  ठीक

 तहीं  था,  रहन-सहन  की  व्यवस्था  खराब  थी,
 ऐसे  में  लोग  वहां.स्वस्थ्य  कैसे  रह  सकते  थे  |
 वे  वहां  बीमार  हुए  और  मर  गये  ।  श्राखिर

 यह  भी  चीज़  सोचने  वाली  है  कि  अ्राप  किसी
 को  बंद  कर  रखियेगा  और  उसके  साथ  इंसान
 का  सा  बर्ताव  नहीं  करियेमा  तो  उसका  क्‍या

 होगा  ।  यह  सारी  बातें  आपके  सामने  हैं
 जिनकी  जांच  करने  की  जरूरत  है  1

 इसके  बाद  सबसे  बड़ा  उदाहरण  बाबू
 जयश्रकाश  जी  का  है  a  उन्होंने  तो  आपसे  कहा
 नहीं  था  कि  श्राप  मरे  स्वास्थ्य  के  बारे  में
 जांच  कराइए  ।  लेकिन  आपने  जांच  बिठायी  |

 हम  सभी  जानते  हैं  कि  वे  चार-साढ़े  चार

 महीने  जेल  में  रहे,  उनको  डाइबिटीज  की

 बीमारी  थी  ब्रौर  कोई  खास  बीमारी  नहीं  थी  ।

 इसकी  बजह  से  इतने  कम  समय  में  उनकी
 किडनी  खराब  हो  जाए  और  इसके  कारण  वे
 दस  दिन  भी  नहीं  जी  सकें  -  ऐसी  हालत  हो
 गई  |  यह  बात  समझ  में  नहीं  द्ाती  |  किडनी
 खराब  होने  का  डाक्टर  को  पता  क्‍यों  नहीं
 चला  या  उसने  इस  पर  ध्यान  नहीं  दिया,
 या  वह  डाक्टर  इतना  एक्सपर्ट  नहीं  था  जितना
 उसे  होना  चाहिए  था  या  वह  प्रसिद्ध  था  ।

 नहीं  तो  श्रौर  कया  कारण  है  कि  बिगड़ते

 हुए  गुर्दों  का  पहले  पता  नहीं  चला  ।  श्राखिर
 में

 जा  कर  ब्म्बई  में  पता  चला  |  कहा  यह
 जाता  है  शर  जनता  के  मन  में  यह  शंका  है
 कि  उनको  तब  छोड़ा  गया  जब  यह  भरोसा

 हो  गया  कि  अब  वह  हफ्ते  भर  के  महमान  है
 शौर  इस  वास्ते  उनकी  ह॒त्या  का  दोष  अपने

 ऊपर  क्यों  लिया  जाए  ।  यह  दूसरी  बात  हैं  कि

 ASADHA  2,  899  (SAKA)  977-78—Genl.  Disc.  229

 कुछ  ऐसा  हुआ  है  शौर  यह  हमारा  शौर

 हमारे  देश  का  सौभाग्य  है  कि  वह  श्राज  भी

 जिन्दा  हैं  श्रौर  यह  भगवान  ने  हम  पर  कृपा
 की  है  -  यह  उनके  ऊंचे  मनोबल  का  भी

 द्योतक  हैं  ।  लेकिन  जिन्दा  होते  हुए  भी  वह

 मुर्दे  के  बराबर  हैं  क्योंकि  हफ्ते  में  तीन  दिन

 वह  किसी  काम  लायक  नहीं  रहते  हैं  ।  ये

 सब  श्रत्याचार  हुए  हैं  ।  राजन  का  नाम  मैं

 नहीं  लेता  हूं  ।  बह  तो  चचित  है  ।  लेकिन  जो

 श्रचचित  मामले  हैं  जिन  के  बारे  में  लोगों

 को  मालूम  नहीं  हैं  उनका  कैसे  पता  लगाया

 जाए  और  कंसे  उनकी  जांच  कराई  जाए  यह
 भी  आपको  देखना  चाहिये  ।

 एक  झौर  बहुत  श्रावश्यक  बात  हैं  ।

 शासन  का  जब  तक  भय  न  हो  शासन  ठीक

 तरह  से  नहीं  चलता,  यह  ठीक  बात  है  ।  जो

 अफसर  गड़बड़  कर  चुके  हैं  उन्हें  दंडित  नहीं
 करने  से  शासन  भ्रष्ट  हो  जायेगा  |  वे  बराबर

 सोचते  हैं  शौर  सोचेंगे  कि  कल  दूसरी  गवने-

 मेंट  आएगी  तो  उसके  मुताबिक  चलेंगे

 श्रौर  भले  आदमियों  की  सरकार  से  तो  कोई

 डर  नहीँ  है  ।  जो  हुआ  सो  हुआ  शौर  सब  कुछ

 पिछली,  तत्कालीन  गवर्नमेंट  के  हुकम  से

 हुआ  |  यानी  जहां  गवनंमैंट  का  प्रत्यक्ष  दोष

 न  भी  हो  झौर  सरकारी  ग्रफसरों  ने  अपने

 मतलब  से  लोगों  को  पकड़ा,  सब  कुछ  किया

 झर  उनके  खिलाफ  कुछ  किया  नहीं  जा

 सका,  इसका  कारण  यह  था  कि  ज्यूडिशरी
 को  नाकाम  कर  दिया  गया  था  ।  देश  में

 झादमी  की  नसबन्दी  में  तो  पुरानी  गवर्नमेंट

 बहुत  प्रगति  नहीं  कर  सकी  किन्तु  सुप्रीम
 कोर्ट  की  नसबन्दी  उसने  सोलह  श्राने  करके

 रख  दी  थी  और  उसको  सोलह  आने  इम्पोर्टेट

 करके  रख  दिया  था,  बेकार  करके  रख  दिया

 था  ।  उसके  हाथ  में  ताकत  नहीं  रह  गई  थी

 कि  बह  कोई  बात  पूछ  या  सुन  सके  ।  मैं

 समझता  हूं  कि  आज  भी  कानून-बहुत  कुछ

 वही  हालत  है  ऐसी  हालत  में  पुलिस  वाले

 जो  उनके  मन  में  झ्राया  सो  करते  रहे,  मैजि-
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 [श्री  मृत्यूजय  प्रसाद  वर्मा]

 स्ट्र्सी  करती  गई  ।  साथ  ही  साथ  यह  सोलह

 झाने  पोलिटिकल  ही  चीज़  नहीं  थी,  नान-

 पोलिटिकल  भी  बहुत  कुछ  हुआ  ।  यदि  कोई

 दारोगा  किसी  से  नाराज़  हो  गया,  कलेक्टर

 किसी  से  नाराज़  हो  गया  तो  उसको

 उन्होंने  मीसा  में  बन्द  कर  दिया,  मीसा  में

 पूछने  वाला  कोई  नहीं  था।  उनको  मालूम
 था  कि  उसका  कहीं  कोई  जिक्र  नहीं  श्ाएगा  |

 इस  तरह  की  बांतें  होती  रहीं।  इस  वास्ते  मेरी

 प्राथंना  है  कि  कुछ  आप  रास्ता  निकालें  इसके

 बारे  में  ।  जितने  लोग  जेलों  में  मरे  उनके  तो

 प्राइमा  फेसी  केस  बन  गए  ।  अगर  कोई  गोली

 से  मरे  या  किसी  एनकाऊंटर  में  मारे  गये  उनके

 भी  प्राइमा  फेसी  केस  बन  गए  ।  अब  सही

 गोली  चली  या  क्‍या  हश्र  यह  देखने  की

 बात  है  1  मैं  मानता  हूं  और  मैं  समझता  हूं
 कि  विपक्ष  भी  इस  जांच  पड़ताल  में  सोलह

 शाने  मेरा  साथ  देगा  क्‍योंकि  उनके  और

 हमारे  बीच  में  इस  बारे  में  मतभेद  की  कोई

 मुंजाइश  नहीं  है,  न  होनी  चाहिए।  इस

 तरह  के  सभी  केसिस  को  देखा  जाना  चाहिये,

 इनकी  जांच  करवा  ली  जानी  चाहिये

 कानून  के  विषय  में  बात  जब  सें  कर
 रहा  हूं  तो  मुझे  सब  से  बुरी  बात  यह  लगी
 है  जिसको  मैं  पहले  कह  चुका  हूं  कि  सुप्रीम
 कोर्ट  की  नसबन्दी  हो  गई  ।  दूसरी  बात  यह

 है  कि  डेमोक्रेसी  के  माने  हैं  कि कानून  की  नजर

 में  आदमी  आदमी  में  फर्क  न  हो,  सब  के  साथ

 समान  बरताव  हो  i  प्राइम  मिनिस्टर  के

 लिए  अलग  से  कानून  बना  दिया  गया  था।

 प्राइम  मिनिस्टर  को  टच  नहीं  किया  जा

 सकता  है  ।  किसी  कोर्ट  में  उसको  नहीं  ले

 ले  जाया  जा  सकता  हैं  ।  जब  तक  कोई

 अादमी  उस  गद्दी  पर  रहता  है  तब  तक  उसको

 हर  हलके  फुलके  बहाने  पर  किसी  कोट  में

 घसीटा  न  जा  सके,  इसको  मैं  मान  लेता  हूं
 इस  वास्ते  कि  उसको  परेशान  न  किया  जा
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 सके  भ्रौर  कह  शान्ति  से  प्रपना  प्रशासन  का

 काम  करता  रह  सके,  शासन  का  काम  न  रुके  ।

 लेकिन  जब  वह  गद्दी  छोड़  श दे
 तब  भी  बह  इम्यून  रहे  उसके  सभी  कसूर
 माफ  रहें,  यह  बात  समक्ष  में  झाने  वाली  नहीं

 है  ।  यही  प्रयत्न  किया  गया  फिर  भले  ही

 यह  प्रयत्न  सोलह  श्लाने  सफल  न  हुआ  हो  ।

 इससे  ज़ाहिर  यह  होता  है  कि  इनके  मानस  में

 क्या  था  |

 अब  मैं  कुछ  दूसरी  ज  ःरी  बातें  कहना  चाहता

 हूं  ।  पैसे  के  मामले  में  श्राप  ने  इनकम  टैक्स  में

 छूट  दी  है  |  श्रगर  झ्राप  चाहते  हैं  कि  दरभ्रस्ल

 छूट  मिले  मिडिल  इनकम  ग्रुप  वालों  को  तो

 आप  को  वैसी  छूट  देनी  होगी,  भले  ही  ऊपर

 वालों  में  टैक्स  और  बढ़ा  दीजिये  जिस  से

 कमी  पूरी  हो  जाय  ।  जैसे  श्राप  ने आयकर  से

 छूट  के  लिए  8,000  रु०  से  बढ़ाकर  0,000

 रु०  किया  श्रगर  सरचाजं  08  बढ़ाकर  5

 परसेंट  कर  दिया  ।  मैं  चाहूंगा  कि  5,0008e

 तक  छूट  रखिए  और  अगर  15,000  रु०

 से  ज्यादा  किसी  की  अमदनी  हो  जाय  तो

 उसे  2,000  रु०  तक  छूट  दे  कर  के  उस  के

 बाद  से  टैक्‍स  लीजिये  और  25,000  रु०

 वालों  तक  के  लिये  i0  परसेंट  ही  सर-चार्ज

 रखिये,  उस  के  ऊपर  बढ़ा  दीजिए  t  ae

 पैसे  की  कीमत  क्‍या  है  ?  आज  जिसकी  श्रामदनी

 2,00080  की  है  5  साल  पहले  वह  200  रु०

 के  बराबर  थी  ।  0  साल  पहले  400,  500

 रु०  के  बराबर  थी  और  दो,  तीन  साल  पहले

 1,200,  1,400  रु०  के  बराबर  थी

 इसलिये  रु  पये  की  कीमत  घट  गई  इस  का  श्राप

 को  ख्याल  करना  होगा  |

 मेरे  जैसे  लोगों  का  एक  वर्ग  झ्ौर  बढ़ता
 जा  रहा  है  और  श्राप  की  स्वास्थ्य  परि-

 योजनाद्रों  के  कारण  और  बढ़ेगा,  यानी  जो

 बूढ़े  कहे  जा  जाते  हैं  उन  की  संख्या  बढ़ती  जा

 रही  है  क्‍योंकि  बूढ़े  श्रबन  जरा  देर  से  मरते  हैं

 पहले  ककी  अ्रपेक्षा  ।  जो  श्राप  के  पेंशनसं  हैं
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 उनके  लिये  व्यवस्था  यह  जरुर  होनी  चाहिये

 कि  जैसे  जो  सर्विस  में  हैं  उनकी  महंगाई  में

 श्राप  वृद्धि  करते  हैं,  डी०ए०  बढ़ाते  हैं  तो

 पेंशनर्स  को  भी  महंगाई  कुछ  दीजिये  ।  यह  मैं

 मानता  हूं  कि  500  रु०  से  ऊपर  पेंशन  पाने

 वालों  को  एक  पैसा  न  दीजिए,  लेकिन  उस

 से  कम  पेंशन  वालों  को  तो  जरूर  दीजिए  ।

 शौर  साथ  ही  साथ  झ्ोल्ड  एज  पेंशन  उनके

 लिये  भी  हो  जो  कहीं  के  पेंशनर्स  नहीं  हैं,  जो

 ऐसे  धंधे  में  थे  जहां  पैसा  जमा  नहीं  कर  सके

 शौर  ऐमप्लायर  ने  इस  हेतु  भ्रपनी  तरफ़से

 कुछ  नहीं  दिया  ।  कहां  तक  ग्राप  कर  सकेंगे

 यह  श्राप  के  सोचने  की  बात  है  |

 मैं  चाहता  हूं  कि  पिछले  तीन  वर्षों  का

 एक  इतिहास  हम  प्रामाणिक  रूप  से  तैयार

 करायें  इस  देश  का  ।  क्‍योंकि  इधर  तीन

 महीनों  से  किताबों  की  एक  बाढ़  सी  आ  गई

 है,  मगर  वह  प्रामाणिक  नहीं  है  ।  और  हमारे
 जो  कमीशन्स  बैठते  हैं  उन  की  रिपोर्टंस  से

 बहुत  कुछ  प्रामाणिक  इतिहास  बनेगा  बह
 भी  उस  में  शामिल  होना  चाहिये  |  साथ  ही
 साथ  जो  हमारी  टाइम  कैप्सूल  गढी  हुई

 है  उन  के  बदले  हमें  सही  प्रामाणिक  नया  इति-

 हास  तैयार  कर  के  टाइम  कैप्सूल  में  देना

 होगा  ।  और  उस  के  लिये  मैं  कहूंगा  कि

 विरोधी  पक्ष  के  नेता  को  जरूर  सम्पादन

 मंडल  में  रखना  चाहिए  जिस  में  उन्हें  जो  कुछ

 मालूम  हो  वह  कह  सकें  और  उन  की  बातों

 पर  विचार  किया  जाय  |

 SHRI  SONU  SINGH  PATIL  (Eran-
 doi):  I  welcome  this  Budget  ‘:ecouse
 it  reflects  the  philosophy  of  tne  Janata
 Party.  Not  only  that  it  combines  the
 collective  wisdom  of  the  Janata  Party
 along  with  the  rich  and  matured  ex-
 perience  of  Mr.  H  M  Patel  who  once
 acted  as  Defence  Secretary  as  well  as
 Finance  Secretary.  Not  only  that,  com-
 bined  with  that  we  have  a  moralistic
 and  spiritual  hot  gospeller  of  Ganchiji
 in  our  Prime  Minister  to  keep  a  balance
 between  Gandhian  spiritualism  and  the

 80l  LS—8
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 needs  of  our  economy.  It  is  not~  fair
 to  expect  too  much  in  this  first  pudget
 which  is  framed  only  within  a  period
 of  3  months  and  with  the  negative
 legacy  of  the  earlier  government  which
 has  given  us  a  shattered  economy.  Tail
 claims  had  been  made  by  the  previous
 Finance  Minister  Shri  C.  Subramaniam,
 but  the  achievement  is  not  so.  This
 is  apparent  because  the  growth  in
 agricultural  production  did  not  keep
 pace  with  the  increase  in  population
 in  this  country.  It  does  not  reflect  the
 reduction  in  the  raito  of  unemployed.
 Nor  does  it  reflect  that  they  had  s:-rved
 the  poor  man  or  they  were  the  friends
 of  the  poor  man,  But  they  painted  a
 rosy  picture.

 Unemployment  in  the  country  is
 increasing  fast.  The  country’s  economy,
 though  it  has  kept  certain  reserves
 in  the  foreign  exchange,  has  been
 driven  to  such  a  high  price  rise  that
 it  is  difficult  to  control  it.  Under  these
 circumstances  it  would  have  been  fair
 for  him  to  accept  that  the  promises
 made  by  them  had  not  been  fulfilled.

 The  question  is,  whether  the  Budget
 goes  in  that  direction  or  not?  It  does
 go.  An  attempt  has  been  made  to  fulfil
 the  promises  made  in  the  Janata
 manifesto.  Their  claim  is  that  they  are
 giving  us  a  constructive  co-operation.
 Their  criticism  is  that  Janata  Party
 leaders  are  the  friends  of  the  rich  and

 they  do  not  want  to  take  care  of  the
 poor.  They  claim  that  the  only  guardi-
 ans  or  the  champions  of  the  poor  are
 those  sitting  on  the  opposite  side.

 I  have  been  in  the  Congress  fur  the
 last  46  year.  I  wished  to  achieve  the
 goal  by  being  there.  But  the  criginal
 Congress  lapsed  into  indiscipline.

 We  see.  from  this  side  it  has.  oeen
 now  proclamied  that  there  had  been
 certain  sins  of  commission  and  omuis-
 sion  of  the  Congress  regime  of  30  years.
 I  do  not  agree  with  that  because  we
 were  the  participants  in  the  Govern-
 ment  till  1969.  To  say  that  Congress
 has  done  nothing  is  to  deny  what  has

 been  done,  but  the  economic  shift  was
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 there  in  a  wrong.  direction  because
 after  969  Congress  was  not  the
 original  Congress.  As  I  said  earlier,
 Congress  lapsed  into  indiscipline.  It
 lapsed  into  a  bunch  of  political  oppor-
 tunists.

 I  was  in  the  other  House  from  957
 to  1964.  I  did  make  a  suggestion  re-
 garding  the  wrong  direction  in  plamn-
 ing,  the  wrong  turn  it  had  taken  from
 agriculture  to  industry.

 In  this  large  House  of  Parliameni,
 poor  man’s  voice  could  not  ve  pro-
 perty  heard.  Even  now  I  am  ४७९१५
 much  doubtful  whether  the  poor
 man’s  voice  will  be  properly  heard.
 Unless  or  until  we  on  this  side  and  the
 other  side  combine  and  are  very  vigilant
 to  the  promises  made  to  the  sommon
 man,  it  will  not  be  possible  to  carry
 out  the  promises  which  we  have  held
 out  to  them.

 Janata  Party  had  taken  a  solemn
 pledge  before  Gandhi  Samadhi  on  the
 24th  March.  1977.  I  realise  the  ‘mper-
 tance  of  it.  One  of  my  friends  who  is
 86  and  who  was  in  the  Rajya  Sabha
 said(  “You  have  taken  an  additional
 burden  of  redeeming  the  pledge.  It

 is  a  very  difficult  job.’  He  is  4  :atu-
 red  man.  He  has  served  in  South
 Africa,  as  a  High  Commissioner  of
 India.  And,  I  see  the  merit  of  his
 suggestion.  It  is  a  very  solemn  pro-
 mise.  If  we  do  not  honour  pledges
 taken  in  the  name  of  God.  if  those  are
 belied,  it  will  not  be  good.  It  should
 not  happen  in  the  case  of  the  Janata
 Party.  If  they  do  not  redeem  the
 pledge.  God  alone  will  come  to  the
 help  of  the  poor  man.  I  can  sav  that
 even  our  revered  Prime  Minister
 Pandit  Jawaharlal  Nehru  had
 immense  symeathy  for  the  noor.  But
 the  planning  process  adopted  hv  him
 was  lacking  in  some  respects.  I  said
 in  the  Rajya  Sabha  in  those  days  that
 we  should  take  enough  care  of  agricul-
 ture.  I  said  that  agriculture  is  some-
 thing  which  caters  to  vast  needs  of
 people,  which  meets  the  unemploy-
 ment  problem  which  has  immense
 potentialities  for  solving  our  problem.
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 Unless  this  is  taken  care  of,  we  will
 not  be  able  to  meet  our  problems  of
 poverty  and  unemployment.  But  back
 bencher’s  voice  is  not  taken  into
 consderation  and  it  has  been  unfortu-
 nately  the  fashion  in  this  country  to
 regard  that  only  the  experts  wth
 western  orientation  can  deliver  the
 goods,  that  only  the  western  expertise
 can  deliver  the  goods.  For  a  person
 belonging  to  IAS  or  ICS  cadre,  sitting
 in  the  Secretariat,  is  not  possible  to
 deliver  the  goods.  They  may  be  hav-
 ing  the  best  of  inelligence;  as  an
 educated  person  I  will  not  say  any-
 thing  to  insult  them.  But  this
 westernised  outlook  will  not  do.
 This  westernised  outlook  has  slumped
 this  country  into  troubles.  This  should
 be  radically  changed.  Unless  and  until
 this  is  changed  and  we  come  to  our
 own  thinking,  it  is  not  possible  to
 usher  in  an  era  of  hopeful]  develop-
 ment.

 In  spite  of  the  money  spent  so  far
 our  development  has  not  been  rupid.
 The  problems  of  a  poor  country  are
 different  from  the  problems  of  «  rich
 country.  The  Janata  Party  is  instilled
 on  the  basis  of  the  power  of  the
 janata  itself.  Previously  there  was  76
 organised  party  and  the  janata  itself
 took  a  horse-sense  view.  Wisdom
 dawned  on  them  and  they  took  the
 decision  and  gave  a  massive  mannate
 to  the  Janata  Party  to  run  the  gov-
 ernment,

 What  does  Janata  Party  say?  A
 number  of  our  speakers  have  said
 this.  Janata  Party  stands  for  help  to
 the  poor.  Our  people  require  irrigation;
 they  want  electricity:  they  want  an
 end  to  corruption:  they  want  prompt
 action  in  respect  of  village  develop-
 ment.  These  ore  all  matters  which
 may  relate  to  State  Governments.  Yet.
 what  we  found  was  that  even  some
 State  Governments  lapsed  into  certain
 recess  which  went  to  show  that  they
 were  not  keen  on  development.  One  of
 the  important  points.  relating  to
 administration  is  this.  Out  of  our
 groSs  national  income  the  amount  of
 expenditure  incurred  on  our  Adminis-
 tration  comes  to  about  ten  per  cent.
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 This  is  a  luxury  for  our  poor  coun-
 try  which  it  cannot  afford;  this  Is  a
 poorman’s  country  and  so,  unless  and
 until  we  get  out  of  this  vicious  circle,
 it  is  not  possible  to  have  any  substan-
 tial  reults  from  out  of  the  planning.

 '

 Sir,  our  Plans  are  made  in  Delhi.  I
 do  not  mean  any  disrespect  to  the
 Planning  Commission.  Even  now  we
 have  the  Planning  Commission.  hose
 who  work  among  the  masses  are  not
 considered  as  experts.  I,  as  an  idvo-
 cate  of  experience  know  that  when
 we  conduct  cases  in  the  land  acau:si-
 tion  matters,  the  man  dealing  in  agri-
 culture  is  not  taken  as  an  expert.  But,
 those  who  have  got  some  town  plann.
 ing  experience  or  those  who  have  nade
 some  theoretical  knowledge  about  the
 town  planning  are  only  considereu  as
 experts.  Sir,  this  country  must  realise
 that  there  are  experts  who  move  with
 the  masses  whose  viewpoints  also  we
 must  take  into  consideration.  I  should
 congratulate  our  Prime  Minister  who
 has  given,  according  to  our  informa-
 tion,  the  Janata  Party's  manifesto  co-
 pies  to  each  department  to  realise  that
 whatever  ‘ve  mean  must  be  carried  out
 in  the  Planning  itself.

 Of  course  it  is  too  early  to  expect
 that  this  hudget  will  reflect  the  whole
 of  the  promises  which  we  have  made
 in  the  manifesto,  it  is  not  even  possi-
 ble.  One  vf  the  defects  in  our  budget
 is  that  we  follow  the  orthodox  metaood
 of  financial  year  from  Ist  April  to
 3lst  March.  Can  we  not  change  this
 to  Ist  January  to  3lst  December?  Tius

 is  necessary  because  the  conditions
 obtaining  in  India  are  different.  When
 we  are  at  the  end  of  the  financial  year-
 —3lst  March—we  try  to  finish  up  the

 allocations  of  provisions  made  in  the

 budget.  This  jeads  to  corruption  and

 ullir.utely  it  leads  to  ill-planning.  So,

 this  is  a  matter  which  has  to  be  ex-

 amined  afresh  and,  if  this  is  done,  I

 think,  many  more  things  can  be  done.

 This  is  a  budget  which  tries  to  keep

 up  the  balance  so  as  to  call  it  a  Cen-
 triot  budget—Janata  Party-—neither
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 left  nor  right  but  it  is  in  the  middle.
 Janata  is  not  dependent  upon  one
 man’s  wisdom  but  it  is  dependent  vpon
 the  collective  wisdom  of  all  the  .on-
 stituents.  Janata  Party  was  condem-
 ned  by  Shri  Hitendra  Desai  as  just  an
 assembling  of  the  spare  parts.  I  would
 only  tell  Shri  Hitendra  Desai  that
 that  simile  more  aptly  applies  to  his
 own  party—the  Congress  Party.  It  is
 shattered  now;  it  is  not  the  original
 Congress  of  967  however  tall  claim
 he  may  make.  Shri  Borooah  is  sitting
 in  front  of  us.  I  say  that  it  is  not  the
 original  Congress.  After  the  President’s
 election,  fhe  old  Congress  was  dead
 and  gone  as  a  result  of  the  indisci-
 pline.  The  new  Congress  is  nothing
 but  Indira  brigade.  I  must  tell  that
 our  managers  of  the  party  at  that  time
 never  took  proper  care  when  there
 was  such  an  indiscipline.  But  because
 of  certain  personal  considerations,
 they  could  not  take  the  courage  of

 removing  the  persons  who  had  gone
 against  the  party  and  there  was  a

 party  indicipline.  But,  this  is,  how-
 ever,  a  matter  of  past  history.  We
 will  not  repeat  it.  Now,  we
 are  charged  that  we  are  nothing
 more  than  a  few  progressive  men
 who  have  entered  the  Jansangh.  I
 can  answer  that  charge.  My  friend,
 the  Leader  of  the  Opposition,  who

 dared  to  say  that  we  are  nothing  but
 a  few  progressive  men  who  were  in  the

 Rightist’s  camp  a  few  years  ago,
 must  know  that  that  simile  applies
 more  to  him.  He  occupied  aq  berth

 in  the  Cabinet  ever  since  1946.  I

 was  a  companion,  a  colleague  of  him

 too  in  the  Bombay  Legislature.  Ever

 since  that  time  till  today  he  is  for-

 tunate  to  be  so,  He  is  even  now

 ranked  as  a  Cabinet  Minister.  He

 says  we  have  shown  some  smal]  mer-

 cies  to  poor  man.  We  have  taken

 more  cafe  of  the  rich.  He  was  Finance

 Minister  for  more  than  four  years,

 ana  we  must  see  his  performance.  I

 am  very  sorry  to  say  that  since  he

 comes  from  my  State,  there  is  no  one

 to  beat  him  in  this  respect.  I  now

 quote  from  the  Jllustrated  Weekly  of
 India  dated  May  29,  1977.
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 ‘But  tnere  is  nothing  to  beat  Mr.

 Y.  B.  Chavan,  a  true  innocent  in
 financial  matters  who,  by  throwing
 caution  to  the  winds  in  the  four
 bu.igets,  spiralled  up  prices  by
 aout  83  per  cent;  at  the  same  time
 the  economy  got  deeper  into  the
 throes  of  the  structure  recession;
 Mr  Chavan,  however,  boosted  the
 tax-revenue  ratio  from  १4.9  per
 cent  to  I4.]  per  cent  at  the  same
 time  as  he  was  pouring  forth  vir-

 tually  avalanches  of  fresh  money
 supply.  The  rate  of  inflation  got
 into  double  digits  and,  for  once,  the
 economists  of  the  country  bestirred
 themselves  into  unified  action  by
 submitting  a  consensus  memoran-
 dum  to  the  Prime  Minister,  who
 started  taking  action  from  July
 1974.  The  anti-inflationary  package
 yielded  miraculously  quick  re-
 sults”,

 This  is  his  performance.

 4.00  hrs.

 Mr.  Deputy-Speaker.  ‘Sir,  I  need  not

 comment  on  the  lurid  economic  pic-
 ture  of  our  national  economy  but  a
 charge  ig  made  against  us  by  the  so-
 called  radical  persons  who  are  guid-
 ed  by  the  Russian  philosophy  and
 they  say  we  have  not  clearly  visuali-
 sed  the  picture  of  land-reforms  in  the

 budget.  Sir,  the  country  has  taken

 appropriate  decisions  at  several  times
 and  the  beginning  o:  ‘t  was  made  by

 our  present  Prime  Minister  iri  1937,

 You  may  have  a  look  at  the  tenancy’
 laws  which  were  enatced  in  Maha-
 rashtra  at  that  time  and  we  take
 the  credit  that  these  were  revolution-
 ary  steps.  Sir,  the  question  is
 one  of  implementation.  The  object
 is  defeated  because  of  bad  implemen-
 tation.  The  country  hag  jow  reach-
 ed  a  saturation  point  in  land  reforms.
 Those  who  know  the  science  of  agri-
 culture—I  know  it  because  my  wife
 works  on  the  land—will  say  that  the
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 rea]  facts  of  agriculture  are  differ-
 ent  from  the  theoritical  ones.  When
 we  talk  of  agriculture,  do  you  went
 to  reduce  the  status  of  an  agricultu-
 Tist  to  less  than  a  bank  peon?  Do
 you  think  he  should  not  educate  his
 children?  The  elite  class  wants  to
 keep  a  certain  standard  for  them-
 selves  and  does  not  care  for  the  poor-
 er  sections,  They  say  that  the  farm-
 ers  are  kulaks.  Sir,  the  zamindari
 system  js  abolished.  Now,  where  is.
 the  scope  for  a  farmer  to  be  a  kulak?
 If  a  farmer  increases  his  production
 and  gets  benefits  of  the  same  then
 the  socpe  for  a  farmer  to  be  a  kulak?
 After  an  experiment  in  socialization
 of  lands  over  a  duration  of  55  long
 years  in  Russia  they  have  come  to  a
 stage  when  they  are  jmporting  food-
 Brains  to  the  tune  of  l  million  ton-
 Mes  a  year  whereas  in  1953  they
 claimed  that  they  were  self-sufficient
 in  foodgrains.  Their  foodgrain  im-
 port  policy  has  created  a_  serious
 problem  for  world  foodgrain  prices.
 Dr.  Johnson  has  said  this  very  thing
 in  20th  June  issue  of  the  London
 Times.  If  this  is  the  position  in
 Russia  how  do  our  friends  want  us  to
 immitate  their  example  of  land  re-
 forms  blindfolded?

 Further,  Sir,  we  cannot  even  com-
 Pare  our  agricultural  economy  with
 that  af  Japan.  In  Japan  although  the
 ceiling  is  7  acres  yet  the  rainfall
 there  is  about  80  inches  and  it  is  for
 eight  to  ten  months  in  a  year,  In:
 Japan  forest-land  ratio  is  43  per  cent;
 in  our  country  it  is  23  per  cent;  in
 some  states  like  Maharashtra  it  js  4
 per  cent;  that  ig  the  pitiable  condi-
 tion  of  our  forests.  Forest  is  neglec-
 ted  in  our  planning.  J  tried  to  fathom

 deep  into  the  Administracive  Reforms

 Committee  reports  and  there  I  पाएँ  गए
 fing  any  saluatary  answer  to  it.  Our

 requirement  of  fuel  and  firewood  is

 228  million  tonnes  but  availability  Is

 only  5  million  tonnes.  Will  net  our

 forests  be  cut  and  turned  into  de-

 serts?  Our  cooking  system  demands

 largely  upon  firewood.
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 The  problems  facing  our  country
 are  complex,  as  the  Leader  of  the

 Oppositjon  said  sometime  back  and
 we  require  really  constructive  co-

 operation  from  them.  Their  criticism
 should  not  be  destructive  which  takes
 away  the  breath  of  life  from  planning
 which  we  have  ushered  in.  It  is  not

 that  we  are  not  alive  to  the  interests
 of  the  poor.  The  public  sector  under-

 takings  were  a  sort  of  mirage.  I  am
 a  person  who  belongs  to  the  public
 sector  undertakings  provided  they  are
 run  on  sound  business  principles,  I
 have  got  figures  here;  they  show  that

 they  lost  about  Rs.  6]  crores  in  1975-
 76  and  about  Rs.  36  crores  in  1976-77.
 So,  what  is  wrong  when  Shri  H.  M.

 Pate]  says  that  the  sick  mills  should
 be  amalgamated  with  good  miles?  is
 it  a  sort  of  concession  to  the  rich-
 men?  We  have  got  the  necessary
 powers  to  control  business  interests.
 By  nationalising  banks  you  have  not
 achieved  socialism,  80९8]  control  was
 the  only  right  thing.  I  was  referring
 to  this  when  Shri  7  T  K  was  in
 charge  of  the  Bill.  Pandit  Nehru  did
 not  even  allow  wider  scope  for  con-
 trol  of  the  management.  Such  ill-
 advised  legislations  are  not  going  to
 solve  the  problems  of  the  country.
 We  must  be  pragmatic;  the  budget  is

 pragmatic  and  practical  anq  it  takes

 into  consideration  the  prevalent  sit-
 wation.

 The  tax  on  bidis  is  not  acceptable
 rather  becauSe  it  is  a  poor  man’s

 commodity.  Though  I  say  that  bidi
 is  nOt  So  essential  and  researches  have
 showed  that  each  bidi  or  cigaratte
 smoked  takes  away  about  five  and
 half  minutes  of  one’s  life  and  from
 that  angle  the  tax  is  welcome,  but
 bidj  fulfils  the  need  of  a  poor  man
 when  he  is  working  in  the  fleld  at
 night  and  odd  hours  and  so  on  and
 hence  the  need  to  remove  the  tax.

 I  also  invite  the  attention  of  the

 House  to  the  limit  about  smal]  indus-

 tries,  upto  Rs  30  lakhs,  etc,  especial-

 ly  to  the  drug  industry  and  khandsari
 industry,  These  are  industries  of  in-
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 digenous  growth,  especially  khandsarj
 industry  with  great  labour  potential,
 Even  jf  sugar  factories  come  up  on
 the  basis  of  cooperation,  I  mean  co-
 operative  sugar  mills,  in  Maharash-
 tra,  I  am  the  founder  of  two  coope-
 rative  sugar  factories,  I  still  claim
 that  khandsari  is  g  village  industry
 baseq  on  agriculture  and  it  provides
 a  large  potential  for  employment,  If
 those  are  considered  in  proper  pers-
 pective,  I  think  the  unemployment
 problem  will  be  solved  in  times  to
 come.

 MR.  DEPUTY-SPEAKER:  Before  [
 call  on  the  next  speaker,  I  think  I
 should  limit  the  time  because  if  we
 keep  on  allowing  members  to  speak
 for  twenty  minutes  and  more,  I  do
 not  think  that  we  can  exhaust  the  list
 of  speakers  that  we  have.  Everybody
 will.  I  suppose,  be  eager  to  speak  and
 we  will  have  to  accommodate  as  many
 as  possible.  So,  Members  should  ex-
 ercise  some  self-restraint  and  try  to
 finish  their  remarks  in  0  minutes.

 DR,  BIJOY  MONDAL  (Bankura):
 Sir,  I  congratulate  the  Finance  Min-
 ister  On  presenting  a  real  Janata  bud-
 get  this  time.  I  come  from  a  back-
 ward  district  in  West  Bengal  fre-
 quently  affected  by  drought  and  na-
 tural  calamities.  The  districts  of
 Bankura  and  Purulia  which  I  repre-
 sent  are  qrought-stricken.  Drought
 occurs  every  two  or  three  years  and
 the  then  Congress  Government  of
 West  Bengal  resorted  to  such  mea-
 sures  like  gruel  kitchens  for  provid-
 ing  relief  to  the  people.  But  that
 was  no  solution.  This  year  also  there
 is  drought.  We  approached  the  Cen-
 tral  Government  for  relief  and  the
 Central  Government  have  provided
 certain  relief  measures.  Even  dur-
 ing  973  an  ex-MLA  belonging  to  the
 Congress  Party  raised  in  the  Assembly
 the  question  of  deaths  due  to  starva-
 tion.  But  that  was  denied  and  it  was
 Said  that  the  death  was  due  to  mal-
 nutrition,  But  malnutrition  occurs
 due  to  semi-starvation  not  being  able
 ‘to  get  two  square  meals  a  day.
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 This  is  a  budget  which  I  should
 say  is  for  the  jnterest  of  the  agri-
 cultural  population,  but  I  found  that
 there  is  very  little  in  this  budget
 which  wil]  encourage  the  poor  people
 in  the  districts  of  West  Bengal  who
 are  affected  by  droughts  and  famines
 every  now  and  then.  I  suggest  that
 some  special  measures’  should  be
 taken  to  see  that  the  irrigation  pro-
 jects  are  taken  up  in  right  earnest
 and  implemented  on  a  war  footing  so
 that  this  thing  may  not  occur  and
 the  people  may  not  die  of  starvation.

 Sir,  I  would  like  to  say  that  the
 Kansavati  river  project  was  taken  up
 some  I5  or  20  years  ago,  but  up  till
 now  the  project  has  not  been  finished
 and  only  a  small  part  of  the  district—
 about  /l2th  or  /I3th  of  the  area
 under  cultivation—has  been  irrigated.
 Because  of  lack  of  funds  and  other
 things,  this  thing  coulg  not  be  achie-
 ved.  So  I  request  the  hon.  Finance
 Minister  to  provide  money  for  this
 so  that  the  district  may  not  be  affect-
 ed  by  famine  and  other  things,

 Sir,  small  irrigation  projects  shoula
 also  be  given  priority  specially  in
 view  of  the  district  being  drought-
 prone  and  in  that  case  some  provision
 should  be  made  in  the  Budget  and

 priority  should  be  given  specially  to
 the  drought-affecteq  areas.

 Sir.  we  have  seen  that  growth  rates
 in  different  districts  are  uneven  and
 even  in  certain  districts  the  growth
 rates  have  been  very  very  small  and
 even  negative  and  this  has  caused
 prosperity  in  some  areas  and  in  other
 areas  the  number  of  poverty  stricken
 people  has  increased.  So  some  mea-
 sures  in  this  direction  should  be
 taken.

 Regarding  cottage  industries  in
 those  areas  I  would  like  to  say  that
 there  are  a  number  of  cottage  indus-
 tries  specially  the  handloom  indus-

 try.  A  large  number  of  weavers  live
 on  that  industry.  But  that  industry
 has  not  received  proper  attention  in
 the  hands  of  the  previous  Government
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 thereby  the  people  who  earn  their
 livelihood  by  handlooms  have  changed
 their  vocation.  Some  of  them  are  now
 working  as  rikshaw-pullers  even,  So,
 I  hope  that  this  Government  will  give
 proper  attention  to  the  handloom  in-
 dustry  because  a  large  number  of
 people  live  on  that  very  industry,

 There  are  other  cottage  jndustries
 like  bell  metal  industry,  pottery  in-
 dustry,  sankh  industry  and  lac  in-
 dustry.  As  they  are  almost  in  a  dying
 condition  now,  I  suggest  that  mea-
 sures  should  be  taken  to  revive  them.

 Sir,  the  price  of  cotton  has  gone
 up  to  the  extent  that  the  price  pre-
 vailing  in  966  has  been  doubled  now,
 thereby  the  earnings  of  the  handloom
 weavers  are  much  less  and  they  can-
 not  earn  even  Rs.  2  or  3  a  day.  So
 I  suggest  that  some  measures  must
 be  taken  in  this  direction.

 I  also  want  to  make  a  suggestion
 about  taxing  the  bidi  about  which
 other  members  have  also  spoken.  Tax-
 ing  the  bidi  is  rather  taxing  the  poor
 man  because  it  is  the  poor  man  who
 refreshes  himself  when  he  is  tired,
 So  the  tax  on  tbidi  should  also  be
 withdrawn,

 About  the  limit  of  jncome-tax  ex-
 emption,  though  it  has  been  rated  up
 to  Rs.  10,000  the  surcharge  which  has
 been  levied  on  the  income-tax  on
 incomes  from  Rs.  8,000  has  also  creat-
 €d  some  mess  thereby  the  relief  given
 has  almost  been  withdrawn.  And  the
 relief  that  has  been  given,  has  al-
 most  been  withdrawn.  With  these
 words,  I  conclude.  I  also  request  the
 Finance  Minister  to  take  steps  ६०
 see  that  the  drought-stricken  areas
 get  some  relief  as  a  result  of  the
 measures  taken  by  him.  I  thank  him
 for  the  budget  which  is  different
 from  thoSe  presented  to  this  House

 by  the  previous  government.  -

 SHRI  K.  T.  KOSALRAM  (Tiru-
 chendur)  :  Mr.  Deputy-Speaker,  Sir,  I
 rise  to  say  a  few  words  about  this
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 budget.  I  have  gone  through  the  elec-
 tion  manifesto  of  the  Janata  Party.
 Nothing  has  been  carried  out  in  this
 budget  by  my  hon.  friend,  Shri  H.  M.
 Patel,  But  he  himself  has  admitted
 that  the  budget  is  a  major  instrument
 of  shaping  a  country’s  economic  and
 social  policies.  These  words  are  there.
 In  this  country,  so  far,  2  million  edu-
 cated  boys  have  already  registered
 themselves  in  the  employment  ex-
 changes.  I  can  say  that  in  this  budget
 he  has  done  precious  little  in  this
 direction.  The  Finance  Minister  has
 neither  mentioned  this  problem;  nor
 is  there  any  concrete  solution  made  by
 him.  The  upshot  of  this  exercise  is
 a  mummified  Swatantra  budget  with
 the  Congress  make-up  ang  Janata
 cosmetics.  That  is  my  opinion  about
 this  budget.  Why  has  the  Finance
 Minister  not  implemented  the  promi-
 ses  made  in  the  Janata  Party's  mani-
 festo  in  the  manner  they  have  been
 worded?  Does  he  believe  that  the
 wisdom  of  the  bureaucrats  in  the
 Finance  Ministry—he  himself  used  to
 be  a  big  cog  there  till  some  years  ago
 with  so  many  cobwebs  around  it—is
 superior  to  the  wisdom  of  thafe  who
 drafted  his  party’s  election  manifesto.
 If  not,  he  should  have  implemented
 the  promises  jin  the  matter  of  CDS
 and  the  raising  of  the  minimum  ex-

 emption  limit  for  income-tax,  to  Rs.
 10,000/-.  Does  he  suggest  that  the
 authors  of  his  party’s  election  mani-
 festo  were  not  aware  of  the  difficul-
 ties  in  the  implementation  of  those

 programmes  for  the  development  of
 the  economy  of  this  country”  Then

 why  diq  they  make  promises?  What
 he  has  done  is  characteristic  of  the

 negative  thinking  of  the  Finance  Min-

 istry  which  puts  a  different  interpre-
 tation  on  schemes.

 Broadly  speaking.  he  has  done  some-

 thing  to  give  a  rural  bias  to  the  bud-

 get,  i.e.  while  making  allocations
 under  various  heads.  But  that  is  only

 very  little.  Take,  for  instance.  the

 rural  water  supply  schemes,  for  which
 he  haS  made  an  additional  provision
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 of  Rs.  40  crores  over  and  above  the
 existing  outlay,  Here  again,  typical
 of  the  Finance  Ministry’s  thinking,  he
 has  said:

 “Such  supplementary  assistance
 should  be  directed  towards  provi-
 sion  of  drinking  water  facilities  in
 problem  villages  to  be  identified
 with  reference  to  objective  crite-
 ria.”

 He  has  conveniently  forgotten  here
 that  his  party’s  manifesto  has  _  stated
 on  page  l2  that  there  are  as  many
 as  1,16,000  villages  which  do  not  have
 even  the  most  elementary  facilities
 for  drinking  water.  Are  these  villages
 not  identified?  What  further  jidenti-
 fication  is  needed?  Has  he  taken  any
 steps  for  the  evolution  of  a  national
 water  policy,  which  has  been  promi-
 sed  in  the  manifesto?

 While  on  the  subject  of  National
 Water  Policy,  I  would  like  to  draw
 attention  to  two  aspects  which  re-
 quire  to  be  tackleq  forthwith,  if  we
 wish  to  assure  to  the  people  water  for
 agricultural  development  in  chronical-
 ly  drought-affected  areas,  and  also  to
 promote  employment.

 First,  I  would  take  up  the  question
 of  utilising  the  water  which  is  going
 waste,  1,000  TMC  of  water,  flowing
 through  Kerala  into  the  seas.  The

 Irrigation  Commission  has  considered
 this  matter  and  had  come  to  the  con-
 clusion  that  steps  should  be  taken  tc

 study  this  suggestion  and  formulate
 soung  schemes  for  the  utilisation  of
 this  water  by  diverting  them  to  Tamil
 Nadu  particularly  to  those  areaS  on
 the  other  side  of  the  Western  Ghats,
 I  had  taken  this  up  with  the  Prime
 Minister  of  India,  Shri  Morarji  Desai,
 and  he  was  kind  enough  to  indicate

 that  the  Central  Government  will
 render  all  help  in  providing  the  much-
 needed  water  for  the  drought-hit
 areas  of  Tamil  Nadu.  It  appears  that
 a  committee  composed  of  the  repre-
 sentative  of  Tamil  Nadu.  Kerala  and
 Karnataka  wag  appointed  to  study  this
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 matteg  But  the  Government  of  Kerala
 has  not  so  far  given  it,  concurrence  to
 the  terms  of  reference  of  this  Com-
 mittee.  I  would,  therefore,  request
 the  Government  to  persuade  the
 Kerala  Government  to  concur  in  the
 terms  of  reference  proposed  by  the
 Government  of  India  so  that  the  Com-
 mittee  can  start  work  and  formulate
 a  time-bound  programme  for  the
 purpose.

 Secondly,  suggestions  have  been
 made  from  year  to  year  over  the
 last  three  or  four  decades  that  efforts
 should  be  made  to  link  Ganga  with
 Cauveri.  Even  experts  in  the  field
 if  irrigation  and  water  transport  had
 held  that  such  a  scheme.  when  fully
 implemented,  would  enerate  employ-
 ment  opportunities  in  the  sphere  of
 water  transport,  agricultural  produc-
 tion  etc.  Besides,  bv  linking  these
 two  rivers,  we  will  have  an  integra-
 ted.  fully  integrated,  river  develop-
 ment  programme,  which  can  solve  the
 problem  of  drought  in  some  areas  and,
 at  the  same  time,  provide  succour  to
 millions  of  people  who  suffer  every
 year  from  the  scourage  of  floods,  I
 would  suggest  to  the  Fimance  Minis-
 ter,  the  Minister  of  Irrigation  and
 Agriculture  and  the  Prime  Minister
 to  bestow  their  attention  on  this  long
 felt  need  of  the  people  of  India  and
 provide  the  necessary  funds—let  us
 at  least  make  a  beginning—for  a
 scheme  for  linking  these  two  great
 rivers  of  India,

 We  are  aware  of  the  manner  in
 which  legitimate  taxes  due  to  the  na-
 tion  were  not  accruing  to  it  by  the
 fictional  creation  of  charitable  trusts
 by  industrial  houses.  It  was  only  with
 a  view  to  plug  this  loophole  that  the
 income-tax  law  was  amended  some
 years  ago  to  make  jt  obligatory  on
 the  part  of  these  trusts  to  invest  their
 funds  in  cretain  forms  and  modes  spe-
 cifled  within  a  time  limit.  By  extend-
 ing  this  time  limit  to  Ist  August,  1981,
 the  Finance  Ministere  hag  given  all
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 these  trusts  a  fresh  lease  of  life  dur-
 ing  which  they  would  evade  taxes  and
 indulge  in  the  same  old  activities  pre-
 judicial  to  the  economic  interests  of
 the  country,  This  proposal  should  be
 given  up.

 Hi,  party's  manifesto  has  laid  great
 emphasis,  rightly  no  doubt,  on  pro-
 duction  of  wage  goods  for  mass  con-
 sumption.  Can  the  Finance  Minister
 point  out  jn  his  proposals  the  chapter
 which  gives  a  fillip  to  the  production
 of  wage  goods?

 What  is  the  achievement  of  the  Fin-
 ance  Minister  on  the  price  front?
 Have  the  prices  come  down?

 Finally,  why  has  not  the  Finance
 Minister  taken  steps  to  fill  the  gap
 created  by  deficit  financing?  The  rea-
 son  is  that  the  so-called  deficit  is  a

 myth  which  js  used  as  a  ploy  every
 year  by  successive  Finance  Ministers
 to  mulct  the  people  by  aditional  tax-
 ation  to  cover  this  so-called  deficit
 which  grows  from  year  tp  year.  The
 Finance  Minister  could  have  _  easily
 covered  this  deficit  also  by  resort  to
 additional  taxation  and  made  the
 Budget  a  fully  balanced  one.  Why
 has  he  not  done  so?  The  reason  is
 not  far  to  seek,  By  not  resorting  to
 additional  taxation  from  year  to  year
 the  people  of  the  country  would  be
 spared  the  misery  of  living  below  the

 poverty  line.  But,  in  spite  of  its
 pronouncements  from  every  platform,
 the  Janata  Partv  does  not  believe  in
 banishing  poverty  from  this  country.
 May  be  there  are  a  few  people  like
 Shrj  Chandra  Shekhar,  Babu  Jagjivan
 Ram,  Shri  Bahuguna  and  Shri  Dharia
 who  are  dedicated  and  who  wish  to
 stand  hy  the  nromises  that  the  party
 has  made  to  the  people,  but  they  are
 in  a  minority.  If  they  were  in  a  ma-
 jority  neither  would  the  Finance
 Minister  have  brought  such  proposals
 as  he  has  done,  nor  would  they  have
 been  iuctified  by  their  leader  out-
 side  this  august  House,  as  has  been
 done,

 :
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 थी  श्रजभूषण  तिवारी  (खलीलाबाद)  :

 उपाध्यक्ष  महोदय,  पहले  मैं  वित्त  मंत्री  को

 बधाई  देना  चाहूंगा  कि  उन्होंने  इतनी  विपरीत

 स्थिति  में  एक  संतुलित  बजट  पेश  किया

 है।  यह  सचाई  छिपी  नहीं  है  कि  कांग्रेस

 के  रेजीम  में  किस  प्रकार  से  देश  के  साधनों

 का  दुरुपयोग  किया  गया  शौर  एक  ऐसी

 अर्थ-रचना  की  गई,  जिस  से  भोग  श्रौर  ऐयीशी

 का  वातावरण  बना।  उसी  का  यह  नतीजा

 है  कि  यहां  के  श्राम  श्रादमी  की  ग्रामदनी

 लगातार  कम  हुई  है  श्रौर  हमारी  समस्याओं

 में  स ेकिसी  का  भी  समाधान  नहीं  हो  पाया

 है  |  किसी  भी  सत्ता  की  योजना  या  उस  की

 नीतियों  की  जो  कसौटी  होगी  वह  केवल

 बडी  बड़ी  योजनाएं  श्रौर  बड़े  बड़े  कारखाने

 नहीं  हो  सकते,  जो  साधारण  ब्रादमी  है,

 उस  की  स्थिति  में  क्‍या  परिवत्तंन  श्राया,

 उस  की  भ्राथिक  हालत  को  कितना  सुधारा
 गया,  यह  कसौटी  उस  की  ह  भ्रा  करती  है ग्रौर

 झाज  यह  बात  सब  के  सामते  है।  बड़े  बड़े

 ग्रथ॑-शास्त्री  और  तमाम  लोग  इस  बात  को

 स्वीकार  करते  हैं  कि  भ्रपने  देश  में  60  प्रतिशत

 से  ज्यादा  लोग  श्राज  गरीबी  की  सीमा  रेखा

 के  नीच  हैं।  यह  भी  बात  शाई  कि  जो  खेतिहर

 ग्राबादी  है  और  जो  शहरी  श्रावादी  है,  इन

 के  बीच  ग्राथिक  विषमता  बढ़ी  है।  खतिहर
 श्ाबादी  के  लोगों  की  श्राथिक  झामदनी  में

 भो  लगातार  गिरावट  आई  है।  भ्राज  ऐसे

 तमाम  लोग  हैं  जिन  को  दो  वक्‍त  भोजन

 नहीं  मिल  पाता,  ऐसे  तमाम  लोग  हैं  जो

 बेरोजगारी  की  भट॒ठी  में  लगातार  झुलसते

 रहे  हैं  श्रौर  ऐसे  भी  तमाम  इलाके  ग्रपने  देश

 में  हैं  जहां  पर  आजादी  की  कोई  रोशनी

 झाज  तक  दिखाई  नहीं  पड़ती।  ये  तमाम

 बातें  हैं  जिन  के  संदर्भ  में  हम  अपने  देश  की

 आझाथि  क  संरचना  पर  विचार  करेंगे।  कांग्रेसी

 सदस्यों  ने  अपने  मंह  मियां  मिट्ठू  बनने  की

 कोशिश  की।  उ  होने  कहा  कि  हम  ने  जो

 पिछले  तीस  1... ६४  में  श्रथं-रचन।  को  एक  श्राधार

 दिया  है,  विरासत  में  जो  चीजें  छोड़ी  हैं
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 उसी  का  नतीजा  है  कि  जनता  पार्टी  की

 सरकार  अपना  यह  बजट  पेश  कर  रही  है

 शौर  हमारी  जो  कामयावी  है  उस  को  नज़र-

 भ्न्‍्दाज़  नहीं  किया  जा  सकता।  पिछले  तीस

 वर्षों  में  कितने  साध  इस्तेमाल  किए,  कितने

 टैक्‍स  हमारे  ऊपर  लगाए,  कितना  बाहर  के

 देशों  से  कर्जा  लिया,  यहां  तक  कि  श्राज  केवल

 हमीं  कजंदार  नहीं  हैं  वल्कि  हमारी  ग्लौलाद

 शरार  झा लाद  के  बाद  भी  जो  आने  वाली

 श्रौलाद  है  उस  पर  भी  कर्ज़ा  लाद  दिया

 और  उसी  के  साथ  साथ  अ्समानता  कितनी

 बढ़ी  ?  आज  कोई  भी  सवाल  ऐसा  नहीं

 हैं  चा;  वह  खेती  का  हो,  चाह  उद्योग  धन्धों  का

 हो,  चाहे  शिक्षा  का  हो,  चाहे  सिंचाई  का  हो,

 कोई  भी  सवाल  हम  सुलझा  नहीं  पाए?

 केवल  बड़ी  बड़ी  योजनाग्रों,  बड़े  बड़े  भवनों

 शौर  बड़ी  बड़ी  कागजी  बातों  की  जमात

 जमी  ।

 जनता  पार्टी  के  इस  बजट  में  एक  प्रयास

 किया  है  प्राथमिकताओं  में  परिवर्तन  करने

 का।  मैं  उत्तर  प्रदेश  के  बस्ती  जिले  से  चुन
 कर  आया  हूं  :  इस  बार  जो  लोक  सभा  का

 चुनाव  हुआ  उस  चनाव  में  पूर्वी  अंचल  के

 इलाकों  से  और  मध्य  प्रदेश  से  कांग्रेस  पार्टी

 का  पूरा  पूरा  सफाया  हुआ  इस  के  पीछे

 कारण  क्‍या  है  इस  पर  विचार  करना  पड़ेगा

 क्योंकि  यही  वे  विद्रोही  इलाके  हैं  जो  अंग्रेज़ी

 राज  के  जमाने  में  भी  लड़,  संघर्ष  किए  और

 फलस्वरूप  उस  के  कोप  के  भाजन  बने।

 इसी  कारण  उस  जमाने  में  इस  क्षेत्र  की  जनता

 को  मजबूर,  कमजोर,  गरीव  और  दरिद्ध
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 रखने  की  साजिश  की  गई।  उसी  नीति  का

 यह  परिणाम  रहा  जो  वहां  की  झ्राज  स्थिति

 है।  आजादी  के  बाद  हमें  श्ाशा  बंधी  थो

 कि  कांग्रेस  पार्टी  की  सरकार  जो  देश  में  आई

 हैं  वह  अपनी  नीतियों  के  ग्राधार  पर  ऐसी
 व्यवस्था  को  ज-म  देगी  और  एसी  योजनाएं

 चलाएगी  जिससे  जो  ये  पिछड़  हुए  वो

 इलाके  हैं  इन  की  समस्याओं  का  समाधान

 होगा  t  लेकिन  तीस  वर्षों  तक  वह  क्रम  उसो

 प्रकार  चलता  रहा।  आज  भी  शाप  बड़  बड़े

 शहरों  में  चले  जाइए  तो  हमारे  पूर्वी  इलाके

 के  लोग  वहां  कुली  का  काम  करने  वाले  या

 प्लेट  साफ  करने  वाले  मिल  जाएंगे।  हमारे
 गांव  आज  निरंतर  उजाड़  होते  जा  रहे  हैं।

 वहां  के  जो  भी  उद्योग  धन्धे  हैं,  जो  कुटीर
 उद्योग  हैं  वे  मुतबाय  अवस्था  पर  भरा  गए

 हैं।  प्राखिरी  मांस  वे  ले  रहे  हैं  और  वहां  की

 खेतों  भी  #रन्‍तर  चौपट  होती  जा  रही  है।

 बेरोजगारों  की  तादाद  निरन्तर  बढ़ती  जा

 रही  है।

 यही  कारण  था  कि  वहां  के  लोगों  में

 एक  आक्रोश  था,  असंतोष  था  और  उसी  ने

 एक  आन्दोलन  के  रूप  में  जम  लिया।  उसी

 ग्रान्दोलन  और  असंतोष  का  परिणाम  यह

 हुआ  कि  इस  बार  कांग्रे  पार्टी  का  बिलकुल
 सफाया  हो  गया।  कोई  नाम  लेने  वाला  नहीं

 रह  गया।

 श्री  जनेब्वर  मिश्र  (इलाडाबाद)  :  रहा
 न  कुल  कोउ  रावनहारा।

 शनी  ब्रजभूषण  तिवारी  :  कोई  रोने  वाला

 नहीं  रहा  I

 इसलिए  ग्राज  जनता  पार्टी  की  सरकार

 के  सामने  भी  यह  समस्या  हैभौर  इस  के  नेताओं

 के  सामने  भी  है।  इसीलिए  इस  बजट  में
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 उन्होंने  प्रयास  किया  है  यद्यपि  मैं  यह  स्वीकार

 करता  हूं  कि  प्रयास  पूरे  तरीके  से  नहीं  हो
 पाया  क्‍योंकि  हमारी  सीमाएं  शौर  हमारी
 परेशानियां  हैं।  मगर  उस  के  बावजूद  उस

 की  शुरुआत  के  तौर  पर  एक  तो  रक्षा  बजट

 में  हम  ने  कटौती  की।  यह  पहली  बार  हुआ
 है  क्‍यों  कि  भ्रब  तक  तो  हम  रक्षा  की  मद

 में  ज्यादा  व्यय  करते  रहे,  मगर  जनता  सरकार

 ने  रक्षा  के  मद  में  कटौती  कर  इस  बात  को

 प्रमाणित  कर  दिया  कि  हम  युद्ध-पिपासु  नहीं

 हैं  प्रौर  उसी  के  साथ  साथ  हम  बुजदिल  भी

 नहीं  हैं।  हथियारों  की  होड़  जो  दुनिया  में

 लगी  हुई  है,  जिस  पर  खरबों  रुपये  खच  हो

 रहे  हैं  इस  बात  की  निरन्तर  मांग  होनी  चाहिए
 रिक  यह  होड़  कम  की  जाय  I

 श्री  एम०  रामगोपाल  रेड्ड्री  (निजामा-

 बाद)  :  कम  कर  के  पाकिस्तान  के  साथ

 हार  जाना  चाहिए।

 श्री  ब्रजभूषण  तिवारी  :  श्राप  ने  चीन

 के  साथ  क्या  किया,  पाकिस्तान  के  साथ

 क्या  किया ?  ब  ग्रपनी  करनी  का  बखान

 हम  से  मत  सुनिए  t

 MR.  DEPUTY-SPEAKER:  It  is  not
 the  practice  to  interrupt  a  maiden
 speech.

 श्रो  ग्रजभूषण  तिवारी  :  मैं  श्राप  से  यह
 अर्ज़  करना  चाहता  हूं  कि  हथियारों  की  होड़
 को  समाप्त  करें  |  गरीबी  की  समस्या,  मान्य-

 वर,  केवल  हिन्दुस्तान  की  समस्या  नहीं  है,

 पूरी  दुनिया  की  समस्‍या  है,  इस  लिए  भारत

 सरकार  को  इस  में  पहल  करनी  चाहिए  थी

 कि  हम  गरीबी  के  प्रश्न  को  लेना  चाहते  हैं।

 दुनिया  के  दो-तिहाई,  एशियाई  श्र  श्रफ़रीकी

 देशों  की  जनता  निरन्तर  गुलामी  का  शिकार

 रही  है,  साम्राज्यवाद  का  शिकार  रही  है,
 उन  की  समस्याओं  का  समाधान  का  कोई

 रास्ता  निकालना  चाहिए।  हमारी  जनता

 पार्टी  की  सरकार  ने  इस  दिशा  में  पहल  की
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 है  झौर  फलस्वरूप  रक्षा  बजट  में  कमी  की

 है।  लेकिन  इस  का  यह  मतलब  नहीं  है  कि

 जो  हमारा  संकल्प  है,  वायदा  है,  दायित्व

 है  भ्रपने  देश  की  रक्षा  का,  हम  उस  से  श्लग

 हो  रहे  हैं,  उस  से  पीछे  हट  रहे  हैं।  हम  अपनी

 ज़िम्मेदारियों  के  प्रति  सचेत  हैं  ।  हमारे
 प्रधान  मंत्री  और  रक्षा  मंत्री  ने  बार-बार

 इस  बात  की  घोषणा  की  है  कि  हम  श्रपने

 देश  की  रक्षा  के  लिये  हमेशा  तैयार  रहेंगे
 श्रौर  उस  के  लिये  हम  किसी  भी  चुनौती  का

 मुकाबला  करने  को  तैयार  हैं।  लेकिन  इस

 के  साथ-साथ  हमारी  नीति  झगड़ा  करने

 की  नीति  नहीं  हैं,  हमारी  नीति  शीत-युद्ध
 प्रारम्भ  करने  की  नहीं  है,  किसी  गुट  के

 साथ  मिल  कर  झूठी  बातों  में  फंस  कर  अपने

 देश  के  साधनों  का  दुरूपयोग  करने  की  नहीं

 है  i  हमारी  नीति  दुनिया  के  लोगों  के  साथ

 मैत्नी  स्थापित  करने  की,  सौहादें  श्नौर  सहयोग
 की  भावना  स्थापित  करने  की  है  और  यह  बात

 इस  बजट  में  है।

 एक  बात  इस  बजट  से  स्पष्ट  जाहिर

 होती  है  कि  हमारे  सरकारी  खर्चे  निरन्तर  बढ़

 रहे  हैं,  विशेषकर  ऐसे  खर्चे  जो  अ्ननोत्पादक

 हैं।  मुद्रा  स्फीति  का  प्रश्न  हमारे  सामने  है,
 चीज़ों  के  दाम  बढ़ने  का  प्रश्न  है  और  जो

 समानान्‍्तर  ग्रथ्थ-व्यवस्था  काले-धन  की  हमारे
 देश  में  चल  रही  है,  उस  को  समाप्त  करने

 का  प्रश्न  है।  इन  सब  का  कारण  क्‍या  है  ?

 टैक्स  हमारे  ऊपर  लगातार  बढ़ते  जा  रहे  हैं,

 हमारी  आधिक  स्थिति  लगातार  गिरती  जा

 रही  है,  जो  पैसा  देश  का  उत्पादन  बढ़ाने

 में  खच  होना  चाहिये,  जो  पैसा  देश  की  दौलत

 बढ़ाने  में  खर्च  होता  चाहिये,  वह  उन  कामों

 पर  खर्च  न  हो  कर  झूठी  शानोशौकत  पर

 खर्च  हो  रहा  है।  भ्राज  जब  हम  गांधी  जी

 का  नाम  लेते  हैं  तो  गांधी  जी  हमेशा  सादगी

 के  प्रतीक  थे  शौर  कांग्रेस  पार्टी  की  सरकार

 को  भी  सादगी  बरतनी  चाहिये  थी,  लेकिन

 उस  का  छोटे-से-छोटा  मंत्री  भी  इतनी  शानो-
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 शौक़त  शौर
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 से  रहता  था,  जैसे  किसी.

 नवाब  या  राजा  का  बेटा  हो।

 मेरे  जिले  में  इसी  संकटकालीन  स्थिति

 के  दौरान,  जब  हम  लोग  जेलों  में  थे,  श्री

 संजय  गांधी  दौरे  पर  गये  थे।  वहां  के  अ्रधि-

 कारियों  ने  मुझे  जेल  से  छूटने  के बाद  बतलाया

 कि  उत्तर  प्रदेश  की  सरकार  की  तरफ़  से  उन

 को  निर्देश  दिया  गया  था  कि  उन  के  लिये

 4  किस्म  के  भोजन  की  व्यवस्था  की  जाये,

 4  किस्म  का  पकवान  बनाया  जाये  |  यह
 किस  का  पैसा  था  ?  हमारा  और  श्राप  का  पैसा

 था  जो  टैक्स  के  नाम  पर  हमसे  वसूल  किया

 जाता  था,  जिस  के  लिये  बह  श्ाशा  की  जाती

 थी  कि  उस  का  इस्तेमाल  हमारे  विकास

 कार्यों  पर  होगा,  सड़कें  बनाने  पर  होगा,

 सिंचाई  के  साधनों  को  मुहैया  करने  पर

 होगा,  कुटीर  उद्योग-धन्धों  के  खोलने  पर  होगा
 आर  हमारी  श्राथिक  स्थिति  सुधारने  पर  होगा  ।

 हमारा  बस्ती  ज़िला  इतना  पिछड़ा  ह्
 जिला  है,  जहां  आमदनी  की  श्रौसत  केवल

 60  रुपये  सालाना  है,  वहां  के  लोगों  को  दो

 वक्‍त  भोजन  भी  नसीब  नहीं  होता  है  1  हमारे

 यहां  एक  'सिकड़ी'  मछली  होती  हैं,  जिस

 को  सुखाया  जाता  है,  सूखने  के  बाद  नमक

 मिला  कर  उस  को  पीसा  जाता  है  और  चूर्ण
 बना  कर  रोटी  के  साथ  खाया  जाता  है।

 वहां  पर  बाढ़  की  समस्या  है,  सूख  की  समस्या

 है,  बेरोजगारी  और  मंहगाई  की  समस्या  है।
 उद्योगों  के  नाम  पर  मुश्किल  से  साढ़े-चार

 बीमार  चीनी  की  मिलें  हैं।  ऐसी  जगह  पर

 राजकुमार  जांये  और  4  किस्म  का  भोजन

 बनाने  का  इन्तज़्ाम  सरकार  की  तरफ़  से

 हो--यह  एक  मिसाल  है  जो  मैंने  पेश  की

 है

 तमाम  अभ्र्थ-शास्त्रियों  श्रौर  बड़े-बड़े

 विशेषज्ञों  की  राय  है  कि  हमें  अपने  देश  में

 सादगी  का  वातावरण  बनाना  होगा  ।  हमको

 जनता  से  कहना  होगा  कि  देश  की  ग्राथिक
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 स्थिति  को  सुधारने  के  लिये,  देश  की  तरक्की

 के  लिये  आप  को  त्याग  करना  चाहिये।
 लेकिन  हमारे  कहने  का  तब  तक  कोई  असर

 नहीं  होगा,  जब  तक  हम  प्रधान  मंत्री  की

 हैसियत  से  अपने  ऊपर  40-50  हजार
 रुपये  रोज़  खर्च  करें।  लाख,  दों  लाख  और

 चार  लाख  रुपया  खर्च  करें  और  40,  45

 लाख  रुपया  केवल  वायुयान  में  घूमने  में

 खच  करें  ओर  देश  की  जनता  से  यह  कहें
 कि  तुम  बचत  करो  इस  तरह  की  नसीहत
 का  कुछ  मतलब  नहीं  होता  और  इस  का

 कोई  प्रभाव  नहीं  पड़ता।  जनता  पार्टी  की

 सरकार  ने  इस  में  पहल  को  है  और  सरकारी

 व्यय  में  कटोती  की  है।  केवल  बजट  में  ही

 ऐसी  बात  रख  दी  है,  ऐसी  बात  नहीं  है।

 हमारे  देश  के  श्न्दर  भी  ऐसा  वातावरण

 बना  है।  पहले  जब  प्रधान  मंत्री  किसी  जगह
 जाती  थीं,  तो  लोगों  को  ऐसा  मालम  होता
 था  जैसे  कि  कोई  शहंनशाह  ्रा  रहा  हो।

 पुलिस  के  रंगरूटों  द्वारा  उन  को  सलामी

 दी  जाती  थी  झोर  तमाम  तरह  की  व्यवस्थाएं

 बहुत  पहले  से  ही  होने  लगती  थीं।  वे  तब

 तमाम  खत्म  कर  दी  गई  हैं।  अबकि  वार

 जो  हमारे  प्रधान  मंत्री  जी  चुनावों  के  सिल-

 सिले  में  गये,  तो  इस  तरह  की  कोई  चीज़

 नहीं  थी  ।  पहले  तो  एक-एक  हफ़्ते  पहले
 से  कवायद  शुरू  हो  जाती  थी  और  मंत्र  पर

 जूता  फक  कर  देखा  जाता  था  कि  वह  मंच

 तक  पहुंचता  है  या  नहीं,  ताकि  वह  प्रधान

 मंत्री  जी  को  या  किसी  न्य  मंत्री  को  न

 लगे  ।  पूरा  कार्यक्रम  बनाया  जाता  था  और

 वहां  पर  इस  तरह  का  एक  वातावरण  बनाया

 जाता  था  कि  कोई  बहुत  बड़ी  क्षीज़  होने

 वाली  है  शहंशाह  की  झगवानी  के  लिए

 हजारों  लोग  रहते  थ  श्रौर  लाखों  रुपया  खर्च

 होता  था।  पानी  की  तरह  पेसा  उहाया  जाता

 'शां।  अब  श्राप  समझ  सकते  हैं  कि  जहां  पर

 सब  से  बड़ी  समस्या  पूंजी  निर्माण  की  हो,

 जहाँ  सबे  से  बंडी  समस्या  श्रपती  तमाम
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 योजनाझों  को  लागू  करने  की  हो,  जहां  सबसे

 बड़ी  समस्या  सामान्य  जनता  की  प्रामदनी

 बढ़ाने  की  हो,  वहां  पर  इतना  रुपया  भ्ननोत्पा-

 दक  मदों  पर  खर्च  कर  दिया  जाए  तो  वहां
 की  हालत  क्या  होगी।

 इसके  साथ-साथ  उद्योगों  के  मामले

 पर  भी  बजट  में  जोर  दिया  गया  है।  इस

 के  बाद  में  यह  कहना  चाहता  हूं  कि  जब  तक

 कुटीर  उद्योगों  की  हालत  को  नहीं  सुधारा

 जाएगा,  तब  तक  लोगों  की  हालत  अच्छी

 नहीं  होगी।  केवल  बड़ी-बडी  योजनाएं  बना

 कर  श्रौर  उद्योगीकरण  कर  के  लोगों  की

 बेकारी  शौर  उन  की  समस्याओं  को  नहीं

 सुलझा  सकते  हैं।  ग्राप  बिहार  को  हो  देखें  |

 बिहार  में  सब  से  ज्यादा  कारखाने  हैं,  बड़े

 बड़े  कारखाने  हैं  और  पब्लिक  सेक्टर  के

 कारखाने  हैं,  मगर  वहां  पर  श्राप  सर्वे-

 क्षण  करें  तो  मालूम  होगा  कि  वहां  की  आम

 जनता  की  हालत  में  कोई  सुधार  नहीं  है

 और  उन  की  झाथिक  हालत  बहुत  खराब

 है।  इसलिए  केवल  बड़े  कारखाने  लगा  देने

 से  लोगों  की  माली  हालत  में  सुधार  नहीं  हो

 सकेगा  ।  मेरा  एसा  खयाल  है  कि  छोट-छोटे

 उद्योग  लगाएं  जाएं  और  क्रषि  पर  आधारित

 उद्योग  स्थापित  हों  |  उन  में  ऑ्रभी  भी  लोगों

 को  रोजगार  देने  की  बड़ी  क्षमता  है।  ग्रगर

 ऐसा  होगा  तो  लोगों  की  कम  से  कम  खाने

 की  समस्या  सुलझ  सकती  है।  बजट  में  भी

 इस  बात  पर  जोर  दिया  गया  है,  यह  खुशी
 की  बात  है।

 इस  के  साथ-साथ  मैं  एक  बात  जरूर

 कहना  चाहूंगा  कि  गरीब  जनता  के  ऊपर  जो

 थोड़ा  बोझ  डाला  गया  हैं,  उस  को  कम  करता

 चाहिए  मैं  श्रपने  वित्त  मंत्री  जी  को  यह  सलाह

 दूंगा  कि  जहां  उन्होंने  एक  श्रच्छा  बजट  लाने

 का  प्रयास  किया  है,  वहां  पर  गरीब  जनता

 पर  बोझ  कम  करने  के  लिए  छोटी  प्रौर

 बड़ी  आ्रामदनी  के  फर्क  को  घटाना  चाहिए

 और  खर्चे  पर  रोक  लगाभी  चाहिए  और
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 जो  बेकार  के  खर्चें  हैं  उत  को  कम  करना

 चाहिए।  मैं  यह  भी  कहना  चाहूंगा  कि  यह
 जो  सारा  फिजूल  खर्चा  काट  कर  और  कुल
 बजट  में  श्रापने  जो  खर्चे  पर  कमी  की  है
 झौर  उससे  जो  पैसा  श्राप  के  पास  आया  है,
 उस  पैसे  को.  श्राप  को  खर्च  करना  चाहिए
 श्रौर  सम्पूर्ण  शिक्षा  की  योजना  देश  में  चले।

 यह  बड़ी  खुशी  की  बात  है  कि  श्राज

 जनतंत्रीय  मूल्यों  की  रक्षा  के  लिए  हमारी
 सरकार  श्रागे  बढ़  रही  है  श्रौर  सचमुच  में

 बड़ी  ईमानदारी  से  उसने  श्रागे  बढ़ने  का

 प्रयत्न  किया  है।

 इसके  अलावा  मैं  यह  चाहूंगा  कि  सम्पूर्ण
 सिचाई  की  योजना  को  लागू  करना  चाहिए
 श्रौर  एक-एक  इंच  भूमि  को  पानी  देने  की

 व्यवस्था  होनी  चाहिए।  इसके  लिए  आप

 को  समयबद्ध  कार्यक्रम  बनाना  चाहिए।

 वह  चाहे  आप  7  वर्ष  का  रखें  या  0  वर्ष

 का  रखे  लेकिन  एक-एक  इंच  भूमि  को  आप

 पानी  दें  क्योंकि  यह  एक  विकट  समस्या  है।
 अगर  श्राप  पानी  की  व्यवस्था  कर  देते  हैं
 तो  इससे  खेती  को  बहुत  बढ़ावा  मिलेगा।

 मेरा  सुझाव  यही  है  कि  सिंचाई  को  श्रापको

 उच्च  प्राथमिकता  देनी  चाहिए।

 इस  के  बाद  मैं  यह  कहना  चाहता  हूं
 कि  आज  सब  से  बड़ी  सम  या  सम्पूर्ण  रोजगार

 की  हैं।  आज  देश  के  नौजवानों  ने  राजनीति

 के  मैदान  में  कद  कर  जनता  पार्टी  को  विजय

 दिलाई  है  श्रौर  उस  को  जिताने  का  श्रेय

 उन्हीं  को  ज्यादा  जाता  है।  ब॑  देश  में  श्रामूल-

 चूल  परिवत्त  न  चाहते  थे  ।  इसलिए  वे  राजनीति

 में  कूदे  is उन  की  भी  समस्याएं  हैं  श्रौर  उनको

 हल  करना  जनता  सरकार  का  धर्म  है।

 ऐसे  नौजवान  जो  पढ़े-लिखें  हैं  या  श्रढ-पढ़े

 लिख  हैं,  जो  गांवों  ओर  कस्बों  में  पड़े  हुए

 हैं,  वे  बिल्कुल  निराश  होते  जा  रहे  हैं  क्योंकि

 बढ़ने  के  बाद  उन  को  रोजगार  नहीं  मिलता

 है।  पे  लिए  भी  रोजगार  की  व्यवस्था
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 होनी  चाहिए।  इसलिए  हमें  ऐसे  कार्यक्रम,

 ऐसी  योजनाएं  चलानी  पड़ेगी  तब  जाकर  हम
 अपने  देश  की  प्रर्थव्यवस्था  को  सुदृढ़  कर

 पायेंगे  ।  इसलिए  मैं  श्रपने  वित्त  मंत्री  जी  से

 कहूंगा  कि  हमें  ऑ्पने  देश  में  सम्पूर्ण  शिक्षा,

 सम्पूर्ण  तिचाई  शौर  सम्पूर्ण  रोजगार  की

 ल्रितेणी  की  धारा  को  प्रवाहित  करना  पड़ेगा
 अगर  हम  अपने  देश  की  हालत  को  उठाना

 चाहते  हैं,  यहां  के  लोगों  के  जीवन  को  समृद्ध
 करना  चाहते  हैं।

 इन  शब्दों  के  साथ  मैं  इस  बजट  का  समर्थन

 करता  हूं

 श्रीमती  कमल।  बहुगुणा  (कूलपुर)  :

 मैं  इस  बजट  का  जो  हमारे  वित्त  मंत्री  जी  ने

 प्रस्तुत  किया  है,  स्वागत  करती  हूं।  इसमें

 हम  एग्रीकल्चर  इकोनीमी  की  तरफ़  जा

 रहे  हैं।  जाहिर  है  कि  अपना  मुल्क  एक

 एग्रीकल्चरन  मुल्क  है,  कृषि  प्रधान  देश  है।

 इसलिए  ज़रूरी  है  कि  जब  भी  बजट  बने

 तो  इस  चीज्ञ  को  ध्यान  में  रख  कर  ही  बने  ।

 इस  बजट  में  प्रोडक्शन  की  तरफ़  बहुत
 जोर  दिया  गया  है।  जब  हम  प्रोडक्शन

 की  बात  करते  हैं  तो  हमें  किसानों  की  हालत

 ब्रौर  उनकी  दिकक्‍कतां  की  तरफ़  भी  देखना

 होगा।  इस  बजट  से  किसानों  को  एक

 तरह  से  कोई  राहत  नहीं  मिली  हैं।  जो

 चीजें  उनके  प्रोडक्शन  करने  के  काम  में

 श्राती  हैं  जैसे  मोबिल  ग्रायल  है,  फटिलाइजर

 है,  खेत  में  डालने  वाली  दवाइयां  हैं,  इनमें

 से  किसी  चीज्ञ  की  कीमत  में  अगर  कमी  न

 हो  शौर  हम  किसान  से  प्रोडक्शन  करने

 को  कहे  तो  उसके  लिए  यह  जरा  असंभव

 सा  मालूम  होता  है।  मैं  आशा  करती  हूं
 कि  वित्त  मंत्री  जी  इस  पर  गौर  करेंगे  और

 इन  चीज़ों  की  कीमतों  में  कमी  करेंगे  जिससे

 किसानों  को  राहत  मिल  सके।
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 [श्रीमती  कमला  बहुगुणा]

 इस  बजट  में  बहुत  भ्रच्छी  बात  कही
 यी  है  कि  हम  रूरल  इंडस्ट्रियलाइजेशन  को

 तरफ  जा  रहे  हैं।  भगर  हमें  मनएम्प्लाएमेंट
 को  वाकई  में  रोकना  है  तो  जो  बेकार  लोग

 ग्रामोण  अंचलों  से  शहरों  की  ओर  झा  रहे

 हैं  उनके  लिए  ऐसा  प्रयास  करना  होगा  कि

 उनका  शहरों  में  आना  रुके।  इसलिए  इस

 बजट  में  रूरल  इडस्ट्रियलाइजेशन  के  लिए

 जो  व्यवस्था  का  गयो  है  उससे  किसो  हद  तक

 अनएप्म्लाएमेंट  को  समस्या  को  संभाला

 जा  सकेगा  ।  जब  हम  रूरल  इंडस्ट्रियला  इजेशन
 की  बात  करते  है  तो  जाहिर  है  कि  हम  स्माल

 स्केल  :डस्ट्रीज़्  को  बढ़ावा  देने  जा  रहे हैं ।
 लेकिन  मुझे  इस  बारे  में  कुछ  शंका  होती  हैं  |

 झाज  हमारे  देश  में  पावर  की  क्‍या  दशा  है?  जो

 दशा  इस  वक्‍त  पावर  की  देश  में  है  क्या  उसमें

 हम  रूरल  इंडस्ट्रियलाइजेशन  के  काम  को

 पूरा  कर  सकेंगे?  इरींगेशन  के  लिए  हम

 पावर  की  पूरी  व्यवस्था  नहीं  कर  पाये  हैं  1

 24-24  घंटे  में  केबल  दो  घंटे  ट्यूबवेलों
 को  बिजलों  मिलती  है।  जब  हम  गांवों  को

 सिंचाई  हेतु  पावर  नहीं  दे  पा  रहे  हैं  तो  जाहिर

 है  .कि  हम  कैसे  इस  प्लान  को  पूरा  करेंगे।

 इसलिए  सबसे  पहले  मैं  अ्रपने  वित्त  मंत्री

 जी  से  कहना  चाहूंगी  वे  पावर  की  तरफ़  ध्यान

 दें।  अगर  उन्हें  अपने  सपनों  को  साकार  करना

 है  और  ग्रामीण  अंचलों  में  उद्योगों  का  विस्तार

 करना  है  तो  उन्हें  पावर  की  तरफ़  भी  ध्यान

 देना  पड़ेगा।  अभी  तक  पावर  के  लिए  हमारी
 निर्भरता  पानी  पर  रही  है।  पावर  के  लिए

 हमें  पानी  चाहिए  और  पानी  को  हम  पूरी

 तरह  कंट्रोल  नहीं  कर  सके  |  अंतर  अगर  हमें
 मे  प्रोग्राम  चलाने  है  और  छोटे-छोटे  कारखानों

 को  गांवों  में  हम  ले  जाता  चाहते
 हैं  तो  हमें

 पावर  के  लिए  भी  बहुत  कुछ  करना  होगा।

 इस  संदर्भ  में  कई  दफ़ा  यहां  बात  आई  है

 कि  हमारे  देश  में  कोयले  की  कर्मी  नहीं  है।

 हम  कोयले  से  चलने  वाले  छोटे-छोटे  थमल

 ध्लान्ट  बनायें  |  शगर  हम  ये  छोटे-छोटे  थमंल
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 स्टेशन  बना  सकेंगे  तभी  हम  गांबों  में  ये

 प्रोग्राम  चला  सकेंगे  प्रस्यथा  रूरल  इंडस्ट्रिय-
 लाइजेशन  मुश्किल  होगा।

 बजट  में  पब्लिक  सैक्टर  पर  ज्यादा

 जोर  नहीं  दिया  गया  हैं,  उसको  बहुत  ज्यादा

 प्रोत्साहन  देने  की  बात  नहीं  कही  गई  है  ।

 जब  हम  रूरल  इंडस्ट्रियलाइजेशन  करेंगे  तो

 हमें  मशीनों  की  ज़रूरत  पड़ेगी,  इक्विपमैंट

 की  जरूरत  पड़ेगी।  उस  सूरत  में  हम  बड़ी

 इंडस्ट्रीज  पर  और  केवल  प्राइवेट  बिजिनस-

 हाउसिस  पर  ही  निर्भर  करें  यह  बहुत  मुना-
 सिब  बात  नहीं  होगी।  हम  को  पब्लिक

 सैक्टर  को  प्रोत्साहन  देना  पड़ेगा।  कुछ  उस  में

 कमियां  हैं,  घाट  हुए  है,  मिसमैनेज  -ट  है  यह
 ठीक  है।  लेकिन  उनको  हमें  दुरुस्त  करना

 चाहिये।  अगर  घाटा  हो  गया  है  तो  जनता

 पार्टी  को  उसको  मम्भालना  पड़ेगा।  चूंकि
 घाटा  होता  है  इस  वास्ते  पब्लिक  सैक्टर  को

 प्रोत्साहन  देना  बन्द  कर  दिया  जाए,  उसको

 छोड़  दिया  जाए  यह  न  मुनासिब  बात  है  श्र

 न  ही  जनता  और  देश  के  इंटरेस्ट  की  बात

 है।

 बहुत  से  माननीय  सदस्यों  ने  बीडी  पर

 जो  कर  लगा  है  उसकी  चर्चा  को  है।  इससे

 साधारण  आदमी  पर  बहुत  चोट  लगी  है।

 बीड़ी  पर  जो  टैक्‍स  लगा  हैं  इसको  सिग्रेट

 लाबी  की  मैं  सफलता  मानती  हूं।  सिग्रेट

 लाबों  कई  वर्ष  से  कोशिश  कर  रही  थी  कि

 किसी  तरीके  से  बीडी  पर  टैक्स  बढ़  जाए
 ताकि  सिग्रेट  इंडस्ट्री  बढ़  सके  मैं  चाहती

 हैं  कि  बीड़ी  पर  टैक्‍स  बिल्कुल  हटा  दिया

 जाए।  यदि  आप  चाहते  हैं  कि  जनता  पार्टी

 की  पापुलैरिटी  घड़े  तो  यह  आपको  करना

 ही  होगा  ।

 जनता  पार्टी  से  शाम  जनता  ने,  मजदूरों

 ने,  सभी  ने  बहुत  गणाएं  लगा  रखी  हैं,  च्
 में  कोई  शक  नहीं  हैं।  तीस  साल  तक  जनता
 से  एक  पार्टी  के  ही  काम  को  देख”  है।  पिछले



 253  Genl.  Budget,

 दो  सालों  में  उस  पार्टी  से  कुछ  गलतियां  हुई
 झोर  उसका  नतीजा  यह  हुआ  कि  जनता  उस

 पार्टी  से अलग  हो  गई,  उखड़  गई  भौर  उखडने
 के  बाद  बहुत  श्राशाओं  के  साथ  उसने  जनता

 पार्टी  को  चुनो  हमें  जो  कुछ  करना  हैं  वह
 जनता  की  भलाई  के  लिए,  हर  वर्ग  की  भलाई
 के  लिए  करना  है,  मजदूरों  की  भलाई  के

 काम  करने  हैं।  जनता  ने  जो  हम  से  झ्राशाएं

 लगा  रखी  हैं  उनको  हमें  निराश  महीं  करना

 है  ।  इसके  लिए  आपको  हर  सम्भव  प्रयत्न  करना

 चाहिये  |  मजदूरों  के  सम्बन्ध  में  मैं  चाहती  हूं
 कि  वित्त  मंत्री  जी  जो  बोनस  की  कटौती  हुई
 हैं  उसको  हटा  कर  बोनस  को  फिर  से  ठीक

 करें  ।  हरिजनों  का  जो  मामला  हैं  उसको

 भी  देखें  ।  हरिजन  ही  सारे  प्रोडक्शन  की  बुनि-
 याद  हैं,  चाहे  कारबानों  में  चले  जाएं,  चाहे

 खेत  में,  वही  वर्ग  श्रापकों  काम  करता  हु्ना
 मिलेगा  |  उसको  राहत  देने  के  लिए  खास

 तौर  से  इस  बजट  में  कुछ  नहीं  किया  गया  है
 जिससे  हम  उसके  भरोसे  और  विश्वास  को

 जीत  सके।  हरिजनों  के  मामले  में,  माइनो-

 रिटीज़  के  मामले  में  और  औरतों  के  मामले

 में,  इन  तीनों  को  अगर  मिला  दिया  जाए

 तो  करीब  75  परसेंट  जनता  देश  की  यह  हो
 जाती  है,  खास  तौर  से  वैलफेयर  सकी म्ज़  बनाई
 जानी  चाहियें  शोर  उनको  सर्विसिस  में  स्थान

 मिले  इस  बात  का  विशेष  ध्यान  रखा  जाना

 चाहिये  ।

 आपने  डिफेंस  का  जो  बजट  था  उसमें

 कठौती  कर  दी  है  ।  यह  थोडा  कंट्रोवर्शल
 मामला  है।  मेरी  बिल्कुल  ओपिनियन  यह

 हैं  कि  डिफेंस  में  कोई  कटौती  नहीं  होनी

 चाहिये।  हम  पिछले  बारह  साल  में  तीन

 लड़ाइयां  लड़  चुके  हैं।  जिन  मुल्कों  से  हमारी

 लड़ाइयां  हुई  हैं  उन  सब  नें  भ्रयने  बजट  बढ़ाएं

 हैं,  उन्होंने  कोई  कटौती  नहीं  की  है  तो  कोई

 वजह  मालूम  नहों  देती  हैं  कि  हम  झपने  डिफेंस

 बजट  में  कटौती  करें।  उनके  तो  बजट  बढ़  रहे

 हैं।  कुछ  ऐसे  देश  हैं  जिनसे  हमारी  लड़ाई  हो
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 चुकी  है  भौर  जो  सारे  मुल्क  को  एक  फौज

 बना  देना  चाहते  हैं।  ऐसी  सूरत  में  हम  अपने

 यहां  डिफेंस  बजट  कम  कर  दें  यह  ठीक  नहीं

 है।  मैं  नहीं  कहती  हूं  कि  श्याप  डिफेंस  बजट

 बढ़ाएं  लेकिन  जो  कटौती  हुई  है  उत्तका  आप

 खत्म  करें।  डिफेंस  का  बजट  कम  स  कम

 उतना  रखना  चाहिये  जितना  पहले  था।

 यह  ठीक  है  कि  हमें  पीसफुल  नेशन  हैं,  हम

 पीसफुल  को-एमिजस्टेंस  में  विश्वास  करते

 हैं।  यह  विश्वास  हमारा  i962  में  भा  था,

 965  में  भो  था  पश्रौर  97]  में  भा  या।

 इस  नीति  के  बावजूद  हमें  3  लड़ाइयां  लड़नी

 पड़ीं  in हम  हमला  न  करें  यह  हमारे  बस  की

 बात  है।  लेकिन  झगर  हमारे  देश  पर  हमला

 हो,  तो  हमें  पूरी  तरह  तैयार  रहना  चाहिये
 इस  मामले  में  किसी  तरह  की  लापरबाही

 नहीं  बरती  जानो  चाहिये  t  डिफ़ेंस  का  बजट

 घटने  से  उन  मुल्कों  में  थोड़ा  हौसला  बढ़ा

 होगा  जरूर  जिन  से  हमारी  दोस्ती  नहीं  है
 श्र  साथ  ही  यहां  का  मोरेल  भी  डाउन

 हुआ  होगा  |  हम  श्लौर  बातों  में  कमी  कर

 सकते  हैं,  परेशानियां  उठा  सकते  हैं  लेकिन

 बौर्डर  को  अनसेफ  नहीं  कर  सकते  हैं
 तीनों  बौडेसे  पर  पिछले  5 साल  में  हम  युद्ध
 कर  चुके  हैं  इसलिये  हमारा  डिफ़ेंस  बजट  कम

 नहीं  होना  चाहिये

 5.00  hrs.

 wa  में  मैं  टीचसे  के  बारे  में  कहना

 चाहूंगी  ।  जिस  प्रकार  यू०जी०सी०  ने  यूनि-
 वर्सिटीज़  और  डिग्री  कालेजों  के  टीचस  के

 स्केल्स  ठीक  कर  दिये  हैं  लेकिन  प्राइमरी  और

 सेकेन्डरी  टीचस  की  नेशनल  प्लैंक  पर  उन  की

 समस्या  हल  नहीं  हुई  है  ।  इसलिये  यू  जी  ०सी  ०

 की  तरह  कोई  कमीशन  बैठा  कर  प्राइमरी

 और  सेकेन्डरी  टीचर्स  की  स्केल्स  भी  सारे

 देश  के  लिये  एक  सी  तय  कर  दें  तो  उस  से

 जनता  पार्टी  में  शिक्षक  वर्ग  का  विश्वास  पदा

 होगा  ।

 इन  शब्दों  के  साथ  मैं  धन्यवाद  देती  हूं
 कि  आ्राप  ने  मुझे  समय  दिया।
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 डा०  रामजी  सिह  (भागलपुर)  :  सभा-

 पति  महोदय,  बजट  के  सम्बन्ध  में  जो  बहस
 चल  रही  हैं  उस  का  प्राय:  श्न्त  हो  रहा  है
 और  हम  लोगों  ने  देखा  कि  इस  के  संबंध

 में  प्रतिपक्ष  के  मित्रों  ने  जो  आपत्तियां  उठायी

 हैं  उनका  जवाब  उन  को  आवश्यकता  से

 भ्रधिक  मिल  चुका  है  1  हमें  मालूम  है  कि  बजट

 के  सम्बन्ध  में  प्रतिपक्ष  के  मित्रों  के  साथ

 पूंजीपतियों  के  ग्रखबारों  ने  भी कछ  भालोचनायें

 की  हैं,  जैसे  'स्टेट्समेन'  ने  इसे  “स्टैंडस्टिल

 बजट”  कहा  है।  दूसरे  अखबारों  ने  भी  “मोर

 श्र  लैस  दी  सेम”  कहा  है।  इस  का  मतलब

 यह  है  कि  इस  बजट  में  कोई  नवीनता  नहीं

 है।  विरोधी  दल  के  लोग  जानते  हैं  कि  बजट

 मां  में  प्रस्तुत  होता  है  जब  कि  हम  लोग

 चुनाव  में  जीत  कर  यहां  आये  ,  इसलिये  कांग्रेस

 द्वारा  जो  बजट  बनाया  गया  था  उसी  के

 अनुसार  खर्चा  हुआ  और  तीन  महोने  का  "वोट

 आन  ऐकाउन्ट”  था।  इसलिये  कहने  में

 कोई  आपत्ति  नहीं  है  कि  इस  बजट  का  मूल
 आधार  कांग्रेस  का  वजट  है।  जो  कुछ  थोड़े

 समय  में  सुधार  किया  गया  उस  का  यश  भले

 ही  जनता  पार्टी  को  हो  सकता  है।  लेकिन

 इस  के  मूल  आधार  में  अगर  कोई  खराबी

 है  तो  उस  का  दोप  कांग्रेस  पर  ही  है।

 इस  बजट  के  सम्बन्ध  में  भूतपूर्व  वित्त

 मंत्री  न ेकहा  है  कि  एक  बड़ी  अच्छी  विरासत

 हम  लोगों  को  उन्होंने  दी  है।  30  वर्षों  की

 विरासत  सचमुच  भारत  के  इतिहास  में  ही

 नहीं  बल्कि  विश्व  के  इतिहास  में  कांग्रेस  की

 विरासत  अभूतपूर्व  है  जिसने  40  प्रतिशत

 से  बढ़कर  68  प्रतिशत  लोगों  को  गरीबी  की

 रेखा  पर  से  नीचे  किया  है।  इसका  क्‍या

 उत्तर  भूतपृ्व  वित्त  मंत्री  के  पास  है?  क्‍या

 यही  केवल  हमारे  प्रतिपक्ष  के  सित्रों  को

 खामोश  कर  देने  के  लिये  काफी  नहीं  है?

 पहली  योजना  में  पौन  करोड़,  दूसरी  में  सवा

 करोड़,  तृतोय  योजना  में  वौने  दो  करोड़

 उप उड  शशि  इह्ाणाक  _ बजह  1... .  ayo

 बेकार  बढ़  गये,  भौर  पांचवीं  पंचवर्षीय  योजना
 काल  में  शौर  20  तथा  25  सूत्री  कार्यक्रम

 के  बावजूद  सारे  देश  में  बेकारी,  ध्र्ध-बेकारी

 तथा  “अझनऐमप्लायमेंट  इन  डिसगाइज”  सब

 मिलाकर  3  करोड़  हैं।  क्‍या  यही  विरासत

 है  कि  उन्होंने  हमें  3  करोड़  की  बेकारी  दी  ?

 हमें  उन्होंने  विरासत  में  68  प्रतिशत  लोगों

 को  गरीबी  की  रेखा  के  नीचे  दिया।  प्रगर

 यही  विरासत  है  तो  हम  उन्हें  सूद  के  साथ

 लौटाना  चाहते  है।

 महंगाई  में  भी  वही  विरासत  हमें  मिली

 ford  बैक  के  जो  आंकड़े  हमारे  सामने  हैं
 उससे  मालूम  होता  है  कि  पिछले  30  वर्षों

 में  जितनी  महंगाई  उन्होंने  हिन्दुस्तान  को

 विरासत  में  दी  है,  उसके  लिये  आने  वाली

 संतान  भी  उनको  जी  भरकर  कोसेगी।

 इसीलिए  प्रति  व्यक्ति  असत  ग्रामदनी  में

 भी  हमारी  स्थिति  यह  है  कि  एक  प्रतिशत

 से  भी  ज्यादा  बढ़ोतरी  नहीं  है।  ग्रावश्यक

 वस्तुग्रों  की  उपलब्धियां  भी  जो  हमें  कांग्रेस

 ने  विरासत  में  दी  हैं,  वह  स्पष्ट  हैं।  समयाभाव

 के  कारण  मैं  पिछले  दो.  तीन  आंकड़े  ही  इस

 समय  बता  सकूंगा  |

 खाद्यान्न,  तेल,  चीनी,  कपड़े  की  कमी

 5  प्रतिशत  से  30  प्रतिशत  तक  हुई  है।
 खाद्यान्न  और  इंधन  में  मूल्य  वृद्धि  250  प्रति-

 शत  तक  हुई  है  और  कराधान  में  वृद्धि  250

 प्रतिशत  हुई  है।  यही  उनकी  विरासत  है,

 इसे  श्राप  देखें

 इसी  प्रकार  हमारे  “रेट  आफ  इल्वैस्ट-

 मैंट”  की  स्थिति  भी  i967  से  भिन्न  शौर

 प्रगतिशील  नहीं  है।  कोयले  के  उत्पादन  में,

 जिसका  राष्ट्रीयकरण  किया  गया  और  जिसकी

 चर्चा  करने  में  वे  श्रघाते  नहीं,  उसके  बारे  में

 भी  प्रतिपक्ष  के  मित्रों  को  मालूम  होना  चाहिये
 कि  965-66  से  अभी  कोयले  का  उत्पादन

 ज्यादा  नहीं  हुआ  है।  इसी  तरह  से  खाद्यान्न

 में  जो  i:8  मिलियन  दन  का  उत्पादन  है
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 वह  चतुर्थ  पंचवर्षीय  योजना  के  लक्ष्यांक  से

 भी  नीचे  है।  प्रगर  इसमें  खाद्यान्न  का  उत्पादन

 बढ़ा  है  तो  इसका  श्रेय  इन्दिरा  जी  को  नहीं

 बल्कि  भगवान  इन्द्र  को  है।

 बैंकों  का  भी  इक्षी  प्रकार  से  राजनीति-

 करण  कर  दिया  गया,  (पोलिटिकलाइजेशन
 झाफ  बैंक्स )  किया  गया ।  इससे  हमारे
 “क्रेडिट  स्ट्रक्चर'  को  भी  बहुत  खतरा  पहुंचा  |

 योजना  की  बात  करने  वालों  को  मालूम  होना

 चाहिये  कि  योजना  का  पूर्ण  विश्राम  हो  गया,

 (प्लैन  हौलीडे)  20  वर्षों  के  बाद  पूर्ण  विश्राम

 योजना  को  मिल  गया।

 जिस  समाजवाद  की  चर्चा  वह  करते  थे,

 उन्हें  मालूम  होना  चाहिये  कि  पिछले  कांग्रेस

 के  कार्यकाल  में  श्रौर  खासकर  इन्दिरा  जी

 के  शानदार  शासन  में,  जिसे  मैं  शमंनाक  दशक

 कहूंगा,  उसमें  सचमुच  में  प्रतिक्रियावादी  भ्रर्थ-

 व्यवस्था  को  बहुत  प्रगति  मिली  है।  बेरोज-

 गारी  बढ़ी  है,  छंटनी  हुई  है,  बैठकी  का  पैसा

 मजदूरों  से  छीना  गया  है।  मजदूरी  कम  की

 गई  है,  उन्हें  ज्यादा  काम  करना  पड़ा  हैं।
 “टाइम्स  श्राफ  इंडिया”  की  रिपोर्ट  के  मुता-
 बिक  300  बड़े  कारखाने  श्रौर  40  हजार
 छोटे  और  मझोले  कारखाने  बन्द  किये  गये,

 जिनमें  .5  लाख  लोग  बेकार  हुए  ।  इसी  तरह
 से  इतना  ही  नहीं,  पूंजीपतियों  को  जितनी

 ज्यादा  छूट  कांग्रेस  की  हक्‌मत  ने  दी  है,
 खासकर  इन्दिरा  जी  के  एमर्जन्सी  के  शर्मनाक

 20  महीनों:  में,  उतनी  कोई  सोच  भी  नहीं
 सकता  !

 भ्रध्यक्ष  महोदय,  मैं  ग्रापके  द्वारा  उन  मित्रों

 से  कहना  चाहूंगा  कि  यह  कन्सैशन  जो  उन्होंने
 दिया  है  यह  एकाधिकार  वाले  घरों  को,  बड़े-

 बडे  कारखानों,  बिडला,  टाटा,  को  दिया  है।

 हर  जगह,  हर  चीज  में  बल्कि  20  सूत्री

 कार्य  क्रम  में  क्रमांक  r4  से  लेकर  20  तक

 सारी  बातें  केवल  पूृंजीपतियों  को  छूट  देने
 80  LS—8,
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 की  हैं।  हमारे  प्रतिपक्षी  मित्र  भ्रगर  भूल
 गये  हों  तो  जरा  उसका  स्मरण  कर  ले  कि

 यही  20  सूत्री  उनका  रहस्य  है।  और

 बहुत  से  क्षेत्रों  में  भी  पूंजीपतियों  और  बड़े
 लोगों  को  छूट  दी  गई  है।

 कांग्रेस  के  समय  में  विदेशी  पूंजी  का

 भारतवर्ष  पर  कितना  श्राक्रमण  हुआ  है,

 यह  इन  ऑ्रांकड़ों  से  प्रकट  है;  973-74

 में  254  करोड़  रुपये,  1974-75  में  900

 करोड़  रुपये  और  1975-76  में  1,000

 करोड़  रुपये  |

 जो  लोग  पूंजीवाद  की  भत्संना  करते  हैं,

 और  कहते  हैं  कि  जनता  पार्टी  और  उस  के

 बजट  में  समाजवाद  का  स्वरूप  नहीं  है,  उन्हें

 मालूम  होना  चाहिए  कि  पिछली  सरकार

 ने  वास्तव  में  बल्डे  बैंक  के  यहां  अपने  श्राप  को

 गिरवीदिया  था।  रख  उस  समय  वर्ल्ड  बैंक  के

 भ्रधिकारी  खुश  हो  गये  थे  भ्रौर  उन्होंने  श्रपनी

 रिपोर्ट  में  कहा  था  कि  इस  देश  को  सहायता

 बढ़ानी  चाहिये।  सबसे  शर्म  की  बात  यह

 है  कि  जब  भारत  का  प्रतिनिधि-मंडल  अभ्रमरीका

 गया  था,  तो  बम्बई  के  एक  बैंक  में  काम  करने

 वाला  एक  श्रमरीकी  उस  प्रतिनिधि-मंडल

 में  हमारा  प्रतिनिधि  हो  कर  गया  था,  ताकि

 ग्रमरीकी  पूंजीपतियों  कों  ग्राश्वस्त  कर  सकें

 कि  भारत  में  अमरीकी  पूंजी  लगाने  का

 वातावरण  श्रनुकूल  है।  तब  एक  संवाददाता

 ने  कहा  था  कि  बल्ड  बैंक  ने  यह  सिफारिश

 की  है  कि  गरीबी  दूर  करने  की  योजना  को

 मुल्तवी  करना  चाहिए।

 प्रतिपक्षियों  के  सम्बन्ध  में  मैंने  ये  बातें

 इसलिए  कही  हैं  कि  हमारे  वित्त  मंत्री  को  इन

 बांतों  का  उत्तर  देने  के  लिए  भ्रपना  समय  नष्ट

 न  करना  पड़े  ।

 ाज  कई  लोग  कहते  हैं  कि  इस  जनता

 बजट  में  क्‍या  है,  यह  तो  स्टैंडस्टिल  बजट  है,

 यह  तो  “मोर  भार  लैस  दि  सेम”  बजट  है।
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 इंडिया  एक्सप्रेंश  ने  कहा  कि  बह  एक  झल्

 एक्साइटिग  बजट  है।  मैंये  पहले  ही  कहा

 है  कि  इस  बजठ  का  बख्राकाार  पहले  ही  से

 बना  हुआ  था,  उ  घर,  जिले  जनता  कास-

 मेटिक''  कह  सकते  हैं,  सिफ़  वह  लगा  दिया

 बा  है।  लेकिन  इतने  से  ही  हम  लोगों  ने

 जो  कुछ  किया  है,  उसके  सम्बन्ध  में  ग्राप

 बिचार  करें।

 पिछले  दस  वर्षों  से  हिन्दुस्तान  की  सब

 से  बड़ी  समस्या  महंगाई  की  रही  है।  और

 महंगाई  का  मूल  कारण  घाटे  की  अर्थ॑-व्यवस्था

 है।  तप  जानते  हैं  कि  यदि  इस  बजट  ने

 जौर  कुछ  नहीं  दिया  है,  तो  कम  से  कस

 पिछले  दस  क्यों  &  सब  से  कम  घाटा  विमा  है  t

 1... ८ ज  हम  च्सेटे  की  अभ्र-व्क्बस्था  को  रोक

 खकगे,  तभी  सुद्रा-स्फीति  रुकेयी,  और  जब

 सुद्रा-स्फीति  रुकेमी,  तभी  महंगई  कम  होगी,
 और  जब  महंगाई  कम्र  होगी,  तभी  भारतक्ष

 की  झखे-व्यवस्थत  दुरुस्त  होगी।  इसलिए

 हम  इस्र  जनता  कजट  को  महंगाई  के  खिलाफ़

 एक  घर्स  बुद्ध  कह  सकते  हैं।

 इस  जनता  बजट  की  दूसरी  विशेषता

 यह  है  कि  यह  शान्ति  का  बजट  है।  अभी

 एक  मित्र  ने  कहा  है  कि  तीस  क्यों  में  श्वारतवर्ष

 ने  पहली  बार  ग्लाश्वस्त  हो  कर  प्रतिरक्षा  के

 बजट  में  एक  प्रतीकात्मक  कटोती  की  है,
 ताकि  क्किस-कार्य  पर  ज्यादा  ख  किया  जा

 सके  ।  विकास  भी  फ्रतिरक्षा  का  एक  बहुत
 बढा  अस्त  होता  है।  जिस  देश  की  विकास

 की  व्यवस्था  रुक  जाती  है,  उसके  लिए
 विदेशी  खतरा  ज्यादा  होता  है।  इसी  लिए

 हम  यह  मानते  हैं  कि  यह  'जनता  का  बजट

 सचमुच  एक  शान्ति  का  बजट  --“बजट  आफ़

 पीस  ---है  -  लेकिन  प्रतिरक्षा  में  कटौती

 करते  हुए  हमने  अपने  ऊपर  के  खतरों  को

 नजर-अच्दाज़  नहीं  क्या  है।  व्स्व्ब  में

 हम्नने  एक  रास्ता  बताढ़ा  है  कि  हम  संघीजी

 का  केवल  नक्स  ढ़ी  वहीं  सेदे  हैं,  बल्कि  सचमुच
 उनकी  बातों  पर  विश्वास  भी  करते  हैं।
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 ज्ञवता  बजट  का  दीबा  लक्षण  है--

 कृषि  ।  भारतबाता  पग्राम्नद्वासिती  |  भारत  से

 80  प्रतिशत्त  लोग  शांदों  में  रहते  हैं।  गांदों

 के  लोग,  कृषि  के  लोसख,  इस  देश  की  जाय  का

 50  प्रतिशत  देते  हैं।  लेकिन  पिछले  तीस

 क्यों  में---पंडित  जबाहस्साल  नेहरू  के  समय

 से  ले  कर  दाज  तक---कृषि  पर  इस  प्रकार

 कथ्दी  ध्यान  नहीं  दया  मग्रा  है।  झगर  समय

 रहता  जनता  पार्टी  को  तो  सचमुत्र  सें  श्राप

 देखते  कि  कृषि  के  लिए  कितना  स्नेह  इस

 में  उमड़  सकता  है।  इसीलिए  हिन्दुस्तान  के

 सारे  झखनबारों  में प्राप  ने  देखा  होमा  इस  के

 बारे  में  यह  कहा  गया  कि  इस  में  एक  रूरल

 स्लैंट"  है।  सचमुच  में  ग्राम्य  व्यवस्था  के

 ऊपर  इसमें  ज्यादा  जोर  दिया  यया  है  t

 इससे  केवल  कृषि  पर  ही  ज्यादा  क्‍श्लावंटव

 नहीं  हुआ  है  बल्कि  रिडक्शन  झाफ  एक्साइज

 ड्यूटी  झाव  पावर  ड्रिवेन  ऐग्रीकल्दरल्न  पम्पूस
 की  बाद  कही  गई  है  झौर  उस  के  बाद  हैंडलूम
 में  श्री  रिलीफ  दी  गई  है  |  इस  प्रकार  जनता

 बजट  की  यह  तृतीय  विश्वेषता  है  कि  यह

 ग्रामोव्मुखी  बजट  है।  ग्रामोद्योय  पर  भी  इस

 में  इस्बार  ज्यादा  जोर  दिया  ग्रया  है  t

 खेती  पर  बहुत  ज्यादा  रुफ्या  रखता  गया  है

 ह्वात्मांकि  फिर  भी  वह  बहुत  थोड़ा  है  लेकिन

 पिछले  क्यों  से  सब  से  ज्यादा  इस  वर्ष  इससें

 दिया  बया  हैं  1

 हम  ने  अन्यत्र  कुछ  बातें  सुझाव  के  रूप

 में  रखी  थीं  और  कहा  था  कि  ग्राम्ोद्योगों  से

 ही  यद्वां  की  बेकारी  दूर  हो  सकती  है।  हमारे

 भूतपूर्व  वित्त  मंत्री  बड़े  उद्योगी  के  द्वारा

 भारतवर्ष  की  इस  खूंख्वारं  बेकारी  को  दूर

 करते  की  बात  जब  करते  हैं  तो  हमें  ऐसा

 लगता  हैं  कि  वे  एक  दिवास्वप्न  देख  रहे  हें  1

 एक  हेबी  इंडस्ट्री  में छक  दमी  को  लखने

 के  लिए  ढेढ़  न्नाख  रुपये  ब्गवे  हैं  छर  ग्रामोद्योग्र

 में  उसे  न्नगाने  के  लिए  केढल  फंच  मौ रुपये

 नयते  हैं  -  इस्नलिए  हम  तो  ढ्ोलेंखे  1: उ  झ्सर

 बता  पार्टी  रूचलुच  मल्हा  की  गलसीयी  छोर

 बेकारी  दूर  करना  चाहती  हैं  तो.  द... 11. द
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 wt  छोड़कर  दूसरा  कोई  रास्ता  नहीं  है।

 'इस  बजट  में  35  करोड़  रुपया  खादी  झौर

 म्यासोखोग  के  लिए  दिया  गया  है  जिसमें

 20  लाख  झावमियों  को  रोजगार  मिल  सकता

 2  |  श्रगर  यह  रकम  बढ़ा  दी  जाय  तो  हम  इस

 से  बेकारी  को  दूर  कर  सकते  हैं।  हिन्दुस्तान
 में  अग़र  बेकारी  दूर  होनी  है  तो  रूरकेला,

 भिलाई  झोर  दुर्शापुर  के  बढ़े  बड़े  कारखानों

 के  जरिए  दूर  नहीं  हो  सकती,  उस  के.  लिए

 द्वामोद्योग  झावश्यक  हैं  और  इस्रीलिए  मैं

 अपनी  सरकार  से  यह  कहूंगा  कि  भारतवर्ष

 में  एक  स्वतंत्र  ग्रामोद्योग  का  मंत्रालय,  मिनिस्ट्री
 झाफ़  रूरल  इंडस्ट्रीस  शुरू  होनी  चाहिए
 ताकि  बह  ग्रामोद्योग  का  काम  कर  सके।

 भारी  उद्योगों  से  बकारी  दूर  करने  की  बात

 सोचना  एक  दिवा-स्वप्न  है  1

 भारतवषे  में  एक  समस्या  कृषि  शौर

 ग्रामोद्योग  की  है,  दूसरी  समस्या  गांवों  की

 सड़कों  की  है।  इस  बार  जनता  पार्टी  ने

 गांवों  की  सड़कों  के  लिए  22  करोड़  रुपये

 द्विए  हैं  जो  ऊंट  के  मुंह  में  जीरे  के  समान  हैं  t

 ama  को  सोचना  चाहिये  कि  नेशनल  हाईवे
 शौर  बोडर  रोड  बनाने  के  लिए  लाखों  नहीं

 करोड़ों  रुपए  खच  करते  हैं  लेकिन  गांवों  की

 सड़कों  के  लिए  जो  सड़क  सचमुच  इस  देश

 के  80  प्रतिशत  लोगों  के  उपयोग  के  लिए

 हैं,  -  म  कुछ  नहीं  कर  पा  रहे  हैं।  इसलिए
 मैं  अपनी  सरकार  से  यह  कहना  चाहूंगा  कि

 जिस  तरह  से  एक  बोर्डर  रोड  झार्गनाइजशन

 है  उसी  तरह  से  एक  “विलेज  रोड  आगगें-

 साइजैेशस'  गांवों  की  सड़कों  का  संगठन

 होना  चाहिए  ताकि  यांग  जो  तीस  वर्षों  से

 पिछड़े  हुए  हैं  उन  का  पिछड़ापन  कुछ  दूर

 हो  सके  |  सचमुच  दिल्‍ली  भारतबंषं  की  राज-

 धनी  नटी  लगती  हे  ।  भारतवर्ष  की  राजधानी

 तो  मांची  को  देख  कर  बनानी  चाहिए।

 इसीलिए  मेरा  यहं  निवेदन  है  कि  एक  विलेज

 दोड़  झस्मेलाइजेशन  बनाना  झाहिए  |
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 अंतिम  बात  मैं  यह  द  कि  हमारी

 झथे-व्यदस्था  कूर  जो  रोय  है  ब्रह  है  छाल  धन  ?

 काला  धस  एक  समानान्‍्तर  प्नर्थ-ब्यवस्था

 उपस्थित  कर  रहा  है।  इस  काले  घन  को  रोकने

 के  लिए  एक  ही  उपाय  है  और  बढ़ है  विद्युरी-
 करण  t  जब  तक  नोटों  को  फिर  से  चालू  नहीं

 किया  जायगा  और  बड़े  बड़े  तस्करों  के  सारे

 रुषए  जो  बैंकों  में  हैं  झौर  जो  उन  के.  जेवरात

 हैं  उन  को  निकाला  नहीं  जायगा  तब  तक  यह

 काला  धन  समाप्त  बहीं  हो  सकता  |  जब  तक

 काला  धन  समाप्त  नहीं  होगा  तब  तक  एक

 स्वतंत्र  श्र  स्वावलम्बी  प्रर्थ-व्यवस्था  नहीं

 हो  स्रकती  है।

 सभापति  जी,  जिस  तरह  से  दामों  का

 बंधना  जरूरी  है,  उसी  तरह  से  खर्चे  पर

 भी  सीमा  लगाना  आ्रावश्यक  है।  भारत  जैसे

 दरिद्र  देश  के  लिए  वैभव  दा  कीभत्स  प्रदर्शन

 झसहनीय  है।  इस  लिए  मैं  श्राप  के  माध्यम

 सें  ग्रपती  सरकार  से  कहना  चाहूंगा--दाम-
 बन्दी,  प्राइस-लाइन  को  होल्ड  करना  जरूरी

 है  तो  ह: 01:  के  वीभत्स  प्रदर्शन  पर  रोक

 लगायें,  खर्च  की  सीमा  बांधें  शर  मितव्ययता

 की  दृष्टि  से  मैं  आप  के  माध्यम  से  श्पनी

 सरकार  को,  बल्कि  अपने  सारे  प्रतिपक्षी

 मित्रों  से  कहूंगा  कि  वे  सैलरी  में  भी  0

 प्रतिशत  की  कटौती  करें।

 *“SHRI  A.  SUNNA  SAHIB  (Pal-
 ghat):  Mr.  Chairman,  Sir,  many  hon.

 Members  of  this  House  have  express-
 ed  their  views  on  the  General  Budget
 and  J  would  make  an  honest  attempt
 to  place  my  views  before  his  House  on
 this  Budget  within  the  short  time
 available  to  me.

 The  hon.  Finance  Minister  in  his
 Budget  speech  has  stateq  that  the

 Government  have  to  introduce  some
 new  growth  impulses  into  our  agrarian
 economy  if  we  are  to  succeeg  in  rais-

 ing
 the  agricultura]  growth  rate  to  a

 minimum  level  of  4  per  cent  per
 annum,  We  have  to  see  whether  the

 ‘The  original speech was  delivered  in  Tamil.



 263  Genl.  Budget,

 {Shri  A.  Sunna  Sahib]

 hon,  Finance  Minister  has  matched
 his  anxiety  about  agriculture  with

 adequate  allocation  for  its  growth.  It
 is  an  indisputable  fact  that  80  per  cent
 of  our  population  lives  in  rural  areas.
 What  is  their  share  in  the  total  income
 of  Rs,  3024  crores,  especially  when  the
 much  talkeq  about  land  reforms  have
 not  been  uniformly  implemented
 throughout  the  country.  The  alloca-
 tion  for  agriculture  is  meagre  com-
 pared  to  its  requirement.  The  Fin-
 ance  Minister's  sympathy  for  agricul-
 ture  seems  to  be  like  the  adage,  you
 put  the  child  in  the  cradle  for  making
 it  sleep,  but  at  the  same  time  pinch
 it  also.

 I  am  not  talking  out  of  my  hat.  I
 wil]  prove  what  I  am  saying  by  quot-
 ing  the  Finance  Minister’s  figures.
 I  quote  from  his  Budget  speech:

 “The  total  Plan  outlay  on  agricul-
 ture  and  allied  services,  major,  me-
 dium  and  minor  irrigation  projects
 and  fertilisers,  together  with  provi-
 sions  for  cooperatives  and  power
 sectors  attributable  to  rural  areas,
 works  out  to  Rs.  3024  crores.  The
 House  wil]  be  glad  to  know  that  this
 constitutes  30.4  per  cent  of  the  ag-
 gregate  outlay  of  the  Central,  State
 ang  Union  Territories  Plans.”

 For  the  welfare  of  the  80  per  cent
 of  the  population  in  the  rural  areas,
 30.4  per  cent  of  the  aggregate  outlay
 of  the  Central,  State  and  Union  Terri-
 tories  Plans  has  been  allocateq  for
 rural  development.  You  can  imagine
 how  much  of  Finance  Minister's  sym-
 pathy  has  been  put  into  action  for
 rural  development.  The  Centre’s
 contribution  will  not  be  even  0  per
 cent  of  the  total  revenue.  The  Kerala
 State,  to  which  I  have  the  honour  to
 belong,  has  very  successfully  imple-
 mented  the  land  reforms.  The  peo-
 ple  in  the  rural  areas  are  not  in  the
 saMe  economic  situation  as  it  was  be-
 fore  30  years,  i.e.  at  the  dawn  of  in-
 dependence.  I  am  remindeg  of  the
 saying  that  while  the  mother  is  beg-
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 ging  for  livelihoog  the  son  is  making
 pleasant  life  in  Kumbakonam.  The
 Janata  Party  Government’s  Budget  is.
 disappointing  so  far  ag  its  allocation
 for  agriculture  and  its  development  is.
 concerned.

 This  Budget  shoulg  have  been  a
 common  man’s  budget;  but,  unfortu-
 nately  jt  is  not  so.  The  Opposition
 Parties  are  right  in  calling  that  this
 is  not  a  Janata  Budget.  It  cannot  be
 denied  that  the  middle  class  in  the
 backbone  of  our  society.  Yet  their
 requirement  like  watches,  radio  etc.
 have  been  taxed  heavily  and  the  re-
 venue  from  this  is  expected  to  be
 Rs.  l]  crores.  The  additional  tax  re-
 venue  anticipateq  form  the  increased
 excise  levy  on  motor’  cars,  three
 wheelers  and  two  wheelers  is  about
 Rs.  5.l  crores.  only.  Could  _  this
 excise  levy  on  these  luxury
 items  not  be  increased  further  and
 the  taxation  on  watches,  radios  etc.
 be  reduceg  so  that  the  common  peo-
 ple  are  not  affecteqg  by  the  budget
 proposals?  The  revenue  from  increas-

 ing  the  wealth  tax  is  expected  to  be
 of  the  order  of  Rs.  0  crores.  In  this
 context,  can  this  be  calleq  a  common
 man's  Budget?  When  the  Compul-
 sory  Deposit  scheme  was  introduced,
 th:  votaries  of  socialism  were  silent
 about  its  impact  on  the  income  of  the
 middle  class  people.  Today,  the
 Janata  Party  Government  has  come
 forward,  not  to  pay  back  the  CDS
 money  to  the  millions  of  middle  class
 people  and  the  labour  but  to  deposit
 it  in  their  Provident  Fund.  Besides
 this,  the  beedi.  which  is  the  labour’s
 cheapest  retreat  from  all  hardships,
 has  been  taxed  and  the  revenue  45
 expected  to  be  of  the  order  of  Rs.  45
 crores.  In  these  circumstances,  can
 we  say  that  the  Janata  Party  Govern.
 ment’s  Budget  reflects  the  hopes  and
 aspirations  of  the  people?  This  Bud-
 get  reflects  the  widening  gap  between
 the  precepts  and  practice  of  the  Janata
 Party  and  its  Government.  Should
 We  try  to  get  Rs.  45  crores  from  tax-
 ing  beedi  and  only  Rs.  0  crores  from
 increasing  the  wealth  tax?  I  am  sure
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 that  the  Janata  Party  owes  it  debt  to
 the  people  who  have  reposeq  their
 confidence  in  it.  Is  it  repaying  its
 debt  in  this  menner  which  affects  the
 day  to  day  living  of  the  common  peo-
 ple?

 Coming  now  to  the  question  of  in-
 dustrialisation,  Shri  में,  M.  Patel,  the
 Finance  Minister,  has  ungrudgingly
 accepteq  that  during  1976-77,  when
 our  Shri  C.  Subramaniam  presented
 his  Budget  proposals,  the  industrial
 growth  rate  did  increase  to  0  per
 cent.  But  he  goes  On  to  add.  that
 there  is  ample  evidence  to  suggest
 that  this  wag  due  to  a  number  of  for-
 tuitous  circumstances.  But,  what  do
 We  fing  in  Shri  H.  M.  Patel’s  Budget
 this  year?  There  is  more  than  ample
 evidence  to  show  that  this  Budget
 bears  no  relation  to  the  requirements
 of  the  common  people.  The  public
 sector  which  has  become  the  haven  in
 the  matter  of  creating  job  opportuni-
 ties  for  the  growing  millions  of  edy-
 cated  youths  in  our  country  is  being
 neglected,  while  the  private  sector
 which  nas  failed  to  meet  the  growing
 employment  needs  is  being  encourag-
 ed.  Similarly,  the  rural  industrial
 development  is  also  being  neglected.
 It  cannot  be  denied  that  the  public
 sector  units  and  the  rural  industries
 put  together  should  meet  the  growing
 employment  needs  of  the  nation.  Yet
 these  two  sectors  will  suffer  on  ac-
 count  of  the  attitude  of  the  Janata
 Party  Government  at  the  Centre.  The
 private  sector  is  being  encouraged
 with  all  sorts  of  incentives  and  tax
 cessions  at  the  cost  of  these  two  vital
 sectors  of  our  nation.  The  posterity
 will  not  forgive  this  Government  if
 its  interests  are  to  suffer  in  this  man-
 ner.  The  unemployment  in  my  State
 Kerala  is  increasing  at  a  phenomenal
 phase.  While  about  6  lakhg  of  edu-
 cateq  youth  are  unemployed  in  West
 Bengal,  in  Kerala  there  are  about  26
 lakhs  of  educated  youths  who  are  in-
 search  of  employment.  What  is  the
 solution  that  the  hon.  Finance  Minis-
 ter  has  suggested  in  para  9  of  his

 ASADHA  2,  899  (SAKA)  977-78—Genl.  Disc.  266

 Budget  speech  in  regard  to  sick  indus.
 trial  units,  which  are  adding  to  the
 ranks  of  unemployed?  He  says  that
 the  managements  of  more  efficient
 mills  should  be  prevaileq  upon  to  take
 over  ag  an  act  of  social  responsibility
 some  of  the  sick  units.  Is  it  possible
 and  feasible  in  our  country?  In  our

 country  at  least  it  would  prove  an
 Utopian  dream.  In  Kerala  there  are
 4  sick  textile  units  employing  about
 3600  workers.  They  have  lost  their
 jobs.  Wil]  they  get  back  their  jobs
 if  this  system  of  linking  sick  units
 with  efficient  units  ig  adopted?  Such
 an  amalgamation  will  prove  a  boon  to
 the  managements  of  efficient  mills.
 It  will  be  like  the  sugarcane  in  the
 mouth  of  an  elephant,  It  will  lead  to
 further  complications.  The  Central
 Government  must  think  of  some  other
 viable  solution  to  this  problem.

 Sir,  the  former  Finance  Minister,
 Shri  C.  Subramaniam  waged  a  relent-
 Jess  war  on  price  rise  and  inflation,
 the  twin  evils.  Unfortunately,  Shri’
 H.  M.  Patel's  Budget  does  not  indicate
 such  a  vigorous  attitude  for  curbing
 inflation  and  for  controlling  the  price
 spiral,  The  Janata  Party’s  election
 manifesto  claims  to  have  set.  out  a
 coherent  economic  strategy  laying
 emphasis  on  both  bread  and  7  liberty.
 But  Janata  Party’s  Budget  belies  this:
 economic  strategy  because  the  bread
 and  liberty  are  being  mortgageq  to
 Price  rise  and  inflation.  If  you  take
 the  morning  newspaper,  you  will  come
 across  the  news  item  that  the  Janata
 Government  has  foung  the  misdeeds
 and  malpractices  of  the  previous  Gov_
 ernment.  But  the  new

 Governfen seems  to  have  no  other  options  left  to
 it  in  the  matter  of  catering  to  the
 basic  necessities  of  the  common  peo-
 Ple  of  the  country,  This  Budget  has
 not  broken  any  new  path  which  would
 enable  the  new  Government  to  achieve
 remarkable  progress.  It  is  treading
 the  beaten  path.  Insteag  of  tighten-
 ing  its  approach  to  contro]  the  price
 spiral  and  inflation,  this  Government
 May  fan  the  flames  of  these  two  evils
 enveloping  our  society.
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 With  these  words,  I  thank  you  for

 having  giveh  ie  an  opportunity  to
 participate  in  this  discttssion,  &nd  con-

 lude  my  speech

 5.29  hrs.

 Mr  Speaker  in  the  Chair.)

 sit  भारत  चूँबण  (न॑नोतालें)  :  मार्म-

 मीय  पग्रध्यक्ष  महोदय,  बजट  के  ऊपर  सामा  य

 श्र्ची  पर  बेहँत  समय  हम  लोग  बहसे  कर

 चुके हैं  भोर  ्य  अन्तिम  क्षेणों  में  में  उने  संब

 बॉतों  को  दोहराऊं॑  जो  पहले  ही  चैकी  हैं,

 तो  यह  प्रनेषेयुकत  होगा  1

 इस  में  संदेह  नहों  कि  जो  बजट  जनता

 पार्टी  की  ओर  से  प्रस्तुत  किया  गया  है,  वह

 कोई  क्रॉन्तिकारी  ब>टं  नहीं  कहा  जा  सकता

 लैकिन  बेह  संतुलित  ब  टे  है।  द्स  में  भी  संदेह

 नहीं  किया  जा  सकता  कि  क्रान्तिकारी  बजट

 डूस  वर्ष  प्रस्तुत  करना  सभव  भी  नहीं  था

 बयोंकि  हमें  एक  विरसित  मिली  है,  जिस  वि-

 रासंत  को  दे  कर  श्रतिपक्ष  के  लोग  उधर  बेठ

 हैं  और  जिने  कार्यो  क ेकारण  श्राज  देश  की

 यह  दशा  हुई  है।  जिन  कार्यों  क ेकारण  उने

 सभी  का  नाम  बदनाम  हुआ,  जिनकी  सफलता

 को  लेकर  लोग  उनके  सामने  सिर  झुकाया

 करते  थे,  उनके  कार्यों  की  प्रश 1  करते  थे,

 उनके  बारे  में  मैं  बताना  चाहता  हूं  ।  हमारे

 देश  में  75-76  में  और  76-77  में  7

 प्रतिशत  मनी  सप्लाई  बढ़  गया  और  2

 प्रतिशत  महंगाई  बढ़  गई  और  इंवलपमेंट

 हुआ  केवल  दो  प्रतिशत  |  यह  उस  समय  ि. (ह

 जब  देश  में  ऐसी  परिस्थितियां  पैदा  की

 गयीं  कि  i975  से देश  में  कोई  बोल  हो

 नहीं  सके,  उन्पादन  में  कोई  भ्रवरोध  न  आने

 पाय  ।  उस  सबय  विरोधी  पार्टियों  को  दोषी

 माना  जाता  था  उनके  ऊपर  लॉछन  लगाया

 जाता  था  कि  ये  ही  हमारे  रास्ते  में  बाधक

 हैं,  इनको  बंद  करना  चाहिए  1  विरोधियों

 की  जबान  बंद  कर  दी  गयीं  थो  ।  विरोधियों
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 ी  हो  क्‍या,  भ्रपनी  पार्टी  में  ही  लोगों  की
 कंबान  बंद  थी  t  कोई  सत्य  को  संत्य  नहीं  कह
 सकर्ता  था  ।  ऐसी  परिस्थितियों  में  इतनी  प्रगति
 की  शौर  इसके  बाद  इस  संदन  में  झाकर  बढ़ी

 रोषपूर्ण  भाषा  में  हम  पर  लाछन  लगाये  जाते

 हैं  ।  इस  सब  पर  मुझे  भ्राश्चर्य  होता  है  ।

 फिर  भी  मैं  प्रेपने  साथियों से  कहूँगा  कि

 इसके  ऊपर  जसेजित  नहीं  होना  चाहिए  ।

 30  वेब  लेके  सली  में  बैठ  करें,  उसे  सला

 को  उपभोग  करे,  प्रचानक  सत्ता  हाथ  से
 जाने  पंर  संभवरट:  उन्हें  इसका  क्षोभ  हो  ।

 थ  स्वाभाविक  भी  मर्लिम  होते  हैं

 लेंकिमे  एके  बात  मे  इस  बजट  में  विशेष

 =  से  दोखतो  है  |  वह  यह  कि  हम  झगर

 भ्रांकडों  में  ने  जाएं  भोर  यह  ने  देखें  कि  29

 प्रतिशत  की  जगह  जो  30  प्रेतिशिंत  प्रौधो

 शिक  क्षेत्र  को  दिया  गया  हैं,  भ्रगर  बजट  में

 दिये  गये  प्राबधानों  का  क्रियान्वयन  ठीक  से

 होता,  इंडस्ट्रियल  ग्रोथ  के  नाम  पर  जो  रुपयों

 रखा  गया,  उसके  लिए  जो  प्रयास  किये  गये

 वे  श्गर  ठोर्क  से  किये  गय  ह््तिं  तो  मिति

 कान्ड न  बन  कर  वास्तव  में  उद्योगों  की  स्थापना

 होती  t  हमारे  देश  को  कोई  छोटी  कार  मिल

 गयी  होती  ।

 कल  इस  सदन  में  बड़ा  रोष  प्रकट  किया

 जा  रहा  था  कि  बार  बर  एक  ही  साम  भाता

 है,  दूसरा  नाम  बाता  है। मैं  तो  भ्रेपने  मुख
 से  धह  नाम  नहीं  लेना  चाहता  और  न  लगा  |

 लेकिन  मैं  पूछना  चाहता  हुं  कि  ये  नाम  मख

 पर  क्यों  शाति  हैं?  क्‍या  शप  लीर्गी  ने  पिछंले

 दो  वर्षो  में  उनका  हरिकीतन  करते  हुए  कम

 नाम  लिये  हैं  ?  आप  उनके  नांम  लेंकर  जनता

 के  बीच  बीलतें  थे,  इस  सदन  में  बोलेते  थे  ।

 श्राज  जब  उनके  बारे  में  नग्न  सत्य  जनता  शर

 सदन  के  सामने  श्रा  रहा  है  तो  यह  दु:ख  कैयों

 होता  4,  परेशानी  क्‍यों  होती  है  ?

 भ्रा,  चारों  तरफ़  कहा  जांता  है  कि

 ्य  रोज  मेये  कमीशन  बर्गने,  रोज  जाँच
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 कर्मशितें  बिठोंगे  जीयेंगे  !  ई  ऊंपर से
 रोग  की  इलाज  करने  से,  मरहम  पट्टी  करने

 मै  शरीर  में  विष  फैलता  है  जब  तेंक  शरीर
 के  विष  को  नहीं  निकाला  जाएगा  तंबें  तके

 शरीर  को  ठीक  नहीं  किया  जा  सकता  है

 ईर्न  बमीशंों  से  वास्तव  में  जन॑ती  की  वे  सब

 बांतें  जानेंने  में  सेहुलियंते  हो  जाएंगी  ।  इसमें

 हैमारी  शबित  नहीं  नंष्ट  हीने  बली  है  t

 कहा  जाता  है  कि  हँमारे  देश  ने  इतेनो
 प्रगति  की  है  ।  मेरे  मित्र  ने  ठीक  कहा  कि  मुझे
 शापने  सो  रुपये  दिये  श्रौर  उससे  दस  रुपये  का

 सामान  लाया  और  आरोप  उस  पर  लगाया

 जिसको  श्रापने  कुछ  दिया  ही  नहीं,  भ्रौर  कहा
 कि  वह  कुछ  लेकर  झाया  ही  नहीं  -  तो  भाई  जी

 देखना  यह  है  इस  देश  के  शभ्रन्दर  हमने  कितना

 कर्जा  लिया,  कितना  धन  हमनें  जुटाया,  उस

 सब  की  तुलना  में  हमने  जिंतना  पाया  बह

 बहुत  कम  है  -  इन  सब  परिस्थितियों  में  यह

 खुशी  की  बाते  है  कि  ै  परिषे्तर्भ  [416  है  t

 हमारे  त्रि  नाराज  हो  जाते  हैं  अर्भ  हंस

 तरह  की  बाते  कही  जाती  है  |  थे  कंहतें  हैं
 कि  युगे  बर्तन,  नें  प्रभात  क्‍यों  कहा  जाली

 है  नंव  प्रभात  इसलिए  मैं  कहता  हूँ  कि  पुरानी
 रूढ़िवाँदी,  प्रतिक्रियावादी  परम्पराओ्नों  के

 तोड़  कर  हमारी  जनता  वार्टी  की  संरकारे  ने

 कुछ  नई  दिशा  दी  है  और  इंसंकां  आभास

 जनता  पार्टी  की  सरकार  ने  जनता  को  कराया

 है  ।

 पिछले  दिनों  जब  प्रधान  मत्री  दौरे  पर

 जाया  करती  थीं  तो  क्षेत्र  के ऊपर  एक  ग्रातंक

 सा  छा  जाता  था  धौर  एसा  मालूम  पड़ता  था

 कि  ब्रधनान  मंत्री  जनता  की  नहीं  है,  जनता  के

 बीच  में  से  नहों  है  और  सारी  जनता  उनको

 मारने  के  लिए  स्टडी  है  J  ऐसा  एक  वातावरण

 बैदा  कर  विया  जाता  भा  जिससे  भालूम  होता
 था  कि  सरकार  का  काम  उनकी  रक्षा  करना

 ात  रह  मया  था  ।  एक  जनप्निब  नेता  का

 बौरा  न  हो  कर  द््सा  मालूम  होता  था  कि
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 बाहर  से  ग्राए  हुए  ऋतिक  ह....., &  साल  किसी

 शासक  का  दोरा  हो  ।  इमारे  प्रधान  गंक्री

 जनता  सरकार  के  प्रधान  मंदी  जब  जंनत।  के

 बीच  में  मए  तो  उन्होंने  इस  श्ा्तक  की  स्थिति

 कं  समाच्त  किया  4  देससे  पहले  लाखों  रुपया

 जो  प्रधान  मंत्री  के  दौरे  पर  खर्च  होता  था  उसको

 उन्होंने  बन्द  किया  4  पहले  एक  एक  दोरे  में

 एक  एक  यह  सुरक्षा  पर  लाखों  खर्च  कर

 जाता  भा,  उसको  हमादी  सरकार  ने

 बन्द  किया  t

 es  चीज  और  है  $  हमारा  ऋधिकांश

 श्षया  ऐडमिक्स्ट्रिशसन  पर  खर्च  होता  का  |

 जिलसे  प्लान  हँस  घनते  थे  उसका  अधिकांश

 रुपया  उस  प्लाण  को  चबाने  कलो  भशीचशी

 पर  तर्थ  जो  कर्ज  लिए  टुए हैं  उनके!  सूद  ह... 1६

 करने  घर  और  कुछ  कर्जों  की  किश्लों  के

 बकपिर  पर  खर्च  हो  जाता  था 1  ास्तेष में भें
 कमता का लाज का  लाभ  करने के  लिए  उसे  मे ंसे  कहुल

 ही  कंज  राफया खर्च  हीता  का  1  मैं  जाशप  करता

 हूं  कि  नई  सरकार,  हमारी  जनता  भार्टी  की

 संशकर  इस  और  ध्यान  देगी  श्र  देखेंगी

 कि  हमारा  जो  शी  रुपया  प्लान  भें  जन  उसका

 जछिक  से  ग्रधशिक  भाग  तोगों  की  भलाई  करने

 के  जो  काम  हैं  उन  पर  ख्चे हो  ध्रौर  एडमि-

 निस्ट्रेशन  पर  और  फार्भेलटीज़  को  प्रा  करने

 चर  कम  रुपया  खर्च  हो  |

 बजट  भेविण  में  विस  मंत्री  जी  ने  भी

 इसको  चर्चो  की  हैं  कि  पीछे  जो  बजट  बेने,
 जो  प्लानिंग  ह्ध्रा  उससे  देश  के  ग्रन्दर  इस्लें-

 लैंसिसे  चढे  हैं,  उने  से  देश  के  अंदर  शंम्ब-
 लैंसिस  बैदां  हुए  हैं  7  कुछ  लोग  शिकायत  कर

 रहे  थे  कि  दक्षिण में  बह  चीश  तहीं  बनी  और

 इस  कारण  से  दक्षिण  में  बहुत  रोष  व्याप्त  है
 अ्रध्यक्ष  महोदय,  मैं  उस  प्रदेश  का  रहने  बाला

 हूँ  जो  ब्रदेश  i952  में  जंब  पहली  बोजना

 बन  रही  थो  तब  देश  के  भ्रन्य  प्रदेशों  में  उसकी

 प्रथम  अभी  में  शिनती  होती थी  श्रौर  श्राज

 जिस  को  सब  से  नीचे  की  जेणी  में  गिमती
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 [श्री  भारत  भूषण]

 होती  2  ।  वहां  पर  जाज  तक  इन  योजनाझ़्रों

 का  कोई  लाभ  नहीं  पहुंचा  ।  उस  उत्तर  प्रदेश

 में  भी  जो  पर्वतीय  क्षेत्र  है  जहां  से  मैं  श्  रहा  हूं

 वहां  तो  और  भी  ज्यादा  परेशानी  है  -  भाप

 कल्पना  करें  कि  वहां  का  आदमी  दस  दस  शौर

 पंद्रह  पंद्रह  किलोमीटर  तक  एक  सेब  को  पेटी

 को  सिर  पर  लाद  कर  लाता  ?  भौर  तब  वह
 पेटी  सड़क  पर  पहुंचती  है  |  वहां  पर  सड़कों

 का,  यातायात  के  साधनों  का  नितान्‍त  ग्रभाव

 है  |  प्रब  शाप  कल्पना  करें  कि  किस  भाव  पर

 उस  सेब  को  वह  बेचे,  वहां  के  किसान  को

 उसका  क्‍या  मूल्य  मिलना  चाहिये  |  ऐसे  जो

 स्थान  हैं  उनका  आपको  डिये नेपमेंट  करना

 होगा,  वहां  पर  भ्रापको  सड़के  बनानी  होगीं,

 वहां  पर  टूरिज्म  का  प्रबंध  करना  होगा  ।

 952  में  तराई  को  भ्राबाद  करने  की  बात  तय

 हुई  थी,  पहाड़ी  क्षेत्रों  को  झागे  बढाने  की

 बात  तय  हुई  थी,  रामपुर  से  काठगोदाम  तक

 रेलवे  लाइन  निकालने  की  बात  तथ  हुई  थी

 लेंकिन  आज  तक  इन  क्षेत्रों  में  कुछ  खास  काम

 नहीं  किया  गया  है  |  इस  रेलवे  लाइन  की

 952  की  योजना  थी  ।  i974  में  जब  प्रदेश

 के  इलेकशन  हो  रहे  थे  तो  श्रीमती  जी,  भूतपूर्व
 प्रधान  मंत्री  जी  गई  शर  इस  रेलवे  लाइन  का

 शिलान्यास  करके  झा  गई  लकिन  अभी  तक

 भी  उसका  काम  शुरू  नहीं  हुआ  है  |  उसका

 शिलान्यास  करके  वह  जनता  को  धोखे  में

 डाल  आई  हैं  U  उनका  वोट  पाने  के  लिए  ही
 उ  होंने  ऐसा  किया  था  ।  लेकिन  मुझे  पूरा
 विश्वास  है  कि  जनता  की  सरकार  यह  सिद्ध

 करेगी  कि  उसने  जो  वादे  किए  श्रौर  जो

 जनता  के  हित  में  है  उनको  वह  पूरा  करेगी

 और  इस  रेलवे  लाइन  को  प्रायरेरिटी  दे  कर

 इसके  काम  को  जल्दी  खत्म  करेगी  |

 मुरादाबाद  से  रामनगर  जाने  वाली

 रेलवे  जो  मीटर  गज  है  इसको  ब्राड  गेज  बदला

 जाना  भो  बहुत  आवश्यक  है  ।  इलैकशन  के

 मौके  पर  यहां  मिट॒टी  डलवानी  शुरू  कर  दी  गई

 JUNE  23,  977  977-78—Genl.  Disc.  272

 थी  ।  जैसे  हो  इलैक्शन  हो  जाता  था  काम  रुक

 जाता  था  ।  यह  जो  काम  शुरू  हो  चुका  है,
 उसके  लिए  प्रावश्यक  धनराशि  रखी  जानी

 चाहिये  ।

 एक  झौर  तमाशे  की  बात  हैं  ;  जिमरानी

 डेम  की  योजना  रखी  गई  |  इस  का  974

 में  शिलान्यास  किया  गया  था  ।  लेकिन  श्रभी

 तक  उसका  प्रारूप  भी  तैयार  नहीं  हुआ  है,

 उसका  नक्शा  भी  नहीं  बना  है  ।  इसके  बावजूद

 एक  करोड़  रुपया  प्रतिवर्ष  974,  से  ले  कर

 शब  तक  उस  डेम  के  एडमिनिस्ट्रेशन  पर  खर्च

 किया  जा  रहा  है  ।  वहां  एप्रोच  रोडज़  बनाई

 जा  रही  हैं।  वह  हर  बरसात  में  बह  जाता  है  I

 यह  डैम  बहुत  ही  प्रावश्यक  है  |

 झष्कय  महोदय  :  इस  बारे  में  झाप  इरीगेंशन

 डिमान्ड  पर  बोल  सकते  हैं  |

 श्री  भारत  भूषण  :  चार  हजार  वर्ग

 किलोमीटर  के  श्न्दर  बसने  वाले  एक  लाख  से

 ग्रधिक  व्यक्ति  तीसरे  दिन  पानी  पाते  हैं  एक

 घंटे  के  लिये  ।  भाभर  क्षेव  में  जहां  कंग्रा  नहीं

 लगता  है,  नल  नहीं  लगता  है,  केवल  नेचुरल
 रिसोर्सेज़  को  ही  टेप  करना  है  इस  के  लिये

 जरूरी  है  कि  इस  62  करोड़  की  योजना  को

 पूरा  किया  जाय,  जिस  का  अभी  तक  नक्शा

 नहीं  बना  है  शौर  जिस  का  ऐडमिनिस्ट्रेशन
 पर  3  करोड़  रु०  खच  कर  चुके  हैं  अब

 जनता  को  इस  प्रकार  धोखा  देने  का

 समय  नहीं  है  ।

 श्रमी  एक  विरोधी  दल  के  मित्र  ने  कहा

 है  कि  हम  ने  टैक्सेशन  की  चोरी  के  लूपहोल्स
 बनाये  हैं  और  पूंजीपतियों  को  छूट  दी  है

 इस  के  साथ  ही  उन्हीं  की  तरफ  से  कुछ  लोग

 कहते  हैं  कि हम  ने  कम  छूट  दी  है  ।  यह  भी  कहा
 गया  कि  यह  बजट  स्वतंत्र  पार्टी  जैसा  बजट

 लगता  है  क्योंकि  हमारे  वित्त  मंत्री  स्वतंत्र  पार्टी

 के  सदस्य  रह  चुके  हैं  भप्रध्यक्ष  महोदय,  यह
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 तो  वही  हुआ  जैसा  कोई  बनारस  में  ज।  कर

 यह  कहे  कि  इस  बात  का  प्रयास  कर  रहा  है  कि

 मंगा  से  जमुन्त  का  पानी  अलग  कर  लूं,  झोर

 दूसरी  नदियां  जो  मिली  हैं  उन  का  पानी

 अलग  करलूं  |  इस  फूट  डालने  वाले  काम  में

 हमारे  विरोध  पक्ष  के  सदस्य  सफल  नहीं  होंगे  ।

 इस  प्रकार  की  कल्पनाओं  को  छोड  कर  अपने

 किये  हुए  भावी  पापों  के  लिए  उन्हें  प्रायश्चित

 करना  चाहिये  ।  जो  स्कंडल्स  श्राप  ने  किये

 हैं  उन  को  स्वीकार  कीजिये  शौर  प्रायश्चित

 कीजिये  ।  जनता  ने  तो  श्राप  को  राजनीतिक

 प्रायश्बचित  कराया  है,  कानून  का  प्रायश्चित

 भी  ाप  को  करना  है  इस  में  जो  शामिल  हैं
 उन  को  सज्ा  मिलनी  चाहिये  ।  इस  प्रकार

 भड़काने  वाली  बातें  कह  कर  जनता  पार्टी  के

 टूट  जाने  की  यदि  अप  परिकल्पना  करते  हैं
 तो  श्राप  फूल्स  पैरेडाइज़  में  हैं  |  «

 इन  शब्दों  के  साथ  मैं  चाहूंगा  कि  जनता

 पार्टी  ने  जो  बचन  दिया  हैं  उस  को  पूरा  करने

 का  निरंतर  प्रयास  किया  जाय  और  ग्रामीण

 क्षेत्रों  के
 लोगों

 की तरफ जो
 अभी  तक  ध्यान

 नहीं  दिया  गया  ।  उन  की  ओर  आप  ध्यान

 देंगे  ताकि  सही  माने  में  समाजवाद  देश  में

 ला  सके  t

 SHRI  R.  MOHANARANGAM
 (Chengalpatta):  Mr.  Speaker,  Sir,  I

 am  very  glagq  today  for  the  opportu-
 nity  being  given  to  me  to  express  some
 of  my  feelings  on  the  general  budget.
 While  going  through  the  Budget
 papers,  I  have  found  that  the  Finance
 Minister  has  stateq  that  it  was  the
 desire  of  the  people  to  give  the  entire
 responsibility  to  rule  over  the  country
 by  the  Janata  Party.  It  is  also  stated
 that  the  people  of  our  country  have
 high  regard  for  Janata  Party  and  they
 have  great  confidence  jn  the  Janata
 Party.  Similarly,  the  people  of  Tamil
 Nadu  have  confidence  in  All-India
 Anna  DMK  and  that  is  why  they  have
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 voted  AIADMK  to  power  in  the  re-
 cent  elections  at  Tamil  Nadu  and
 Pondicherry.  Our  leader  Mr.  M.  G.
 Ramachandran  is  going  to  take  up  the
 entire  responsibility  to  rule  over  the
 State.  While  going  through  the  bud-
 get,  I  have  come  acrosg  certain  things
 and  I  was  thinking  about  my  State
 and  constituency.  We  have  been  talk-
 ing  about  Salem  Stee]  Plant  for  the
 last  25  years.  I  do  not  really  under-
 stand  what  steps  the  present  Govern-
 ment  is  going  to  take  to  implement  the
 Salem  Steel  Plant  Scheme.  The  pre-
 vious  Government  wag  saying  that
 nearly  Rs.  50  crores  would  be  spent
 for  the  implementation  of  the  scheme,
 whereas  only  Rs.  3  crores  are  allotteg
 in  this  budget.  Not  only  that,  in  this
 Beneral  budget,  only  Rs.  5  crores  are
 allotted  for  the  Neyvelj  plant  and
 they  also  diq  not  take  any  steps  for
 the  expansion  of  the  Neyvelj  II  mini-
 plant.  With  regard  tu  all  these  things. I  woulg  like  to  say  that  necessary
 steps  would  have  to  be  taken  to  allot
 more  funds  for  the  implementation  of
 the  Salem  Steel  Plant  scheme  ang  the
 expansion  of  the  Neyvelj  Plant.  I
 have  noted  that  the  Prime  Minister
 has  said  a  week  ago  that  the  entire
 rivers  of  the  country  will  be  nationa-
 lised.  Not  only  that  the  Cauvery-
 Ganga  link  shoulg  also  be  given  pro-
 Per  attention.  We  have  got  great
 Confidence  on  our  beloved  P.M.  If
 our  Prime  Minister  has  taken  the
 necessary  steps  for  the  nationalisation
 of  the  entire  rivers  of  our  country,
 there  will  be  not  only  unification  of
 the  nation  but  also  the  economic
 development  of  the  country.

 I  am  not  going  to  talk  about  educa-
 tion  and  agriculture,  because  so  many
 hon.  members  have  spoken  about
 them.  I  want  to  say  a  few  words
 about  my  constituency—Chengalpattu.
 The  previous  government  were  giving
 so  Many  assurances  about  the  Kalpak-
 kam  atomic  energy  project.  I  request
 our  Minister,  Shri  P.  Ramachandran,
 to  take  speedy  steps  for  the  proper
 implementation  of  this  project,
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 (Shri  है.  Mohatatangarn}

 About  excise  duties  on  cinemato-
 Sraphic  films,  [  would  like  to  point  out
 that  formerly  they  were  levying  ox-
 eise  duty  oly  on  the  mumber  of  prints
 of  a  fim.  Now  it  wil]  be  levied  on  an
 ad  valorem  basis,  i.e.  on  the  basis  of
 cost  of  production.  If  ad  valorem
 duty  at  36  per  ceng  is  introduced,  the
 film  industry  in  South  India  viz.
 Tamil,  Telugu,  Melayalam  and  Kan-
 nada  film  indestry—will  be  complete-
 ly  ruined.  No  producers  m  future
 would  come  forward  to  produce  films
 im  these  languages.  Only  the  Hindi
 fiim  industry  will  be  benefited  by  this
 ang  tha  regional  films  will  definitely
 80  down  if  ech  and  every  producer
 has  to  spend  aBout  Rs.  2  lakhs  more
 for  colour  picture,  ang  Rs.  69,000
 more  for  black  and  white  pictures.
 Already  the  position  ts  that  preducers
 of  regional  films  are  not  able  to  re-
 cover  the  capital  and  other  expendi-
 ture  incurred  on  production  of
 films,  even  if  the  picture  runs  =  for
 00  days  and  more.  If  they  levy
 duty  on  ad  valorem  basis,  our  Tamil
 film  industry  will  definitely  collapse
 and  omy  Héndj  films  will  flourish.
 Only  thinking  about  the  development
 of  Hindi  film  industry.  I  feel  the
 authorities  concerned  hag  taken  steps
 to  levy  duty  at  40  per  cent  on  the
 cost  of  production  on  regional  films.

 Nothing  has  been  said  about  the
 language  policy  in  the  budget.  I
 agree  it  is  not  necessary  to  do  So  in
 the  general  budget.  We,  the  AIADMK
 party,  do  not  have  animosity  for  any
 language.  The  development  of  a
 language  should  not,  coulg  not  and
 will  not  be  at  the  expense  of  other
 languages.  My  mother  tongue  is
 Tamil,  which  is  a  hoary  language  of
 our  forefathers.  It  jis  a  language  in
 which  our  scriptures  ang  sermons  are
 written.  It  is  one  of  the  best  langu-
 ages  and  I  will  not  sleep  unless  it  is
 given  its  due  status.  Our  country
 should  be  called  India,  not:  Hindia.  It
 is  a  country  consisting  of  people
 speaking  different  languages  ang  hav-
 ing  qifferent  cultures.  No  one  parti-
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 cular  language  or  cultute  can  claim

 superiority  Over  others.

 The  AIADMWK  which  is  going  to  rule
 over  Tamiinadu  will  never  have  any
 confrontation  with  the  Janata  Gov-
 ernment  in  Ceéritre,  whenever  we  Will
 cooperate  with  the  Janata  Govern.
 ment.  Our  glorious  revolutionary
 leader,  MGR,  is  following  in  the  fdot-
 steps  of  our  gteat  Anna,  who  leid
 dewn  the  maim  principles  of  Duty,
 Discipline  ang  Decency.  Our  Prime
 Minister  has  already  stated  that  the
 Central  Government  will  cooperate
 with  ail  the  State  Governments,  irres-
 Pective  of  the  party  which  may  be  in
 power  in  the  State  Likewise,  we  also
 want  to  achieve  unification  and  eco-
 nomic  development  of  the  nation  by
 cooperating  with  the  Central  Govern-
 nrent.

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H,  M.  PATEL):  Mr,  Speaker,  Sir,  I
 have  listened  with  great  attention  to
 al]  the  hon,  Membets  who  have  taken
 part  in  the  general  g@ebate  on  the  Bud-
 get.  I  am  grateful  to  them  for  their
 comments,  criticism  and  suggestions.
 In  the  short  time  at  my  disposal,  I
 shall  not  te  able  to  deal  with  all  the
 points,  but  I  shall  endeavour  to  deal
 with  the  major  points.  Even  on  the
 individual  points  that  have  been  rais-
 ed  in  the  course  of  the  debate,  I
 should  like  to  emphasise  once  again
 the  limitations  under  which  this  year's
 Budget  had  to  be  framed.

 As  I  pointed  out  in  my  Budget
 speech,  we  inheriteg  large  commit-
 ments  of  expenditure  on  on-going
 schemes  and  any  reduction  in  spend-
 ing  on  these  projects  in  midstream
 would  have  been  extremely  wasteful.
 Our  Party’s  programme  lays  emphasis
 on  re-ordering  our  planning  priorities
 80  as  to  lay  greater  emphasis  on  rural
 development.  However,  as  the  House
 knows,  most  of  the  activities  relating
 to  rural  development  fall  in  the  State
 plans  and  for  reasons  which  are  weH-
 known,  it  wag  mot  possible  for  me  to
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 undertake  consultatiths  with  State
 ae

 Governments  so  as  to  modify  their
 plans,  |

 Yesterday  an  hon.  Member  said  that
 the  State  Governments  are  Continuing
 entities  and  we  coulg  discuss  With
 them.  I  hope  he  realises  that  that  is
 not  such  a  simple  thing  it  you  want
 to  pursuade  them  to  do  something,
 then  you  have  to  have  properly  cons-
 tituted  governments.  You  cannot  pro-
 céed  to  act  on  consents  given;  they
 will  be  rathér  reluctant  to  give.  Not
 even  a  care-taker  goverhifient  warts
 to  do  thésd  things.  However,  I  sup-
 pose  you  aie  out  to  say  That  We  could
 have  discussed,  put  quite  obviously
 you  dig  not  ri®an  it.  I  am  quite  suite
 you  did  not  nttan  it  because  you
 know  it.  YOu  have  been  in  Govern-
 maht  and  you  should  realise  who  tan
 ‘commit  the  Govérnment  and  wo
 cannot.  As  such,  my  options  are
 rather  limited  Even  then,  I  wag  able
 to  effect  savin  worth  about  Rs.  267
 crores  and  these  have  been  ré=alloca-
 ted  to  sectors  Sich  fs  ericuiture,
 irrigation,  rural  water  supply  arid
 other  elements  of  infra-structure
 which  are  high  on  the  list  of  our
 priorities,

 Shrj  Subfamaniam—I  am  sorry  he
 js  not  here  has  claimeg  that  while  the
 Budget  for  1976-77  ptovided  for  en
 outlay  of  Rs,  3,47l  crores  on  agricul-
 ture  which  works  out  to  44  per  cent
 of  total  outlay,  the  present  Budget
 provides  an  ०५१४४  of  Rs,  3,024  crorés
 which  is  only  30.4  per  cent  of  the
 total  outlay.  The  two  figures  are  not
 comparable.  The  first  figures  taken
 from  the  Economic  Survey  is  the  sum
 of  the  total  outlay  on  the  following
 gectors:  agriculture,  {jrrigation,  ferti-
 lizers  and  power  including  rural]  ‘el@c-
 trifftation.  The  smaller  figure  given
 in  the  Budget  takes  into  account  onty
 65  per  cent  Of  the  outlay  for  coopera-
 tives  that  is  attributable  to  the  agri-
 cultural  sector  and  only  5  per  cent
 of  the  tétal  outity  on  power  attri-
 butable  ‘to  the  agricuitural  ‘and  rural
 séctors.  On  this  bast;  the  comparable
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 figures  for  1976-77  Wdulg  be  Rs,  2312.
 erores  and  for  1977-78  Rs.  3,024  crores.
 The  imcreage  in  the  current  years
 allocation  thus  workg  out  to  3l  per
 cent.  if  one  were  tg  concentrate
 attention  on  agriculture  ang  allied
 services,  the  Central  plan  outlay  pro-

 in  the  Budget  ig  64  per  cent
 higher  at  Rs,  548  crores  than  in  1976-
 ६६

 The  aldektion  to  iftiation  tng  flood
 ‘¢ontrel  is  का  कल  cork  higher,  &t  ‘Rs.
 ३9४३  crotés.  Dees  this  not  piove  con-
 ‘clusively  thet  the  ellocation  for  agri-
 culture  Guiting  this  year  ig  substanti-

 ‘ally  ‘higyér  Veen  th  1078-792  I  must
 edd,  howevér,  that  thiz  step-up  is  not.
 as  mutch  a8  I  would  have  liked.  I  have
 stated  thet  we  Propte  to  maNe  pare
 dritking  Water  avatiabf  to  all  vil-
 apes  7७  4  Period  of  5  years.  I  have
 algo  made  it  Known  that  we  propose  to
 doable  tife  Tate  of  arfhuel  eicpansion  of
 the  area  un@er  irrigation  within  the
 Rext  few  years.  AH  these  commit-
 frients  ittiply  that  Our  expenditure  on
 the  supply  of  drinking  water  to  vil-
 lagés  &ng  On  itrigatton  would  be  step-
 peq  up  very  substantially  year  after
 year.  The  House  can  rest  assured
 tfrat  our  <ommitment  to  spend
 more  resources  on  agriculture  is
 firm  and  unembiguoes;  ang  this  will
 be  adequately  reflected  in  the  budgets
 for  the  years  to  come.

 I  was  glag  to  hear  speaker  after
 speaker  from  the  Congress  bénches
 talk  about  their  party’s  commitment
 to  rural  gevelopment.  I  do  not  wish
 to  deny  that  our  country’s  agriculture
 has  progressed  over  the  years.  But
 they  would  be  deceiving  themselves  if
 they  were  to  believe  that  the  pace  of
 progress  has  been  adéqttate  and  com-
 mensurate  with  both  our  potentialities
 @s  well  as  dur  reeds.  It  Was  this
 simple  truth  that  I  ‘wis  trying  to  con-

 “vey  in  my  budget  speech.  It  wis  not
 my  intention  to‘score  any  ‘partisan  de-
 bating  points;  4nd  I  de  hot  see  why

 ‘ariyone  showiq  take  offerice  at  such  a
 simple  statethent
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 [Shri  H.  M.  Patel]

 Shri  Subramaniam  seems  to  be
 somewhat  like  the  Bourbons;  he  fore

 है  nothing  and  learns  nothing,  He
 has  repeatedly  referred  to  my  Swatan-
 tra  philosophy  and  characterized  the
 tax  proposals  as  inspired  by  that  philo.
 sophy.  I  made  it  amply  clear  during
 the  discussions  on  the  interim  budget
 that  all  of  us  who  are  members  of  the
 Janata  party  have  no  separate  identi-
 ‘ties  now.  In  joining  the  Janata  party,
 we  have  accepted  wholeheartedly  the
 Philosophy  for  which  the  party  stands,
 its  manifesto  and  its  programme  of
 action.  In  his  anxiety  to  establish  the
 ‘influence  of  my  Swatantra  background
 ‘on  this  first  Janata  budget,  Shri
 Subramaniam  has  failed  to  Jook  at  it
 in  a  proper  way.  As  I  stated  in  my
 budget  speech,  the  objectives  behind
 my  tax  proposals  have  been  to  reduce
 the  disparities  in  income  and  wealth
 and  to  enlarge  the  pool  of  savings.  I
 ‘have,  therefore,  re3)  increased  the  sur-
 charge  on  income-tax  from  0  per  cent

 ‘to  5  per  cent;  (2)  raised  the  wealth
 tax  rates  from  the  absurdly  low  levels
 to  which  Shri  Subramaniam  had  re-
 duced  them  last  year  and  (3)  with-
 ‘drawn  the  option  to  pay  surcharge  on
 corporate  taxes  which  had  been  given
 last  year,  by  which  the  corporate  sec-
 tor  could  deposit  an  equivalent  amount
 with  the  Industrial  Development  Bank
 of  India  for  five  years—and  brought
 to  the  Exchequer  Rs.  56  crores.

 While  Shri  Subramaniam  did  not
 raise  any  revenue  through  direct  taxes
 last  year,  I  have  thus  raised  a  sum  of
 Rs,  92  crores.  Not’  only  is  this  the
 largest  amount  of  revenue  _  raised
 through  direct  taxes  in  as  many  years
 as  one  can  remember;  but  more  money
 has  been  raised  this  year  through
 direct  taxes  than  through  indirect
 taxes.  I  have  raised  this  year  Rs.  68
 crores  through  indirect  taxes,  of  which
 the  State’s  share  is  Rs.  20  crores.  I
 would  Ifke  the  House  to  judge  whether
 ¥.  whose  background  {s  Swatantra,
 tave  done  better  with  regard  to  the
 re.distrfbutive  fax  policy,  or  the
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 self-styled  Congress  socialist,  Shri
 Subramaniam,

 36.00  hrs,

 AN  HON,  MEMBER:
 Socialist.

 So-called

 SHRI  H.  M.  PATEL:  I  say  “self-
 styled”.

 Some  of  the  opposition  members
 have  sought  to  convey  the  impression
 that  the  present  budget  plays  down
 the  importance  of  the  public  sector
 and  they  have  sought  to  impute  to  me
 and  to  this  Government  a  bias  against
 the  public  se-‘or.  I  find  it  difficult  to
 understang  how  anyone  who  has  made
 even  a  cursory  study  of  the  budget
 estimates  could  venture  to  make  such
 an  accusation.  The  current  budget
 proposed  a  Contribution  of  Rs.  2,192
 crores  as  equity  and  loan  to  non-
 departmental  public  sector  undertak-
 ings,  as  compared  with  Rs.  1,832,
 crores  that  has  been  provided  in
 1976-77.  I  am  not.  referring  to  the

 departmental  enterprises  such  as  rail-
 ‘ways  and  P&T,  in  respect  of  which
 also  the  allocations  this  year  are  much

 larger  than  last  year.  Do  these  figures
 not  expose  completely  the  hollowness
 of  the  criticism  that  the  Janata  Go-
 vernment  is  lukewarm  towards  the
 public  sector?  I  think  the  less  you
 criticise  these  figures  the  better.  be-
 cause  you  will  miserably  fail  in  this.
 We  are  firmly  committegq  to  the  con-
 cept  of  mixed  economy,  in  which  the
 public  sector  already  plays  a  com-
 manding  role.  While  canalising  ade-
 quate  resources  for  investment  in  the
 public  sector,  we  also  propose  to  en-
 sure  that  public  enterprises  function
 efficiently  and  generate  additiona]  re-
 sources  for  the  further  development  of
 the  economy.  We  wish  to  ensure  that
 the  entire  economy  functions  properly
 and  no  part  of  it  remains  sick.  It  is
 our  view  that  so  long  as  we  have  a
 mixed  economy,  the  private  secfor
 should  also  remain  healthy,  Per-
 havs  hon.  Members  will  remember



 281  Genl.  Budget,

 the  lesson  they  learnt  in  schools  long
 ago  that  the  body  will  function  pro-
 perly  only  when  every  limb  is
 héalthy  and  functioning  properly.
 Therefore,  all  the  sectors,  public,  pri-
 vate  and  co-operative,  will  get  equal
 and  adequate  attention  from  us.

 Many  members  have  complained
 that  this  budget  has  done  nothing  to
 solve  th:  unemployment  problem,
 though  it  has  been  indicated  that
 this  is  a  problem  area  of  great  im-

 portance.  May  I  ask  if  a  Plan  outlay
 higher  by  27  per  cent  will  not  neces-
 sarily  and  inevitably  contribute  to
 the  generation  of  more  employment?
 Similarly,  will  not  a  substantially
 increased  outlay  on  adriculture,
 irrigation  and  rural  infrastructure
 such  as  the  electrification  and  roads

 result  in  the  generation  of  more  em-

 ployment?  However  much  the  opposi-
 tion  benches  may  wish  to  decry  the

 extension  of  the  investment  allow-

 ance  to  substantial  parts  of  industry,
 will  it  not  lead  to  more  employment
 in  industrv?  Ig  it  suggested  that  the

 reliefs  given  to  small  scale  industries

 and  cottage  industries  will  not  pro-

 vide  more  employment  to  large  num-

 bers  of  people?  Clearly,  a  definite
 effort  has  been  made  in  the  budget

 to  see  that  more  employment  is

 generated.

 Perhaps  what  the  Congress  mem-

 bers  have  in  mind  is  that  there  are

 no  allocations  specifically  for  employ-
 ment-oriented  schemes  in  the  budget.

 They  would  seem  to  have  forgotten
 the  experience  of  such  crash  program-
 mes,  I  would  like  to  point  out  in

 this  regard  to  the  sad  fate  of  the

 hastily  conceived  employment  gsche-
 mes  in  the  past.  Since  they  were

 drawn  up  in  a  great  hurry  to  meet

 some  such  demand,  they  were  poorly
 planned  and  poorly  implemented,  re-

 sulting  in  hardly  any  permanent  em-

 ployment.  I  would,  therefore,  coun-

 se]  patience.  To  be  effective,  such

 schemes  neéd  careful  planning  in-

 cluding  consultations  with  local  autho-

 rities,  and  need  even  better  organisa-
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 tion  for  implementation.  We  have  not
 yet  had  the  time  to  plan  in  detail
 such  schemes  and  organise  such  con-
 sultations.  But  I  have  no  hesitation
 in  assuring  the  House  that  as  soon.
 as  the  Budget  discussions  are  over,  I
 shall  hold  consultations  with  my  col-
 leagues  in  the  Government  and  the.
 Deputy-Chairman  of  the  Planning
 Commission  about  specific  programmes
 of  work  and  then  hold  discussions
 with  the  Chief  Ministers  about  these
 matters,  Similarly,  I  shall  consult
 the  Reserve  Bank  and  the  nationalised
 banks  about  the  role  that  they  can

 play  jn  promoting  rural]  development.
 and  employment.

 Some  Members  referred  to  the  re-
 duction  of  Rs.  56  crores  in  the  provi-
 sion  for  defence  expenditure  gs  com-
 pared  to  the  interim  Budget  and  ex-
 pressed  concern  that  it  may  jeopar-.
 dise  the  security  of  the  country,  I

 may  point  out  that  even  after  the  re-

 duction,  the  provision  made  in  the
 Budget  for  defence  expenditure  is  Rs.
 37  crores  more  than  the  revised  esti-
 mate  for  1976-77.  I  may  assure  the
 House  that  no  cuts  have  been  made
 which  will  affect  the  security  of  the
 country.

 Shri  Kanwar  Lal  Gupta  referred  to

 the  need  to  present  the  estimates  in
 the  form  of  a  performance  budget
 instead  of  merely  jn  financial  terms.
 He  is  evidently  unaware  that  such

 budgets  are  already  being  prepared.
 He  will  no  doubt  receive  them  in  due

 course,  J]  fully  agree  with  him  that

 this  is  a  desirable  development  as

 it  enables  Members  to  know  the  actual]
 achievements.  I  shall  try  to  ensure
 that  in  future  they  are  made  more

 informative  and  more  capable  of  serv-

 ing  the  purpose  which  the  hon.  Mem-
 ber  has  in  mind,

 Some  Members  have  expressed  mis-.

 givings  about  the  proposal  for  a  spe-
 cial  borrowing  of  Rs.  800  crores  from

 the  Reserve  Bank  against  drawal  of

 foréign  exchange  reserves.  Some
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 Members  used  expressions  such  as

 “fraud”.  I  am  sure  that  they  did  not

 leak  up  the  dictionary  meaning  of  the
 word  “fraud”.  Has  there  been  any
 subterfuge?  All  these  figures  are
 there  for  everybody  to  see.  You  may
 have  a  different  opinion,

 As  the  House  knows,  our  external

 reserves  have  risen  substantially  in
 recent  months,  It  is  necessary  to  work
 out  effective  mechanism  to  use  these

 reserves  and  accelerate  the  tempo  of
 economic  activity  and  to  gtablise  pri-
 ces.  In  pursuance  of  this  objective,
 We  have  liberaiilsed  substantially  our
 import  policy.  Larger  imports,  both
 of  essentia]  consumer  goods  and  capi-
 tal  goods,  will  add  to  the  real]  resources
 available  to  the  economy  for  deve-
 lopment.  Thus,  to  the  extent  that  we
 succeed  in  drawing  down  the  reserves,
 special  borrowing  from  the  Reserve
 Bank  will  be  non-inflationary.

 Some  Members  have  complained
 that  this  Budget  does  not  have  pro-
 posals  for  land  reforms,  land  consoli-
 dation  etc.  Hon.  Members  are  cer-
 tainly  aware  that  these  are  State  sub-
 jects  and  action  has  to  be  primarily
 ‘taken  by  them.  What  is  needed  now
 is  not  more  legislation  on  land  re-
 form,  but  sincere  and  effective  imple-
 mentation  of  existing  legislation.  This
 is  what  the  previous  Government  fail-
 ed  to  do.  That  is  why  the  Janata
 Party  has  stated  in  clear  terms:  “The
 Party  will  hanestly  implement  land

 legislation,  provide  machinery  for
 serutinising  fraudulent  transfers  and
 dispossession  and  plug  such  loap-
 hales  as  have  come  to  light.  Land-
 lordism  will  be  abolished.  Surplus
 lands  and  other  reclaimed  lands  will
 be  distributed  among  the  landless
 particularly  Harijans  and  Adivasig.
 I  am  quoting  from  the  Janata  Party
 manjfesto.

 ere
 Subramaniam  and  other,  have

 tcised  me  for  extending  the  bene-
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 fits  of  the  investment  allowance  ta
 all  industries,  and  it  bag  been  उद्,
 gested  that  I  have  no  priorities.  ]
 wish  they  had  looked  at  the  Finance
 Bill  more  carefully,  They  would

 then  have  found  that  we  have  a  large
 list  of  industries  which  would  not  oe
 entitled  to  the  benefit  of  the  invest-
 men  allowance.  All  these  industries
 which  have  been  excluded—and  they
 are  34—are  industries  which  produce
 luxury  goods  or  goods  which  are  rela-

 tively  low  on  the  list  of  priorities.
 Thus  the  charge  that  I  have  no  prio-
 rities  is  baseless,  The  truth  is  thet
 while  swearing  by  priorities,  the  pre-
 vious  Government  acted  arbitrarily  in

 choosing  various  industries  for  the
 benefit  of  the  investment  allowance.
 Industries  which  were  considered  eli-

 gible  for  investment  allowance  by
 Shri  Subramaniam  cannot  stand  up  to
 any  rational  scrutiny.  Can  Shri  Sub-
 ramaniam  explain  how  despite  his
 profesesd  Jove  for  the  public  sector,
 vital  industries  in  the  public  sector,
 such  as  mining  and  petroleum  refin-

 ing  were  denied  the  benefit  of  invest-
 ment  allowance?  The  fact  that  I  have
 extended  the  benefit  of  the  investment
 allowance  to  these  vital  industries
 which  are  almost  entirely  in  the  pub-
 lic  sector  is  itself  a  refutation  of  Shri
 Subramaniam’,  charge  that  this  ex-
 tension  is  a  concession  to  the  private
 sector.

 Shri  Bedabrata  Barua  has  referred
 to  a  report  in  the  Economic  Times
 of  June  21  that  the  concession  re-
 garding  the  investment  will  give  Rs.
 23  crores  to  big  industries.  The  hon.
 Member  must  be  more  careful  about
 believing  everything  he  sees  in  print,
 that  report  is  misleading.  The  esti-
 mate  in  the  report  does  not  take  into
 account  that  most  of  the  industries  in-
 cluded  in  the  study  were  already
 eligible  fer  the  grant  of  investment
 allowance.  Thus  out  of  an  aggregate
 investment  of  Rs.  889  crores  in  900
 companies,  investment  of  300  crores  is
 in  industries  already  eligible.  The  re-
 port  also  assumes  that  all  these  in-
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 Gustrieg  would  get  a  geduction  of  35
 cent.  This  is  again  wrong  be-

 cause  thare  is  no  reesen  to  believe
 that  all  the  plant  and  machinery  in
 Indian  industry  is  based  on  know-how

 Wevolennd  in  Government  laboratories
 public  sector  undertakings  and  univer-

 sities  in  India.  Were  such  a  situation
 te  prevail,  it  would  have  been  un-
 necessary  to  give  an  incentive  to  pro-
 mate  the  use  of  know-how  developed
 in  India.  Lastly,  the  investment  allow-
 ance  woulg  be  available  only  if  the
 industrial  units  concerned  make  a
 profit  and  not  otherwise.  For  all
 these  reasons,  it  would  be  difficult  to
 estimate  the  loss  in  revenue.  I  would,
 however,  not  mind  the  less  in  revenue
 because  of  the  benefit  the  measure
 confers  on  the  economy  as  a  whole  by
 encouraging  investment,

 Shri  Subramaniam  has  also  critici-
 sed  me  for  grant  of  an  investment
 allowance  at  the  enhanced  rate  of  35
 per  cent  to  industries  using  technical
 know-how  developed  in  our  laborato-
 ries  and  universities.  [I  had  hoped
 that  this  proposal  would  have  delight-
 ed  every  Indian  and  Shri  Subrama-
 niam  is  also  an  Indian  who  genuinely
 believes  in  technological  self-reliance.
 Yet,  Shri  Subramaniam  has  failed  ‘to

 recognise  that  science  and  technology
 cannot  be  developed  adequately  if
 the  fruits  of  technological  progress
 cannot  be  readily  utilised  for  produc-
 tive  activtiy,  All  that  I  have  done
 is  to  give  Indiay  entrepreneurs  gn  .n-
 centive  to  use  indigenous  technology
 rather  than  imported  technology
 wherever  such  g  choice  exists.  Shri
 Subramaniam’s  charge  that  this  is  a
 lopphole  to  help  big  business  is  base-
 less.  The  benefits  under  the  scheme
 will  be  limited  to  cases  approved  by
 the  Department  of  Science  and  Tech
 nology  and  in  any  case  the  benefits
 would  ga  to  technology  developed  in
 our  national  laboratories  and  in  ovr
 universities  and  nat  in  the  private
 sector.  There  is  no  likelihood  of  this
 concession  being  abused.
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 The  former  Finance  Minister  has
 raised  the  bogey  of  buying  up  losses

 and  ef  cencentration  ef  economic

 power  when  commenting  upon  the
 concessions  proposed  when  a  sick
 unit  mergeg  with  the  healthy  one

 He  is  perbaps  unaware  of  the  safe-

 guards  incorporated  in  the  Finance
 Bill  itself,  The  concessions  will  be
 available  only  on  the  recommendations
 of  the  specified  authority  and  it  will
 have  to  be  established  ६०  the  satis-
 faction  of  the  Central  Government
 that  the  amalgamation  is  in  the  pub-
 lic  jnterest.  Also,  the  Centra]  Gov-
 ernment  may  lay  gown  necessary  con-
 ditions  tg  ensuré  that  the  concession
 is  restricted  to  amalgamations  which
 would  facilitate  the  rehabilitation  or
 the  revival  of  the  sick  unit.  It  is  our
 view  that  this  alternative  is  by  far  to
 be  preferred  to  the  take  over  of  the
 sick  units  by  the  Government,

 I  need  only  mention  that  the  Na-
 tional  Textile  Corporation  has  suffered
 a  loss  of  over  Rs.  l7  crores  during
 the  period  1974-75  to  1976-77  and  is
 likely  to  suffer  q  further  loss  of  about
 Rs.  30  crores  in  the  current  financial
 year.

 Shri  Subramaniam  has  _  probably
 iorgotten  that  the  former  Government
 with  his  full  concurrence  had  approv-
 ed  of  such  a  measure.  Let  my  friends
 opposite  appreciate  that  I  am  always
 ready  to  consider  qa  sound  proposition
 wherever  it  comes  from  and  whatever
 its  origin  so  long  as  it  is  in  the  public
 interest.

 Some  hon,  Members  also  suggested
 that  the  proposed  new  concessions  for
 small  scale  jndustrieg  set  up  in  rural
 areas  provide  a  loophole  for  tax  avoid-
 ance  by  clever  businessmen.  This
 Section  is,  in  fatt,  modelled  on  the
 lines  of  a  similar  provision  for  giv-
 ing  concession  to  jndustries  set  up
 in  backward  ateas.  The  Finance  Bill
 clearly  precludes  the  grant  of  con-
 cession  in  cases  where  the  new  busi-
 ness  is  formed  by  the  splitting  up  or
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 the  reconstruction  of  the  business  al-
 ready  in  existence  or  by  transfer  of

 existing  plant  and  machinery,  There
 are  safeguards  against  other  collusive
 transactions  as  well.  The  risk  is  neg-
 ligible,  if  any,  and  having  regard  to
 the  fact  that  the  task  of  rural  deve-
 lopment  is  so  vast  and  gigantic,  we
 shall  not  hesitate  from  taking  reason-
 able  risks.

 Shri  Subramaniam  has  criticised  the
 Proposa]  to  allow  the  concession  to
 units  which  commence  manufacturing
 operations  after  the  30th  June,  977
 on  the  ground  that  the  investment  de-
 cisions  have  already  been,  taken  and,
 therefore,  the  concession  wag  unde-
 served.  JI  do  not  see  any  merit  in
 this  criticism.  According  to  my  way
 of  thinking.  an  entrepreneur  who  has
 already  taken  an  investment  decision
 for  setting  up  a  small-scale  industrial

 undertaking  in  a  rural  area  deserves
 credit  for  having  done  so  and  should
 not  be  denied  this  legitimate  conces-
 Sion.  It  is  incumbent  on  us  to  specify
 a  date  and,  if  the  concession  is  ‘o
 achieve  its  objective,  it  has  to  be  4
 Near  enough  date,

 It  hag  been  suggesteq  that  the  in-
 nocuous  provision  for  encouraging
 companies  to  involve  themselves  in
 the  work  of  rural  welfare  and  uplift
 is  yet  another  loophole  for  avoiding
 taxes.  Why  do  people  not  take  the
 trouble  of  going  through  the  papers
 carefully  before  criticising?  I  thought
 I  had  made  it  amply  clear  that  the
 deduction  will  be  allowed  only  if  the
 expenditure  is  incurred  on  specified
 proposals  of  rural]  development  appro-
 ved  by  the  prescribed  authority  and

 this  prescribed  authority  will  be  of  an
 adequatsly  high  level.

 We  cannot  prevent  people  with
 jaundiced  eyes  who  are  seeing  noth-

 ing.  but  jaundice.  (Interruptions).  I
 am  glad  that  this  jaundice  epidemic
 helpg  you  to  laugh.
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 Honourable  Members  and  Shri  Sub-
 ramaniam  in  particular  have  made
 the  point  that  the  concession  given  to
 powerlooms  would  benefit  the  big
 owners  as  the  small  powerloom  own-
 ers  are  In  reality  The  benamidars  of
 big  industrialists,  It  is  suggested  that
 the  incentive  given  to  powerlooms  will
 hit  the  handloom  industry.  These  ap-
 prehensions  are  entirely  without  sub-
 stance  and  proceed  from  a  mis-con-
 ception  of  my  tax  proposals.  Under  the
 tax  structure  we  inherited,  powerlooms
 paid  a  compounded  levy  which  varied
 from  Rs.  50  per  year  to  Rs.  250  per
 year  depending  upon  the  number  of
 powerlooms  installed,  I  may  add  that
 there  are  many  unauthorised  power-
 looms  which  have  not  been  licensed  by
 the  Commerce  Ministry  and  which

 may  well  be  outside  the  tax  net.  In-

 deed,  the  differential  rate  of  duty  has
 encouraged  the  fragmentation  of  lar-
 ger  units  into  smaller  units  to  take  ad-
 vantage  of  the  lower  rates  of  duty
 available  for  units  having  4  looms  or
 less,  Further.  the  big  industrialists
 having  benami  owners  were  tne  biggest
 beneficiaries,  because  with  their  resour-
 ceg  they  worked  the  powerlooms  to
 maximum  capacity  and  with  the  duty
 remaining  constant  irrespective  of  the
 quantity  of  cloth  produced  they  paid
 very  little  duty  per  metre  of  cloth.

 To  minimise  evasion,  to  reduce  the
 administrative  burden,  to  distribute

 equitably  and  to
 ensure  particularly  that  the  big  own-
 ers  do  not  get  away  lightly,  I  have
 shifteq  this  levy  to  the  yarn  used  by
 the  powerlooms.  The  duty  will  be  col-
 lected  aj  the  stage  when  the  yarn  is
 cleared  from  spinning  mills.  Earlier
 a  duty  of  Rs.  2.5  crores  was  being  col-
 lected  as  compounded  levy  from  the
 powerlooms  and  a  further  duty  of  Rs.
 0.75  crores  was  being  collected  at
 compoundeg  rates  from  hand-proces-
 sors  of  powerloom  cloth,  making  a  total
 of  Rs.  3.25  crores.  As  against  this,  an
 extra  duty  of  Rs.  3.5  crores  wil]  be
 collected  on  the  yarn  used  by  the
 powerlooms  under  the  scheme  propo-
 sed  by  me.  Thus  by  shifting  the  duty
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 in  this  manner  I  have  safeguarded  the
 revenue,  have  ensureq  that  no  power-
 loom  escapes  the  tax  net  and  at  the
 same  time  the  new  situation  in  no  way
 affects  the  competitive  strength  of  the
 handlooms,  The  suggestion  that  the
 new  arrangement  will  affect  the  posi-
 tion  of  hadlooms  adversely  is  totally
 unfounded.  It  is  indeed  an  attempt  to
 confuse  the  issue  and  to  minimise  the
 measures  we  have  deliberately  taken
 to  improve  the  lot  of  handlooms.  It  is
 to  them  and  not  to  the  powerlooms  and
 the  mills  that  I  have  given  duty  con-
 cessions.  As  I  explained  in  my  Budget
 speech,  handlooms  will  get  duty  relief
 for  the  first  time  in  respect  of  cotton
 yarn  in  cross  reel  hanks  and  again  for
 the  first  time  in  respect  of  viscose  spun
 yarn  in  banks.  Quite  clearly,  therefore,
 my  proposals  wilt  benefit  the  hand-
 looms.

 Many  Members  have  made  the  point
 that  the  excise  duty  on  biris  should
 not  be  increased  as  iris  are  consumed
 by  the  common  peoole  for  whom  it  is
 “absolutely  essential.”  I  am  afraid,  this
 I  80  not  agree  that  biris  are  an  absolu-
 tely  essential  item  for  the  common
 people,  It  is  an  optional  item  of  con-
 sumption  and  is  injurious  to  health.  If
 any  one  choses  to  smoke  biris,  I  do  not
 think  he  should  mind  paying  one  paisa
 extra  on  ten  biris  which  is  all  that  my
 proposa]  entails.  Biri  manufacturers
 and  the  wholesalers  and  retailers  in
 biri  trade  should  see  to  it  that  the  in-
 crease  in  the  price  of  biris  beyond  one
 paisa  for  ten  hiris  does  not  tnke  vlace.

 SHRI  C.  M.  STEPHEN
 Let  them  take  an  oath.

 (Idukki):

 SHRI  H.  M.  PATEL:  You  have  deep
 faith  in  taking  oaths  and  breaking
 oaths.  I  do  not  think  I  need  com-
 ment  on  that.

 Several  Members  have  desired  that
 the  proposed  excise  dutv  on  hand  ton!
 shoulq  be  withdrawn.  Clearances  upto
 Rs.  lakh  in  the  case  of  smal)  scale
 manufacturers  are  directly  exempted.
 T  shall  consider  the  possibilitv  of  ex-
 80]  ..$.—0
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 tending  the  scope  of  the  exemption  so
 as  to  ensure  that  genuine  small  hand-
 tool  manufacturers  do  not  suffer.

 Some  Members  have  suggested  that
 steps  should  be  taken  to  increase  the
 indigenous  production  of  watches
 rather  than  import  them.  Members
 are  evidently  not  aware  of  the  fact
 that  the  Government  has  already  em-
 barked  upon  a  programme  for  increas-
 ing  indigenous  production  of  watches
 to  about  three  times  the  existing  pro-
 duction  within  a  year.  Ameng  others,
 one  of  the  steps  proposed  for  achiev-
 ing  this  objective  is  reduction  of  im-
 port  duty  on  watch  components  that
 have  to  be  importeg  from  20  per  cent
 to  50  per  cent.  We  have,  nevertheless, to  take  steps  to  see  that  the  baiance
 of  the  demand  even  after  increasing
 the  indigenous  production  is  met,  and
 it  is  much  better  to  do  so  by  importing
 watches  through  Hindustan  Machine
 Tools  and  realising  the  import  duty
 thereon  than  by  leaving  it  all  to  the
 smugglevs.  (Interruptions:  No  mat-

 ter  how  effective  the  preventive  inachi-
 nery  in  respect  of  smuggling  may  be.
 smugglers  manage  to  have  better  abili-
 ty  to  do  so.  There  are  several  ways  in
 which  you  can  combat  smuggling,  it  is
 not  only  through  preventive  machinery but  also.  through  import  and  other
 methods:  even  arranging  the  difference
 between  the  internal  price  and  the  ex-
 ternal  price,  anyway  I  wil]  not  29  into

 it  at  the  moment....

 AN  HON.  MEMBER:  There  has
 been  change  of  heart  in  them,  they
 have  taken  oath.

 SHRI  H,  M.  PATEL:  Members  have
 pointed  out  that,  though  the  Janata
 Party  manifesto  haq  Suggesteq  a  re-
 placement  of  the  sales  tax  by  excise
 duty,  nothing  has  been  proposed  in
 this  budget.  Howsoever  desirable  this
 objective  may  be.  it  is  a  delicate  matter
 because  sales-taxes  are  a  State  subject
 and  have  become,  over  the  years,  the
 main  vrop  of  their  revenues.  anv
 scheme  for  change  has  to  be  worked
 out  in  consultation  with  the  States  in
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 such  a  way  that  the  States  will  not
 only  get  the  same  revenue  as  they  are

 getting  at  present  but  will  also  be  as-
 sured  of  an  adequately  increasing
 amount  of  revenue.  Any  change  from
 sales-taxes  to  excise  duties  cannot  tzke
 place  without  their  consent.  It  is  my
 intention  to  holq  such  discussions  with
 the  State  Governments  and  persuade
 them  to  accept  a  change  on  some  such
 lines.

 XN

 Membesrs  have  referred  to  the  need
 for  adequate  agricultural  credit  on
 sound  lines  for  the  uplift  of  the  rural
 economy.  The  overal)  supply  of  credit
 has  been  increasing  continuously.  In
 spite  of  whatever  progress  that  hus
 been  made  so  far  institutional  credit
 now  Meets  only  a  little  more  than  a
 third  of  the  credit  requirements  of  the
 agricultural  sector.

 Government  attaches  high  priority
 to  the  adequate  availability  of  agricu'-
 tural  credit  and  it  is  our  intention  that
 there  should  not  be  any  slackening  in
 the  pace  of  expansion  of  bank  credit  to
 the  agricultural  sector.  But  the  em-
 phasis  would  be  on  reaching  out  to  the
 truly  weaker  sections.  Rural  banks
 were  established  because  it  was  realis-
 ed  that  the  credit  needs  of  the  weaker
 sections  were  not  being  met.  But  ex-
 perience  has  shown  that  even  they  are
 not  fulfilling  this  role  adequatelv.
 Therefore,  the  functioning  of  these
 banks  needs  to  be  evaluated  with  3
 view  to  determining  their  precise  role
 in  the  credt  structure.  I  can  assure  the
 HouSe  that  we  will  try  our  best  to  en-
 sure  that  the  credit  needs  of  the  rural
 sector  are  adequately  met.

 Shri  Narasimha  Rao  referred  to  the
 desirability  of  having  a  crop  insurance
 system.  Tam  glad  to  inform  him  that
 this  matter  is  under  consideration  of
 the  Genera]  Insurance  Corporation  in
 consultation  with  the  Ministry  of  Agri-
 culture  and  the  State  Governments.
 They  are  considering  the  institution
 of  an  indemnity  scheme  in  certain
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 areas  for  small  farmers  for  damage
 due  to  floods,  cyclones,  hailstorms  etc.
 This  is  still  in  the  discussion  stage  and
 no  final  scheme  has  as  yet  emerged,
 but  we  do  attach  considerable  import-
 ance  to  this  matter.

 In  conclusion,  I  would  like  to  em-
 phasise  that  this  budget  represents  a
 sincere  and  genuine  effort  to  redirect
 the  country’s  economy  in  line  with  the
 priorities  laid  down  in  the  Janata
 Party's  election  manifesto.  Rural
 development  constitutes  a  core  element
 of  our  development  strategy.  I  have.
 therefore,  made  an  effort  to  enhance
 the  provisions  for  important  rural
 development  programmes  such  as  irri-

 gation,  supply  of  pure  drinking  water,
 rural  roads  and  improvement  of  rural
 infrastructure  as  a  whole.  My  oro-
 posals  are  designed  both  to  strengthen
 the  competitive  position  of  such  vital
 rural  industries  as  handlooms  and  also
 attract  new  industries  to  the  rural
 areas.  Our  goal  is  to  work  out  an  in-
 tegerated  programme  for  all-round
 improvement  in  the  quality  of  rural
 life,  laying  special  emphasis  on  the
 welfare  of  Harijans,  Adivasis,  small
 and  Marginal  farmers.  Admitledly,
 the  task  that  we  have  set  for  ourselves
 cannot  be  accomplished  in  a  single
 budget.  As  such,  this  budget  must  be
 seen  as  first  step  forward  in  our  Gov-
 ernment’s  quest  to  work,  with  dedica-
 tion  ang  speed,  for  a  progressive,  just
 and  a  humane  society.

 36.33  hrs.

 PAPERS  LAID  ON  THE  TABLE—

 Contd,

 PROCLAMATIONS  REVOKING  PRESI-
 DENT’S  RULE  In  UtTrar  PRADESH  ANL
 MADHYA  PRADESH

 THE  MINISTER  OF  PARI.JAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  I  beg  tn  ley  on
 the  Table  a  copy  each  of  the  following
 Proclamations  (Hindi  and  English  ver-



 293  Payment  of  Wages  ASADHA  2,  34699  (SAKA)

 gions)  under  Article  356(3)  of  the
 .Constitution:—

 qd)  Proclamation  dated  the  23rd
 June,  977  issued  by  the  Vice-President

 acting  as  President  under  clause  (2
 of  article  356  of  the  Constitution  re-
 voking  the  Proclamation  issueq  by  him
 on  the  30th  April,  977  in  relation  to
 the  State  of  Uttar  Pradesh,  publishea
 in  Notification  No.  G.S.R.  396(E)  in
 Gazette  of  India  dated  the  23rd  June,
 1977.

 (2)  Proclamation  dated  the  23rd
 June,  977  issued  by  the  Vice-Presi-
 dent  acting  as  President  under  clause
 (2)  of  article  356  of  the  Constitution
 revoking  the  Proclamation  issued  by
 him  on  the  30th  April,  977  in  relation
 to  the  State  of  Madhya  Pradesh,  pub-
 lished  in  Notification  No.  G.  5.  R.
 397(E)  in  Gazette  of  India  dated  the
 23rd  June,  1977.

 [Placed  in  library.  See  No.  LT-487A/
 77)

 6.34  hrs.

 PAYMENT  OF  WAGES  (AMEND.
 MENT)  BILL—contd.

 THE  MINISTER  OF  PARLAIMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  |  beg  to

 move:

 “That  the  Bill  further  to  amend
 ‘the  payment  of  Wages  Act,  1936,  be
 ‘taken  into  consideration”.
 The  Bill  is  a  simple  Bill  to  enable

 the  introduction  of  an  insurance
 scheme  for  Central  Government  ser-
 vants.  The  third  Pay  Commission  had
 recommended  the  introduction  of  an
 insurance  scheme  २०५  Central  Govern-
 ment  servants,  which,  on  a  monthly
 contribution  of  Rs.  5/-,  would  provide
 a  cover  of  Rs.  5,000/-  on  death  while  in
 service  to  the  family  of  the  deceased
 Government  servant,  anc  return  of  the
 actual  amount  contributed  by  him
 without  addition  of  any  interest  in  case
 of  superannuation  or  demission  of
 office  for  any  reason.  The  Scheme  as
 recommended  by  the  Commission,  was
 to  be  optional]  for  the  existing  em-
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 ployees  and  compulsory  for  future  em-
 ployees.

 Thig  scheme  was  discussed  with  the
 representatives  of  the  staff  side  in  the
 National  Council  of  the  Joint  Consulta.
 tive  Machinery  in  1973.  The  start  side
 diq  not  tavour  the  scheme  on  the
 ground  that  it  would  cover  only  the
 risk  of  death  during  service  and  would
 not  provide  for  any  additional  benefit
 on  retirement.  They  wanted  a  scheme
 which  would  provide  equal  benefit  both
 in  case  of  death  in  service,  as  well  as
 at  the  time  of  retirement.  A  modified
 scheme  was,  therefore,  worked  out  and
 circulated  to  the  staff  side  representa_
 tives.  In  q  meeting  held  on  the  8th
 December,  1975,  the  staff  side  accepted
 the  modified  scheme  worked  out  by
 Government.  Thus,  Sir.  the  House
 will  see  that  the  scheme  that  is  Lcing
 introduced  now  has  received  the  ac-
 ceptance  of  the  staff  as  well.

 The  Scheme  is  compulsory  for  all
 Central  Government  employees,  both
 those:  who  are  now  in  service  as  well
 as  those  who  join  the  service  of  the
 Centra]  Government  in  the  future.  For
 purposes  of  contributions  and  entitle-
 ment  to  benefits,  the  employees  are
 divided  into  three  groups  depending  on
 their  age  at  the  time  of  entry  ito  the
 scheme.  Each  group  is  covered  in  a
 separate  stage  in  the  Scheme.

 A  large  number  of  Government
 servants  employed  in  Government
 factories  and  railways  come  within
 the  purview  of  the  Payment  of  Wages
 Act.  1936.  Deductions  from  the  wages
 of  the  employees  for  contributions  to
 the  insurance  scheme,  the  Government
 is  introducing,  cannot  be’  made  un-
 less  sub-section  (2)  of  Section  7  is
 suitably  amended.  The  Bill  now  be-
 fore  the  House  seeks  to  add  a  new
 clause  (q)  under  sub-section  2  to
 permit  the  mecessary  deductions  be-
 ing  made.  Government  have  decided
 that  the  insurance  scheme  should
 be  introduceq  with  effect  from  Ist
 July,  1977.  To  make  this  prrgsible.  it  is
 necessary  to  ame;  the  Payment  of

 Wager  *  ot  as  proposed  in  the  Bill
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 without  any  loss  of  time.  I  need  not
 say  that  it  is  a  very  short,  simple  and
 non-controversial  Bill.  [  have  every
 ho;  that  the  House  would  itself  be
 kee:  to  paSs  the  Bill  so  that  the  in-
 surance  scheme  framed  by  Govern-
 ment  to  promote  the  welfare  of  their
 employees  may  go  into  operation
 without  any  difficulty,  on  the  Ist  of

 July  itself.  With  these  words,  I
 commend  the  Bill  for  the  acceptance
 of  the  House.

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Payment  of  Wages  Act,  936  be
 taken  into  consideration.”

 SHRI  VAYALAR  RAVI  (Chiravin-
 kil:  Mr.  Speaker.  Sir,  as  the  hon.
 Minister  has  said,  it  is  a  very  simple
 and  non-controversial  piece  of  legis-
 lation.

 6.38  hrs,

 [Mr.  DEPUTY-SPEAKER  in  the  Chair]

 We  fully  support  it  because  as  I
 said.  it  is  a  good  piece  of  legislation.
 This  Bill  is  being  introduced  only

 to  give  effect  to  a  measure  which  has
 already  been  agreed  upon  by  the
 Central  Government  and  the  Central
 Government  employees’  after  due
 consulations,  At  an  earlier  stage,  the
 employees  haq  objected  to  the  first
 scheme,  as  that  did  not  benefit  them
 much.  Now  the  benefit  was  intend-
 @d  to  be  given  only  on  death  during
 service.  Now,  that  the  modified
 ‘scheme  has  been  accepted  by  both
 the  sides.  there  is  nothing  much  fo
 be  said  about  this.  However,  I  would
 like  to  draw  the  attention  of  the  hon.
 Minister  to  the  Payment  of  Wages,
 Act,  936  and  certain  definitions  gi-
 ven  therein,  because  different  inter-
 pretations  are  being  given  by  certain
 employers  especially  the  public  sec-
 tor  undertakings.  In  that  Act.  ‘wages’
 have  been  clearly  defined  as  :
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 “wages  means  all  remuneration
 (whether  by  way  of  salary,  allow-
 ances  or  otherwise)  expressed  in

 terms  of  money  or  capable  of  be-
 img  so  expressed  which  would,  if
 the  terms  of  employment,  express
 or  implied,  were  fulfilled,  be
 payable  to  a  person  employed  in
 respect  of  his  empolyment  or  of
 work  done  in  such  employment”.

 It  further  says:

 “But  does  not  include:

 (2)  the  value  of  any  house  ac-
 comm@dation.”  But  I  found  that  in
 some  of  the  deductions  made  in  the
 wages  by  the  employers  and  even

 by  public  sector  employers,  they  take
 into  account  the  house  rent  allowance.
 Suppose  the  workers  go  on  a  strike
 and  when  they  cut  the  wage,  they
 include  the  hous”  rent  allowance  al-
 so.  But  here  th»t  point  has  not  been
 made  clear  anc  it  needs  a  clarifica-
 tion.  The  anon  y  arises  where  some
 of  the  indus'‘ries  provide  quarters

 and  some  workers  stay  in  the  quarters
 while  some  may  live  cutside  draw-
 ing  house  rent  allowance.  But  in
 the  wage  cu‘  they  take  into  account
 the  house  rent  allowance  and  people
 who  dra\~  house  rent  allowance  only
 are  affected.  This  is  an  anomaly
 which  is  happening  ang  some  of  the
 employees  working  in  the  same  fac-
 tory  *ave  to  suffer  a  higher  wage  cut,
 हूं  heve  the  hon,  Minister  wil!  bring
 forward  a  rore  comprehensive  legi-
 slation  in  favour  of  the  wrokers.  He
 ha:  aizeady  sin‘od  that  he  is  not  ag-
 reeins,  with  the  ligis‘ation  of  the  pre-
 vious  government  regarding  the  bo-
 nus  law.  He  said,  if  I  understood  him
 correctly,  during  the  last  Labour
 Minislers’  Conference  he  considered
 bonus  as  a  deferred  wage.  If  it  is
 so,  I  would  appeal  to  him  to  bring
 forward  suitable  legislation  amending
 the  bonus  act.

 Another  aspect  is  that  there  is  an
 attempt  going  on  today—-of  course,

 it  wag  there  in  the  past  also—that  the
 employers  and  the  industrialists  dq
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 not  hestitate  to  take  recourse  to  ac-
 tions  whichtharm  the  interest  of  wor-
 kers.  Lock-out  and  retrenchment,

 as  usual  in  the  past,  are  continuing.
 Iam  not  blaming  you.  It  is  not  a  new
 phenomenon,  it  is  a  continuing  phe-
 nomenon  which  all  the  industrialists
 try  to  resort  to,  to  defeat  any  de-
 mands  of  the  labour.  Whenever  the
 labour  puts  up  a  demand  or’  when-
 ever  they  want  more  wages,  now
 it  has  become  ६  usual  practice  with
 the  employers  to  resort  to  lock-out
 which  affects  the  right  to  work  of  the
 worker  and  affects  his  wages,  ]  would
 like  to  point  out  what  harpened  re-
 cently  in  Kerala.  There  was  a  strike
 in  qa  factory  for  three  months,  A

 lock-out  was  declared  by  the  mana-
 gement  when  the  strike  notice  was
 issued.  The  labour  put  forward  a

 few  demands  which  were  even  ac-
 cepted  by  the  Labour  Department.
 The  Petroleum  Ministry  is  suffering
 as  they  could  not  get  the  machinery
 from  the  factory.  There  was  qa  lock-
 out  So,  this  way  the  employer  ea-
 sily  locks  out  and  goes  away  but
 what  is  the  fate  of  the  workers>  The
 right  of  the  workers  to  work  is  thus
 defeated  by  closing  down  the  factory.
 In  the  same  way  Mr.  Dalmia  the
 same  industrialist  closed  down  his
 Punalur  Paper  Mill—Mr.  Stephen  is
 the  President  of  the  wrokers’  union
 there.  80,  at  present  there  is  no  law
 in  the  country  to-day  to  prevent  such
 lagk-outs  and  try  to  prosecute  the
 industrialists  who  indulge  in  such
 things.  I  admit  this  has  been  the
 phenomenon  for  the  tast  30  years.  So,
 J  would  appeal  to  the  hon.  Minister
 to  look  into  this  matter.  This  indus-
 trialist,  Mr.  Dalmia,  is  given  all
 publicity  in  all  English  newspapers
 saying,  ‘I  was  assaulted  in  the  pre-
 sence  of  Ministers  and  Police’.  Base-
 less  charges  were  levelled  on  the
 workers  and  government,  This  is  the
 way  the  employers  resort  to,  to  de-
 feat  the  interests  of  workers.  The

 hon.  Minister  said  that  he  considered
 bonus  as  a  deferred  wage.  In  that

 spirit,  I  appeal  to  the  Minister  not
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 only  to  bring  forward  legislation  for
 workers  getting  more  wages  but  also
 to  prevent  lock-outs  by  industrialists
 to  defat  the  demand  of  workers.

 With  these  words,  I  support  the
 Bill.

 श्रीमती  झहिल्या  पी०  रांगनेकर  (बम्बई
 उत्तर-मध्य  )  :  उपाध्यक्ष  महोदय,  यह  जो

 बिल  लाया  गया  है,  उस  का  मैं  स्वागत  करती

 हूं  ।  बहुत  दिनों  से  रम्पलाइज  की  यह  मांग

 थी  कि  एसा  बिल  लाना  चाहिए  ।  इसलिए

 यह  जो  बिल  लाया  गया  है,  उस  को  सपोर्ट  करने

 के  लिए  मैं  खड़ी  हुई  हूं  लेकिन  एक  बात  मुझे
 यह  कहनी  है  कि  यह  जो  एमेंडमेंट  श्राप  पेमेन्ट

 झाफ़  वेजेज  एक्ट  में  लाए  हैं,  इस  के  श्रलावा

 श्ौर  भी  ऐमेंडमेंट्स  इस  एक्ट  में  करने

 चाहिए  थे  |  अगर  हम  ऐसा  नहीं  करेंगे  तो

 श्राज  जो  व्कसं  को  कठिनाइयां  सहन  करनी

 पड़ती  हैं  और  जो  पिछले  30  सालों  से  चाल

 हैं,  वे  चाल  रहेंगी  ।

 उपाध्यक्ष  महोदय,  मैं  एक  बात  बताना

 चाहती  हूं  कि  पिछले  दो  सालों  में  किस  तरीके

 से  बर्क्स  की  सेलरीज  में  से  कम्पल्सर्री  डि-

 डक्शन्स  किये  जाते  थे  ।  मैं  श्राप  को एक  मिसाल

 विश्रामपुर  कोलरीज़  की  देना  चाहती  हूं  ।

 वहां  के  मालिकों  ने  मजदूरों  की  सेलरीज़  में

 से  एक  दिन  का  पगार  काटा  क्योंकि  कवालियों

 का  प्रोग्राम  करता  था  और  सेन्ट्रल,  गवनेमेंट

 के  कुछ  बड़े  लोग  उस  में  ग्राने  वाले  थे  ।

 इस  तरह  से  एक  साल  में  पांच  दफ़ा  वेज

 कार्ट  गये  |  इस  के  श्रलाबा  यह  भी  कहा  गया

 था  कि  प्रधान  मंत्री  के  रिलीफ़  फंड  में  मज-

 दूरों  को  पैसा  देना  चाहिए  झौर  इस  के  लिए

 बर्क्स  का  एक  दिन  का  पगार  कटना  चाहिए  |

 इसलिए  मेरा  कहना  यह  है  कि  यह  जो  इस

 तरह  का  कारोबार  चलाया  हुआ  है  यह  बन्द

 होना  चाहिए  ।
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 इस  के  बाद  मुझे  यह  कहना  है  कि  विश्राम-

 पुर  कोलरीज़  की  यूनियन  का  सेक्रेटरी  श्री

 मोहित  राम  था  |  उस  ने  जब  इस  तरह  के

 डिडकक्‍्शन्स  के  लिए  अ्रपोज्  किया,  तो  उस  को

 डिस्मिस  कर  दिया  गया  शर  इमजेंन्सी  के

 बाद  भी  सेक्रेटरी  को  काम  पर  नहीं  लिया

 गया  है  क्योंकि  वह  कम्पलसरी  वेज  कट  का

 विरोध  कर  रहा  था  ।  उस  को  काम  पर  लेना

 चाहिए  शौर  इस  तरह  के  डिडकशन्स  को

 रोकने  के  लिए  भी  एक  एमेंडमेंट  इस  एक्ट
 में  होना  चाहिए  ।

 झ्भी  एक  सदस्य  ने  कहा  था  कि  महीने
 भर  काम  करते  हुए  बकस  को  वेजेज्ञ  नहीं
 दी  जाती  हैं  जैसा  कि  बम्बई  में  कोहनूर  मिल्स

 में  होता  है  श्रगर  मालिक  लोग  वेजेज़  नहीं

 देते  हैं  श्रौर  उन  के  खिलाफ़  कोई  कार्यवाही  करनी

 पड़ती  है,  तो  वह  वर्कर  को,  डा  डविजुअल  को,

 करनी  पड़ती  है  और  उस  में  सात-सात

 महीने  और  साल  साल  भर  लग  जाते  हैं

 शौर  वह  कार्यवाही  चलती  ही  रहती  है।

 उस  ने  जितना  काम  किया  होता  है,  उस  का

 पगार  भी  उस  को  नहीं  मिलता  है  और  इस

 तरह  से  उस  को  बहुत  परेशानी  होती  है

 बगैर  क्रिसी  अदालत  में  जाए  हुए,  वर्कर  को

 पैसा  मिलता  चाहिए  और  इस  की  सुविधा

 एक्ट  में  होनी  चाहिए  |  इस  तरह  से  बहुत  से

 लूपहोल्स  अभी  भी  एक्ट  में  हैं  a मालिक  उन

 को  पैसा  नहीं  देते  हैं  और  उन  के  ऊपर  कार्य-

 वाही  भी  नहीं  हो  सकती  है  ।  झ्भी  झाप  को

 मालम  ही  है  कि  दिल्ली  में  इन्डियन  एक्मप्रेस

 का  सवाल  चल  रहा  है  |  वहां  के  मालिक  वेज

 बोड़  ने  जो  वर्क्स  को  देने  क ेलिए  कहा  है.  और

 गवर्नमेंट  ने  भी  इन्टरिम  रिलीफ़  की  बात  कही

 है,  नहीं  देते  हैं  -  वे वकिंग  जरनलिस्ट्स  और

 नान-जरनलिस्ट्स  को  इन्टरिम  रिलीफ़  नहीं

 देना  चाहते  हैं  ।  इसलिए  लाक-प्राउट  कर
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 दिया  है।  भगर  कोई  मालिक  पैसा  नहीं  देता

 है  झौर  पेमेन्ट  श्राफ़  वेजेज़  एक्ट  में  उन  पर

 कार्यवाही  होती  है  श्रौर  उन  के  ऊपर  कोई
 केस  चलता  है,  तो  खाली  200  रुपये  फाइन

 हो  जाता  है  ।  पगार  देने  के  बजाए,  मालिक

 200  रुपये  फाइन  देना  पसन्द  करता  है  ।

 मेरा  सुझाव  यह  है  कि  मालिकों  पर  कड़ी

 कार्यवाही  करने  के  लिए  कानून  में  शौर

 तब्दीलियां  होनी  चाहिए  ।  झगर  तब्दीलियां

 नहीं  होती  हैं,  तो  जो  भी  फायदा  आप  मजदूरों
 को  देना  चाहते  हैं,  वे उस  को  नहीं  पा  सकेंगे  ।

 जो  कुछ  मैं  ने  कहा  है,  उस  को  महेनजर  रखते

 हुए  लेबर  मिनिस्टर  साहब  कानून  में  और

 एमेंडमेंट्स  लाएं,  यही  मेरी  उन  से  विनती  है

 *SHRI  K.  RAMAMURTHY:  (Dhar-
 mapuri):  Mr,  Deputy  Speaker,  Sir,
 in  the  background  of  his  morning’s
 debate  during  the  Question  Hour,  I
 am  constrained,  to  maintain  my  self-
 respect,  to  speak  in  Tamil.

 I  welcome  the  Payment  of  Wages
 (Amendment)  Bill.  It  is  not  because

 that  the  Payment  of  Wages  Act  was
 enacted  in  1936,  before  my  birth,
 that  [  am  making  certain  statements,
 but  because  of  lapses  which  I  find
 in  the  implementation  of  the  provi-
 sions  of  this  Act  which  have  moti-
 vated  me  to  participate  in  this  dis-
 cussion.  The  parent  Act  has  also
 been  amended  several  times  to  meet
 the  needs  of  the  time.  With  a  view
 to  ensuring  that  the  labour  is  not  de-
 nied  of  its  legitimate  dues,  this  Act
 has  been  amended  on  more  than  one
 occasion,  Yet  all  these  amendments
 have  proved  futile  in  the  matter  of
 achieving  the  declared  objectives  of
 this  Act.  I  am  not  guided  by  any
 political  considerations  in  raising
 certain  issues.  As  a  trade  union
 leader,  I  find  that  the  labour  can
 only  go  to  the  Court  under  the  pro-
 visions  of  this  Act  to  get
 its  dues  which  are  denied

 eee  —

 *The  original  speech  was  delivered  in  Tamil.
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 strict  rules  and  regulations  must  be
 formulated

 '
 under  this  Act  ang  they

 must  be  implemented  ruthlessly.
 Even  under  the  ESIC  Act,  the  mana-
 gements  do  not  discharge  their  res-
 ponsibility  of  depositing  their  share.
 Lakhs  and  lakhs’  of  rupees  are  in
 arrears  from  their  side.  The  Re-
 gional  Commissioner  of  ESIC  in
 Tamil  Nadu  is  aware  of  the  lapses  on
 the  jpart  of  one  Anglo-French  Mill
 in  Pondicherry  in  the  matter  of  de-
 positing  lakhs  of  rupees  under  the
 ESI  Act;  yet,  no  action  has  been
 taken  against  this  Mill  for  this  lapse,
 even  after  these  lapses  were  pointed
 out  by  the  ESIC  Employees  Unions.
 There  are  many  loopholes  and  defi-
 ciencies  in  the  Labour  laws  of  the

 country  and  that  is  why  in  the  imple-
 mentation  the  Government  seems  to
 be  handicapped  greatly.

 As  has  been  pointed  out  by  the
 hon,  Member,  Shri  Ravi,  there  is  in-
 ordinate  delay  in  the  matter  of  get-
 ting  the  dues  from  the  management.
 and  the  labour  might  pass  away  in
 some  cases  even  before  the  cases  are
 finalised.
 Nadu,  during  Emergency  the  South
 India  Glass  Factory,  Salem
 was  closed  and  at  that  time
 4  months  of  wages  were
 in  arrears  for  the  workers.  So
 far  it  has  not  been  paid  to  the  wor-
 kers.  Neither  the  State  Government
 nor  the  Central  Government  has
 taken  any  steps  to  come  to  the  re-
 scue  of  the  unemployed  labour  in  the
 matter  of  getting  their  arrears  of

 wages  and  to  take  measures  for  their
 employment.  In  the  capital  city,.  the
 Indian  Express,  which  is  a  premier
 newspaper  in  the  country,  is  remain-
 ing  closed.  What  steps  have  the  Go-
 vernment  taken  in  this  matter?  Is  it
 because  that  the  owners  of  Indian
 Express  during  the  recent  Elections
 came  to  the  help  of  Janata  Party  in
 collecting  money  that  the  Janata  Go-
 vernment  is  a  silent  spectator  of  the
 pitiable  plight  of  the  workers  em-

 ployed  in  the  Indian  Express?  The

 problems  of  labour  cannot  be  looked

 In  Salem  district  of  Tamil-
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 at  from  political  partisanship  view.
 This  is  the  vital  problem  for  the
 country.  Our  policy  is  to  have  one
 union  for  one  industry.  We  ifrom

 the  Indian  National  Trade  Union  Con-
 gress  has  also  accepted  it.  In  ac-
 cordance  with  this  Act,  now  there  is
 no  provision  for  deduction  from  the
 salary  of  the  workers  for  their  Uni-
 on  subscription  and  I  want  that  de-
 duction  for  Union  subscription  must
 find  place  in  the  provision  of  authoris_
 ed  deduction  in  this  Payment  of  Wages
 Act  of  1936.

 In  the  matter  of  punishment  for
 the  erring  management,  espe-
 cially  when  the  management
 denies  the  wages  to  the  work
 ers,  the  Government  must  not  rest
 content  with  levying  a  penalty  of
 just  Rs.  200.  After  doing  hard  jiabour
 for  8  hours  the  worker  gets  his  wage.
 If  that  wage  is  denied  to  him,  then
 naturally  he  is  cheated  by  the  mana-
 gement.  Such  a  cheating  on  the  part
 of  management  should  be  taken
 cognizance  of  under  Section  420  of
 Cr.  9,  C.  and  the  management  must
 be  sent  to  the  jail.  Such  a  drastic
 step  alone  will  act  as  a  deterrent  for
 other  erring  managements.

 There  are  many  such  labour  laws
 which  require  amendments,  They
 were  enacted  under  the  then  existing
 circumstances.  Now  the  circumstan-
 ces  have  changed.  I  am  sure  that
 the  hon.  Labour  Minister

 will  look  into  this  and  do
 the  needful.  For  example,  I
 will  refer  to  the  Lime-stone  and  Do-
 lomite  Labour  Welfare  Fund,  which
 is  meant  for  the  welfare  of  mine
 workers.  The  cement  factory  worker
 is  also  covered  under  this  Fund;  the
 cement  workers  are  eligible  to  enjoy
 the  benefit  from  this  fund.  According
 to  the  rules,  the  workers  getting  less
 than  Rs.  500  are  eligible  to  avail  of  the
 benefits  from  this  fund.  I  can  say
 with  pride  that  due  to  the  untiring
 efforts  of  the  then  Labour  Minister,
 Shri  Raghunatha  Reddy,  today  the
 cement  factory  and  mines  worker  is

 getting  more  than  R's.  500  a  month.
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 But,  according  to  the  rules,  he  is
 denied  the  benefit  from  this  fund
 for  the  simple  reason  that  his

 wages  are  more  than  Rs.  500.  While
 we  have  amended  the  Payment  of

 Wages  Act  of  936  and  the  ESIC  Act
 to  give  relief  to  the  workers  who  are
 getting  more  than  Rs.  500  per  month

 why  the  Government  so  far  had  not
 taken  any  steps  to  amend  the  Lime
 stone  ang  Dolomites  Welfare  Fund
 Rules?  The  Labour  Minister  should

 look  into  such  things  and  take  reme-
 dia]  measures  to  remove  the  deficien-
 cies  and  drawhacks  in  the  existing
 labour  welfare  laws.

 After  the  Emergency.  many  indus-
 tries  have  declared  lock-outs.  Manv
 lay-offs  have  also  taken  place  in  the
 country.  Many  industries  are  also
 engaged  in  retrenchment.  The  pri-
 mary  objective  of  Janata  Party  Gov-
 ernment  should  be  to  increase’  the
 production  and  for  that  the  labour-
 management  relation  is  the  key  fac.
 tory.  'This  issue  cannot  brook  any
 political  bravadoes.  It  must  be  looked
 into  with  a  sympathetic  approach  to-
 wards  labour  whose  major  contribu
 tion  to  production  cannot  be  questio-
 ned  by  anyone

 With  these  words.  I  welcome  this
 Bill.

 श्री  हरम  चन्द  कछवाय  (3777)
 प  विधेयक  का  मैं  स्वागत  करता  हूं  -  वा  तव

 में  इसको  बहुत  पहले  झाना  चाहिये  था  ।

 परन्तु  पता  नहीं  पिछली  सरकार  इसे  लाने  में

 श्रसमर्थ  क्यों  रही  |  शव  7  लोग  इसका  समर्थन

 फर  रहे  हैं।  बहुत  दिनों  के  बाद  थे  सही  रास्ते

 पर  शाए  हैं  और  इसके  लिए  मैं  इनको  बधाई
 द्ता  i

 इस  विधेयक  में  कहा  गया  है  कि  यह
 केन्द्रीय  सरकार  के  ही  कर्मचारियों  पर  लागू
 होगा  t  क्‍या  राज्य  सरकारों  के  कमंचारियों
 को  आप  अपना  नहीं  मानते  ?  यह  सब  पर

 लागू  होना  चाहिये  ऐसी  भेरी  श्राप  से  बिनती  है।
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 इस  विधेयक  का  लाभ  सभी  लोग  लें  इस  बात

 से  कोई  इन्कार  नहीं  कर  सकता  हैं  t  मैं  चाहता

 हुँ  कि  झ्राप  इसकी  व्यवस्था  करें

 भ्राज  देश  में  प्रनेक  उद्योगों  के  प्रन्दर  हड़तालें

 कराई  जा  रही  हैं  ।  कुछ  स्थानों  पर  ताला-

 बन्दियां  भी  हो  रही  हैं।  हो  सकता.है  कि

 पछले  चनाव  में  हारने  के बाद  जो  लोग  पिछले

 30  सालों  से  मालिकों  की  वकालत  करते

 श्ा  रहे  थे,  श्रब  मजदूरों  की  वकालत  करने

 लगे  ।  इस  के  लिए  मैं  उन्हें  बधाई  देता  हूं  t

 बहुत  दिनों  में  श्राप  अच्छे  रास्ते  पर  भाये  हैं  ।

 परन्तु  एक  बात  निश्चित  है  कि वह  इतनी  जल्दी

 मजदूरों  की  वकालत  ठीक  से  कर  सकेंगे

 इस  में  सन्देह  है  क्योंकि  श्रभी  तक  झादतें  पड़ी

 हुई  हैं  मालिकों  की वकालत  करने  की  ।

 17,  00  hrs,

 उपाध्यक्ष  महोदय,  राजस्थान  में  कोटा

 में  डी०  सी०  एम०  फैक्ट्री  में  पिछले  काफी

 दिनों  से  तालाबन्दी  है,  और  मजदूरों  की  कुछ
 मांगों  को  मालिक  ने  मंजूर  नहीं  किया  जिस

 की  वजह  से  तालाबन्दी  लागू  है।  काफी

 लोग  हम  से  मिले  हैं  लेकिन  तालाबन्दी  खत्म

 हो  इस  ओर  ग्रभी  तक  कोई  कदम  नहीं  उठाया

 गया  है  ।  मेरी  मांग  है  कि  आप  वहां  की

 व्यवस्था  को  श्रपने  हाथ  में  ले  कर  कोटा

 डी०  सी०  एम०  की  तालाबन्दी  समाप्त  करें

 शर  मजदूरों  को  काम  दें  इसी  तरह  से

 उज्जैन  में  टैकसटाइल  मिल  1  श्रप्रेल  से

 बन्द  पड़ी  है  ।  एक  नए  मालिक  ने  उस  को
 खरीदा  लेकिन  बैंक  उस  को  पैसा  नहीं  देना

 चाहता  ।  आज  वहां  तीन  हजार  लोग  बेकार

 पड़े  हुए  हैं  ।  इस  सम्बन्ध  में  श्रम  मंत्री  कोई

 कदम  उठायेंगे  ।  जब  बैंक  ने  पैसा  नहीं  दिया  तो

 यह  बात  चली  कि  राज्य  सरकार  इस  को  पने

 हाथ  में  ले  ।  राज्य  सरकार  ने  केन्द्रीय  सरकार

 को  लिखा,  उस  की  जांच  कमेटी  बनायी  जिस

 की  रिपोर्ट  श्रभी  तक  नहीं  श्ायी  श्रौर  तीन

 हजार  लोग  बेकार  पड़े  हुए  हैं  जिस  से  श्रसन्‍्तोष
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 फैला  हुआ  है  ।  कुछ  जगहों  पर  लाक  ग्राउट

 मालिकों!  द्वारा  किया  जाता  है,  लेकिन  कुछ

 जगह  हारे  हुए  लोगों  की तरफ  से,  सी०  पी०

 झाई०  की  तरफ  से  सांठ  गांठ  कर  के  हड़ताल
 करायी  जाती  है  जिस  में  राजनीतिक

 उद्देश्य  होता  है  |  श्रगर  मजदूरों  की  उचित

 मांग  है  तो  जरूर  उस  को  उठाना  चाहिए,
 लेकिन  जहां  केवल  राजनीतिक  उद्देश्य  से,

 राजनीतिक  लाभ  लेने  के  लिए  हड़तालें

 कराई  जा  रही  हैं  उस  में  हमारे  सामने  बैठने

 याले  साथी  सफल  होने  वाले  नहीं  हैं  ।  श्राप  तो

 देश  का  उत्पादन  घटाना  चाहते  हैं,  नई  सरकार

 चले  नहीं,  इसे  संकट  में  डालना  चाहते  हैं  ।

 परन्तु  इस  में  श्राप  को  सफलता  नहीं  मिलेगी  ।

 बोनस  के  बारे  में  झनेकों  बार  कहा  गया

 कि  सरकारी  कर्मचारियों  को  बोनस  मिलना

 चाहिये  चाहे  वह  रेलवे  के  हों,  डाक  तार

 विभाग  के  हों  या  शौर  किसी  विभाग  के  हों  ।

 सरकार  के  छोटे  और  बड़े  उद्याग  हों  या  राज्य

 सरकारों  के  उद्योग  हों,  सब  जगह  बोनस  मिलना

 चाहिए,  ऐसी  मेरी  मांग  है  |  श्रम  मंत्री  भी  इस

 पर  गम्भीरता  से  विचार  करें  ।  पिछली  सरकार

 ने  जो  बोनस  समाप्त  कर  दिया  था  उस  के

 बारे  में  देश  के  झ्न्दर  चुनाव  के  समय  हम  से

 पूछा  जाता  था  कि  जो  हमारा  बोनस  छीन

 लिया  गया  था  क्‍या  नई  जनता  सरकार  वह
 बोनस  हमें  पुनः  देगी  ?  हम  ने  उनको  वचन

 दिया  है  कि  हम  बोनस  जरूर  दिलायेंगे  |

 मैं  मंत्री  जी  से  कहूंगा  कि  भ्रपना  जवाब  देते

 समय  वह  बोनस  का  उल्लेख  करें  |  जिस  से  लोगों

 को  बोनस  पुनः  वापस  मिले  ।

 अपने  भ्रनिवार्य  बचत  को  काटना  रोक

 दिया  जिस  का  सब  ने  स्वागत  किया  |  परन्तु

 यह  पैसा  उन्हें  मिलना  चाहिए  |  1500  करोड़

 स०  एकदम  बाजार  में  झ्रायेगा  तो  चीजों  के

 दाम  बढ़ेंगें  जिस  के  लिये  कांग्रेस  वाले  जनता

 पार्टी  को  बदनाम  कर  रहे  हैं  I  लेकिन  वास्तव  में

 स्थिति  भौर  है  ।  सारे  करे  हुए  पाप  इन के  हैं
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 जो  जनता  पार्टी  की  सरकार  को  भोगने  पड
 रहे  हैं  ।  इसलिए  यह  पैसा  एकदम  न  दें,

 परन्तु  थोड़ा  थोड़ा  दें  ताकि  लोगों  की  श्रावश्य-
 कता  पूरी  हो  सके  ।  इसलिए  मेरा  कहना  है
 कि  सी०  डी०  एस०  का  पैसा  जो  जमा  है  उसे
 देता  प्रारम्भ  करें  |

 लोग  यह  भ्रपेक्षाएं  रखते  हैं  कि  नई
 सरकार  श्राई  है,  हमारी  भ्रपेक्षाएं  जल्दी  पूरी
 हों,  सफलता  मिले  ।  परन्तु  मैं  इस  बात  को
 मानता  हूं  कि  यह  कभी  नहीं  होता  कि  इसी

 महीने  शादी  हुई  हो  और  अगले  महीने  लड़का
 हो  जाये  ।  मंत्री  जी  को  ऐसे  पग  जरूर  उठाने

 चाहियें  जिससे  मजदूरों  को  लगने  लग  जाये  कि
 सरकार  उनके  हितों  में  कुछ  काम  कर  रही  है.
 कुछ  कदम  उठायें  हैं  ।  मजदूर  तत्काल  लाभ

 चाहता  है,  इसलिए  उन्हें  प्रभावित  करने  के

 लिए,  लाभ  पहुंचाने  के  लिए  अनिवार्य  बचत
 में  से  तत्काल  पैसा  देना  प्रारम्भ  करें  ।  पिछली
 सरकार  ने  वचन  दिया  था  कि  जून  में  एक
 क्स्ति  वापिस  देंगे,  वह  नहीं  दिया  गया  है,
 उसको  झाप  देखें  ।  बोनस  की  घोषणा  तत्काल
 करें।

 ग्रापने  कहा  था  कि  जनता  पार्टी  की  श्रम

 नीति  की  घोषणा  हम  करेंगे,  सारे  देश  के

 लोग  आज  उस  श्रम  नीति  का  इन्तजार  कर  रहे
 हैं  ।  मैं  चाहृंगा  कि  यह  घोषणा  शीघ्र  होनी

 चाहिए,  इससे  जो  ट्रेड  यूनियनें  काम  कर  रही

 हैं,  वह  ठीक  से  काम  कर  सकेंगी  |

 मजदूरों  के  बहुत  से  केस  विलम्ब  में

 चलते  रहते  हैं,  उनका  निर्णय  नहीं  होता  |

 इन्दौर  का  जो  टैक्सटाइल  का  मिल  हैं  वहां
 3  हजार  कमंचारी  बेकार  हुए,  उसके  मिल

 मालिक  को  कोई  सजा  नहीं  दी  गई  ।  उसके

 खिलाफ  कोई  कदम  नहीं  उठाया  गया  ।  वहां  का

 लेबर  अफसर  और  लेबर  कमिश्नर  उनके  फेवर

 में  रहता  है,  मिल  मालिक  की  तरफ  उसका

 झुकाव  होता  है  |  इसलिए  निवेदन  है  कि  जो
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 वहां  बेकार  हो  रहे  हैं,  उन  मजदूरों  की  तरफ
 ध्यान  दें  और  मिल-मालिक  के  खिलाफ

 कार्यवाही  प्रारम्भ  करें  ।

 SHRI  K.  A.  RAJAN  (Trichur):  Mr.
 Speaker,  Sir  I  stand  to  support  this
 timely  amendment  brought  forward
 by  the  hon.  Minister.  Of  course,  as  he
 has  stated,  he  taken  the  consensus  of
 the  employees  also  regarding  this
 amendment.  Sir.  this  Insurance  Sche-
 me  is  beneficial  to  the  employees  of  the
 Central  Governmeni.  Why  not  it  be
 extended  to  the  emplovees  us  a  whole
 so  that  this  Act  can  cover  the  whole
 emp.ovees?  But  my  anxiety  is  though
 this  act  originated  in  1936,  if  you  go
 through  the  history  of  this  Legisla-
 tion,  you  will  find  that  every  year  the
 amendments  are  being  brought  out.  of
 course,  it  is  because  of  various  deve-
 lopmenfs  that  are  taking  place-yet
 this  act  has  so  many  loopholes.  [fo
 plug  these  loopoles,  I  would  request
 the  Hon'ble  Minister  to  have  a  com-
 prehensive  view  of  the  legislation.  in-
 stead  of  bringing  forward  amend
 ments  off  and  on.  This  would  be  in
 the  best  interests  of  the  workers.  Now,
 a  major  question  which  affects  ur
 State  is:  with  whatever  good  inten-
 tions  we  bring  forward  this  legislation,
 the  unfertunate  position  is  regarding
 the  implementation  of  the  provisions
 of  this  legislation  and  the  machinery
 connected  with  it.  If  you  go  through
 the  experiences  of  the  trade  union
 movements,  especially  in  an  unorgani-
 sed  industry,  you  will  find  that  these

 particular  provision  of  this  Act  is  not
 at  all  adequate.  Even  the  machinery
 to  go  through  the  varioug  provisions
 of  this  Act  is  not  at  all  adequate.  So,
 I  want  to  impress  upon  the  hon.  Minis-
 ter  that  whatever  legislation,  though
 with  good  intentions,  is  being  brought.
 unless  remedial  measures  are  taken
 and  adequate  provisions  are  incor-
 porated  in  the  legislation  in  order  to
 implement  the  same,  it  will  of  no  use
 to  workers.
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 I  appreciate  the  anxiety  of  the  hon.
 Minister;  I  appraciate  the  intention  of
 the  hon.  Minister  in  bringing  for-
 ward  this  amendment  to  protect  the
 interest  of  the  workers,  as  was  stated
 by  him.  I  am  surprised  that  he  is  not
 so  much  anxious  the  bonus  amend-
 ment  Bill.  I  am  saying  this  bacause  it
 is  going  to  be  a  major  issue  in  two  or
 three  states;  the  bonus  period  in
 Kerala  and  Tamilnadu  also  is  coming
 in  the  next  month  and  it  is  going  to
 create  problems  for  the  government.
 It  will  be  a  difficult  situation  which
 will  arise  out  of  this  issue  in  the
 state  of  Kerala.  The  Government  of
 Kerala  has  already  expressed  its  con-
 cern  in  this  matter.  I  am  surprised
 that  the  hon.  Minister  has  not  expres-
 sed  his  anxiety  over  this  matter
 because  this  is  a  very  vital  issue.

 I  now  come  to  the  question  of
 implementation.  ‘Take  the  example  of
 closure  and  lockouts.  The  mandays
 lost  in  1975-76  and  1976-77  due  to
 lockouts  are  more  than  mandays  lost
 due  to  strikes.  Who  is  responsible  for
 this?  The  workers  should  not  be
 blamed  or  taken  to  task  for  this.  Even
 now  a  notorious  monopolist  industria-
 list  like  Goenka  has  closed  down  his
 establishment  and  the  workers.  are
 on  the  street.  There  is  some  protec-
 tion  in  the  provisions  of  the  Indus-
 trial  Disputes  Act:  yet  so  many  closu-
 res  are  going  on  and  lock  outs  are

 going  on.  Are  they  in  conformity  with
 the  provisions  of  law?  Laws  _  passed
 with  good  intentions  are  not  enough;
 they  have  to  be  implemented  pro-
 perly  and  people  who  violate  the
 law,  however  big  they  may  be,  should
 be  brought  to  book.  Laws  are  there;
 they  have  been  there  for  many  years;
 unless  they  are  properly  implemented
 the  laws  are  not  going  to  do  good  to
 the  workers.  So,  I  request  fhe  hon.
 Minister  to  pay  attention  to  this;  other-
 wise  the  unrest  among  the  workers
 will  forward  this  amendment.  I  may
 be  appearing  to  be  repetitive;  yet  I
 request  him  to  bring  forward  the
 bonus  amendment  as  declared  in  the
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 janata:-  party  manifesto  so  that  there
 may  be  industrial  peace  in  the

 country.

 विरोध  किया।  बोनस  का  एक्ट  लाकर

 8.  33  प्रतिशत  बोनस  मजदूरों  को  देंगे

 श्री  सौगत  राय  (बैरकपुर)  :  उपाध्यक्ष

 महोदय,  श्रम  मंत्री  जो  एमेंडिग  बिल  लाये  हैं,
 मैं  उसका  समर्थन  करता  हूं  श्रौर  इस  के  लिए

 उन्हें  बधाई  देता  हूं।  यह  कानून  936  में  बनाया

 गया  था  और  इस  में  बहुत  संशोधन  किये  गये  हैं
 मेरे  जन्म  से  पहले  यह  कानून  बनाया  गया  था

 श्ौर  यह  अभी  भी  चल  रहा  है,  जब  कि  हम
 लोग  ट्रेड  यूनियन  की  गतिविधियों  में  भाग

 लेते  हैं  ।

 श्रम  मंत्री  से  मेरी  पहली  अपील  यह  है
 कि  हमारे  सभी  श्रम  कानून  बहुत  पुराने  हो
 गये  हैं  I  ट्रेड  यूनियन  एक्ट  926  में,

 इंडस्ट्रियल  डिसपूट्स  एक्ट  i948  में  श्रौर

 पेमेंट  आफ  वेजिज  एक्ट  936  में  बनाया

 गया  था  ।  श्रम  मंत्री  को  यह  प्रयास  करना

 चाहिए  कि  इन  कानूनों  में  पूरी  तरह  सुधार
 कर  के  उन  के  स्थान  पर  नये  कानून  लाये  जायें

 यह  जो  संशोधन  लाया  गया  है,

 यह  केवल  केन्द्रीय  सरकार  के  कर्म-

 चारियों  के  लिए  लाया  गया  है  tt

 क्या  राज्य  सरकार  के  जो  कमंचारी  हैं
 अर  जो  निजी  उद्योगों  में  काम  करते  हैं  उन

 के  लिए  यह  नहीं  लागू  किया  जा  सकता  ?

 हम  इस  अमेंडमेंट  का  समर्थन  करते  हैं
 शौर  हम  ने  बराबर  यह  कहा  है,  पहले
 दिन  में  जब  में  हम  प्रतिपक्ष में  बैठे  तब  से

 हम  ने  यह  कहा  है  कि  मजदूरों  की  भलाई
 के  लिए,  गरीब  जनता  की  भलाई  के  लिए
 श्राप  जो  कुछ  करेंगे  उस  में  हम  आप  का

 समर्थन  करेंगे  श्रौर  गरीब  जनता  के  खिलाफ

 जो  कुछ  करेंगे  उसका  विरोध  करेंगे।

 इसलिए  आप  जब  मी  डी  एस  चाल  रखने

 का  विधेयक  लाए  थे  तो  हम  ने  उस  का

 विरोध  किया  था,  कारपोरेट  सेक्टर  को

 कंसेशन  दिया  बजट  में  तो  हम  ने  उसका

 तो  अवश्य  हम  उसका  समर्थन  करेंगे  और

 हम  श्राप  को  इसी  तरह  बधाई  देंगे।  मैं

 यह  कहना  चाहता  हूं  कि  यह  8.  33

 प्रतिशत  बोनस  कांग्रेस  सरकार  ने  ही

 चालू  किया  था  और  मैं  यह  मानने  के  लिए

 तैयार  हूं  कि  आझ्रापातकालीन  स्थिति  जब

 लागू  थी  तो  मजदूरों  पर  काफी  जुल्म  हुए  |

 मैं  बेरकपुर  क्षेत्र  से  चुन  कर  आ्राया  हूं  ।

 वहां  6  जूट  मिलें  श्रमी  तक  बन्द  हैं  और

 तीस  हजार  मजदूरों  को  श्रभी  तक  तलब

 नहीं  मिल  पा  रही  है।  यह  पेमेंट  आफ

 वेजेज  ऐक्ट  काम  में  नहीं  आ  रहा  है।

 मैंने  मोहन  घारिया  जी  को  पांच  पत्र  लिखे

 लेकिन  ग्रभी  तक  मिलों  को  खोलने  का

 कोई  इंतजाम  नहीं  किया  गया।  मोहन
 धारिया  जी  ने  एनाउंस  किया  था  कि  दो  जूट
 मिलों  को  वे  अपने  हाथ  में  ले  रहेहैँ।  लेकिन

 वह  मिलें  अ्रभी  तक  खुलीं  नहीं  और  मजदूरों
 को  तनख्वाह  मिलनी  बाद  हैं।

 जनता  सरकार  ग्राने  के  बाद  सारे

 देश  में  लाक  आउट,  ले  श्राफ,  क्लोज़र  श्र

 रिट्रेचमेंट  बढ़  गया ।  मैं  नहीं  जानता

 कि  जो  मालिक  हैं  वे  जनता  सरकार  को

 ग्रपना  बहुत  दोस्त  समझते  हैं  इसलिए
 नये  तौर  पर  उन्होंने  बे  चीजें  चालू  की

 हैं  या कोई  और  बात  है  लेकिन  मैं  इतना

 जरूर  जानता  हूं  कि  रामनांथ  गोयनका

 जो  जनता  सरकार  के  बहुत  बड़े  समर्थक

 हैं  उन्होंने  इंडियन  एक्सप्रेस में  लाक  आउट

 कर  दिया  है।  यही  नहीं  आज  सारे

 मुल्क  के  अन्दर  मजदूर  क्षेत्र  में  एक  नयी

 ग्रशांति  पैदा  हो  रही  है  शर  उस  को  दूर
 करते  के  लिए  अभी  तक  केन्द्रीय  सरकार

 ने  हाथ  नहीं  उठाया।  केन्द्रीय  सरकार  ने

 श्भी  तक  उस  में  इंटरवीन  नहीं  किया  ।

 मैं  श्रम  मंत्री  में कहना  चाहता  हूं  कि  यह
 समय  है  जब  सब  लोग  झाप  को  सहयोग
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 देने  के  लिए  तैयार  हैं,  इंडस्ट्रियल  पोस  के

 लिए  झाप  की  मदद  करने  को  तैयार  हैं  1

 तो  झाप  सब  लोगों  से  मिलकर  किस  तरह
 से  मजदूर  क्षेत्र  में  शांति  लायी  जा  जाए

 उसके  लिए  कोशिग  कीजिए  i

 जब  एमजेंसी  लागू  थी,  मैं  मानता

 “हुं  कि  उस  समय  मजदूरों  के  खिलाफ  बहुत
 कदम  उठाए  गए  थे  ।  मजदूर  हमारे

 खिलाफ  थे,  इसलिए  हम  हार  गए  और

 अप  लोग  जीत  कर  श्राए ।  लेकिन

 एमजंसी  में  मजदूरों  की  भलाई  के  लिए

 भी  कई  कानून  लागू  किए  गए  थे।

 इंडस्ट्रियल  डिस्प्यूट्स  झ्रमेंडमेंट  ऐक्ट  लागू

 हुआ  था  ।  रिट्रेंचमेंट,  क्लोज़र  और  ले  आफ

 के  ऊपर  एक  नया  कानून  चाल  किया  गया

 था  कि  बिना  सरकार  को  अनुमति  के  कोई

 मालिक  ले  आफ  या  रिट्रेंममेंट  नहीं  कर

 सकता  है।  यह  हमारी  सरकार  ने  किया  था।

 मैं  रवीन्द्र  वर्माजी  सम  कहना  चाहता  हूं
 कि  आप  क्‍यों  नहीं  ऐसा  कानून  लागू  करते

 कि  लाक  आउट  करने  से  पहले  मालिक

 को  सरकार  से  परमिशन  लेनी  पड़ेगी?

 मालिक  को  जो  यह  यूनिलेटरल  राइट  है

 जिस  को  मिसयूज  कर  के  मजदूरों  पर  वे

 दबाव  डालते  हैं  यह  राइट  उन  के  हाथ  से

 लिया  जाय  इस  के  लिए  कानून  श्राप  क्यों

 नहीं  लाते  ?

 यह  बिल  एक  संगठित  क्षेत्र  के  श्रमिकों

 के  लिए  हैं  खासकर  केन्द्रीय  सरकार  के

 कमंचारियों  के  लिए  अप  इसे  लाए  है
 लेकिन  अभंगठित  क्षेत्र  में  पेमेंट  आफ  वे  जेज

 ऐक्ट  लागू  नहीं  है।  जो  कृषि  मजदूर

 है  उस  के  लिए  कोई  कानून  चाल  नहीं  किया

 गया  है।  हमारी  सरकार  जब  थो  तो

 हम  ने  मिनिमम  बेजेज़  ऐग्रीकल्चरल  लेबर

 के  लिए  चालू  किया  था।  लेकित  उम  का

 'इम्प्लीमेंटेशन  हर  स्टेट  में  नहीं  हो  रहा  है  |

 JUNE  23,  4977  (Amdt.)  Bill  373

 इस  समय  जब  पेमेंट  झाफ  बेजेज़े  ऐक्ट  का

 झमेंडमेंट  कर  रहे  हैं  तो  मैं  श्रम  मंत्री  से  कहूंगा
 कि  एक  दो  छोटा  श्रमेंडमेंट  न  ला  कर  पूरे

 मजदूर  क्षेत्र  में  जो हलचल  झौर  प्रशांति  मची

 हुई  है  उस  को  दूर  करने  के  लिए  उपाय

 सोंचें  और  उस  के  लिए  सदन  के  दूसरे  सदस्यों

 के  साथ  बंठ  कर  विचार  करें  जिसमें  एक
 नया  कानून  ऐसा  लाया  जा  सके  जिससे

 मालिकों  को  मजदूरों  पर  दबाव  डालने

 का  मौका  न  मिले  और  मजदूरों  को  ए  :  नयी

 दिशा  मिले  जिसे  मजदूर  ब्रागे  बढ़
 सके ।  इन  शब्दों  के  साथ  मैं  इस  बिल  का

 समर्थन  करता  हूं  ।

 शो  युवराज  (कर्टहार):  उपाध्यक्ष

 जी,  श्रम  मंत्री  जी  जो  बिल  लाये  हैं  मैं  उसका

 स्वागत  करता  हूं।  लेकिन  मैं  उन  का  ध्यान

 बिहार  के  श्रमिकों  की  स्थिति  के  सम्बन्ध  में

 भी  आऊकृष्ट  करना  चाहूंगा  ।

 ग्रार०  यी०  एच०  एम०  जूट  मिल्स

 प्रा०  लि०,  कटिहार,  लगभग  डेढ़  वर्ष  से  बन्द

 है।  उस  मिल  की  आर्थिक  स्थिति  की  खराबी

 झौर  प्रवंधकीय  कव्यवस्थाओं  के  चलते  बन्द

 हो  जाने  के  कारण  लगभग  3500  मजदूर

 डेढ़  वर्ष  से  परणान  हैं,  भूखे  मर  रहे  हैं  श्रौर

 नतीजा  यह  हो  गया  है  कि  कटिहार  में,

 जो  नार्दन-पार्ट-आफ-इडिया  का  गेट-वे

 कहा  जा  सकता  है,  मजदू दो  की  हालत  काफ़ी

 दयनीय  हो  गयी  है,  ला  एण्ड  श्लराडंर  की

 समस्या  भी  वहां  पैदा  हो  गई  है

 यह  मिल  14-4-1976  को  बन्द  हुई,
 फिर  राज्य  सरकार  के  दबाव  के  चलते  यह

 कारखाना  «=78-0-976  को  पुनः  चालू

 हुआ,  लेकिन  24-12-1976  को  पुनः
 बन्द  हो  गया  |  यह  बात  भी  उल्लेखनीय

 है  कि  यह  कारखाना  बिहार  के  अ्राथिक  दृष्टि
 से  पिछड़े  हुए  क्षेत्र  कटिहार  में  स्थित  है  ।

 प्रबन्धकों  के  पात  मजदूरों  का  बेंतन  का  लाखों
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 रुपया  बक़ाया  है,  जिस  का  भुगतान  नहीं

 हो  पाया  है।  राज्य  सरकार  के  श्रम  विभाग  ने

 अक्तूबर,  976 तक  के  लिए,  70,17,881

 रुपये  के  बकाया  के  भुगतान  की  वसूली  के

 लिए  मुकदमा  दर्ज  किया,  लेकिन  वह  भी  खटाई

 में  पड़ा  हुआ  है  बेतन  के  भश्रतिरिक्त

 श्रनिवारय  योजना  के  श्रधीन  66,24,000

 रुपये,  कर्मचारी  भविष्य  निधि  प्रंशदान  के

 रूप  में  मार्च,  976  तक  का  34.  46  लाख

 रुपये  एवं  कमंचारी  राज्य  बीमा  अंशदान  के

 26,  27,20  रुपप्रे  का  भुगतान  नहीं  हो  पाया

 है।  एक  झोर  तो  मिल  मालिक  के  पास

 मजदूरों  के  लाखों  रुपये  बकाया  पड़े  हुए  हैं

 झौर  दूसरी  ओर  मिल  में  बन्दी  हो  जाने  के

 कारण  हज़ारों  मजदूर  आज  भुखमरी  के  कगार

 पर  खड़े  हैं।

 वित्तीय  संस्थानों  से  ग्राथिक  सहायता

 दिला  कर  मिल  को  चालू  करने  का  प्रयास

 भी  विफल  रहा  है।  यह  भी  उल्लेखनीय

 है  कि  इस  मिल-मालिक  ने  अपना  लेखा  भी

 तैयार  नहीं  किया  है,  उन्होंने  अपनी  बैलेंस-

 शींट  भी  दाखिल  नहीं  की  है,  लेकिन  उस  समय

 की  सरकार  की  ओर  से  उस  के  खिलाफ़  कोई

 कार्यवाही  नहीं  की  गई।  राज्य  सरकार

 ने  सेन्ट्रल  बैंक  तथा  स्टेट  बैंक  से  भी  वित्तीय

 सहायता  देने  का  अनुरोध  किया  था,  परन्तु

 मैनेजमेंट  की  प्रबन्ध  कुव्यवस्था  के  चलते

 कोई  भी  बैंक  उस  को  रुपया  देगा,  इसके

 मायने  यह  होंगे  कि  बैक  का  रुपया  डूब  जा  क्गा  |

 मिल  को  मौड़नाईज़  करने  का  काम,  उस  के

 झ्ाधुनिकीकरण  का  काम  और  मज़दूरों  का

 बकाया  रुपया,  जिस  का  भुगतान  नहीं  किया

 (Amdt,)  Bitt  374 .

 गया,  इन  बातों  की  ओर  कोई  ध्यान  नहीं

 दिया  गया  |

 1971  में  इस  मिल  की  स्थिति  के

 अध्ययन  के  लिए  इण्डस्ट्रीयल  डैवेलपर्मेन्ट

 रेगुलेशन  एक्ट  की  धारा  4  4  के  झ्रधीन  अध्ययन

 करने  का  प्रयास  किया  गया,  लेकिन  उस  के.

 विरुद्ध  मिल-मालिकों  ने  उच्च  न्यायालय

 में  मुकदमा  दायर  कर  छानबीन  के  लिए

 गठित  होने  वाली  कमेटी  को  अ्रप्रभावी  बना

 दिया  ।  वित्तीय  दिक्कतों  के  चलते  राज्य

 सरकार  ने  मिल के  प्रबन्ध  को  अपने  हाथ  में

 लेने  से  लाचारी  ज्ञाहिकी  है।

 मैं  आप  का  ध्यान  इ डस्ट्रीयल  डवेलपमेन्ट

 कमिण्नर--.श्री  एन०  के०  भारद्वाज  के  पत्र

 की  ओर,  जो  उन्होंने  सैक्रेटरी,  मिनिस्ट्री

 श्ाफ़  इण्डस्ट्रीज  और  सिविल  सप्लाईज

 को  लिखा  था,  दिलाना  चाहता  हूं।  उन्होंने

 प्रपन  पत्र  सं०  7683  दिनांक  29  मार्च,

 976  में  लिखा  था

 “The  Commissioner,  Kosi  Division
 has  informed  that  due  to  closure  of  the

 factory  about  3,000  workers  have
 been  atiected.  'The  law  and  _  order
 situation  at  Katihar  has  become  tense
 and  stoppage  of  production  in  the

 factory  has  created  serious  adminis-

 trative  problems.  As  a  relief  measure,
 the  Regional  Provident  Fund  Com-

 missioner  has  sanctioned  a  sum  cf.

 Rs.  30  only  to  each  worker

 in  order  to  enable  him  to  go  to  his

 village.  The  Industries  Minister  of

 Bihar  has  requested  Shri  T.A.  Pai,

 Minister,  Department  of  Industry  and
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 Civil  Supplies,  Shri  A.P.  Sharma  and

 Shri  Pranab  Mukherjee,  State  Manis-

 ters  of  the  Central  Government  to

 request  the  Central  Bank  to  help  the

 company  by  giving  financial  assis-

 tance.  High  dues  on  account  of  sales

 tax  and  ESR  Scheme,  Provident  Fund

 and  gratuity  are  pending  for  clear-

 ance  by  this  company  and  _  Labour

 Department  of  the  State  Government

 has  filed  cases  for  recovery  of  some
 of  the  dues.  In  this  background  it  is

 considered  absolutely  necessary  to

 take  suitable  measures  immediately
 for  running  of  this  mill  in  order  to

 prevent  about  3000  workers  from  going
 out  of  employment  and  the  loss  of

 production  and  ultimate  loss  of  re-

 venue  to  the  Central  as  well  as  to  the

 State  Government.”

 इस  चिट्ठी  के  इस  अंश  को  उद्धत  करते

 हुए,  मैं  यह  निवेदन  करना  चाहंगा  कि

 कटि  7र  के  झर०  वी०  एच०  एम०  जूट

 मिल्स  प्रा०  fro  को  टेक-झोवर  करने  के  लिए

 एक  रिप्रेजेन्टेशन  श्री  मोहन  धारिया  को

 दिया  गया  था  और  मुझे  यह  झ्राशा  थो  कि

 भारत  सरकार  इस  की  टेक-ओवर  करेगी

 आर  या  तो  स्वयं  इस  को  चलाएगी  या  किसी

 पार्टो  को  लीज  पर  दे  कर  इस  की  व्यवस्था

 करेगी  1  डेढ़  वर्ष  बीत  मये  हैं  लेकिन  अभी

 तक  कोई  व्यःस्था  नहीं  की  गई  हैं।  इस  में

 केवल  तीन,  चार  हजार  मजदूरों  के  भीख

 मांगने  का  ही  सवाल  नहीं  है  बल्कि  उन  पर

 जो  आश्चित  हैं,  उन  का  भी  सवाल  है।  ऐसे

 हजारों  लोग  भूखे  मर  रहे  हैं।  बिहार  में

 तीन  जूट  इंडस्ट्रीज  हैं  और  उन  में  मेसर्स

 JUNE  23,  977  (Amdat.)  Bill  336

 झार०  बी०  एच०  एम०  जूट  मिल्स  सब  से

 बड़ी  है  जो  कि  लाखों  रुपया  सरकार  को

 एक्साइज  ड्यूटी  के  रूप  में  देती  थी।  इसलिए

 मैं  लेबर  मिनिस्टर  साहब  का  ध्यान  इस  ओर

 झाकषित  करना  चाहूंगा  झर  यह

 कहना  चाहूंगा  कि  आप  ने  अपने  मेनीफेस्टो  में

 यह  वायदा  किया  है  कि  हम  बेरोजगारों  को

 काम  देंगे  लेकिन  जिनकी  रोजी  थी  शौर  जो

 पचासों  वर्ष  से  काम  कर  रहे  थे,  वे  मजदूर

 भ्राज  भूखे  मर  रहे  हैं  भ्लौर  भीख  मांगते  फिरते

 हैं  ।  उन  के  बच्चे  आज  दर  दर  की  ठोकर  खा

 रहे  हैं।  इसलिए  सरकार  को  इस  बारे  में  कुछ

 सोचना  चाहिए  और  कोई  ऐसा  कदम  उठाना

 चाहिए  जिस  से  मिल  चालू  हो  सके  ।  भाज  वह

 चालू  नहीं  है  ।  सरकार  उस  को  इंडस्ट्रीज

 डेवलपमेंट  ऐंड  रेगुलेशन  एक्ट  की  धारा

 8  एए  के  अ्रधीन  टेक  ग्रोवर  करे  और  टेक

 श्रोवर  करने  के  बाद  वह  उस  को  चला  सकती

 है  ।

 यह  बात  भी  ठीक  है  कि  बंगाल  के  कई

 जूट  मिल्स  और  कई  टेक्सटाइल  मिल्स  जोकि

 सिक  मिल  कहे  जा  सकते  हैं,  आज  बन्द  हैं  ।  मैं

 चाहता  हूं  कि  उन  मिलों  को  जरूर  चलाया

 जाए  ।  बिहार  में  एकमात्र  इंडस्ट्री  जो  है  वह

 जूट  इंडस्ट्री  ह ैऔर  वह  बिहार  की  तीन  करोड़

 झ्राबादी  के  बीच  है  1  जूट  वहां  की नकद  फसल

 है  शौर  जब  वहां  मिलों  की  हालत  दयनीय  है

 तो  वहां  के  जो  जूट  ग्रोञर्स  हैं  भौर  फार्म  हैं,

 थे  स्फेक्टेड  हो  गए  हैं।  वे  लोग  कहां  जायेंगे

 इसलिए  इस  का  श्रसर  म  केबल  मजदूरों  पर

 ही  पड़ा  है  बल्कि  उत्पादकों  पर  भी  पड़ा  है  ।

 मैं  श्रम  मंत्री  जी  से  यह  कहना  चाहता  हूं  कि
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 । वहां  के
 मजदूरों

 की  बड़ी  दयनीय  स्थिति  है

 झौर  बहुत  ही  विस्फोटक  स्थिति  हैं  ;  इसलिए

 मंत्री  मंडल  में  बेठ  कर  आप  इस  मसले  पर

 'विच्वार  करें  और  मिलों  को  शीघ्र  टेक-श्रोवर

 करें  ।

 श्री  हुकमदेव  नारायण  यादव  (मधुवनी  )  ॥

 उपाध्यक्ष  महोदय,  मैं इस  बिल  परःज्यादा  नहीं

 कहना  चाहता।  मैं  इस  विधेयक  पर  बोलने

 के  लिए  इसलिए  खड़ा  हुआ  हूं  कि  मजदूरों

 के  सवाल  पर  जब  कभी  लोक  सभा  में  कोई

 विधेयक  वगैरह  श्राते  हैं  तो जिस  तरह  से  देश

 में  सारी  पूंजी  निर्माण  के  कामों  में  शहरों  में

 ही  लगाई  जाती  है,  उसी  प्रकार  से  कारखाने

 के  जो  मज़दूर  शहरों  में  काम  करते  हैं,  उन्हीं

 पर  सब  की  दृष्टि  रहती  है।  मेरा  इस  से

 कोई  विरोध  नहीं  है  लेकिन  खेती  में  जो काम

 करने  नाले  हैं  और  जिन  की  संख्या  सैंकड़े

 में  85  हैं,  वे  गांवों  में  रहते  हैं,  उन  पर

 भी  कुछ  ध्यान  जाना  चाहिए।  प्राथमिकता

 के  आधार  पर  इन  सवालों  को  सब से  प्रथम

 लिया  जाना  चाहिए।  क्योंकि  उनसे

 लोगों  के  पेट  का  सवाल  जुड़ा  हुआ  है  ।

 कारखानों  में  श्राराम  की  सामग्रियां  बनती

 हैं,  बिलासिता  की  सामग्रियां  बनती  हैं  !

 लेकिन  जिससे  पेट  का  ताल्लुक  है  वहां  के

 लोगों  की  हालत  दयनीय  है  ।  विपक्ष  के

 लोग  मजदूरों  के  सवाल  पर  श्राज  बहुत  बात

 करते  हैं,  विधेयक  लाते  हैं  तो उसका  समर्थन

 करते  हैं  ।  परे  तब  पछताये  होत  क्‍या

 जब  चिड़िया  चुग  गई  खेत  ।  अरब  तो  श्राप

 'पछता  रहे  हैं  लेकिन  तीस  सालों  में  श्राप  कुछ

 नहीं  कर  सके  ।

 (Amdt,)  Bill  38

 उपाध्यक्ष  महोदय,  मैं  कहना  चाहता

 हैं  कि  श्रसली  सवाल  दृष्टि  का  है।  यह

 लोक  सभा  है  तो  इसमें  लोक के  प्रति  दृष्टि

 जानी  चाहिए।  गांब  में  खेती  में  लगे  हुए

 जो  मज़दूर  है  उन  का  सवाल  है।  हम  उन

 मज़दूरों  की  रोज़ी  बढ़ा  देते  हैं  लेकिन

 उनके  लिए  बोनस  का  सवाल  कहां  है  ?  यहां

 न्यूनतम  मजदूरी  विधेयक  बना  दिया  गया,

 खेत  में  काम  करने  वाले  मज़दूर  के  लिए,

 लेकिन  उनके  लिए  बोनस  का  सवाल  कहां

 है।  उनके  लिए  दूसरी  चीज़ें  भविष्य

 जमा  निधि  वगरह  कुछ  नहीं  हैं।  कारखाने

 वालों  को  ये  सारी  सुविधायें  दी  हैं।  ये

 सुविधाएं  खेतिहर  मजदूरों  के  लिए  क्‍यों  नहीं

 दी  जातीं  ?

 उपाध्यक्ष  महोदय,  मैं  इस  बात  को

 स्पष्ट  करना  चाहता  हूं  कि  जो  गांव  में  रहने

 वाले  खेति  र  मजदूर  हैं,  उन  खेतिहर

 >ज़दूरों  में  ग्रधिकतर  पिछड़े  वर्ग  के  होते

 हैं,  हरिजन  जाति  के  होते  हैं।  वे  सामाजिक

 दृष्टिकोण  से  शोषित  हैं,  पीड़ित  हैं  और

 उनकी  समस्याओं  का  इस  लोक  सभा  में  झौर

 सरकार  में  प्रतिनिधित्व  करने  वाला  कोई  नहीं

 है  ;  इसलिए  उनकी  तरफ़  दृष्टि  नहीं  जाती  ।

 उनके  लिए  न्यूनतम  मजदूरी  का  कानून  बना

 दिया  जाता  है  लेकिन  किसानों  की  हालत

 खराब  है,  किसान  उनको  मजदूरी  देने  की

 स्थिति  में  नहीं  है  क्योकि  उनके  खेत  में  पानी

 नहीं  है,  फसल  नहीं  होती  है।  वह  मजदूर

 को  पूरी  मज़दूरी  बहीं  दे  पाता  -  इसलिए

 मैं  यह  सोचता  हूं  कि  जब  सरकार  अध्यापक,

 शिक्षक  शौर  पढ़े  लिखे  वर्ग  के  लिए  न्यूनतम
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 [श्री  दक मदें  थे  त्ण  था  नब

 मजदूरी  तय  करती  है ग्रौर  जब  संस्थाएं  उतनी

 मदूजरी  नहीं  दे  पाती  तो  बाकी  जो  बचता  है
 उसको  सरकार  पूरा  करती  है  ।  जब  पढ़ें  लिखे

 लोगों  के  लिए,  विश्वविद्यालयों  में  काम  करने

 वाले  प्रध्यापकों  क ेलिए  सरकार  बकाया  की

 राशि  पूरा  करती  है  तो  खेतिहर  मजदूरों
 के  लिए  जिनको  किसान  पूरी  मज़दूरी  नहीं
 दे  पाता,  उनके  लिए  सरकार  पूरा  क्‍यों  नहीं
 करती  ।  उनके  लिए  भी  सरकारी  खजाने

 से  दिया  जाए।  जितना  किसान  दे  दे  उतना

 ठीक  है,  बाकी  सरकारी  खजाने  से  उनको

 दिया  जाए  ।  जब  दूसरे  रोजमार  में  लगे

 लोगों  को  दिया  जाता  है,  शिक्षा  के  क्षेत्र  में

 लगे  लोगों  को  दिया  जाता  है  तो  सरकारी

 खजाने  से  खेतिहर  मजदूरों  को  भी  दिया

 जाए

 मैं  कहता  हैं  कि  केवल  मजदूर  के बोन व

 का  ही  सवाल  नहीं  है।  क्‍या  हमारी  दृष्टि

 मजदूर  के  वोनस  तक  हीं  सीमित  रहे  मालि

 कारखाने  में  ताला  बन्दी  कर  देता  है.  और

 सब  कुछ  कर  देता  है।  कया  मजदूर  की

 कारखाने  में  हिस्सेदारी  होगी  या  नहीं  ?

 क्या  मजदूर  रहेगा,  मालिक  मालिक  बना

 रहेगा  ?  अगर  मज़दूर  को  -रखाने  में

 हिस्सेदार  बनाया  जाएगा  तो  कारखाने  में

 ज्यादा  उत्पादन  होगा।  जब  तक  कारखाने

 में  मालिक  और  मजदूर  का  रिण्ता  रहेगा  तब

 तक  वो  गसके  लिए  भी  लड़ाई  होगी,  बेतन

 वृद्धि  के  लिए  भी  लड़ाई  होगी ।  लेकिन

 जब  यह  खत्म  हो  जाएगा  तो  सारी  समस्याश्रों

 का  समाधान  हो  जाएगा  ।

 तीसरी  बात  उपाध्यक्ष  महोदय  यह
 है  कि  जनता  सरकार  और  जनता  राज  में

 कहा  जाता  है  कि  बोनस  बढ़ा  दिया  गया  ।

 लेकिन  मैं  कहता  हूं  कि  कारखानों  में  जो

 सबसे  नीचे  काम  करने  वाले  है  और  जो  सबसे

 बड़ा  मेनेजर  होते  हैं,  बड़े  बड़े  श्रफसर  होते

 हैं  उनकी  सुविधाओं  में  बड़ा  फर्क  हो  है

 JUNE  33,  977  (Amdt.)  Bill  320.

 !
 इन  झाई०  ए०  एस०  प्रफसरों  या  कौत-

 कौन  ग्रफसर  होते  है,  मैं  नहीं  जानता

 इनकी  शान-शौकत  पर,  ठाठ-बाट  पर,  ऐशो-

 झ्राराम  पर  कारखाने  का  भ्राधा  पैसा  खर्च:

 हो  जाता  है।  बाकी  जो  मजदूर  रहते  हैं
 या  दूसरे  काम  करने  वाले  लोग  है  उन  पर

 बहुत  कम  पैसा  खर्च  होता  है।  तो  मैं

 सरकार  से  पूछना  चाहता  हूं  कि  क्या  इस

 स्थिति  को  सुधारने  का  काम  भी  होगा  या  नहीं?

 हमने  जो  घोषणापत्र  में  कहा  है  कि  हम  न्यूनतम
 श्ौर  .  अधिकतम  मज़दूरी  की  सीमा  एक  भ्रौर

 दस  रखेंगे  तो  मैं  श्रम  मंत्री  जी  से  जानना

 चाहूंगा  कि  आप  यह  श्रमिकों  के  क्षेत्र  में  पब

 लागू  कर  रहे  हैं?  यह  एक  झौर  दस  की  सीमा

 लागू  करनी  जहूरी  हैं  और  इसे  श्राप

 कब  तक  लागू  करने  जा  रहे  हैं?  जिन  भ्रफ-

 सरों  को  बहुत  अधिक  मिलता  हैं  उनका

 वेतन  दस  के  अनुपात  में  लाया  जाए  शौर  इससे

 जो  धन  बचे  उस  मजदूरों  के  विकास  पर  खर्च

 किया  जाए।  जब  हम  यह  दृष्टि  बनायेंगे

 तभी  हम  मजदूरों  के  लिए  कुछ  कर  पायेंगे  |

 जो  पैसा  होता  है  वह  बड़े  बड़े  लोग  जो  होते

 हैं,  मालिक  वगैरह  होते  हैं  उनके  शरम

 ओर  विलासिता  वगैरह  पर  खर्च  हो  जाता  है|

 ग्रसली  जो  मजदूर  हैं  वह  श्राशा  करता  है  कि

 उसके  रहने  के  लिए  उसको  मकान  मिले

 लेकिन  वह  श्राणा  उसकी  पूरी  नहीं  होती

 है।  मजदूर  कालोनी  में  उसके  वास्ते  मकान

 बनाया  जाग  है  तो  एक  छोटा  सा  मकान  बना

 कर  दे  दिया  जाता  है,  जिसमें  उसके  बच्चे

 रहते  हैं,  वीवी  रहती  है,  बीमार

 लोग  रहते  हैं।  खाना  बनाने  का  उसमें

 कोई  बन्दोबस्त  नहीं  होता  है।  जैसे  किसी

 जानवर  को  घर  में  बन्द  करके  रख  दिया  जाता

 है  उसी  तरह  से  मजदूरों  को  इन  मकानों  में

 रखा  जाता  है।  दस,  दस  और  बारह  बारह

 घंटे  कारखाने  में  काम  करके  जब  वह  वापिस

 घर  ग्राता  है  तो  उसके  नहाने  के  लिए  पानी

 नहीं  होता  है,  पीने  के  पानी  की  वहां  कोई

 व्यवस्था  नहीं  होती  है।  मैं  बिहार  विधान
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 सभा  का  सदस्य  था  ।  एक  कमेटी  में  मैं

 धनबाद  की  तरफ  गया  था।  मैंने  देखा

 कि  नाली  में  जो  गन्दा  पानी  बहा  चला  जा  रहा

 था,  उस  नाली  के  पानी  से  मजदूर  नहा  रहे
 थे।  देश  के  लिए  इतना  उत्पादन  करने

 वाला  मजदूर  जो  है  उसकी  यह  दशा  हो

 इस  पर  रोना  आता  है।  नाली  के  पानी

 में  वे  नहा  रहेथे  ।  वह  पानी वह  था  जो
 एयरकंडीशनर  जिन  के  मकान  में  लग  हुए
 थे  वहां  से  निकल  कर  झा  रहा  था,  जो  बड़े
 प्रफसरों  की ट्री  पाखाने  का  पानी  था,  उस

 पानी  से  वे  नहा  रहे  थे  ।  जो  मेहनत  करता

 है  उसके  लिए  स्वच्छ  पानी  का  पीने  के  लिए

 श्रौर  नहाने  के  लिए  प्रबन्ध  तो  आपको  करना

 चाहिए  ।  उनके  स्वास्थ्य  का  तो  आपको

 ख्याल  करना  चाहिए  t  रहने  के  लियें

 उनके  वास्ते  आराम  दायक  मकान  तो  होने

 चाहिए  ताकि  मेहनत  करने  के  बाद  जब  वह
 थका  हुआ  घर  जाए  तो  झाराम  से  सो

 तो  सके,  शुद्ध  पानी  पी  सके,  अपने  बच्चों

 के  साथ  थोड़ा  विश्वाम  कर  सके  झौर  उसको

 कुछ  सुविधा  हो।  प्रसली  सवाल  दृष्टि
 का  va  केवल  बोनस  बढ़ान  से  या  क्‌छ  सुविधा
 दे  देने  स ेकाम  नहीं  चलेगा  ।  असली  सवाल

 दृष्टि  का  है।  जब  तक  सरकार  के

 पास  दिशा  नहीं  होगी,  दृष्टि  नहीं  होगी  तब

 तक  कोई  गतिशीलता  नहीं  ा  सकती  है  t

 दिशाहीन,  दृष्टिहीन  बन  कर  चला  जाएगा  तो

 कोई  विकास  नहीं  हो  सकेगा  ।  पिछली

 सरकार  दिशाहीन  थी,  दृष्टिहीन  थी  इसलिए

 गतिहीन  भी  थी।  उसमें  कोई  गति  नहीं  थी।
 जैसे  फौज  में  होता  है  मार्क्स  टाइम  उसी

 तरह  से  कांग्रेस  सरकार  की  हालत  थी

 माक्स  टाइम  में  पता  तो  ऐसे  चलता  है  कि

 बहुत  चहलपहल  है,  श्ागे  बढ़ा  जा  रहा  है
 गतिशीलता  है  लेकिन  न  श्ागे  बढ़ा  जाता  हैं

 शौर  नहीं  पीछे  हटा  जाता  है  |  वहीं
 के  वहीं  वे  खड़े  रहते हैं  कांग्रेस  सरकार

 ने  भी  जो  कदम  उठाये  उनसे  न  देश  झ्ागे

 गया  और  नही  पीछे  गया।  जहां  का  तहां

 रहा  ;  जनता  सरकार  में  दृष्टि  है,  दिशा
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 है  श्रौर  दिशा  शर  दृष्टि  को  आगे  रख  कर

 उसको  चाहिये  कि  वह  ऐसे  विधेयक  लाए,
 इस  तरह  के  सुधार  करे  ताकि  मजदूरों  में

 झ्रात्मविश्वास  पैदा  हो  और  मजदूरों  को

 यह  आभास  हो  कि  जनता  राज  में  मजदूरों
 को  असली  मालिक  माना  जाएगा  ।  यह
 जो  नाली  के  पानी  से  वे  सिंदरी,  धनबाद

 अादि  में  नहाते  हैं  उस  बन्दे  पानी  के  बजाय

 उनके  वास्ते  शुद्ध  पानी  नहाने  के  लिए  सुलभ
 हो  इसकी  व्यवस्था  आपको  करनी  चाहिए  if

 सभी  जगह  श्रापको  मजदूरों  के  सुख  सुविधा
 का  ध्यान  रखना  चाहिए  ग्लौर  काम  करने

 चाहियें  |

 कंग्रेस  सरकार  ने  बोनस  काट  दिया.।

 हमार  मित्र  खड़े  होते  हैं  और  कहते  हैं  कि

 उस  समय  इसको  काट  दिया  गया  जब  एमर-

 जेंसी  थी  ।  तब  हम  लोग  तो  जेल  में  थे  भौर

 आप  लोग  बाहर  थे  ।  संयोग  की  यह  बात  थी  1

 उन्होंने  गलत  कौम  किया  ।  तब  डर  था,  भय

 था  |  वह  डर  और  भय  का  राज्य  समाप्त  हुआ  |

 ग्राजादी  के  साथ  हम  ब  अपने  विचार  व्यक्त

 कर  पा  रहे  हैं  ।  चाहे  रेल  विभाग  वाला

 कमंचारी  हो  या  किसी  और  विभाग  में  काम

 करने  वाला  हो  जहां  कहीं  भी  वह  हो  आज

 सर्विसिस  में  जो  वर्णाश्रम  व्यवस्था  चालू

 हो  गई  हैं  इसको  भी  समाप्त  क़रना  चाहिये  ।

 हिन्दुस्तान  में  वर्णाश्रम  में  चार  वर्ण  थे

 ब्राह्मण,  क्षत्रिय,  वैश्य  और  शुद्र  ।  जो  श्रम

 नीति  ३  उसमें  भी  इसी  वर्णाश्रम  की  झलक

 दिखाई  देती  है  इस  में  भी  झापने  क्लास  ,

 क्लास  2,  क्लास  3  और  क्लास  4  के  कर्म-

 चारी  रख  हुए  हैं  |  ब्राह्म ण,  क्षत्रिय,  वैश्य  और

 शुद्र  इस  में  भी  हैं  क्लास  वन  में  ब्राह्मण  हैं
 और  क्लास  वन  को  ऊंचा  माना  जाता  है  |

 क्लास  दो  है  वह  उसी  तरह  से  जिस  तरह  से

 वर्णाश्रम  में  क्षत्रिय  हैं  और  इस  क्लास  को

 क्लास  वन  से  नीचे  माना  जाता  है  ।  उसी

 तरह  से  जिस  तरह  से  वर्णाश्रम  में  वैश्य  को

 श्रौर  नीचे  माना  जाता  है  उसी  तरह  से
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 क्लास  तीन  को  नीचे  माना  जाता  है।  इसी

 तरह  से  शद्र  को  यहां  चौथी  क्लास  में  दलित

 शोषित  माना  जाता  है  ।  वर्णाश्रम  की  व्यवर  पा

 इस  श्रम  विभाग  में  स्‍भ्रौर  उसकी  नीतियों  में  भी

 लागू  है  हजारों  वर्षों  से  चर्ल।  ॥।  रही

 वर्णाश्रम  व्यवस्था  के  झन्तगेंत  जो  श्रम  नीति

 चली  ह. (है  रही  है  इसमें  श्रापको  परिवत ंन  लाना

 चाहिये  ।  'नई  समाज  व्यवस्था  अगर  आ्राप

 कायम  करना  चाहते  है,  तो  जो  शोषित

 हैं,  जो  दलित  हैं  उनको  ग्रापको  सम्मान  देना

 होगा,  उनको  इज्जत  देनी  होगी  बौर  उनके

 लिए  विशेष  प्रवसर  और  सुविधायें  प्रदान  करनी

 होंगी  ।  जनता  पार्टी  ने  अपने  चुनाव  घोषणा

 पत्र  में  कहा  है  कि  हम  दलितों  को  विशेष

 अवसर  देंगे  ।  तो  श्रम के  क्षेत्र  में  जो  नीचे  हैं,

 चतुर्थ  श्रेणी  के मज़दूर,  उनको  विशेष  अवसर

 दिया  जाये  और  तमाम  सुविधायें  दी  जायें  ।

 माननीय  श्रम  मंत्री  जी  इन  बातों  पर  ध्यान

 देंगे  और  चार  श्रेणियों  में  जो  मज़दूरों  को

 बांट  रखा  है,  वर्णव्यवस्था  की  तरह,  इस

 को  बन्द  किया  जाये  ।  हम  लोग  नारा  लगाते

 थे  कि  ऊंच  जाति  की  क्‍या  पहचान,
 गिटपिट  बोले  करे  न  काम  ।  छोटे  जात  की

 क्या  पहचान,  मेहनत  करे,  पावे  अपमान  |

 इस  कुप्रथा  को  समाप्त  होना  चाहिए  |  मेहनत
 करने  वाला  समाज  में  सब  से  अ्रधिक  दबा

 हुआ  रहा  है  |  मजदूरों  के  प्रति  जो  भ्रव्यव-

 हारिक  दू  ट  रखी  जाती  है  उस  को  बन्द  करना

 चाहिए  और  उन  का  उत्थान  होना  चाहिए
 तभी  देश  का  निर्माण  हो  सकेगा  ।  बोनस  अदि

 देने  से  कुछ  नहीं  बनेगा  क्यों  कि  यह  तो

 चौकलेट,  ल॑मनजूस  आदि  की  तरह  से  बहलाने
 वाली  बात  है । श्रगर  असली  माने  में  मजदूर
 का  भला  चाहते  हैं  तो  मजदूरों  को  कारखाने

 का  मालिक  बनाने  में  सहायता  कीजिये  तभी

 देश  का  विकास  होगा  ।

 चौधरी  बलबीर  सिह  (होशियारपुर)  :

 मान्यवर,  मैं  श्रम  मंत्री  जी  को  इस  बिल  के
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 लाने  पर  मुबारकबाद  देता  हूं,  भौर  शाप  ने

 जो  इन्श्योरेंस  का  हिस्सा  काटने  के  लिए  बिल
 रखा  है  तो  इस  में  सरकार  झपना  भी  कुछ

 हिस्सा  दे,  जैसे  प्रावीडेंट  फंड  में  देती  है  ।

 जो  लेबर  कानून  बने  हुए  है  वह  बहुत
 कम्प्लीकेटेड  है।  एक  तरफ  मज़दूर  है
 शर  दूसरी  तरफ़  मिल  मालिक  हैया
 सरकार  है  और  उन  की  बेक  पर  वह  पैसा

 है  जिस  से  वह  बड़े  से  बडे  क्कील  को  खरीद

 सकते  है  और  वह  उन  के  हक  में  पेश  हो  कर

 कानून  की  बारीकियों  को  बता  सकते  हैं  ।

 लेकिन  मज़दूर  के  पास  ट्रेड  यूनियन  लीडर  हैं
 जो  उस  के  केस  की  फ़ाइट  करता  हैं  ।  कानून
 में  जो  लूपहोल्स  हैं  उन  को  पढ़कर  जो  सहू-
 लियत  मज़दूर  को  मिलने  वाली  है  वह  रुक

 जाती  है  ।  तो  कानून  भासान  बनने  चाहियें

 जिससे  जरूरत  न  हो  किसी  वकील  को  खड़ा

 करने  की  ।  जिस  के  लिए  कानून  बना  है  वही

 झ्रादमी  अपने  श्राप  ही  केस  लड़  सके  ।  कानून
 में  इन्द्रीकेसीज़  नहीं  होनी  चाहिए,  और  वर्तमान

 कानून  खत्म  करके  नये  लेबर  लाज़  बनायें

 ग्रौर  वह  सब  पर  लागू  हो  चाहें  खेतीहर

 मजदूर  हो,  चाहे  सरकारी  या  गैर-सरकारी

 कारखाने  में  काम  करने  वाला  मजदूर

 हो  ।  सब  के  लिए  एक  ही  कानून  होना

 चाहिये  ।

 अभी  एक  कांग्रेसी  दोस्त  ने  कहा

 कि  यह  इमरजेंसी  की  बरकत  है  कि

 लोक  आउट  बन्द  हो  गए।  मेरा  कहना

 है  कि  उन्होंने  बंगाल  की  जूट  इंडस्ट्री

 की  हालत  नहीं  देखी  ।  30  परसेंट

 से  ज्यादा  वहां  कारखाने  बन्द  हो  गये

 झौर  जो  बाकी  बचे  उस  में  से  ग्राधे  लेबर

 बेकार  हो  गये  ।  इसी  तरह  से  टेक्सटाइल

 इंडस्ट्री  के  काफ़ी  कारखाने  बन्द  ह्ये  ।  तब

 श्राप  की  ज़बान  बन्द  थी,  लेकिन  प्रब  मिल  खूल
 गई  है  इस  के  लिये  श्राप  हमें  धन्यवाद  दें  ।

 कारखाना  बन्द  हो  गया  कोई  बोल  नहीं  सका

 शौर  मज़दूर  अपने  घरों  को  चले  गये  |  झझ्ब
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 बात  करते  हैं,  लेकिन  उस  वक्‍त  बोल  नहीं  सके  ।

 इस  मुल्क  में  जो  इंडस्ट्री  खत्म  हो  गई  है  उस

 के  लिये  कौन  जिम्मेदार  है  ?  यह  श्रापकी

 एमर्जेन्सी  की  बरकत  थीं  झौर  श्रापकी  ज़्बान

 बन्द  थी  ।  आप  हमें  मुबारकबाद  दें,  धन्यवाद

 दें  कि  आपको  ज़बान  मिल  गई  श्रौर  श्राप

 बोलने  लगे  ।  उस  समय  सारे  हिन्दुस्तान
 में  ग्रातंक  का  राज्य  था  और  आप  बोल  नहीं
 सकते  थे  ।  उस  समय  मजदूर  श्रपने  घरों  को

 चले  गये  और  श्राप  उनके  बारे  में  बोल  नहीं

 सके  कि  उनका  क्‍या  हाल  है।  श्रब  श्राप

 लोगों  ने  बातें  बनानी  शुरु  की  हैं  ।

 इस  मुल्क  में  जो  इन्डस्ट्री  खत्म  हो  गई

 हैं,  उसके  लिये  कौन  जिम्मेदार  है  ?  श्राप

 सी०  पी०  भ्राई०  के  लोग  ही  इसके  लिये

 जिम्मेदार  हैं  जो  श्राज  यहां  बातें  कर  रहे  हैं  t

 उन  दिनों  सरकार  के  साथ  में  थे,  पूंछ  पकड़कर

 चलते  थे,  पल्लू  का  सहारा  लेकर  श्रौर  श्राज

 यहां  ऐक्ट  की  बात  इन्हें  नजर  श्राती  है  ।  जिस

 जमाने  में  टैक्सटाइल  इंडस्ट्री  खत्म  हो  रही  थी,

 कारखाने  बन्द  हो  रहें  थे,  इंडियन  एक्सप्रेस

 बन्द  हो  रहा  था,  उस  समय  ह्न्हें  नजर  नहीं
 झ्राया  कि  मजदूर  बेकार  होकर  घरों  में  चले

 गये  हैं  i  ये  ग्राज  जनता  पार्टी  को  धन्यवाद

 दें,  कि  ड्न्हें  ज़बान  खोलने  का  मौका  मिल

 रहा  है  ।

 SHRI  C.  K.  CHANDRAPPAN:  Sir,
 about  lock-out,  bonus  and  all  these
 issues,  everything  is  on  the  record  of
 the  House  but  he  has  not  cared  to  see
 the  record  of  the  House.

 चोधरी  बलबीर  सिह  :  हमें  पता  है,  आपने

 तो  हर  बात  में  उस  वक्‍त  सरकार  का  साथ

 दिया,  जो  कत्ल  हुए  उसमें  भी  श्राप  सरकार

 के  साथ  थे  ।  भ्रापके  हाथ  खून  से  रंगे  हुए  हैं  ।

 झापके  खिलाफ  तो  फ़तवा  मिला  है,  भ्रापको
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 इस  हाउस  से  बाहर  फेंक  दिया  गया  है।  श्राप

 जो  करते  रहे  हैं  उसी  का  यह  नतीजा  है  ।

 झब  तो  यह  हालत  इनकी  हो  गई  है  कि  अगर

 दूरबीन  लेकर  देंखें  तो  कहीं-कहीं  हिन्दुस्तान
 में  नजर  ग्राते  हैं  1

 श्राज  जो  यह  बातें  बना  रहे  हैं,  उस  वक्‍त

 यह  हिस्सेदार  थे,  जो  एऐंटी-फासिस्ट

 कान्फरेंस  शूरु  हुई  थी  उसमें  ये  शामिल  थे  ।

 जब  श्रीमती  इन्दिरा  गांधी  ने  इन्हें  थोड़ी  सी

 च्यूंटी  काटी  तो  इन्हें  पता  चला  कि  एमर्जेन्सी

 भी  कुछ  होती  हैं  I  पहले  संजय  साहब  ने  इनके

 खिलाफ  जो  बात  कही  और  उसकी  हिमायत
 जो  उसकी  मम्मी  से  मिल  गई  तो  गले  में

 पल्लू  उठाकर,  इन्होंने  नप्क  रगड़कर  माफी

 मांगी  कि  हमने  जो  कहा  था  वह  हमारी  गलती

 थी,  हमें  माफ  कीजिये  ।  उस  ऐलान  का

 नतीजा  यह  हुआ  कि  इस  इलक्शन  में  इनका

 सत्यानाश  हो  गया  ।

 श्र्ब  ये  यहां  मजदूरों  की  इसलिये

 हिमायत  करते  हैं  कि  श्रखबारों  में  इनकी  कोई

 बात  छप  जाये  ताकि  जनता  में  मजदूरों  में

 फिर  से  इनकी  कुछ  साख  जमे,  पर  वे  लोग

 जानते  हैं  कि  इन्होंने  कया  हिमायत  की  है  ।

 पका  एमर्जेन्सी  के  दौरान  20  महीनों  में  जो

 रोल  रहा  है,  उसे  सारी  दुनिया  जानती  है।

 मैं  श्रम  मंत्री  महोदय  से  कहूंगा  कि

 बोनस  के  इश्यू  पर  एल०भ्राई०सी  ०,  स्टेट  बैंक

 शर  दूसरे  जितने  पब्लिक  सैक्टर  के  लोग  हैं,

 उन्हें  बोनस  दें  और  प्राइवेट  सैक्टर  में  जो बोनस

 की  कटौती  हुई  है,  उसको  भी  बहाल  कराये

 जिससे  लोगों  को  बोनस  मिल  सके  ।

 यह  कानून  बहुत  सिम्पल  और  सादा  बने

 ताकि  मजदूर  अपना  हक  ले  सके  ।

 खेत-मजदूर  की  बात  हमारे  दोस्त  ने

 यहां  कही  है  ।  कानून  बना  हुआ  है,  फैसला  हो

 जाता  है,  लेकिन  उस  फैसले  को  लागू  करने  के
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 लिये  कोई  मशीनरी  नहीं  है  ।  यह  जो  लूप-

 होल  है,  पह  ठीक  नहीं  है  ।  एक  मजदूर  को

 लोभर  कोर्ट  से  डिग्री  मिल  जाती  है  श्रौर  उस

 डिग्री  के खिलाफ  हाई  कोट  में  लोग  चले  जाते

 हैं।  3,  4  झऔौर  5,  5  साल  तक  वहां  फँसला

 नहीं  होता  और  उस  मजदूर  को  पैसा  नहीं

 मिलता  है  ।  मजदूर  पैसे  को  लड़ाई  में  बड़े

 कारखानेदार  का  मुकाबला  नहीं  कर  सकता

 है  ।  जब  लम्बी  लड़ाई  शुरु  हो  जाती  है,  तो

 मजदूर  थक  कर  बैठ  जाता  है  और  का रखानेदार

 झपने  पैसे  के  जोर  से  केस  को  जीत  जाता  है  ।

 मुकाबला  करने  वाला  मजदूर  खुद  खत्म

 हो  जाता  है

 मैं  मंत्री  महोदय  से  फिर  कहूंगा  कि  वह
 लेबर  के  बारे  में  सब  कानूनों  को  आसान  और

 सिम्पल  बनायें,  ताकि  मजदूर  श्रपने  हक  के

 लिए  खुद  लड़  सके  और  उन्हें  दलालों  की

 जरूरत न  हो,जो  उन  को  एक्सप्लायट  करते  हैं
 THE  MINISTER  OF  PARLIAMEN-

 ‘TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  Mr.  Deputy-
 Speaker,  Sir,  I  think  my  task  this  even-
 ing  is  rather  simple.  I  am  grateful  to  all

 the  hon.  Members  who  have  taken  part
 in  this  debate  and  have  welcomed
 the  Bilt  that  is  under  consideration.
 In  fact,  if  I  am  to  confine  myself  stric-
 tly  to  the  remarks  that  were  made  on
 the  Bill,  I  may  not  have  much  to  say
 except  to  thank  the  hon.  Members
 who  have  extended  their  support  to
 the  Bill.  I  do  not  want  to  follow  jin
 their  footsteps  and  to  roam  in_  the
 realms  in  which  they  have  roamed
 while  discussing  the  Bill  under  con.
 sideration.

 It  appears  to  me  that  many  of  the
 hon.  Members  felt  that  this  was  a
 curtain-raiser  for  the  debate  on  the
 Demands  of  the  Labour  Ministry.  I
 have  no  complaint  about  the  fact  that
 they  wanted  to  avail  of  this  oppor-
 tunity  to  draw  the  attention  of  the
 Labour  Ministry  as  well  as  the  House
 to  some  of  the  major  issues  that

 ४०९० been  agitating  the  minds  of  the  hon.
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 Members  here  as  well  as  of  the  wor-
 kers  outside.  I  welcome  the  fact  that
 they  have  utilised  this  opportunity  ta
 refer  to  these  major  problems  of  in-
 dustrial  relations,  the  loopholes  that
 exist,  the  need  to  have  a  comprehensive
 review  of  the  legislation  that  exists,
 the  need  to  simplify  the  legislation
 and  the  need  to  see  that  what  has
 been  in  the  statute  book  from  the
 times  of  Methuselah  will  receive  a
 new  look  and  become  more  relevant
 to  the  times  in  which  we  operate.  I
 welcome  all  these  sentiments,  ang  I
 endorse  the  sentiments  they  have  given
 expression  to.  But  I  submit  that  the
 proper  occasion  to  debate  these  ques-
 tions  in  detail  would  be  the  debate  on
 the  Demands  of  the  Labour  Ministry.
 Therefore,  I  hope,  fe  House  will  for-
 give  me  if  I  do  not  deal  with  all  the
 questions  that  were  raised  »y  the  hon.
 Members.

 I  would  not  like  to  say  that  any  of
 the  remarks  made  by  any  hon.  Mem-
 ber  was  not  relevant  to  the  Bill.
 There  are,  however,  a  few  remarks
 which  are  more  relevant  to  the  Bil,
 and  I  may  be  permitted  to  deal  with
 these.  The  hon,  Member,  Mr.  Rajan,
 and  a  few  other  hon.  Members,  asked
 a  question  as  to  why  this  Bill  is  not
 being  made  applicable  to  others  as
 well.  As  far  as  the  question  of
 making  this  applicable  to  the  unorga-
 nised  sector  and  to  workers  in  the
 rural  areas  is  concerned,  1  beg  to
 submit  that  the  hon.  Members’  who
 raised  the  question  perhaps  have  not
 studied  the  Bill  with  the  care  with
 which  I  would  have  expected  them  to
 study  it  because  it  is  very  clear  that
 this  Bill  relates  particularly  to  Gov-
 ernment  servants.  Therefore,  the
 more  relevant  question  will  be  why
 the  Bill  should  not  be  made  applicable
 to  Stafe  Government  employees.  In
 this  regard,  I  can  say  that  as  far  as
 the  Central  Government  employees
 are  concerned,  it  is  the  responsibility
 of  our  Government  and  this  House  to

 legislate.  As  far  as  the  States  are
 concerned,  it  is  the  intention  of  the
 Government  to  advise  the  States  ta
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 introduce  similiar  legislation  on  the
 same  lines  to  ensure  that  the  emplo-
 yees  of  State  Governments  also  have

 the  benefit  of  the  insurance  scheme.

 SHRI  VASANT  SATHE  AKOLA:  On

 a  point  of  information.  I  quite  apprec-
 ate  that  this  Bill  is  meant  only  for  Gov-
 ernment  employees  under  a  scheme
 which  was  originally  prepared.  But  it  is

 a  good  scheme,  a  laudable  scheme.  Why

 ean  similar  thing  not  be  made  applicable
 to  the  empiovees  covered  by  the  Pay-
 ment  of  Wages  Act?  There  should  be

 no  technical  difficulty  for  doing  so.

 Hereby  itself,  it  will  not  enable  you
 to  extend  the  scope.  You  will  have

 to  say  all  those  employees  covered  by
 the  Payment  of  Wages  Act,  so  that  it

 can  be  done  and  introduce  a  scheme
 like  this.

 SHRI  RAVINDRA  VARMA:  It  is  the
 intention  of  the  Government  to  see
 that  similar  benefits  reach  as  may
 workers  as  possible  and  in  as  many
 areas  as  can  be  covered.  What  is  the
 best  way  in  which  this  can  be  done  !s
 a  matter  one  can  look  into.  But  it
 will  be  the  policy  of  the  Government
 to  see  that  social  security  measures,
 particularly  the  benefits  of  insurance,
 are  made  available  to  the  largest
 possible  section  of  workers.

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  If  you  go
 on  asking  questions  after  every  sen-
 tence,  then  it  will  not  be  possible  for
 him  to  finish  his  speech.  You  can
 ask  questions  probably  after  he
 finishes  his  speech.

 SHRI  RAVINDRA  VARMA:  I  am

 Willing  to  listen  to  Dr.  Henry  Austin.
 He  has  some  good  ideas  to  suggest.
 But  I  would  like  to  conclude  my
 Speech.  A  remark  was  made  about
 the  Government  not  having  done  any-
 thing  about  what  was.  described  as
 the  deteriorating  labour  situation.  I
 will  give  a  full  answer  to  this  ques-
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 tion  later  at  the  time  when  the  debate
 on  the  Demands  for  Grants  of  the
 Labour  Ministry  starts.  At  this  time,
 I  would  like  to  tell  the  House  that—
 Mr.  Roy  who  is  a  very  well  informed
 Member  should  have  known  better
 about  it.  The  Gowernment  has  made
 an  effort  to  consult  trade  union
 leaders,  employers  and  the  State  Gov-
 ernments  on  the  industrial  situation
 tn  the  country.  It  is  not  that  the
 Government  has  taken  no  step  fo  con-
 sult  either  the  Members  opposite  or
 those  who  are  partieularly  concerned
 with  trade  unions  and  labour  relations.

 As  hon,  Members  may  be  aware,
 the  Ministry  convened  conferences
 where  representatives  of  the  trade
 unions  were  represented;  they  conven-
 ed  conferences  where  the  representa-
 tives  of  the  employers  and  the  State
 Governments  were  represented.  These
 were  followed  by  a  _  tripartite  confe-
 rence.  The  Government  had  revived
 the  machinery  for  tripartite  consul-
 tations  which  was  put  in  the  cold
 storage  by  the  hon.  Members  opposite
 when  they  had  the  responsibility  for
 running  the  administration  of  this
 country,

 (Interruptions)

 That  was  not  the  tripartite  machi-
 nery.  The  hon.  Member  must  be
 better  informed.  That  was  not  a  tri-
 partite  machinery,  it  was  a  bipartite
 machinery.  For  more  than  six  years,
 there  was  no  conference  convened  at
 all  of  the  tripartite  machinery;  if  the
 hon.  Member  knows  the  facts.

 Sir,  I  do  not  want  to  go  into  all  the
 questions  that  the  hon.  Members  have
 raised.  Some  of  the  hon.  Members
 have  spoken  with  great  emotion  and
 feelings  about  the  conditions  of  wor-
 kers,  particularly  in  Bihar  and  other
 areas.  I  appreciate  the  thoughts  they
 have  expressed.  The  Government  is
 concerned  with  the  problem  that  they
 have  referred  to.  This  is  not  the
 occasion  for  me  to  go  into  details.  I
 hope  whom  the  Demands  of  the
 Ministry  are  discussed,  I  shall  have  an
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 opportunity  to  answer  these  questions
 at  length.  I  do  not  want  to  take
 more  of  the  time  of  the  House  now
 because  whatever  is  particularly  relat-
 ed  to  the  Bill,  I  have  tried  to  answer.
 I  would  once  -~again,  request  the
 House  to  give  full  support  to  this  Bill.

 DR.  HENRY  AUSTIN  (Ernakulam);
 I  think  the  hon.  Minister  has  explain-
 eq  the  whole  situation.  |  do  not  want
 to  go  into  detail.  I  was  wondering
 whether  the  hon.  Minister  coulg  also
 think  of  extending  its  application  to
 corporations  which  are  directly  under
 the  Central  Government.  For  _ins-
 tance,  as  far  as  IOC  and  the  Food
 Corporation  of  India  are  concerned,
 they  are  more  or  less  Central  Govern-
 ment  employees.  Their  status,  for  all
 practica]  purposes,  is  considered  more
 or  less  88  that  of  the  Central  Govern-
 ment  employees.  I  have  already  rais-
 eq  this  matter,  because  only  recently
 a  tin  factory  of  the  IOC  employing
 about  300  employees—this  jis  in  my
 own  constituency—had  been  dismantl.
 €d  and  the  workers  were  sent  off  and
 all  that.

 This  would  give  some  hope  of
 Government  security  and  a  feeling  that
 they  are  part  of  the  Central  Govern-
 ment  employees.  Perhaps  this  will  not
 enlarge  the  scope  of  your  amendment,
 but,  nevertheless,  it  would  be  brought
 within  the  purview  of  your  own  pre-
 sent  objective,

 8.00  hrs,

 SHRI  RAVINDRA  VARMA;  In  an-
 swer  to  the  hon.  Member,  I  would
 only  say  that  the  fact  that  we  are  ad-
 vising  the  State  Governmentg  to  adopt
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 similar  measures,  to  introduce  similar
 schemes,  is  indicative  of  our  attitude  to
 the  whole  question  ang  from  this  he
 can  deduce  an  answer  himself.

 MR.  DEPUTY-SPEAKER:  The
 question  is;

 “That  the  Bil]  further  to  amend
 the  Payment  of  Wages  Act,  1936,  be  -

 taken  into  consideration.”

 The  motion  was  adoptel,

 MR.  DEPUTY-SPEAKER:  Now,  we
 take  up  clause-by-clause  consideration.
 There  are  no  amendments.  The  queg’
 tion  is:

 “That  Clause  2  stand  part-of  the
 Bill.”

 The  motion  was  adopted,

 Clause  2  was  added  to  the  Bill.

 Clause  1,  the’  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  RAVINDRA  VARMA:  I  beg  to
 move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  The
 House  stands  adjourned  till  2.00  a.m.
 tomorrow.

 8.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  June
 24,  977/Asadha  3,  899  (Saka).
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